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 LOK  SABHA

 Wednesday,  September  l,  1963/
 Bhadra  20,  885  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 केरल  में  समूह  हारा  भूमि  का  कटाव

 +
 (श्री  यश्पाल  साहू  :

 श्री  Wo  कण  गोपालन  :
 श्री  रघुनाथ  सिह  :
 श्री  सणियंगाडन  :
 श्री  प्र०  के०  देव:

 .

 कमी  कपूर  सिंह:
 श्री  केसर  लाल:
 श्री  कोया  :
 श्री  इम्बीचिबाया  :
 श्री  मे०  क०  कुमारन:
 शी  लेना:

 [  श्री  वासुदेवन  नायर  : ।

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  पक:

 (क)  क्‍या  यह  सच  है  कि  केरल  राज्य
 में  इस  वर्ष  दो  गांव  समुद्र  के  कटाव  से  बह
 गये  हैं  और  लगभग  डेढ़  सौ  परिवार  बेघर
 हो  गये  हैं;  और

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  राज्य
 सरकार  को  केन्द्रीय  सरकार  ने  कितनी  सहा-
 यता  दी  है?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chan-
 drasekhar):  (a)  Twelve  villages  and
 twenty-one  other  places  were  affected
 69  (Ai)  LSD—I.
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 by  sea-erosion  in  Kerala.  The  num-
 ber  of  families  affected  or  partially
 affected  was  456.

 (b)  No  request  for  Central  assis-
 tance  for  relief  operations  was  receiv-
 ed  from  the  State  Government.

 श्री  यद्ापाल  सिह:  क्‍या  महाराष्ट्र
 सरकार  की  तरह  से  केरल  सरकार  ने  कोई
 'रिक्लेमेशन  स्कीम  नहीं  बना  रक्खी  है  जिस
 से  उनका  बचाव  हो  सके  ?

 अ्रध्यक्ष  महोदय  :  यह  तो  उन  को  पता

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  This  scheme  for  anti-erosion
 protective  works  is  included  in  the
 Five  Year  Plan  of  that  State.  There
 is  a  provision  of  about  Rs.  3,60,00,000
 in  their  Plan.

 st  यशपाल  सिंह:  क्‍या  मैं  जान  सकता

 हूं  कि  जब  यह  नैचुरल  कलैमिटी  है,  और  हम
 को  उस  का  मुकाबला  करना  है,  तो  उन  के
 लिये  सरकार  क्‍या  फाइनैंशल  एड  दे  रही
 है?
 Shri  Nanda;  For  this  purpose  there

 is  hundred  per  cent  assistance  in  the
 Five  Year  Plan.

 Shri  A.  K.  Gopalan:  Has  the  State
 Government  written  to  the  Centre
 about  the  recent  calamities  there
 within  the  last  six  months,  and  is  it
 a  fact  that  they  have  requested  for  a
 grant  of  Rs.  62  lakhs;  if  so,  may  I
 know  how  much  the  Centre  has  given
 or  what  is  the  reaction  of  the  Centre
 to  this  request  from  the  State  Gov-
 ernment?

 Shrimati  Chandrasekhar:  About  the
 present  calamity  we  have  not  receiv-
 ed  any  request  from  the  State  Gov-
 ernment.  What  the  hon.  Member
 refers  to  is,  they  have  asked  for  an
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 additional  outlay  of  Rs.  60  lakhs  for
 anti-sea  erosion  measures  including
 flood  control.

 Shri  A.  K.  Gopalam:  Sir,  my  ques-
 tion  was  whether  according  to  the
 Tequest  from  the  State  Government
 the  Centre  has  given  them  any  money.

 Mr.  Speaker:  He  wants  to  know
 whether  out  of  that  demand  anything
 has  been  sanctioned.

 Shrimati  Chandrasekhar:  This  __re-
 quest  came  from  the  Chief  Minister
 only  recently.  This  has  been  referred
 to  the  Planning  Commission  and  they
 will  be  considering  it.

 Shri  Raghunath  Singh:  May  I  know
 what  preventive  measures  are  being
 taken  at  present,  and  how  much  out
 of  the  provision  of  Rs.  3,60,00,000  in
 the  Third  Five  Year  Plan  has  been
 spent  on  them?

 Mr.  Speaker:  That  is  a_  general
 question  and  not  for  this  scheme  that
 we  have  got  here.

 Shri  Raghunath  Singh:  I  want  to
 know  what  preventive  measures  have
 been  taken  in  this  connection?

 Shrimati  Chandrasekhar:  During
 the  Second  Plan  period  about  20  miles
 of  coast  line  was  taken  up  for  anti-
 sea  erosion  work  and  that  has  been
 completed.  For  the  Third  Plan  period
 the  hon.  Home  Minister  has  already
 said  that  there  is  a  provision  of
 Rs.  3,60,00,000  for  anti-sea  erosion
 work.  That  amount  they  will  utilise
 for  the  protection  of  a  length  of  about
 25  miles  of  sea  coast.

 Shri  Kapur  Singh:  I  would  like  to
 know  whether  this  particular  disaster
 has  been  caused  by  seismic  sea-quake
 or  regular  tidal  action.  If  latter,  do
 Government  propose  transplantation
 of  these  villages?

 Shrimati  Chandrasekhar:  *  am  not
 very  clear  about  the  scientific  method
 by  which  sea  erosion  is  caused,.  but
 the  families  who  have  really  been
 affected  have  been  renabilitated  in
 other  areas.
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 Shri  Kapur  Singh;  Sir,  my  question
 has  not  been  answered.

 Mr.  Speaker:  He  wants  to  know
 whether  it  is  due  to  regular  tidal
 action.

 Shri  Nanda:  It  is  caused  due  to  tidal
 action  also  in  some  parts,  but  this
 is  not  due  to  tidal  action.

 Shri  Vasudevan  Nair:  The  hon.
 Deputy  Minister  stated  that  the  Ke-
 rala  Government  has  not  asked  for
 any  specific  help  in  this  particular
 case.  May  I  draw  the  attention  of
 the  hon.  Minister  to  the  fact  that  at
 least  a  colleague  of  theirs,  Shri  Ala-
 gesan,  has  been  to  the  spot  during
 the  period  of  this  tragedy,  and  may
 I  know  whether  that  particular  Mi-
 nistry  has  made  any  report  about  this
 to  the  Home  Ministry  and  urged  upon
 the  Home  Ministry  to  rush  to  the  help
 of  these  victims?

 Shrimati  Chandrasekhar,  This  par-
 ticular  question  pertains  to  the  natu-
 ral  calamity  that  has  occurred  due  to
 sea  erosion  whereas  the  general  prc-
 gramme  of  flood  control  and  sea  ero-
 sion  is  being  attended  to  by  the  Mi-
 nistry  of  Irrigation  and  Power.  As
 far  as  that  Ministry  is  concerned,  I
 understand  that  the  Central  Water
 ang  Power  Commission  sent  an  officer,
 who  had  training  in  UK  on  beach
 erosion,  to  Kerala.  He  rendered
 advice  and  the  Kerala  Government
 are  taking  some  action  on  that.

 Mr.  Speaker:  Shri  Chettiar.

 Shri  Vasudevan  Nair:  Sir,  may  I
 point  out...

 Mr.  Speaker:  I  have  already  calied
 Shri  Chettiar.  I  will  give  him  an
 opportunity  later.

 Shri  Ramanathan  Chettiar.  The  hon.
 Deputy  Minister  of  Home  Affairs,  in
 Teply  to  a  supplementary  question
 previously  put  by  an  hon.  Member,
 stated  that  the  question  of  assistance
 of  Rs.  60  lakhs,  which  is  just  under
 one  crore,  has  been  referred  to  the
 Planning  Commission.  May  I  know
 if  any  application  for  help,  i¢  it  is
 under  one  crore  of  rupees,  could  not
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 be  considered  and  sanctioned  by  the
 Home  Ministry  itself,  without  going to  the  Planning  Commission,  in  view
 of  tne  importance  of  the  sea  erosion
 in  Kerala  State?

 Shri  Nanda:  I  may  inform  the_ House  that  the  Planning  Commission
 has  already  dealt  with  this  question
 and  given  a  decision.

 भ्रध्यक्ष  महोदय  :  श्री  जाधव  :

 श्री  रा०  स०  तिवारी:  चार  ष  पूर्व
 बह  कटाव  शुरू  हो  गया  था,  तब  यह  कहा  गया
 था  कि  इस  का  रोक  थाम के  लिये  प्रबन्ध  किया

 च्यवन  महोदय:  श्री  जाधव  श्राप  का
 ही  नाम  है?  मैंने  श्री  जाधव  का  नाम
 बुलाया  था।

 Shri  Tulshidas  Jadhav:  May  I  know
 whether  in  the  case  of  natural  cala-
 mities  in  States  there  is  any  pro-
 portion  of  help  between  the  Centre
 and  the  States?

 Shrimati  Chandrasekhar:  Yes,  Sir.
 Over  and  above  the  budget  provision
 that  the  State  Government  makes,  if
 there  is  any  excess  demand,  a  share
 is  met  by  the  Central  Government.

 at  रा०  स०  तिवारी  :  तीन  चार  साल
 पूर्व  ही  इस  कटाव  को  रोकने  के  लिये  कुछ
 रुपया  इकट्ठा  किया  गया  था।  जब  वह  3
 करोड़  रुपया  उस  के  सुधार  के  लिये  है  तो
 जो  नया  कटाव  हो  गया  है  उस  के  लिये  कितनी
 रकम  रक्खी  गई  है?

 थी  नन्दा :  यह  ३  करोड़  ७  लाख  स०
 जो  प्लैन  में  था  उस  में  से  कुछ  रुपया  खर्च  हो
 चुका  है।  २  करोड़  के  करीब  खर्च  हो  चुका
 है।  उस  के  अलावा  उन  की  मांग  है।

 श्री  शिव  नारायण:  मैं  जानना  चाहता
 हूं  कि  जो  १५०  फँमिलीज़्ञ  इस  वक्‍त  तबाह
 हो  गई  हैं  उन  को  तत्काल  क्‍या  सहायता  दी
 गई है?
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 Shrimati  Chandrasekhar.  Out  of  the

 279  families  that  were  affected  by  the
 sea  erosion,  49  families  have  been
 tehabilitated  in  nearby  areas  in  the
 same  district.  |;

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  prior  to  the  sanctioning  of
 funds  for  this  scheme  the  Central
 Government  has  assured  itself  that
 the  schemes  for  prevention  of  3९8
 erosion  were  the  modern  methods
 adopted  by  advanced  countries?

 Shri  Nanda:  ‘This  has  been  done.
 These  schemes  have  resulted  from
 some  experiments  in  the  research  sta-
 tion  at  Poona.

 Shri  Vasudevan  Nair:  When  I  gave
 notice  of  this  question,  I  sent  it  for
 answer  by  the  Ministry  of  Irrigation
 and  Power,  because  this  subject  is
 being  looked  into  by  that  Ministry.
 Now,  because  some  names  are  being
 clubbed  together,  it  has  gone  to  the
 Home  Ministry.  There  is  no  meaning
 in  putting  questions  on  this  subject
 to  the  Home  Ministry  because  they
 are  not  posted  with  facts;  only  the
 Ministry  of  Irrigation  and  Power  can
 answer  these  questions.  Yet,  the
 question  has  been  put  for  answer  by
 the  Ministry  of  Home  Affairs.

 Mr.  Speaker.  That  can  be  looked
 into.

 Shri  A.  K.  Gopalan:  Has  it  come  to
 the  notice  of  the  Government  that
 the  highway  as  well  as  railway  lines
 are  going  to  be  affected  in  some
 places  if  immediate  action  is  not
 taken?  So,  will  the  Centre  rush
 whatever  immediate  help  is  needed
 by  them  to  meet  the  situation?

 Mr.  Speaker:  It  is  a  suggestion  for
 action.

 सम्पूर्णानन्द  समिति

 +
 श्री  भागवत  झा  'आजाद  :
 श्री  वासुदेवन  नायर:

 +६०६.<  भी  बैरियर  :
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 श्री  नि०  हां  भास्कर:
 श्री  रामचन्द्र  इलाका:
 श्री  घुलेश्वर  सोना:

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृषि
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  देश  में  शिक्षा
 सम्बन्धी  राष्ट्रीय  नीति  के  सम्बन्ध  में  सम्पूर्णा नंद
 समिति  की  सिफारिशों  पर  विचार  कर  लिया
 है;  और

 (ख)  यदि  हां,  तो  इस  मामले  में
 सरकार  का  अन्तिम  निर्णय  क्‍या  है?
 The  Minister  in  charge  Ministry  of

 Education  (Shri  Humayun  Kabir):
 (a)  and  (b).  The  recommendations
 have  been  considered  by  the  Central
 Advisory  Board  of  Education  at  its
 last  meeting  held  at  Pachmarhi  in
 May,  1963,  and  the  matter  is  under
 consideration  of  the  Government.

 Shri  Bhagwat  Jha  Azad:  May  I  know
 when  this  report  was  submitted  and
 how  much  more  time  Government  will
 take  to  consider  the  report,  apart  from
 the  reports  which  various  committees
 have  submitted  in  the  past?

 Shri  Humayun  Kabir:  The  recom-
 mendations  were  of  a  very  general
 nature.  I  have  looked  into  the  re-
 commendations.  They  are  actually
 recommendations  which  have  already
 been  in  practice  for  a  very  long  time.

 Shri  Bhagwat  Jha  Azad:  Are  we  to
 understand  that  all  the  recommenda-
 tions  of  this  Committee  are  beirg  im-
 plemented  even  before  the  Sam-
 purnanand  Committee  was  set  up?  If
 so,  what  was  the  specific  purpose  70:
 which  this  Committee  was  set  up?

 Shri  Humayun  Kabir:  It  is  always
 desirable  to  review  the  position  from
 time  to  time;  but  I  will  read  one  of
 the  recommendations  which  says,  “The
 decision  should  be  taken  after  they
 have  been  considered  by  the  different
 Ministers  and  State  Governments  ond
 once  this  has  been  done  it  should  be-
 come  an  all-India  policy.”  This  is
 obvious.
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 Shri  Vasudevan  Nair:  The  hen.
 Minister  stated  that  all  the  tecom-
 mendations  were  rather  already  being
 implemented.  May  I  know  whether
 there  is  anything  novel  in  the  report
 of  this  Committee?

 Shri  Humayurm  Kabir:  I  regret,  I
 have  not  discovered  anything  novel.

 Shrimati  Renu  Chakravartty.  Cer-
 tain  very  specific  proposals  were  made
 by  the  Sampurnanand  Committee,
 specially  regarding  the  pattern  of
 education  at  all  the  three  stages.  I
 would  like  to  know  what  the  Gov-
 ernment’s  proposal  is.  Is  it  going  to
 wait  for  the  reports  of  the  various
 committees  of  the  Central  Advisory
 Board  of  Education  and  then  take  a
 decision  or  will  Government  itse!f
 apply  its  mind  on  the  specific  proposals
 which  are  not  of  a  general  nature?

 Shri  Humayun  Kabir:  As  I  said  just
 now,  the  recommendations  were  of  a
 general  nature  and  not  very  specific.
 So  far  as  education  is  concerned,  the
 programmes  are  constantly  under
 survey  and  there  can  be  no  revolu-
 tionary  changes  in  the  educational
 system.

 Shri  Ramachandra  Ulaka:  May  I
 know  whether  all  the  State  Govern-
 ments  are  in  favour  of  these  recom-
 mendations;  if  not,  which  States  have
 not  accepted  these  recommendations
 and  why?

 Shri  Humayun  Kabir:  No  State  Gov-
 ernment  has  expressed  itself  against
 any  of  the  recommendations  because,
 as  I  said,  they  are  things  which  have
 been,  in  principle,  in  practice  for  a
 long  time.  In  actual  implementation
 there  are  differences  from  State  to
 State.

 Shrimati  Renu  Chakravartty:  It  is
 a  wrong  statement  that  he  is  making.

 Shri  D.  C.  Sharma:  This  committee
 was  set  up  to  formulate  a  national
 policy  on  education  and  from  what  the
 hon.  Minister  has  said  this  commit-
 tee  seems  to  be  redundant;  but,  any-
 how  this  committee  was  set  up.  May
 I  know  what  the  recommendations  of
 this  committee  are  so  far  as  the
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 national  policy  is  concerned  with  re-
 gard  to  university  education,  higher
 secondary  education  and  primary
 education?

 Mr.  Speaker:  That  would  be  a  long
 thing.

 Shri  Humayun  Kabir:  That  would
 be  practically  giving  the  entire  report.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  any  examination  has
 been  made  by  this  committee  of  the
 possibility  of  providing  moral  and
 religious  education  to  children?

 Mr.  Speaker:  Is  the  report  accessi-
 ble  to  hon.  Members?

 Shri  Humayun  Kabir:  Yes,  Sir.

 Shri  Daji:  The  hon.  Minister  said
 that  the  report  was  considered  by  the
 Board  of  Education  and  was  now
 under  the  consideration  of  the  Gov-
 ernment.  Then  he  _  said  that  there
 were  no  new  suggestions.  I  would,
 therefore,  like  to  know  specificaliy  as
 to  what  matters  are  under  the  con-
 sideration  of  the  Government  if  there
 are  no  new  suggestions.

 Shri  Humayun  Kabir:  In  education
 the  review  of  the  policy  is  continuous
 and,  as  I  said,  they  should  be  under
 continual  review.  The  Central  Ad-
 visory  Board  meets  every  year  to
 consider  the  programmeg  which  are
 in  operation.

 Mr.  Speaker:  Next  question.  Shri
 Warior.

 Shri  D.  C.  Sharma:  Are  not  the
 Policies  of  the  Government  continu-
 ing?

 Mr.  Speaker:  Shri  Vasudevan  Nair.

 Shri  D.  C.  Sharma:  Are  _  there
 changes  from  moment  to  moment?

 Mr.  Speaker:  I  have  passed  on  to
 the  next  question.
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 Women’s  Education  Programme
 +

 (  Shri  Vasudevan  Nair:
 607.4  Shri  Warior:

 [  Shri  M.  N.  Swamy;

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  National  Council
 for  Women’s  Education  has  urged
 Government  to  restore  the  cut  made
 in  Women’s  Education  Programme  on
 account  of  the  national  emergency;
 and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  connection?

 The  Minister  in  charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  Yes,  Sir.

 (b)  Since  the  programme  is  mainly
 in  the  State  Sector,  the  recommenda-
 tion  has  been  brought  to  the  notice  of
 State  Governments  for  suitable  action.

 Shri  Vasudevan  Nair:  May  I  know
 whether  the  Government  was  request-
 ed  to  make  allotments  over  and  above
 the  allotments  made  in  the  Plan
 specially  for  spreading  women’s  edu-
 cation  and,  if  so,  what  is  the  attitude
 of  the  Government?

 Shri  Humayun  Kabir:  Yes,  Sir;
 such  recommendations  were  made  and
 the  Government  is  very  sympathetic
 In  fact,  we  have  taken  it  up  with  the
 State  Governments  requesting  them
 that  wherever  any  cuts  have  been
 made  they  should  be  restored.  I  am
 happy  to  say  that  only  a  few  States
 imposed  cuts.

 Shri  Vasudevan  Nair:  May  I  know
 whether  the  Government  is  checking
 up  from  time  to  time  about  the  pro-
 gress  in  women’s  education  and,  if  so,
 whether  the  Government  is  satisfied
 about  the  progress?

 Shri  Humayun  Kabir.  We  are  not
 satisfied  with  the  progress  and  we  are
 checking  up.  That  is  why  a  special
 effort  is  necessary.  I  hope  that  before
 the  Third  Plan  is  over  vve  will  be
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 able  to  make  up  some  of  the  leeway;
 but  it  is  a  very  big  leeway  that  we
 have  to  make  up  and  it  cannot  be
 wiped  out.in  taree  or  four  years.

 Dr.  Sarojini  Mahishi:  May  I  know
 whether  the  Government  is  trying  to
 implement  the  recommendations  of
 the  National  Council  for  Women’s
 Education  made  from  time  to  time
 and  is  also  making  an  effort  to  bring
 about  co-ordination  between  the
 different  ministries  that  are  having
 this  programme  of  women’s  educa-
 tion?

 Shri  Humayun  Kabir:  Yes,  Sir;  as
 far  as  possible,  as  I  said,  we  do  want
 to  make  a  special  effort  in  seeing  that
 the  education  of  women  and  girls  is
 advanced  in  the  course  of  the  Third
 Plan.

 Shri  Man  Sinh  P.  Patel:  In  view  of
 the  fact  that  secondary  education  is
 being  managed  by  private  institutions,
 may  I  know  whether  Government
 considers  giving  additional  grants  for
 running  these  secondary  education
 institutions  for  women?

 Shri  Humayun  Kabir:  This  hardly
 arises  out  of  this  question.

 Shrimati  Savitri  Nigam:  May  I
 know  which  are  the  States  which  have
 imposed  some  cuts  and  may  I  know
 whether  the  women's  education  has
 made  any  advance  over  there,  in
 those  States?

 Shri  Humayun  Kabir:  The  563
 which  did  impose  cuts  were  Orissa,
 Punjab,  U.P.,  Madhya  Pradesh,  Bihar,
 Delhi  and  Manipur.  Out  of  these,
 Bihar  and  Manipur  States  have  said
 that  they  will  restore  the  cuts  and
 we  are  trying  to  persuade  others
 to  restore  the  cuts.

 Shrimati  Savitri  Nigam:  My  ques-
 tion  has  only  been  half  answered.

 Mr.  Speaker:  Because  two  questions
 were  combined,  one  has  been  answer-
 ed.

 Shrimati  Renu  Chakravartty:  May
 I  know  whether  the  Government  has
 considered  the  demand  of  the  National
 Council  for  Women’s  Education  that
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 there  should  be  a  restoration  of  the
 Central  incentive  programmes  which
 were  cut  down  in  the  Third  Plan  and
 that  there  should  be  an  allocation  out-
 side  the  States  ceiling  instead  of  rut-
 ting  it  in  the  States  ceiling  as  a  result
 of  which  it  is  very  difficult  to  make
 out  which  part  of  the  money  is  being
 used  for  women’s  education  and  which
 is  not  being  used  for  that  purpose?

 Shri  Humayun  Kabir:  It  is  a  sug-
 gestion  for  action  which  I  shall  keep
 in  mind.

 Shrimati  Renu  Chakravartty:  No,
 no.  This  is  one  of  the  recommenda-
 tions.  I  want  to  know  what  is  their
 reaction  to  it.

 Mr.  Speaker:  If  it  is  not  a  sugges-
 tion,  there  were  certain  arguments
 made.

 Shrimati  Renu  Chakravartty:  Leave
 out  the  arguments.  I  want  to  know
 what  is  the  reaction  of  the  Govern-
 ment  regarding  taking  up  once  again
 the  Central  incentive  programmes
 for  women’s  education  which  were
 cut  down  in  the  Third  Plan.

 Shri  Humayun  Kabir:  As  I  said,  we
 are  making  special  efforts  to  see  that
 additional  funds  may  be  provided.

 Shrimati  Sharda  Mukerjee:  May  !
 know  how  many  States  are  providing
 free  education  in  secondary  schools
 for  women?

 Shri  Humayun  Kabir.  I  require
 notice.

 Mr.  Speaker:  Next  question.

 Shrimati  Sharda  Mukerjee:  ine
 was  a  straightforward  question.

 Mr.  Speaker:  It  may  be  a  straight-
 forward  question  for  the  Member,  but
 it  may  not  be  so  straightforward  for
 the  Minister.  Next  question.

 Cost  of  Construction  ०  Roads

 +
 Shri  Subodh  Hansda;:
 Shri  P.  C.  Borooah:

 *608.,  §.:°  P.  R.  Chakraverti:
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 Shri  Sidheshwar  Prasad:
 Shrimati  Savitri  Nigam:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  the  Central  Road  Re-
 search  Institute  has  been  able  to  re-
 duce  the  cost  of  construction  of  roads
 as  well  as  buildings;

 (b)  if  so,  in  what  manner  the  cost
 has  been  reduced;  and

 (c)  the  amount  saved  per  mile  in
 the  case  of  road  construction?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir,  in  respect  of
 roads.

 (b)  By  using  cheaper  construction
 materials  and  better  techniques.

 (c)  It  is  estimated  that  there  may
 be  saving  from  Rs.  5,000/-  per  mite  to
 over  Rs.  -15,000/-  per  mile  depending
 on  the  materials  and  techniques  used
 and  other  local  conditions.

 Shri  Subodh  Hansda:  May  I  know
 whether  the  new  specification  have
 been  accepted  by  the  C.P.W.D.  and  also
 by  the  other  individual  contractors?

 Shri  Humayun  Kabir:  Yes,  Sir;  this
 has  been  considered  by  the  Indian
 Roads  Congress  and  also  we  have  had
 discussions  with  the  State  Govern-
 ments  and  now  some  of  these  im-
 proved  techniques  are  already  being
 introduced.

 Shri  Subodh  Hansda:  May  I  know
 whether  any  pilot  scheme  was  pre-
 pared  by  the  Research  Institute  to  de-
 monstrate  these  ney  types  of  speci-
 fications  tthat  have  been  found  jut
 by  the  Institute?

 Shri  Humayun  Kabir:  Yes,  Sir.  Ac-
 tually,  the  use  of  stabiliseq  soil  in
 road  construction  has  made  considera-
 ble  headway.  As  a  result  of  experi-
 been  found  that  the  use  of  stabilised
 soil  in  place  of  stones  which  were
 used  earlier,  in  the  lower  layer  of  the’
 road  is  fully  satisfactory.
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 Similar  experiments  in  Punjab  have
 shown  that  this  can  be  done  also  in
 the  case  of  upper  layer  of  roads.

 at  सिद्धेश्वर  प्रसाद:  श्मीम,  यह  बड़ी
 प्रसन्नता  की  बात  है  कि  सड़कों  के  निर्माण
 की  लागत  में  कमी  की  गयी  है।  लेकिन
 क्या  इस  बात  की  जांच  की  गयी  है  कि  इसका
 सड़कों  की  मज़बूती  पर  क्या  असर  पड़ेगा  ?

 Shri  Humayun  Kabir:  It  is  precisely
 in  order  to  improve  the  roads_  that
 these  researches  are  being  carrieg  out.

 Shrimati  Savitri  Nigam:  May  I  know
 how  far  it  is  correct  that  in  spite  of
 the  fact  that  these  new  specifications
 have  been  approved  by  the  Indian
 Roads  Congress  and  by  all  the  other
 authorities,  even  now  in  Delhi  and
 Other  places  the  roads  are  being  con-
 structed  according  to  the  old  specifica-
 tions?  May  I  know  what  is  the  reason
 for  this?

 Shrj  Humayun  Kabir:  Actually,  a  de-
 cision  has  been  taken  that  of  all  the
 new  constructions,  roughly  about  42
 to  50  per  cent  will  be  of  the  new
 specifications  and  we  will  gradually
 extend  that.

 श्री  विभूति  मिथ् :  कभी  मंत्री  जी  ने
 बताया  कि  सामानों  में  हेरफेर  से  १५,०००
 रुपया  प्रति  मील  खर्च  में  कमी  हो  जाएगी।
 मैं  जानना  चाहता  हूं  कि कौनसा  सामान  पहले
 लगाया  जाता  था  और  अब  उसके  बदले
 में  कौनसा  सामान  लगाया  जाएगा  जिससे
 इतना  खर्चा  घट  जाएगा  इसे  बतलाने  की
 कृपा  कीजिए  ?

 Shri  Humayun  Kabir:  It  is  a  ques-
 tion  of  improved  techniques.  There
 are  five  or  six  methods  which  are
 being  utilised,  and  if  I  were  to  nar-
 rate  all  of  them  it  would  take  too
 much  time  of  the  House.  So,  I  shall
 give  only  one  example.  In  the  past,
 stones  and  chips  were  always  used  ag
 the  base  of  any  road  which  had  heavy
 traffic.  But  as  a  result  of  experiment,
 it  has  been  found  that  treated  soil,
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 and  specially  compact  packed  soil  can
 serve  the  same  purpose,  and  im-
 mediately  there  is  a  great  saving  in
 expenditure.

 at  काशी  राम  गुप्त:  यह  जो  सेविंग
 होगी  यह  क्‍या  हर  एक  प्रदेश  में  हो सकेगी  और
 क्या  राजस्थान  भी  इस  में  शामिल
 है?

 Shri  Humayun  Kabir:  As  I  said,  it
 will  depend  upon  the  local  conditions.
 For  example,  if  the  road  is  built  in  an
 area  where  you  have  black  cotton
 soil,  obviously,  the  saving  will  not
 be  so  great.  But  if  you  do  it  in  other
 areas,  depending  upon  the  material
 which  is  available  locally  and  the
 method  used,  the  saving  may  be  any-
 thing  from  Rs.  5000  per  mile  to  Rs.
 15,000  or  Rs.  20,000  per  mile.

 Dr,  L.  M.  Singhvi:  Are  these  new
 methods  applicable  to  road  construc-
 tion  in  mountain  regions  and  in  desert
 areas,  and  if  so,  to  what  extent  would
 there  be  saving  in  constructing  roads
 in  mountain  areas  and  in  desert  re-
 gions?

 Shri  Humayun  Kabir:  I  cannot  give
 the  details  about  every  area  in  India.
 I  have  given  broad  indications,  and
 each  State  will  have  to  work  out  the
 actual  savings  for  itself.

 Dr.  L,  M.  Singhvi:  I  want  to  know
 whether  these  new  methods  are  ap-
 plicable  to  mountain  regions  and  de-
 sert  areas.

 प्रतियोगी  परिवारों  में  हिन्दी
 +

 श्री  भक्त  ददन :
 श्री  प्रकाश बीर  शास्त्रों:

 +६०६४<  शमी  प०  ला०  बारूपाल  :
 श्री  कछवाय :.
 श्री  रामेश् वरा नन्द  :

 क्या  गृह-कार्य  मंत्री  २७  मार्च,  १६६३
 के  तारांकित  प्रश्न  संख्या  ६०६  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  राष्ट्र-
 पति  के  आदेश  के  भ्रनुसरण  में  संघ  जोक  सेवा
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 आयोग  की  उच्च  परीक्षाओं  में  हिन्दी  एक
 वैकल्पिक  माध्यम  के  रूप  में  किस  तिथि  से
 लागू  की  जायेगी  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 हज़र नवीस )  :  हिन्दी  को  वैकल्पिक  रूप  में
 माध्यम  बनाने  के  सम्बन्ध  में  कुछ  सवाल  कभी
 भी  विचाराधीन  हैं।  इसलिये  शासन  कोई
 निश्चित  तिथि  बताने  में  समर्थ  नहीं  है।
 तिथि  की  सूचना  उचित  समय  पर  दी  जावेगी

 [As  certain  questions  connected  with
 the  introduction  of  Hindi  as  an  alter-
 native  medium  are  still  under  con-
 sideration,  Government  are  not  in  3
 position  to  announce  the  date  from
 which  Hindi  will  be  introduced.  A
 date  will  be  announced  in  due  course.]}

 श्री  भक्त  दर्शन  :  श्रीमन्‌,  स्वर्गीय  पंत
 जी  की  अध्यक्षता  में  राजभाषा  समिति  ने
 जो  सिफारिश  की  थी  उस  को  हुए  कई  वर्ष
 हो  गये  ।  उस  के  बाद  राष्ट्रपति  जी  का  आदेश
 निकले  भी  काफी  समय  हो  गया,  मैं  निश्चित
 रूप  से  यह  जानना  चाहता  हूं  कि  आखिर
 गाड़ी  कहां  पर  झटकी  हुई  है  और  किस  वजह
 से  इतनी  देरी  हो  रही  है?

 श्री  हूज़र नवीस  :  यह  एक  जटिल  प्रश्न
 है  और  इस  में  बहुत  से  अन्य  प्रश्न  उठते  हैं
 और  उन  के  ऊपर  विचार  चल  रहा  है  1
 संघ  लोक  सेवा  आयोग  के  साथ  भी  परामर्श
 हो  रहा  है।  विशेष  कर  इस  में  एक  जटिल
 प्रश्न  यह  उठता  है  कि  अगर  हिन्दी  में  प्रश्न-
 पत्रिका  लिखी  जाय  और  अंग्रेजी  में  लिखी
 जाय  तो  उनका  आपस  का  अर्थात्‌  परस्पर
 अंक  मापन  कैसा  हो,  इस  जटिल  प्रश्न  के  बारे
 में  सोचा  जा  रहा  है।

 श्री  भक्त  ददन :  क्या  गृह  मंत्री
 महोदय  ने  जैसा  कि  व्यक्तित्व  परीक्षा  यानी
 पर्सनालिटी  टैस्ट  के  बारे  में  आश्वासन  दिया
 था,  क्‍या  वे  इस  स्थिति  में  हैं  कि यह  ऐलान
 कर  सके  कि  देर  से  देर  अगले  अधिवेशन
 तक  इस B  बारे  में  भी  निर्णय  किया  जा  सकेगा  ?
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 गृह-कार्य  मंत्रो  (थी  नन्दा:  वह  तो
 में  कह  चुका  हूं।

 श्री  प्रकाश वीर  शास्त्री  :  क्‍या  मैं  यह
 जान  सकता  हूं  कि  राजभाषा  विधेयक  में
 संघ  लोक  सेवा  आयोग  के  लिए  हिन्दी
 को  वैकल्पिक  माध्यम  बनाने  सम्बन्धी  घारा
 को  केवल  इसलिए  नहीं  रक्खा  गया  था
 कि  भूतपूर्व  गृह  मंत्री  स्वर्गीय  पंत  जी  के
 समय  मंत्रिमंडल  ने  सर्वसम्मति  से  यह  निश्चय
 कर  लिया  गया  था  कि  संघ  लोक  सेवा
 आयोग  में  हिन्दी  को  शीघ्र  ही  माध्यम
 बनाया  जाय  ।  और  अब  तक  देर  करने  से  विश्व-
 विद्यालयों  में  भी  हिन्दी  को  माध्यम  बनाने
 के  सम्बन्ध  में  कुछ  कठिनाई  उत्पन्न  हो  रही
 है,  यदि  हां,  तो  इस  को  देखते  हुए  सरकार
 कब  तक  इस  पर  अन्तिम  निर्णय  ले  सकेगी  ?
 और  क्‍या  गृह  मंत्री  जी  इस  सम्बन्ध  में  कुछ
 निर्देश  देंगे  ?

 श्री  हज़र नवीस  :  इस  बारे  में  निर्णय
 शीघ्र  से  शीघ्र  होगा  लेकिन  जैसा  मैं  ने  कहा
 यह  एक  जटिल  प्रश्न  है।  जब  एक
 विषय  उच्च  गणित  हो  सकता  है,  विज्ञान-
 शास्त्र  हो  सकता  है,  और  रसायनशास्त्र
 हो  सकता  है,  शब  नगर  उन  विषयों  की
 प्रश्न  पत्रिकाएं  हिन्दी  में  लिखी  जायें  तो
 उन  के  लिए  जो  पुस्तकें  चाहियें  वे  पुस्तकें
 आज  उपलब्ध  नहीं  हैं  ।  हिन्दी  में  किस  तरह
 से  उन  को  अच्छी  तरह  से  लिखा  जाय  इस  में
 भी  उन  को  अड़चन  होने  की  सम्मावना  है
 तो  इन  सब  बातों  पर  विचार  चल  रहा  है
 और  जल्द  से  जल्द  उस  बारे  में  निर्णय  किया
 जायेगा  ny

 Shri  Kapur  Singh:  May  I  know
 whether  other  major  languages  of
 India  also  be  accorded  a  similar  op-
 tional  recognition  simultaneously?

 Shri  Hajarnavis:  That  suggestion,
 of  course,  has  been  made,  but  it  will
 present  many  more  difficulties  than
 even  the  introduction  of  Hindi.
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 श्री  रामसेवक  यादव  :  प्रभी  मंत्री  जी
 ने  कहा  कि  हिन्दी  में  अच्छी  पुस्तकें  उप लब
 नहीं  हैं  तो  इस  दिशा  में  सरकार  i  ओर
 से  ब्या  किया  गया  या  अभी  क्या  राजा
 रहा  है  ?

 श्री  हजरनवीस  :  हिन्दी  में  अच्छी  से
 अच्छी  किताबें  जल्द  से  जल्द  तैयार  करने
 के  लिए  कोशिश  हो  रही  है  ।

 श्री  भागवत  झा  श्राजाद  :  चूंकि  हिन्दी
 का  माध्यम  एच्छिक  होगा  इसलिए  हिन्दी
 में  अच्छी  पाठ्यक्रम  सम्बन्धी  पुस्तकों  के
 अनुपलब्ध  रहने  से  एग्जामिनीज़  को  कठिनाई
 नहीं  होनी  चाहिए  इसलिए  मंत्री  महोदय
 ने  उस  तरह  का  उत्तर  कैसे  दिया  ?

 Since  this  medium  will  be  optional,
 the  non-availability  of  text-books
 will  mot  stand  in  the  way  of  exa-
 minees.  So  how  does  he  give  that
 answer?

 Shri  Hajarnavis:  But  quite  possi-
 bly  the  examinees  may  not  be  the
 best  judges  of  what  is  good  for  them.

 Primary  Education  in  U.P.

 +
 Shri  Sidheshwar  Prasad;

 *6I0  Shri  P.  R.  Chakraverti:
 Shri  Mohan  Swarup:
 Shri  Sarjoo  Pandey:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  Standing  Commit-
 tee  of  the  Central  Advisory  Board  of
 Education  has  estimated  that  about
 45  lakhs  of  children  of  the  6—ll  age
 group  will  not  be  attending  schools
 in  U.P.  at  the  end  of  Third  Plan
 period;

 (b)  the  steps  taken  by  the  Union
 Government  in  helping  the  U.P.  Gov-
 ernment  in  solving  this  extremely
 formidable  task;
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 (c)  whether  reports  have  been  re-
 ceived  from  other  States  in  the  mat-
 ter;  and

 (d)  if  so,  Whether  they  are  expect-
 ed  to  solve  their  problems  in  the
 sphere  of  primary  education?

 The  Minister  in  charge  of  the  Minis-
 try  of  Education  (Shri  Humayun  Kabir)
 (a)  The  Report  of  the  Standing  Com-
 mittee  of  the  Central  Advisory  Board
 of  Education  has  not  yet  been  submit-
 ted  to  the  Government.

 (b),  (०)  and  (d).  Information  has
 been  collected  from  all  State  Govern-
 ments  regarding  the  number  of  addi-
 tional  teachers  required  for  increas-
 ing  enrolment  in  schools  of  non-attend-
 ing  children.  The  question  of  giving
 accelerated  financial  assistance  to  the
 States  including  U.P.  for  the  expan-
 sion  of  primary  education  is  under
 consideration.

 श्री  सिद्धेश्वर  प्रसाद  :  क्‍या  सरकार
 के  ध्यान  में  यह  बात  रहती  है  कि  संविधान
 में  प्राथमिक  शिक्षा  के  सम्बन्ध  में  कुछ  स्पष्ट
 निदश  दिये  गये  हैं,  यह  प्रश्न  केवल  उत्तर
 प्रदेश  का  नहीं  है  सारे  देश  का  है  तो  ऐसी
 स्थिति  में  इस  प्रश्न  के  खंड  (घ)  को  ध्यान
 में  रखते  हुए  सरकार  ने  क्या  स्पष्ट  क़दम
 उठाया  है  ?

 Shri  Humayun  Kabir:  We  are  tak-
 ing  various  measures.  For  example,
 with  regard  to  the  State  plans,  we

 have  said  that  in  order  to  expand
 primary  education,  Central  assistance
 wil]  be  00  per  cent  for  teacher  train-
 ing  schemes;  Central  assistance  will
 be  00  per  cent  for  special  schemes
 relating  to  girls’  education;  Central
 assistance  wil]  be  50  per  cent  for
 appointment  of  additional  teachers
 for  primary  schools;  Central  assis-
 tance  will  be  75  per  cent  for  scholar-
 ship  for  primary  school  students;  and
 Central  assistance  will  be  50  per  cent
 for  schemes  under  which  the  salaries  «
 and  emoluments  of  teachers  may  be
 increased.
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 श्री  सिद्धेश्वर  प्रसाद  :  माननीय  मंत्री
 ने  जो  क़दम  उठाने  का  प्रमाण  दिया  उस  का
 नतीजा  यह  हुआ  है  कि  १६४७  के  बाद
 १६६३  में  इस  देश  में  निरक्षरों  की  संख्या

 बढ़  गयी  है,  तो  इस  गम्भीर  स्थिति  को  देखते
 हुए  सरकार  द्वारा  क्या  विशेष  क़दम  उठाये
 जायेंगे  ?

 Shri  Humayun  Kabir:  एल  will
 make  every  effort.  I  am  sorry  to  say
 that  actually  UP  is  one  of  the  States
 where  the  situation  seems  most  ser
 ious.  Among  what  are  calleq  edu-
 cationally  backward  States)  UP  was
 at  the  top  7  or  8  years  ago.  But
 today  it  is  right  at  the  bottom.

 श्री  सरजू  पाण्डेय  :  मंत्री  जी  ने  बतलाया
 कि  उत्तर  प्रदेश  शिक्षा  के  क्षेत्र  में  बहुत
 पिछड़ा  हुआ  है  तो  मैं  जानना  चाहता
 हूं  कि  उत्तर  प्रदेश  की  सरकार  ने  क्‍या
 केन्द्र  स ेकोई  खास  धनराशि  मांगी  है  जिस
 से  वहां  पर  प्राइमरी  शिक्षा  का  विस्तार
 हो  सके  ?

 Shri  Humayun  Kabir:  As  I  said,
 UP,  unfortunately,  hag  fallen  back
 and  we  are  therefore,  making  special
 efforts  to  see  that  this  situation  is
 changed.  We  shall  give  very  sym-
 pathetic  consideration  to  any  request.
 In  addition  to  what  I  have  said,  if
 U.P.  makes  any  special  effort  for
 wiping  out  illiteracy  and  providing
 facilities  for  elementary  schoo]  child-
 ren,  we  shall  make  every  effort  to
 meet  their  request.

 Shri  Tyagi:  Thank  you.

 et  am  पाण्डेय  :  मैं  यह  जनना

 चाहता  हूं  कि  ऐफट्स  उन्हों  ने  क्‍या
 कीं?

 अध्यक्ष  महोदय  :  इस  के  लिये  जो

 कुछ  वे  'रिक्वेस्ट  करेंगे,  यहां  से  वे  उसमें
 मदद  करेंगे  ।

 श्री  श्रॉफारलाल  बैरवा  :  गांवों  के
 अन्दर  स्कूलों  और  मास्टरों  की  व्यवस्था
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 कम  होने  के  कारण  गांवों  के  भ्रन्दर  बहुत
 ज्यादा  तादाद  में  लड़के  श्रनपढ़  होते  हैं,  मैं
 जानना  चाहता  हूं  कि  सरकार  इस  के  लिए
 क्या  कोशिश  कर  रही  है  ?

 श्री  हुमायून  कबीर  :  मैं  ने  जवाब
 दिया  कि  अगर  वे  इस  के  लिए  कौर
 अधिक  टीचर्स  नियुक्त  करना  चाहेंगे  तो
 उस  के  लिए  हम  मदद  करेंगे  ।  भीतर
 वे  टीचर्स  की  तनख्वाह  बढ़ाना  चाहेंगे
 तो  उस  में  भी  हम  मदद  करेंगे  ।  यह
 सब  हम  करेंगे  ।

 श्री  यशपाल  सिह  :  क्‍या  अब  तक
 कोई  ऐसी  स्टेट्स  हैं  जहां  कि  प्राइमरी
 एजुकेशन  कम्पलसरी  नहीं  की  गई  है  और
 वे  प्राइमरी  एजुकेशन  में  लग  बिहाइंड  कर
 रही  हैं  ?

 Shri  Humayun  Kabir:  There  are  6
 States  which  are  lagging  in  elemen-
 tary  education.  The  question  of  com-
 pulsion  is  not  so  important  because,
 where  facilities  are  provided,  in  fact
 in  most  of  the  other  States,  we  can-
 not  meet  the  demand.  If  the  States
 come  forward,  the  Centre  will  give
 assistance.

 at  प्रकाशकों  श्वा स्त्री  :  क्‍या  मैं  यह
 जान  सकता  हूं  कि  मंत्री  महोदय  का
 ध्यान  इस  जोर  गया  है  कि  तृतीय  पंच-
 वर्षीय  योजना  में  प्राइमरी  स्कूलों  के
 अध्यापकों  के  सम्बन्ध  में  यह  निर्णय  किया
 गया  था  कि  उन  का  वेतन  ४५  रुपये
 मासिक  से  बढ़ा  कर  ५०  रुपये  मासिक
 कर  दिया  जायगा,  इतने  कम  वेतन  पर
 अध्यापक  उपलब्ध  नहीं  हैं  इसी  लिए  विद्यार्थियों
 को  शिक्षा  देने  में  कुछ  कठिनाई  अनुभव  हो
 रही  है  ?

 शनी  हुमायून  कबीर  :  मैं  समझता
 हूं  कि  श्री  प्रकाश वीर  शास्त्री  ने  जो
 मैं  ने  कभी  जवाब  में  कहा  था  उस  को
 सुना  नहीं  ।  मैं  ने  बतलाया  कि  अगर
 वह  तनख्वाह  बढ़ायें  तो  उस  के  लिए
 हम  Xo  परसेंट  ग्रांट  देने  को  तैयार  हैं  ।  मैं
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 मानता  हूं  कि  टीचर्स  की  तनख्वाह  बढ़नी
 चाहिए  t

 श्री  राम  सहाय  पाण्डेय:  उत्तर  प्रदेश
 के  अतिरिक्त,  तृतीय  पंचवर्षीय  योजना  में
 जो  संख्या  निर्धारित  की  गई  है  ६  से  ११
 वर्ष  की  उम्र  के  लिए  मैं  जानना  चाहता
 हूं  कि  क्‍या  शिक्षा  मंत्री  महोदय  इस  ओर
 कदम  उठायेंगे  कि  तमाम  राज्यों  से  य
 सूचना  मंगायें  कि  तृतीय  पंचवर्षीय  योजना
 के  अन्दर  जो  संख्या  निर्धारित  की  थी  उस  में
 कितनी  कमी  पड़ेगी  और  उन  की  स  यता
 के  लिए  क्‍या  उपाय  होगा  ?

 Shri  Humayun  Kabir:  About  the
 assistance,  I  have  already  mentioned
 what  we  shall  do.  Information  we
 are  collecting  every  year.  I  do  agree
 that  a  special  effort  should  be  made
 to  see  that  we  get  the  majority  of
 the  children  of  the  school-going  age
 into  elementary  education  before  the
 end  of  the  Third  Plan.

 Shri  Daji:  Has  the  Government  any
 estimate  about  the  total  number  of
 children  between  the  ages  of  six  and
 eleven  who  are  now  being  deprived
 of  education,  and  the  number  of  ad-
 ditional  teachers  required?

 Shri  Humayun  Kabir:  Yes,  we  have
 rough  estimates  of  that.

 Shri  Daji:  Please  give  that.  This  is
 not  a  reply,

 Shrj  Humayun  Kabir:  It  can  be
 easily  worked  out,  because  roughly
 elementary  schoo]  children  are  ‘12h
 per  cent  of  the  total  population.  I
 have  not  got  the  exact  figure  I  will
 have  to  work  them  out.

 श्री  gto  ato  तिवारी:  अभी  मंत्री
 जी  ने  बयान  दिया  कि  किसी  स्कीम
 को  १००  परसेंट,  किसी  को  ७५  परसेंट
 और  किसी  को  yo  परसेंट  सेंट्रल  एड
 दी  जायगी  ।  मैं  यह  जानना  चाहता  हूं
 कि  यह  १००  परसेंट,  ७५  परसेंट  और
 yo  परसेंट  फ़िक्स  करने  में  क्‍या  क्रास-
 मेरियन  रखा  गया  है  ।
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 Shri  Humayun  Kabir:  If  the  hon.
 Member  refers  to  the  items  I  have
 mentioned,  that  will  make  it  clear
 why  different  rates  have  been  fixed.
 Obviously,  teacher  training  is  the
 basic  thing.  If  we  can  get  a  sufficient
 number  of  trained  teachers,  the  pro-
 blem  of  illiteracy  will  be  solved.
 So,  we  are  giving  00  per  cent  assis-
 tance  there.  Similarly,  because  girls
 are  not  coming  up  in  sufficient  num-
 bers,  We  are  giving  00  per  cent  for
 girls  education.  So,  we  have  definite
 criteria  for  determining  these  propor-
 tions.

 Shri  Tyagi:  May  I  take  it  that  the
 U.P,  Government  has  not  yet  appro-
 acheq  the  Central  Government  for
 any  grant-in-aid  for  the  purpose  of
 spreading  the  educational  facilities
 in  the  State?

 Shri  Humayun  Kabir:  No,  Sir.  That
 would  be  unfair  to  the  U.P.  Govern-
 ment.  What  we  want  is  they  should
 be  more  specific.

 Shri  Tyagi:  Have  they  not  received
 any  request  from  U.P.?

 Shri  Humayun  Kabir:  I  will  have
 to  look  into  this.

 Coal  Deposits  in  Mirzapur  District

 *6l.  Shri  Bibhuti  Mishra;  Will  the
 Minister  of  Mimes  and  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  accord-
 ing  to  the  Geological  Survey  of  India
 there  is  a  vast  deposit  of  Coal  in
 Mirzapur  district  of  Uttar  Pradesh;
 and

 (b)  if  so,  the  steps  taken  to  exploit
 the  said  coal  deposits  so  far?

 The  Parliamentary  Secretary  to  the
 Minister  of  Mines  and  Fuel  (Shri
 Thimmaiah):  (a)  Yes,  Sir.

 (b)  The  Central  Government  has
 notified  an  area  of  20°65  square  miles
 (58:50  sq.  kilometers)  in  the  coal  field
 and  prospecting  work  has  commenced.
 The  National  Coal  Development  Cor-
 poration  has  a  programme  to  open
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 and  develop  mines  in  this  area  after
 the  prospecting  work  is  completed.

 Shri  Bibhutj  Mishra:  What  is  the
 estimated  coal  deposit  there?

 Shri  Thimmaiah:  It  is  1,074,  million
 tonnes  in  Mirzapur  District.

 Shri  Bibhuti  Mishra:  What  is  the
 quality  of  the  coal  to  be  found  there?

 Shri  Thimmaiah:  There  are  four  or
 five  parts.  In  Purewa  Top  and
 Purewa  Bottom,  the  coal  is  of  in-
 ferior  grade.  In  the  Turra  area,  the
 Seam  has  deteriorated  to  Grade  I,
 (it  is  Grade  I  in  the  Madhya  Pradesh
 area).  In  Kota,  it  is  Grade  I.  There
 are  two  seams  overlying  Purewa  top
 seam,  which  contain  Grade  III  coal.

 Shri  Bibhuti  Mishra:  May  I  know
 by  what  time  Government  is  expect-
 ing  to  dig  out  the  coal?

 Shri  Thimmaiah;  As  I  said,  after
 the  prospecting  work  is  completed,
 the  NCDC  will  take  it  up.

 श्री  ब्रज.  बिहारी  मेहरोत्रा:  क्‍या
 मंत्री  महोदय  यह  बताने  की  कृपा  करेंगे  कि
 क्या  इन  क्षेत्रों  स ेकोयला  लाने  के  लिए  रेलवे
 लाइन  और  सड़कें  बनाने  का  इन्तजाम  हो
 गया  है  ?

 Shri  Thimmaiah:  I  think  this  wil!
 be  part  of  the  taking  out  of  coal  from
 the  Singrauli  mines.  I  do  not  have
 information  about  the  laying  of  rail-
 way  lines.

 Shri  Bhagwat  Jha  Azad:  Has  Gov-
 ernment  finally  decided  that  it  is
 commercially  profitably  to  mine  the
 area?

 Shri  Thimmaiah:  This  can  be  un-
 derstood  only  after  the  prospecting
 work  is  over,  and  the  deposits  are
 proved.

 Shri  Kashi  Ram  Gupta:  How  much
 *time  is  expected  to  be  taken  to  con-

 vert  the  prospecting  work  into  a  min-
 ing  lease  for  the  Corporation?
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 Shri  Thimmaiah:  As  early  as  possi-
 ble,  as  soon  as  the  prospecting  work
 is  completed,

 Shri  Kashi  Ram  Gupta:  What  is
 the  expected  time?

 The  Minister  of  Mineg  and  Fuel
 (Shri  Alagesan):  The  programme  is
 to  mine  2.5  million  tons  in  the  Third
 Plan  and  much  more  in  the  Fourth
 Plan.  So,  we  shall  be  able  to  do  it
 as  soon  as  possible.

 श्री  रखा  स०  तिवारी:  सिंगरौली
 इलाके  में  इतना  अधिक  कोयला  पैदा
 हुआ  है,  लेकिन  उस  को  ढोने  के  लिए
 कोई  सड़क  या  कोई  और  इन्तज़ाम  नहीं
 हुआ  है  ।  मैं  यह  जानना  चाहता  हूं  कि
 क्या  इस  के  लिए  जल्दी  से  जल्दी  कई
 कार्यवाही  की  जायगी

 भ्रध्यक्ष  महोदय  :  क्या  यह  भी  मिर्जापुर
 में  है  ?

 खाद्य  तथा  कृषि  मंत्रालय  में  राज्य-सूत्रो
 (डा०  राम  सुभग  सिह  )  :  नहीं,  यह  मध्य

 प्रदेश  में  है  ।

 Training  of  Primary  Teachers

 *6I2  Shri  D.  J.  Naik
 Shri  P.  Kunhan

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  steps  taken  by  Government
 to  improve  and  expand  the  training
 facilities  for  Primary  Teachers  during
 the  Third  Plan;  and

 (b)  the  expenditure  to  be  incurred
 by  the  Centre  in  this  connection?

 The  Minister  in  charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.

 STATEMENT
 (a)  (i)  A  number  of  schemes  for

 improving  and  expanding  the  training
 facilities  for  elementary  school  tea-
 chers,  the  total  cost  of  which  to  the
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 Central  Government  will  amount  to
 about  Rs.  2°5  crores,  have  been  in-
 cluded  in  fhe  Central  and  State  pro-
 grammes  in  the  Third  Five-Year  Plan.

 (ii)  In  3962  a  study-group  was  sct
 up  at  the  instance  of  the  All  India
 Council  for  Elementary  Education  to
 go  into  the  question  of  training  6
 teachers.  The  main  recommendations
 of  the  Study-group  were  that  high
 priority  should  be  given  to  the  train-
 ing  of  teachers  and  special  measures
 should  be  taken  for  clearing  the
 backlog  of  untrained  teachers.  Other
 recommendations  were  in  regard  to
 expansion  and  improvement  of  ele-
 mentary  training  institutions.  The
 recommendations  of  the  Study-greup
 have  been  sent  to  the  State  Govern-
 ments  and  Union  Territories  for  im-
 plementation.

 (iii)  The  Ministry  has  also  taken  up
 the  following  scheme.  The  National
 Council  of  Educational  Research  and
 Training  has  started  a  scheme  for
 establishment  of  extension  service  de-
 partments  in  selected  institutions.  30
 such  departments  have  started  func-
 tioning.

 (2)  A  Centrally  sponsored  scheme
 with  00  per  cent  assistance  has  been
 taken  up  for  establishing  one  institute
 of  education  in  edch  State.  These
 institutes  are  to  provide,  inservice
 training  to  all  inspecting  officers  deal-
 ing  with  elementary  schools  and  staff
 of  training  institutions,  extension  ser-
 vices,  orientation  training,  and  to
 conduct  studies  and  investigations  in
 problems  of  elementary  education  and
 to  produce  suitable  literature.  In
 order  to  provide  technical  guidance
 to  these  Institutes,  a  Department  of
 Teacher  Education  is  being  set  up  at
 the  National  Council.

 (b)  The  schemes  for  establishment
 of  Extension  Service  Departmerts  and
 State  Institutes  of  Education  are  ex-
 pected  to  cost  the  Centre  Rs.  08
 lakhs  during  the  Third  Plan.  In  addi-
 tion,  the  Centre  will  give  a  grant-in-
 aid,  on  a  00  p.c.  basis,  for  all  schemes
 for  the  expansion  and  training  of
 elementary  teachers  included  in  the
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 State  sector.  The  total  Central  ex-
 penditure  on  the  programme  during
 the  third  Five  Vear  Plan  is  thus  ex-
 pected  to  be  about  Rs.  21°50  crores.

 Shri  D.  J  Naik:  What  steps  have
 the  State  Governments  taken  to  im-
 plement  the  recommendations  of  the
 study  group  and  what  measures  have
 been  taken  for  clearing  the  backlog?

 Shri  Humayun  Kabir:  As  I  stated
 in  reply  to  an  earlier  question,  we
 have  to  make  up  a  lot  of  backlog  but
 certain  steps  have  been  taken.  30
 extension’  service  departments  in
 selected  training  institutions  in  the
 country  have  already  been  set  up.  A
 Centrally  sponsored  scheme  with  00
 per  cent  assistance  has  been  taken
 up  for  establishing  one  institute  of
 education  in  each  State  and  it  is
 being  worked  out.  These  are  some
 of  the  measures,

 Shri  D.  J.  Naik:  What  is  the  time
 limit  fixed  for  training  all  the  un-
 trained  teachers?

 Shri  Humayun  Kabir:  There  can
 be  no  such  time  limit  this  will  be
 a  perpetual]  process.

 Shri  Man  Singh  P.  Patel:  May  I
 know  whether  the  proportion  and
 percentage  of  trained  primary  teach-
 ers  in  the  second  five  year  plan  is
 much  less  in  relation  to  the  3rd  five
 year  plan?

 Shri  Humayun  Kabir:  I  do  not
 know  how  my  hon.  friend  arrived  at
 that  figure:  I  shall  have  to  check  it
 up.

 Dr.  Gaitonde:  What  is  the  shortage
 of  teachers  at  the  present  moment  and
 how  many  untrained  teachers  are
 presently  employed?

 Shri  Humayun  Kabir:  Even  today
 the  majority  of  the  teachers  are  un-
 trained  and  we  are  making  efforts  to
 see  that  training  goes  through  as
 quickly  as  possible.  It  wil]  have  to
 be  a  10-15  year  programme,

 Dr.  Sarojini  Mahishi:  The  Sampur-
 nanand  Committee  recommended  in-
 centives  to  be  given  to  women  teach-
 ers  for  taking  up  primary  education
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 work.  May  I  know  whether  any  re-
 laxation  in  the  admission  qualifica-

 tion  or  any  specific  incentive  is  given
 to  women  who  serve  in  the  rural
 ereas?

 Shri  Humayun  Kabir:  Attempts
 @re  being  made  to  recruit  women
 teachers.  My  hon.  friend  might  have
 seen  that  recently  a  State  had  adver-
 tised  that  it  would  employ  only
 women  teachers  for  primary  educa-
 tion.

 Shrimati  Savitri  Nigam:  In  the
 statement  it  ig  stated  that  Rs.  08
 lakhs  would  be  spent;during  the
 Third  Plan.  May  I  know  how  much
 money  has  already  been  spent?

 Shrj  Humayun  Kabir:  I  shall  ask
 for  notice.

 Shrimati  Renuka  Ray:  In  the  state-
 ment  it  is  said  that  00  per  cent  aid
 is  given  for  training  of  teachers  in
 the  Third  Plan.  How  many  States
 have  come  forward  to  take  to  this
 scheme  and  have  started  work  on  this
 basis?

 Shri  Humayun  Kabir:  Thirty  such
 departments  in  different  States  have
 already  been  established.  I  cannot
 say  offhand,  but  I  expect  every  State
 to  have  at  least  one  centre.

 Shrimati  Renuka  Ray:  No.  this  is
 not  the  training  scheme  for  elemen-
 tary  schoo]  teachers.

 Shri  Heda:  At  the  rate  and  size  of
 programme  of  training  of  primary
 teachers  undertaken  by  the  various
 State  Governments  all  over  the  coun-
 try,  do  Government  expect  that  at
 sometime  all  the  primary  teachers
 will  be  trained?

 Shri  Humayun  Kabir:  I  said  now
 that  I  expect  it  will  have  to  be  a
 l0—l5  year  programme.

 Shri  Yallamanda  Reddy:  There  are
 so  many  trained  teachers  who  do  not
 find  employment  they  are  trained
 higher  grade  or  secondary  grade
 teachers.  Has  the  attention  of  the
 Government  been  drawn  to  this?
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 Shri  Humayun  Kabir:  May  be,  But
 ultimately  elementary  schoo]  teach-
 ers  are  primarily  the  concern  of  the
 State  Governments  and  we  can  only
 advise.

 Shri  Yallamanda  Reddy:  My  ques-
 tion  is  not  answered.  The  Ministry
 is  wanting  to  train  teachers  more  and
 more.  But  there  are  people  who
 are  already  trained,  in  hundreds,  who
 are  unable  to  find  any  employment.
 What  is  the  idea  of  training  more  and
 more  people?

 Shri  Humayun  Kabir:  When  there
 is  a  shortage  of  teachers,  I  would  be
 surprised  if  trained  teachers  remained
 unemployed.  I  shall  make  enquiries.

 Shri  Yellamanda  Reddy:  There  are
 hundreds.  I  know  about  them

 Shri  Ranga:  Is  it  not  possible  for
 the  Minister  to  enquire  from  their
 own  State  Governments  as  to  how
 many  trained  teachers  are  there  on
 their  lists  who  are  seeking  employ-
 ment  still?

 Shri  Humayun  Kabir:  As  I  said  a
 moment  ago,  I  shal]  make  enquiries.

 Dr.  L.  M.  Singhvi:  May  I  know
 which  States  do  now  have  institutes
 of  education  which  are  mentioned  in
 the  statement  laid  on  the  Table?

 Shri  Humayun  Kabir:  We  are  pro-
 viding  that  there  will  be  at  least  one
 State  institute  of  education  in  every
 State  for  which  we  are  giving  00
 per  cent  assistance.  I  cannot  say
 off-hand  how  many  have  already  been
 established.

 Shri  D.  C.  Sharma:  The  Govern-
 ment  is  setting  apart  Rs.  08  lakhs  for
 this  purpose.  May  I  know  how  the
 Government  have  arrived  at  _  this
 figure  and  how  this  figure  is  going
 to  be  sufficient  for  the  needs  of  this
 king  during  the  thirq  Five  Year  Plan?

 Shri  Humayun  Kabir:  I  think  my
 hon.  friend  is  referring  to  only  one
 item.  I¢  he  looks  into  the  statement
 he  would  see  that  the  Centra}  ex-
 penditure  on  certain  teacher-training
 programmes  alone  ig  Rs.  2.50  crores.
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 Coal  Mineg  in  J.  &  K.
 +

 Shri  S.  C.  Samanta:
 *6l3,<  Shri  B.  K.  Das!

 (Shri  M.  L.  Dwivedi:
 Will  the  Minister  of  Mines  and  Fueb

 be  pleased  to  state:
 (a)  how  far  the  N.C.D.C.  has  pro-

 gressed  to  develop  coal  mines  in
 Jammu  and  Kashmir  State;

 (b)  whether  drilling  operations
 Were  made  at  any  time  by  the  Jammu
 and  Kashmir  State  at  Kalakot  and
 Jungligali;

 (c)  if  3०,  the  results  there;  and
 (d)  since  when  the  N.C.D.C.  is  tak~

 ing  interest  in  the  matter,

 The  Parliamentary  Secretary  te
 the  Minister  of  Mines  ang  Fuel  (Shri
 Thimmaiah):  (a)  and  (d).  The
 N.C.D.C.  has  no  proposal  at  present,
 to  develop  coa]  mines  in  Jammu  and
 Kashmir.

 (b)  and  (c).  The  drilling  organisa-
 tion  of  the  J.  &  K.  Government  has
 conducted  drilling  operations  in
 Kalakot  only,  and  the  said  Organisa-
 tion  has  estimated  that  the  proved
 reserves  at  Kalakot  may  be  of  the
 order  of  6°94  million  tons,  besides
 an  additional  “indicated”  reserve  of
 .4  million  tons.

 Shri  S.  C.  Samanta:  May  I  know
 whether  any  geological  survey  was
 carried  out  in  the  State  of  Jammu
 and  Kashmir  and,  if  so,  what  is  the
 quality  and  the  quantity  of  coal  that
 will  be  available?

 Shri  Thimmaiah:  In  the  Kalakot
 area,  as  I  said  just  now,  the  drilling
 organisation  of  Jammu  and  Kashmir
 made  an  investigation  to  a  limited
 extent,  and  proved  resorves  of  6°94
 million  tons,  besides  an_  indicated
 reserve  of  1:4  million  tons,  have
 been  estimated.  In  order  to  examine
 the  calculation  made  by  this  drilling
 organisation,  the  experts  of  the  Geo-
 logical  Survey  and  officers  of  our
 Ministry  went  to  the  Jammu  and
 Kashmir  State  in  April,  963  and  on
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 examination  they  said  that  the  ori-
 ginal]  estimate  made  by  the  drilling
 Organisation  is  not  cornect  because

 they  had  not  taken  into  consideration
 certain  aspects  of  the  natural  disturb-
 ed  conditions  in  that  area  and  the
 erratic  nature  of  the  coal  seams,  there.
 Therefore,  they  have  arrived  at  the
 conclusion  that  the  estimated  reserve
 ‘will  be  about  B4  million  tons  and  60
 per  cent  of  it  only  can  be  recovered.

 Shri  S.  C.  Samanta:  I  wanted  to
 ‘know  about  the  quality  of  coal.  What
 is  the  quality  of  that  coal?  I  want
 to  know  also  whether  that  will  be  to
 the  best  interests  of  that  part  of  the
 country.

 Shri  Thimmaiah:  It  is
 very  high  grade.

 not  of  a

 Shri  Iqbal  Singh;  May  I  know  whe-
 ther  Central  Government  has  taken
 some  steps  with  the  help  of  the
 Jammu  and  Kashmir  Government
 regarding  the  cost  of  drilling  in  the
 Kalakot  mines,  because  the  Punjab
 Government  have  told  the  Centre
 that  the  cost  is  double  that  of  the
 mines  of  West  Bengal  and  Bihar?

 Shri  Thimmaiah:  I  shall  narrate  all
 the  events.  The  hon,  Prime  Minister
 of  Jammu  and  Kashmir  suggested
 that  the  NCDC  could  take  over  the
 coal-mines  and  work  them  on  the
 same  pattern  as  the  NCDC  works  the
 coal-mines  in  other  States.  They  said
 they  cannot  give  financial  assistance
 but  they  will  give  all  other  facilities.
 This  proposal  was  considered  by  the
 Finance  Ministry,  and  the  Finance
 Ministry  said  that  it  should  be  worked
 only  on  a  partnership  basis.  The
 former  Minister  of  Minnes  and  Fuel,
 Shri  K.  D.  Malaviya,  discussed  this
 matter  with  the  Prime  Minister  of
 Jammu  and  Kashmir  and  _  suggested
 that  the  mines  should  be  worked  only
 on  a  partnership  basis,  which  was  not
 acceptable  to  them.  He  also  suggest-
 ed  that  roads  should  be  constructed  in
 the  Kalakot  area.

 Shri  D,  C.  Sharma:  Sir,  may  I
 iknow  what  is  the  hon.  Parliamentary
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 Secretary  means  by  saying  all  this?
 (Interruption).

 Mr.  Speaker:  If  the  Parliamentary
 Secretary  discloses  everything  in
 answer  to  one  supplementary,  he  will
 have  little  to  answer  the  other  supple-
 mentaries!  Shri  B.  K.  Das.

 Shri  B.  K.  Das:  May  I  know  whe-
 ther  the  quuestion  of  transport  is
 being  examined?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  It  is  a  very  diffi-
 cult  terrain,  and  the  transport  diffi-
 culties  are  there.  But  the  Jammu
 and  Kashmir  Minerals,  Ltd,  is  the
 organisation  that  is  at  present  doing
 this  work,  and  it  is  going  ahead  with
 the  work.

 Shri  Sham  Lal  Saraf:  May  I  know
 ig  the  Government  are  aware  that  for-
 merly  coal  extraction  was  conducted
 by  manual  labour  ang  later,  with  the
 help  of  the  Central  Government  they
 have  shifted  to  mechanisation,  and
 may  I  know,  since  the  mechanised
 drills  have  been  imported,  what  is  the
 progress?  Is  the  progress  less,  or  is  it
 up  to  the  standard  which  was  fixed  at
 that  time?

 Shri  Alagesan:  I  am  not  at  present
 able  to  indicate  the  actual  progress
 made.  If  the  hon.  Member  gives
 notice,  I  shall  be  able  to  answer.

 Shri  Bhagwat  Jha  Azag:  May  I
 know  whether  the  different  compo-
 nents  in  the  cost  of  producticn  have
 been  examined  with  a  view  to  reduce
 the  cost,  which  is  complained  by  the
 Punjab  Government  to  be  double  that
 in  Bengal  and  Bihar?

 Shri  Alagesan:  It  is  a  very  rele-
 vant  question.  As  I  said,  the  nature  of
 the  terrain  also  adds  to  the  cost.  I
 think  this  will  be  gone  into  by  the
 Jammu  and  Kashmir  organisation.
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 Sab-Siandard  Water  in  Delhi  Weils

 614,  f  Shri  Bade:
 \  shri  Vishram  Prasad:

 Will  the  Minister  of  Scientific  Rese-
 wii  and  Culturay  Affairs  be  pleased
 to  State:

 (a)  whether  the  survey  mada  by  the
 Central  Public  Health  Engineering
 Reo eeh,  Institute  came  to  the  con-
 elcson  that  water  in  80  per  cent  of
 the  wells  in  rura]  areas  of  Delhi  is
 be!::w  the  International  Standards  for
 U  iaking  purposes;

 tb)  if  so,  the  steps  Government  pro-
 pose  to  take  in  the  matter;  and

 (0)  in  how  many  States  such  survey
 has  been  made  and  the  results
 th  -raof?

 2  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Katir):  (a)  Sample  surveys  conduct-
 by  the  Institute  have  indicated  this
 but  the  results  are  yet  inconclusive.

 9)  ‘he  findings  will  be  reported  to
 the  Ministry  of  Health  after  the  study
 is  completed.

 (c)  Sample  surveys  of  a  few  wells
 have  been  made  in  Gujarat,  Maha-
 tasitra,  Uttar  Pradesh,  Punjab  and
 Andi:ra  Pradesh.  No  definite  conclu-
 son  hag  yet  been  arrived  at  on  the
 कहवा  of  these  surveys.

 को  बढ;  दंपती  के  आव-पापा  के
 ग्रस्त  परसेंट  कुं  में  पानी  पीने  के  लायक
 नहा  हैं  !  क्या  पब्लिक  हैल्थ  रिसर्च  इंस् टी-
 टूट  ने  इस  प्रकार  का  निर्णय  लिया  है  कि
 इरा  की,  वजह  से  डिजीज  बढ़ती  हैं  और
 जासूसी  और  कालरा  जैसी  बीमारियां  फैलती

 Shr}  Hamayun  Kabir:  I  think  that
 woul?  ve  going  too  far.  These  are
 samnle  surveys,  About  00  wells  in
 64  villages  have  been  surveyed  and
 thecs  indicate  that  according  to  the
 US.  public  health  service  standards
 and  ‘international  standards  for  drink-
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 ing  water,  some  80  per  cent  of  the
 wells  are  below  the  ‘nternational
 standard.  That  does  not  mean  that
 they  will  always  necessarily  lead  to
 diseases.

 शी  बड़े;  यदि  यद  बिल  इंटर-
 नेशनल  स्टैंड  है  तो  मैं  जानना  चा  ता

 हूं  कि  गवर्नमेंट  क्या  स्वप्न  लेना  चा:ती
 है  जिस  से  यह  इंटरनेशनल  स्टेंडर्ड  के  बराबर
 ग  जाय

 Shri  Humayun  Kabir):  First  these
 surveys  must  be  completed  and  we
 must  know  what  are  the  deficiencies,
 Then  we  will  report  to  the  Health
 Ministry,  who  will  take  the  necessary
 action.

 Dr,  L.  M,  Singhvi:  May  I  know
 whether  the  Government  propose  to
 undertake  any  sample  surveys  of
 wells  in  o:her  parts  of  the  country
 where  the  water  is  found  to  be
 brackish  or  saline  aid,  if  so,  whether
 it  has  been  represented  to  the  Gov-
 ernment  that  there  is  available  to-
 day  ctrtain  solution  to  the  problem
 of  brackish  and  saline  water  in  all
 parts  of  the  country?

 Shri  Humayun  Kabir:  Yes,  Sir;  it
 is  proposed  to  have  these  surveys.

 Shri  Kapur  Singh:  I  would  like  to
 know  whether  the  chemistry  of  the
 current  sub-soi]  water  table  of  this
 area  is  of  recent  origin  or  of  geolo-
 gical  age  and  if  latter,  what  damage
 it  js  suppos?d  to  have  caused  to  the.
 congenital  health  of  the  population
 concerned?

 Shri  Humayun  Kabir:  The  people
 have  survived  and  they  ate  increas-
 ing.  So,  the  damage  cannot  be  as
 serious  as  ‘My  hon.  friend  thinks.
 The  indication  was  that  about  24  per
 cent  of  the  samples  had  value  for
 total  hardness  ‘more  than  the  permis-
 sible  limit  of  500  parts  per  million.

 Shri  Kapur  Singh:  The  first  part  of
 my  question  has  not  been  answered.
 Is  there  any  indication  as  to  whether
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 the  present  chemistry  of  the  water  is
 of  a  recent  origin  or  of  ancient  crigin,
 that  is,  which  hag  been  there  for  a
 iong  time?«

 Mr,  Speaker:  He  says,  in  spite  of
 that,  peop'e  have  survived  and  it
 has  had  little  effect  on  them.

 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  cholera  and
 such  communicable  dis2ases  through
 water  are  of  a  very  high  percentage
 in  a  State  like  West  Bengal,  specially
 roung  about  the  city  of  Calcu‘ta,  may
 I  know  why  the  Central  Public
 Health  Engineering  Resaarch  Institute
 has  omitted  to  examine  the  water
 round  about  this  area?

 Shri  Humayun  Kabir:  The  Public
 Health  Engineering  Reasearch  in-
 stitute  will  certainly  do  so.  But  so
 far  as  cholera  is  concerned,  my  hon.
 friend  probably  knows  that  we  have
 an  institute  which  makes  a_  special
 study  of  it  and  it  has  done  outstand-
 ing  work  which  has  won  recognition
 from  all  over  the  world.

 Shrimati  Renu  Chakravartiy:  Am
 I  to  take  it  that  this  Public  Health
 Engineering  Research  Institute  does
 not  undertake  any  research  about  the
 water-supply  in  West  Bengal?

 Shri  Humayun  Kabir:  My  hon.
 friend  has  not  heard  my  answer.  I
 said,  surveys  will  ba  undertaken
 throughout  the  country  and  naturally
 Calcutta  also  will  be  there.

 Dr.  Ga:ionde:  The  hon,  Minister  re-
 ferred  to  international  standards.
 May  I  know  whether  this  interna-
 tional)  standard  is  bacteriological
 standard  or  chemical  standard?

 Shrj  Humayun  Kabir:  We  are,  Sir,
 probably  going  into  depths  beyond  at
 least  my  comprehension.

 श्री  रामसेवक  यादव  :  मंत्री  महोदय
 ने  अभी  बतलाया  कि  अंतर्राष्ट्रीय  माप
 दण्ड  से  २०  प्रतिशत  नीचे  है,  तो  मैं  जानना
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 चाहता  हुं  कि  २०  प्रतिशत  में  किन-किन
 बातों  की  कमी  है  ।  व;  बतलाने  की  कृपा
 करें  ।

 Shri  Humayun  Kabir:  One  thing
 I  mentioned  just  now  and  that  was
 about  the  sample  of  hardness.  The
 other  is  about  chlorides  and  sulphates
 which  exceedeq  the  permissibie  lim'ts
 of  250  parts  per  million  by  about  33
 to  30  per  cent.

 Text  Books  in  Hindi
 *615.  Shri  Sidheshwar  Prasad:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  some
 Universities  have  been  selected  to
 translate  text  books  into  Hindi  under
 the  supervision  of  the  Central  Hindi
 Directorate;

 (b)  if  so,  the  names  of  those  Uni-
 versities  and  the  subjects  of  the  text
 books  to  be  translated  by  them;

 (c)  whether  the  Directorate  hag  any
 ether  schcme  regarding  transiation
 apart  from  this;  and

 (d)  whether  the  possib:lity  of  pub-
 lishing  the  original  text  books  of
 higher  standard  has  aiso  been  consi-
 dered?

 The  Minister  in  Charge  Ministry  of
 Edac3tion  (Shri  Humayun  Kabir):  (a)
 Yes,  Sir,

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  (Placed  in  Library.  See
 No.  LT-697/63].

 (c)  Yes,  Sir.
 (d)  Yes,  Sir.

 श्री  सिद्धेश्वर  प्रसाद  :  यह  कार्य
 किसी  उद्देश्य  से  रथ  में  लिया  गया  है
 इसलिये  क्या  सरकार  के  ध्यान  में  यह
 बात  आई  है  कि  इस  कार्य  की  सफलता
 के  लिये  भी  शआावश्यक  है  कि  सन्दर्भ
 ग्रन्थ  तैयार  कराये  जायें  ?  यदि  हां,  तो
 इस  सम्बन्ध  में  सरकार  की  क्‍या  योजना
 है?
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 Shri  Humayun  Kabir:  As  I  have
 stated  in  the  reply,  translation  work
 is  being  undertaken  on  a  big  scale,
 but  certainly  origina]  work  will  also
 be  enceurage? = =  ma

 fet  सिद्धेश्वर  प्रसाद:  मेरे!  प्रश्न  कां,
 जबाब  नहीं  दिया  गया  ।  मैं  ने  रिफ रेन्स  बुक्स
 के  बारे  में  पूछा  था  कि  कोई  योजना  है  या
 नहीं  ?

 Shri  Humayun  Kabir:  Obviously,
 Sir,  when  standard  books  are  being
 translated,  they  will  include  reference
 books.

 डा०  गोविन्द  दास:  क्‍या  माननीय
 मंत्री  जी  को  यह  बात  मालूम  है  कि
 अनुवाद  ठे  द्वारा  साहित्य  की  तैयारी  में
 जो  विलम्ब  हो  रहा  है  उस  का  कारण
 यह  हक  जिन  को  यह  काम  सौंपा
 गया  है  ये  फुर्सत  के  दत्त  में  यह  काम
 करते  हैं  ।  क्या  सरकार  इस  सुझाव  पर,
 जोकि  कई  बार  सरकार  को  दिया  गया,
 विचार  कर  रही  है  कि  साहित्य  तैयार
 करने  में  कुछ  लोगों  और  विद्वानों  को
 उघार  दिया  जाय  और  कुछ  समय  तक  उन
 से  वह  काम  कराया  जाये  ?

 Shri  Humayun  Kabir:  Yes,  Sir,  ob-
 viously  we  must  have  some  whole-time
 transiators.  But  my  hon,  friend  w:ll
 realise  that  when  you  are  translating
 standard  text  books,  a  man  who  is
 competent  to  transtate  a  text-book  on
 physics  may  not  be  able  to  transiate
 a  book  in  economics  and  vice  versa
 Therefore,  you  cannot  have  only
 whole-time  translators,  We  will  have
 to  use  part-time  assistance  of  uni-
 versity  teachers.  and  other  scholars.
 We  have  actually  appealed  to  people
 to  come  and  help  us.

 Dr.  Sarojini  Mahishi:  May  I  know
 whether  the  curriculum  research  in-
 stitutes  and  universities  in  South
 India  have  approved  of  the  transla-
 tion  of  these  text  books  into  Hindi?

 Shrj  “‘umayun  Kabir:  These  books
 are  standard  text  books,  so  that  the
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 question  of  any  approval  by  any  cur-
 riculam  committee  does  not  arise.

 Shrimati  Savitri  Nigam:  May  I
 know  how  far  it  is  correct  that  the
 payment  which  is  being  made  for
 this  translation  work  is  not  adequate
 and  that  is  why  more  people  are  not
 coming  for  it?

 Shri  Humayun  Kabir:  I  have
 been  told  that  these  are  adequate,
 but  if  the  hon.  Member  feels  that  they
 are  not  adequate,  we  will  examine  it
 again,

 श्री  भगवंत  झा  आजाद  :  क्‍या  यह
 बात  सच  नहीं  है  कि  इस  योजना  को
 कार्यान्वित  करने  के  लिये  सरकार  ने  जो
 राशि  निश्चित  की  है  वह  इस  बात  की
 द्योतित  है  कि  सरकार  इसे  कार्यान्वित
 करना  नहीं  चाहती  है  ?  मगर  इस  का
 जवाब  “नहीं”  है,  तो  मैं  य-  जानना
 चाहूंगा  कि  इस  काम  को  करने  वालों
 को  क्या  यथेष्ट  राशि  सरकार  दे  रही
 है  ?

 Shri  Humayun  Kabir:  We  _  are
 spending  money,  and  in  fact  money  is
 not  always  fully  spent.

 Shri  Bhagwat  Jha  Azad:  That  is
 a  very  challenging  reply.

 Shri  K.  C.  Pant:  May  I  know
 whether  in  the  Government’:  view  a
 sufficient  number  of  text  books  of
 sufficiently  high  quality  are  available
 for  imparting  education  from  pri-
 mary  to  the  university  level  in  Hindi
 today;  if  not,  when  is  that  situation
 likely  to  be  created?

 Shri  Humayun  Kabir:  This  ques-
 tion  relates  primarily  to  university
 stage.  There,  I  regret  to  say,  we  do
 not  have  at  present  sufficient  number
 of  text  bocks.

 श्री  प्रकाश वीर  शास्त्री  :  जैसा  गरमी
 गह  मंत्री  जी  ने  संघीय  लोक  सेवा  आयोग
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 का  वैकल्पिक  माध्यम  दी  बनाने  के

 सम्बन्ध  में  कहा  था  कि  इस  विषय  की

 पुस्तकों  का  अभाव  है  |  तो  ड्राप  ने  जि

 विश्वविद्यालयों  को  चुना  है,  हिन्दी  की

 पाठ्य  पुस्तकों  के  सम्बन्ध  में  में  जानना

 चाहता  हूं  कि  उन  विश्वविद्यालयों  को

 एक-एक  विषय  बांट  दिया  गया  है  या

 सभी  विश्वविद्यालयों  को  सब  विषय  दिये

 गये  हैं  |  के

 ' झष्यक्ष  महोदय  :  यह  सब  स्टेटमेंट

 में  लिखा  हुआ  है  ।  एपनएके  यूनिवर्सिटी
 को  जो  सब्जेक्ट्स  दिये  गये  हैं  वे  सब

 लिखे  हुए  हैं।
 Shri  Rajaccma:  I  would  like  to

 know  whether  any  scheme.  has  been
 propesed  by  Government  to  translate
 all  the  books  in  any  other  national
 language?

 Shri  Humayun  Kabir:  We  have
 a  scheme  for  translating  books  in
 every  Indian  language.

 Shrimati  Renu  Chakravartty:  The
 statement  shows  that  a  very  large
 number  of  universities  are  translat-
 ing  books  in  every  Indian  language,
 but  the  same  subjects  occur  in  each
 of  them.  I  would  like  to  know  whe-
 ther  there  is  an  all  India  effort  to
 see  that  there  is  no  overlapping  of
 effort  and  that  the  various  books  which
 are  required  for  a  full-throated  study
 of  the  subjects  are  being  translated
 by  various  universities  and  that  there
 is  no  unnecessary  overlapping?

 Shri  Humayon  Kabir:  ify  hon.
 friend  can  be  sure  that  the  same  book
 will  not  be  translated  by  two  univer-
 sities.  But,  on  every  subject  there
 are  ever  30  many  standard  text  books
 and  even  they  are  not  adequate.

 Shrj  Kapur  Singh:  ]  want  to  know
 whether  the  translation  project  is  in-
 tended  to  include  now,  or  in  the  near
 future,  humanities  also.  If  the
 answer  is  “yes”,  what  steps  do  Gov-
 ernment  propose  to  take  to  ensure
 that  there  is  no  bu‘lt-in  pre-pollency
 of  a  certain  single  cultural  strain  in
 such  text  books?

 Shri  Humayun  Kabir:  I  would  like
 to  draw  the  attention  of  the  hon.
 Member  to  the  statemez.t  which  has
 been  placed  before  the  House.

 श्री  चुर  सि०  चौधरी  :  क्‍या  इस  कार्य
 के  लिये  कोई  अवधि  निश्चित  कर  नदी  गई

 है

 Shri  Humayun  Kabir:  There  can
 be  no  limit  to  such  a  programme,  It
 is  a  continuous  programme,

 की  रिसाव  पीछे  OTT
 पुस्तकों  के  अनुवाद  के  सन्दर्भ  में  ै  यह
 जानना  चाहत  हूं  कि  विश्वविद्यालयों  को

 हु  कार्य  देने  के  ग्र ति रिक्त  क्या  किसी

 दूसरी  एजेन्सी  को  भी  यह  कार्य  दिया  जा
 सकता  है  ?

 Shri  Humayun  Kabir:  Yes,  we  will
 utilise  all  the  resources  that  are
 available.

 श्री  रामसेवक  यादव  :  जैसा  मंत्री

 महोदय  ने  बतलाया  चूंकि  अनुवादकों  की
 कमी.  है  इसलिए  इस  कार्य  में  देरी  हो
 रही  है  ।  क्या  मंत्रालय  के  सामने  ऐसा
 प्रश्न  विचाराधीन  है  कि  जितने  प्रा र्ट्स
 कालेज  हैं  उन  के  जो  विद्यार्थी  कौर
 अ्रध्यापक  हैं  उप  के  जिम्मे  व.  सारा

 अनुवाद  का  काम  सुपुर्द  कर  दिया  जाय
 ताकि  काम  जल्दी  हो  जाय  ?

 Shri  Humayun  Kabir:  It  wouid  be-
 dangerous  to  entrust  this  work  to  the-
 studeats  who  are  working  in  ihe  arts
 schools  and  colleges,  as

 Shri  Bhagwat  Jha  Azad:  Teachers
 also,

 Shri  Humayun  Kabir:  It  is  obvious
 that  teachers  must  help.

 Mining  Lease  of  Coal  Mines

 *64§,  Shri  Tridib  Kumar  Chaudhari:
 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:
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 (a)  whehter  it  is  a  fact  that  the
 Central  Government  have  decided  to
 jssue  mining  leases  in  respect  of
 virgin  coal  fields  in  the  country  to
 National  Coal  Development  Corpora-
 tion  only;

 (b)  if  so,  whether  Government  of
 Madhya  Pradesh  are  adhering  to  this
 policy;  and

 (c)  whether  there  is  any  truth  in
 the  report  that  mining  leases  of  some
 virgin  coal  fields  in  Shahdol  District
 of,  Madhya  Pradesh  are  proposed  to
 be  given  to  Messrs  Pench  Valley  Coal
 Co,  Ltd.?

 The  Parliamentary  Secretary  to  the
 Minister  of  Mines  and  Fuel  (Shri
 Thimmaiak):  (a)  No,  Sir

 (b)  Does  not  arise.

 (c)  The  proposal  for  the  grant  of
 mining  lease  to  the  Pench  Valley
 Coal  Co.  Lid.  of  a  virgin  area  in
 Shahdol  District  of  Madhya  Pradesh
 jg  uncer  consideration,

 Shri  Trid'>  Kumar  Ckaudhari;  What
 is  the  policy  with  regard  to  the  work-
 ing  of  virgin  coalfields?  Will  the
 NC.DC.  take  it  up  or  will  it  be
 handed  over  to  the  private  sector
 enterprises?

 Shei  Thimmaiah:  The  Industrial
 Policy  Resolution,  while  explaining
 the  classification  of  industries  into
 these  which  are  reserved  for  ihe  pub-
 lic  sector  and  those  in  which  the
 private  sector  may  continue  to  ope-
 rata,  specifically  mentioned  that  the
 ‘two  categories  may  overlap  to  some
 extent  and  that  too  graat  or  rigid
 application  wil]  defeat  the  very  pur-
 pose  in  view,  the  main  purpose  being
 to  accelerate  the  rate  of  economic
 growth  and  speed  up  the  industriali-
 sation.

 Shri  T-ia>  Kumar  Chaudhuri:  Sir,
 that  is  not  my  question.

 Mr,  Epeaker:  Order,  order.  Let
 him  have  the  patience  to  hear  the  full
 answer,

 Shri  Thi'mma‘ah:  Thus,  it  would  be
 seen  that  't  would  be  incumbent  on

 the  Government  to  keep  up  the  tem-
 Po  of  economic  growth  and  industria-
 lisation,  Therefore,  we  have  to  ask
 for  the  contribution  of  the  private
 sector  also.  In  order  to  get  the  con-
 tribution  of  the  private  sector...

 Shri  Tridib  Kumar  Chaudhuri:  J
 only  wanted  to  know  if  Government
 have  laid  down  any  specific  criteria
 oy  which  they  decide  which  virgin
 fields  are  to  be  given  to  the  private
 sector.and  which  virgin  lands  |  fields
 are  to  be  taken  up  by  the  National
 Coal  Development  Corporation.

 The  Minister  cf  Mines  ang  Fuel
 (Shri  Alagesan);  If  there  is  an  appli-
 cation  from  a  private  sector  colliery
 and  if  the  virgin  field  is  contiguous  to
 the  flelg  which  they  are  working,  it  is
 favourabiy  considered.  When  it  is  not
 so  contiguous,  it  is  considered  whe-
 ther  the  NCDC  will  be  interested  in
 taking  over  the  field  for  mining  pur-
 poses,  If  it  is  not  so,  then  we  have
 to  think  whether  private  parties  can
 use“ully  exploit  that.

 Shri  Tridib  Kumar  Chaudhuri:  May
 I  know....

 Mr,  Speaker:  The  Questicn  Hour  is
 over.

 Suort  Notice  QUESTION

 बोकारो  इस्पात  कारखाना

 न

 भी  कपूर सिह  :
 ह  यशपाल  पत्तर : i  ae

 हा  बदा  इज.  3 ह
 ्  हेर

 ais.
 था  इकजोत  गुप्त  ;

 ve  ore at  द:  प्यार  :
 >

 श्री  आर०  उमा नाथ  :

 श्री  इस्बीचियावा  :

 थी  नम्बियार  :

 श्री  हरि  विष्णु  कामत  :

 श्री  नाथ  पाई  :

 श्री हेम  बर्मा  :

 श्री  Jo  २०  चक्रवर्ती  :

 श्री  ऑॉकारलाल'  बरवा;

 । $.N.9.y,

 ||
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 श्रो माते  :
 त्रों  भोइर  नायक  :

 ६16  दो०  चे  फार्मा:
 थो  धवन  :
 ो  बिशन  चन्द्र  सेठ  :
 था  सुरेंद्र  फल  सिह  :
 थ्री  बड़े  :
 श्री  ब्रजराज  खिट  :
 श्राइन  qo  सि  :
 शो  क  द्वार  :
 डा०  लक्ष् मो मल्ल  सिवनी  :
 चलो  बालकृष्ण  कास्टिक  :
 श्री  भागवत  झा  आजाद  :
 श्रीमती  रेणु  चक्रवर्ती  :

 [ग  So  do  बरुआ  :

 क्या  इस्पात  और  भारी  उद्योग  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 )

 (क)  क्‍या  य;  सच  है  कि  बोकारों
 कारखाने  के  लिए  अमरीका  सहायता  में
 हाल  में  कुछ  सन्देह  पैदा  हो  गया  है  ;
 और

 (ख)  यदि  हां,  तो  इस  बदली  हुई
 स्थिति  में  सरकार  ने  क्या  करने  का  निर्णय
 किया  है  ?

 The  Minister  of  Steel  and  Heavy
 Industrie,  (Shri  C.  Subramaniam):  At
 the  outset,  I  should  apologise  to  the
 House  for  the  delay  in  answering  the
 short  notice  question,  But  this  was
 unavoidable.

 2.  (a)  and  (b).  When  the  Third
 Five-Year  Plan  was  framed,  it  includ-
 ed  a  proposal  to  set  up  a  steel  plant  at
 Bokaro  of  a  capacity  scmewhat  simi-
 lar  to  the  three  existing  steel  plants
 in  the  public  sector.  The  further
 studies  which  we  made  of  the  subject
 showed  that  having  regard  to  the
 likely  increase  in  the  demand  for  steel
 in  this  country,  as  well  as  the  poten-
 tial  of  the  Bokaro  site  and  the  latest
 advances  in  steel  technology,  it  would
 be  of  advantage  to  plan  for  a  much
 bigger  project  with  an  ultimate  capa-
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 city  cf  4  million  tonnes,  These  con-
 clusions  were  reinforced  by  u  team
 of  U.S.  experts  on  steel  wiich  had
 been  sent  to  India  at  our  request  by
 the  U.S.  Government  which  also
 drew  attention  to  the  advantages  and
 economy  in  the  iong  run  of  setting  up
 a  larger  plant,  The  experts  aiso  em-
 phasised  the  need  to  reassure  oursel-
 ves  regarding  the  raw  materiais  for
 a  4  million  tonne  plant.

 3.  At  the  same  time  we  were  giving
 thought  to  arrangements  for  finan-
 cing  this  piant  which  would  have  en-
 tailed  a  far  larger  expenditure  in
 foreign  exchange,  because  of  its  in-
 creased  capacity,  than  had  been  en-
 visaged  7  the  Third  Plan  document;
 and  approached  the  U.S.  Government
 for  assistance.  We  found  the  Amcri-
 can  Administration’s  attitude  towards
 financing  th‘s  plant  to  be  sympathetic
 and  although  there  was  no  dcfinite
 cemmitment,  the  Administration  made
 it  clear  that  the  scheme  had  ‘ts  sup-
 port,  subject,  of  course,  to  the  ulti-
 mate  approval  of  the  U.S.  Congress.
 The  House  will  recall  that  at  a  press
 interview  earlier  this  year,  President
 Kennedy  himself  had  spoken’  in
 favour  of  assistance  for  the  Bokaro
 Scheme.

 4.  In  recent  months,  we  have  been
 following  closely  from  press  reports
 and  information  received  from  our
 Embassy  in  Washington,  the  Congres-
 sional  discussions  on  the  U.S.  Admi-
 nistration’s  proposals  regarding  their
 Foreign  Aid  Programme,  including  in
 particular  aid  for  Bokaro.  On  the
 22nd  of  August,  the  Congress  included
 in  its  foreign  aid  legislation  a  clause
 which  unless  it  undegoes  further
 change  would  shut  out  Bokaro  from
 the  American  Foreign  Aid  Presram-
 me  for  a  year.  In  view  of  this  and
 the  trend  of  discussions  in  the  Con-
 gress  generelly  and  the  urgency
 of  the  project  from  our  point
 of  view,  the  Government  of
 India  have  reviewed  the  position
 regarding  foreign  asistance  for  this
 project  and  have  come  to  the  conclu-
 sion  that  in  the  interests  of  the  speedy
 execution  of  the  project  and  of  pres-
 erving  and  further  developing  the
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 basic  friendship  and  sympathetic  un-
 derstanding  between  our  country  and
 US.....  ,  the  time  has  come  for  us
 now  to  withdraw  the  Bokaro  Steel
 Plant  from  the  list  of  projects  for
 which  we  seek  US.  aid.  In  doing  so
 I  should  l:ke  to  emphasise  that  we  are
 deeply  appreciative  of  the  efforts
 made  by  the  U.S.  Administration  and,
 indeed,  President  Kennedy  himself
 to  help  us.  i  sould  also  like  to  make
 it  clear  beyond  doubt  that  this  with-
 drawal  is  beinz  made  with  a  view  to
 avoiding  any  further  embarrassment
 to  the  Administrations  of  both  coun-
 tries  in  the  long  term  interests  of
 Indo-American  friendship  and  co-ope-
 ration  and  also  with  a  view  to  not
 losing  time  on  a  project  which  we
 consider  an  urgent  necessity.  We
 have  accordingly  informed  the  Ameri-
 can  Government  who  have  fully  ap-
 preciated  the  reasons  for  our  propo-
 sal.

 5.  The  U.S.,  as  the  House  knows,
 is  the  largest  single  source  of  aid  to
 India.  During  the  period  959  to
 1963,  the  U.S.  has  given  us  a  total  of
 nearly  1:80  billion  dollars  in  assistan-
 ce  both  for  the  public  and  private
 sectors,  of  which  roughly  half  has
 been  for  the  public  sector,  including
 the  Railways,  the  Fertilizer  Plant  at
 Trombay,  and  the  Atomic  Power
 Plant  at  Tarapore.  Furthermore,  as
 the  House  is  aware,  the  two  countries
 are  cooperating  closely  in  a  number
 of  fields.  Under  the  circumstances  no
 more  significance  need  be  attached  to
 our  action  in  withdrawing  this  pro-
 ject  from  American  aid  and  also  to
 the  Congressional]  debate  over  Bokaro
 than  what  I  have  indicated  in  this
 statement.  The  withdrawal  of  our
 request  for  assistance  for  Bokaro  also
 connotes  no  lessening  of  United  States’
 interest  in  aiding  India  as  evidenced
 by  the  level  of  U.S.  aid  pledged  by
 the  U.S.  Government  at  the  meeting of  the  World  Bank  Consortium,  which
 is  higher  than  that  to  any  other  na-
 tion.
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 6.  I  would  like  to  emphasise  that
 all  necessary’  action  to  progress  the
 project,  short  of  placing  orders  for
 the  foreign  equipment,  is  being  and
 has  been  pursued  energetically.  For
 a  project  of  this  magnitude,  it  is
 always  necessary  io  have  a  detailed
 project  report  on  which  the  ordering
 Of  equipment  and  further  work  is
 based.  A  detailed  project  report  for
 this  project  has  already  been  obtained
 from  a  firm  of  Indian  Consultantg  and
 this  report  is  now  being  scrutinised  by
 a  team  of  technical  experts  who  ere
 expected  to  complete  their  examina-
 tion  within  the  next  two  or  three
 months,  In  addition,  land  is  being
 acquired,  and  the  development  of  raw
 material  and  water  re-ources  has  been
 taken  in  hand.  In  other  words,  I
 should  like  to  clarify  that  the  time
 of  about  a  year  and  half  spent  in  our
 attempts  to  obtain  U.S.  assistance  for
 this  project  has  not  been  lost,  but  has
 been  fully  utilised  in  progressing  very
 many  other  developments  which  would
 have  been  necessary  for  prdéceeding
 with  the  project  and  which  would
 have  taken  time  in  any  case.

 7.  I  also  propose  ६  take  urgent
 steps  to  initiate  action  on  detailed
 engineering  of  the  project.  In  this,  it
 is  our  intention  to  associate  as  closely
 as  possible  Indian  talents  and  Indian
 expertise  and  also  make  full  use  of
 the  indigenous  capacity  already  avail-
 able  and  being  built  up  to  produce
 equipment  for  steel  plants.  Based  on
 this,  we  will  be  in  a  position  to  invite
 tenders  for  equipment  from  various
 countries  of  the  world,  including
 U.S.A.  Depending  on  the  offers  and
 the  availability  of  credits  already
 promised  or  which  may  be  specifically
 obtained  for  equipment  for  this  pro-
 Ject,  we  propose  to  place  orders  for
 the  plant.  At  this  stage  it  is  not  possi-
 ble  to  spell  out  more  definitely  the
 countries  from  which  the  equipment
 will  be  obtained.

 8.  Let  me  assure  the  House  tha‘  :t
 is  the  Government’s  intention  to  go
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 ahead  with  Bokaro  as  a  public  sector
 steel  plant  with  as  little  further  delay
 as  possible.

 et  ए्रकाशवोर  शास्त्री  :  कभी  मंत्री
 थीं  ने  ग्रसने  वक्‍तव्य  में  कहा  कि  झ्रमरींका
 कांग्रेस  के  प्रतिनिधियों  की  ऐसी  राय
 है  कि  अगर  इस  में  कुछ  परिवर्तन  कर
 लिए  जाएं  तो  यह  सहायता  हमें  वहां  से
 प्राप्त  हो  सकती  है  |  मैं  यह  जानना
 चाहता  हूं  कि  क्‍या  सरकार  ने  यह  जानने
 की  यंत्न  किया  कि  वह  किन-किन  बातों
 में  परिवर्तन  चाहते  थे  ?  और  उस  की  रूप-
 रेखा  क्‍या  है  ?

 अ्रध्यक्ष  महोदय  |  ब  इस  का  सवाल
 कैसे  पैदा  होता  है  जबकि  हम  ने  उसे  वापस
 ही  ले  लिया  ।

 हरी  प्रकाशकों  शास्त्री  यह  वार्ता
 इतने  लम्बे  समय  तक  चली  है  ।  इसलिए
 मैं  जानना  चाहता  हूं  कि  वे  लोग  किन-
 किन  विषयों  में  परिवर्तन  चाहते  थे  जिन
 के  कर  लेने  से  हम  को  यह  सहायता  मिल
 सकती  ?

 भ्रध्यक्ष  महोदय  :  जब  वह  बात  चल  रही
 थी  उस  वक्‍त  तो  यह  सवाल  हो  सकता  था  ।
 लेकिन  अब  तो  इस  मंज़िल  पर  झा  कर  हम  ने
 उस  को  वापस  ही  ले  लिया  ।

 Dr.  L.  M.  Singhvi:  It  is  an  important
 ‘question.  We  are  entitled  to  know  as
 to  what  led  to  the  failure  of  negotia-
 tion  with  the  U.S.A,  in  obtaining  the
 assistance.  After  all,  the  House  is
 entitled  to  know  what  was  the  area
 of  difference  between  this  country
 and  the  U.S.A.  We  are  entitled  to
 know  what  were  those  differences.

 Shri  6.  Subramaniam:  As  far  as
 the  Administration  was  concerned,
 they  were  quite  willing  to  help  the
 project,  as  it  was.  .is  far  as  the
 Congressional  discussion  was  concern-
 ed,  I  am  sure  the  hon,  Members  are
 aware  of  the  trend  of  discussion  in
 the  Congress  as  much  as  I  know  be-
 ‘cause  all  this  was  obtained  only  from
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 the  press  reports.  Therefore  ,  do  not
 think  I  can  add  anything  to  that.

 श्री  प्रकाशवोर  शास्त्री  :  क्या  में  यह  जान
 सकता  हूं  कि  रुस  भ्रथवा  किन्हीं  ज्न्प  देशों
 से  भो  सहायता  प्रप्त  करने  के  सम्बन्ध  में
 भारत  सरकार  की  कोई  योजना  हूं,  अ्रंथवा
 उन  देशों  ने  इस  प्रकार  को  सहायता  देने  के
 लिए  शापने  को  प्रस्तुत  किया  है  ?  यदि  हां,
 तो  उसकी  रुप  रेखा  क्‍या  है  ?

 Shri  C.  Subramaniam:  I  have  stated
 that  we  will  try  to  call  for  tenders
 and  then  try  to  obtain  the  equipment
 from  those  countries  from  which  credit
 is  already  available  or  from  which
 credit  may  be  arranged  later  on.  I
 have  already  stated  it  may  not  be
 possible  to  spell  cut  more  definitely
 with  regard  to  countries  from  which
 we  will  obtain  the  aid.

 Shri  S.  M.  Banerjee:  The  hon.  Min-
 ister  has  said  that  he  will  call  for
 tenders  from  other  countries.  I  would
 like  to  know  specifically  from  him  as
 to  whethe  r  this  U.S.A’s.  rejection
 of  firancia’  tid.  the  Soviet  Union  has
 offered  to  sive  us  any  financial  aid.

 अध्यक्ष  महोदय
 जी  ने  किया  था  1

 :  यही  सवाल  तो  शास्त्री

 Shri  S.  M.  Danerjee:  He  said  that
 the  tendecs  will  be  invited.  I  want
 to  put  a  speciSe  quastion  as  to  whe-
 ther  tne  Suv  Union  has  offered  to
 give  us  the  d.

 Shri  C.  Subramaniam:  There  is  ne
 specific  offer  from  any  country.

 Shri  Kapur  Singh:  I  would  put  this
 question  in  this  form.....

 Mr.  Speaker:  There  is  one  thing
 that  I  must  most  respectfully  tell  the
 her,  Member,  namely  that  he  can  al-
 ways  avoid  this  introduction,  because
 he  always  says  that  he  would  put  the
 question  or  be  is  gaing  to  put  that
 question  in  a  pariicular  form.  That  in-
 troduction  might  be  just  eliminated.
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 Shri  Kapur  Singh:  Is  there  any  subs-
 tance  in  the  prevalent  impression  that
 the  reluctance  of  the  US  Authorities
 has  proceeded  from  their  unfavourable
 assessment  of  the  managerial  aspect
 of  our  public  sector—should  I  be  more
 explicit?

 Shri  C.  Subramaniam:  First  of  all,
 us  I  have  already  stated,  as  far  as  the
 US  Administration  was  concerned,
 there  was  no  question  of  reluctance.
 As  far  as  the  other  part  of  the  ques-
 tion  is  concerned,  I  think  that  the
 assessment  was  quite  in  favour  of
 India.

 श्री  यश्पाल  सिह:  जबकि  गवर्नमेंट
 कंट्रोल  के  मात  त  प्राइवेट  सैक्टर  इस  काम
 को  लेने  के  लिए  तैयार  है  गौर  ज्यादा  आउट-
 पुट  औफ़र  करता  हैं  तो  सरकार  को  इस  याज
 को  मानने  में  क्या  दिक्कत  है  ?

 अध्यक्ष  महोदय  :  उन्होंने  एक  पालिसी
 फैसला  कर  लिया  है

 श्री  यहा पाल  सिंह  सरकार  यट
 दिलाने  कि  इस  को  मानने  में  आखिर
 दिक्कत  क्‍या  है,  5ज़ारों  जानें  सरकार
 काली  तो  इस  क्र  सी  ताय  के
 सोचने  के  लिए  क्‍यों  तैयार  नहीं  है
 Shri  C.  Subramaniam:  Tt  hes  been

 made  clear  that  it  wil]  not  be  possible
 to  undertake  this  project  in  the  pri-
 vate  sector.  I  may  refer  nw  hon
 friend  to  the  statement  of  Srri  7  nm
 D.  Tata  in  this  connection  who  3
 made  it  clear  that  no  private  sector
 in  India  will  be  in  a  position  io  2862
 up  this  project.

 Shrimati  Renu  Chakravarity:  Toe
 hon.  Minister  has  stated  in  his  veply
 that  a  team  of  technica!  experts  will
 be  going  into  the  consultants’  report
 and  wil)  give  the  final  report  in  two
 or  three  months.  May  I  know  who
 these  technical  experts  are,  whether
 they  are  Indian  or  foreign,  and  whe-
 ther  we  shall  be  in  a  position  to  start
 the  work  after  about  six  months,  that
 is,  after  three  months  from  the  sub-
 mission  of  the  report  which  _  itself
 would  take  about  three  months?
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 Shri  C.  Subramaniam:  We  are  mak-
 ing  use  of  the  technical  experts
 available  in  India.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  a  fact  that  one  0  the  reasons
 for  the  United  States  withholding  aia
 to  Bokaro  is  the  Clay  Committee’s  re-
 commendation  to  the  effect  that  the
 United  States  should  not  aid  Govern-
 ment  operated  projects  for  that  might
 ultimately  compete  with  private  en-
 terprises  abroad,  although  the  United
 States  is  giving  substantial  aid  te
 Canada  to  nationalise  her  power  com-
 panies,  and  if  so,  may  I  know  whether
 Government  have  ascertained  from
 the  US  sources  the  basic  reasons  for
 this  double  standard,  one  set  of  condi-
 tions  for  ug  and  another  set  of  condi-
 tions  for  Canada?

 Shri  C.  Subramaniam:  The  US  Ad-
 ministration  had  made  it  quite  clear
 and  has  assured  us  that  the  publie-
 sector—private-sect>r  controversy  has
 nothing  to  do  with  this.

 Shri  Hem  Barua:  My  question  has
 not  been  answered,

 Mr.  Speaker:  The  answer  has  bees
 given.

 Shri  Hem  Barua:  [  could  not  follow
 it.

 Mr.  Speaker:  He  has  given  the  ans-
 wer  that  this  is  not  the  reason.  He
 has  said  that  the  US  Administration
 has  assured  this  Government  that  this
 conirevcrsy  over  public  versus  private
 sector  is  not  the  reason.

 Shrimati  Rena  Chakravartty:  Is  it
 lack  of  funds  then?

 Dr.  L.  M.  Singhvi:  Is  it  proposed  to
 throw  open  the  Bokaro  steel  plant
 to  public  subscription  at  least  to  a
 certain  extent  as  suggested  generally
 by  the  Estimates  Committee  of  this
 House,  who  have  recommended  that
 public  subscription  should  be  permit-
 ted  in  public  undertakings  also?
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 Shri  0,  Subramanizm  We  do  not
 propose  to  do  it  now,  and  it  was
 made  clear  even  at  that  stage  that  it
 would  not  be  feasible  just  at  present.

 Shri  Nath  Pai:  Is  it  a  fact  that
 “whereas  the  US  Administration  found
 itself  not  in  a  position  to  offer  help,  it

 bas  communicated  to  the  Government
 _of  India  that  they  can  have  deals
 directly  ~vith  private  entrepreneurs

 _in  the  USA?  Secondly,  how  much  &
 it  true,  as  it  appears  to  be  reflected  or

 “echoed  in  a  certain  section  of  the
 press,  that  partially  the  Opposition  of
 the  Senate  or  the  House  of  Represen-

 ‘tatives  was  influenced  by  considera-
 tions  vis-a-vis  Kashmir?

 Shri  C.  Subramaniam:  I  cannot
 answer  that  question,  how  far  other
 policies  of  ours  influenced  the  House
 of  Representatives.  But  we  have
 taken  note  of  the  trend  of  the  dis-
 cussion  there  and  we  thought  it  would
 be  wise  on  our  part  to  withdraw  the
 thing,  not  only  wise,  but  it  is  desir-
 able  at  this  stage  to  withdraw  it.

 Shri  Daji:  Is  it  true  that  a  separate
 corporation  was  to  be  set  up  for
 Bokaro?  If  so,  will  that  still  hold
 good,  after  American  aid  has  been
 withdrawn?  If  so,  why  not  HSL?

 Sari  C.  Subramaniam:  This  decision
 was  taken  without  reference  to  the
 Survey  Committee  oor  its  report.
 Long  before  the  Survey  Committee

 ‘came  here,  we  took  the  decision  that
 m  view  of  the  size  of  the  steel  sector
 which  Hindustan  Steel  would  be  con-
 trolling,  it  would  be  desirable  to  have
 a  separate  body.  As  a  matter  of  fact,
 I  informed  the  team  when  they  came
 here  that  the  decision  had  already
 been  taken.

 Shri  Bade:  Is  there  any  truth  in
 reports  which  have  appeared  in  the
 press  that  the  Soviet  Ambassador  has
 seen  the  Prime  Minister  after  Presi-
 dent  Kennedy  had  refused  to  give  us
 help,  and  that  he  gave  a  promise  to
 aid  us  in  constructing  the  Bokaro
 plant?  The  news  appeared  for  two
 days  that  he  had  seen  the  Prime
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 Minister  and  had  given  a
 to  give  us  aid.

 promise

 Mr,  Speaker:  That  question  has  been
 answered  tnat  we  have  not  received
 any  positive  offer  from  any  country.

 Shri  Bade:  My  question  is  quite
 differen‘,  whether  the  Soviet  Am-
 bassador  has  seen  the  Prime  Minister
 and  there  was  a  discussion  about  this.

 Mr.  Speaker:  About  offer,  he  has
 said  that  no  offer  has  been  received
 from  any  country.

 Shri  Bade:  Was  there  any  discus-
 sion  about  this  plant  when  they  met?

 Mr.  Speaker:  No,  no.  Order,  order.
 Shri  D.  C.  Sharma,

 Shri  D.  C.  Sharma:  The  _  hon.
 Minister  hag  said  that  we  are  going  to
 build  up  the  Bokaro  plant  with  our
 indigenous  resources,  which  is  a  very
 good  thing......

 Mr.  Speaker:  No  comments.

 Shri  D.C.  Sharma:  Also  that  we
 will  get  foreign  components  and  ex-
 change  for  this  Bokaro  plant  from
 other  countries,  May  I  know  what
 will  be  the  percentage  of  this  plant
 that  we  will  be  able  to  build  with  our
 own  resources  and  what  is  the  per-
 centage  for  which  we  will  have  to
 ask  from  other  countries  of  the  world?

 Shri  C.  Subramaniam:  It  would  be
 very  difficult  to  answer  this  question.
 But  an  estimate  has  been  made  in  the
 detailed  project  report,  according  to
 which  an  estimate  has  been  made
 with  regard  to  what  would  be  requir-
 ed  in  foreign  exchange.  For  the  4
 million  tonne  stage,  it  is  estimated
 that  we  would  require  Rs,  227°5  crores
 worth  of  foreign  equipment.  But  my
 own  impvession  is  that  if  we  make  an
 assessment  of  indigenous  capacity  and
 aiso  buiid  up  capacity  to  a  certain
 extent  by  marginal  addition  by  way of  capital  investment,  we  would  be
 able  to  reduce  this  figure  also  consi-
 derably.
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 Shri  Hari  Vishnu  Kamath:  When  the
 Minister  was  in  the  United  States  a
 few  months  ago,  did  he  get  the  im-
 pression—and  even  otherwise  are
 there  reasons  to  believe—that  though
 India  has  an  able  Ambassador  in
 Washington,  there  is  somehow  a
 strange  lack  of  a  sustained  publicity
 drive  and  efficient  public  rela‘ions  in
 so  far  as  the  US  Congress  and  Press
 are  concerned?  If  so,  how  far  was  this
 a  contributory  factor  in  the  attitude
 of  the  US  Congress  to  this  particular
 project?

 Shri  C.  Subramaniam:  !  was  not  m
 the  USA  recently.

 Shri  Hari  Vishnu  Kamath:  He  was
 there  a  few  months  ago.  But  I  said
 ‘even  otherwise’,

 Mr.  Speaker:  Order,  order.  That
 was  also  what  I  was  going  to  say.

 Shri  Hem  Barua:  His  neighbour,
 TTK,  was  there.

 Shri  Hari  Vishna  Kamath:  I  said
 ‘even  otherwise’.

 Bir.  Speaker:  Even  if  he  was  not
 there  recently,  were  the  other  factors
 he  mentioned  contributory  to  this
 decision  on  the  part  of  Congress?

 Shri  C.  Subramaniam:  I  cannot
 really  answer  this  question.  .I  think
 it  should  be  put  to  somebody  else.

 Stri  Hari  Vishnu  Kamath:  I  did
 not  hear  the  answer,

 Mr.  Speaker:  He  cannot  say  whe-
 ther  they  have  contributed  to  this
 decision.  It  should  be  put  to  somebody
 else.

 Shri  Hari  Vishnu  Kamath:  Some-
 body  elsc?  Is  the  Prime  Minister  to
 answer  it?

 The  Minister  of  Finance  (Shri  T.  T.
 Kris:namachari):  May  I  answer  that
 question?
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 Mr.  Speaker:  If  he  desires  to.  Other-
 wise,  I  have  not  permitted  him.

 Shri  T,’T.  Krishnamachari:  |  would
 like  to  say  that  the  basig  on  which
 the  hon.  Member  draws  his  conclu-
 sions  is  wrong.  Our  Ambassador  is
 doing  extremely  good  work.  Any-
 body  can  see  that.

 Shri  Hari  Vistne  Kamath:  On  a
 point  of  order.  The  Minister  mishears
 the  question,  is  not  attentive.  I  said
 though  India  has  an  able  Ambassador
 in  Washington,  somehow  there  is  a
 strange  lack  of  publicity  drive  and
 public  relations  so  far  as  the  US  Con-
 gress  and  press  are  concerned.

 Mr,  Speaker:  He  asked  how  far  this
 was  a  factor  in  that  decision,  and  the
 Minister  answered  he  could  not  say
 What  else  does  he  want?

 Shri  Hari  Vishnu  Kamath:  Why
 should  the  other  Minister  butt  in  and
 make  a  wrong  statement  here,  attri-
 bute  something  wrong  to  me:  I  never
 said,

 Mr.  Speaker:  Order,  order.  The  ans-
 wer  has  come.

 Shri  Hari  Vishnu  Kamath:  But  what
 is  the  answer?

 Mr.  Speaker;  The  answer  has  come
 that  the  Minister  cannot  say  whether
 this  also  contributed  tc  coming  to  this
 decision.

 Shri  Hari  Vishnu  Kamath:  Why
 should  the  other  Minister  answer  that
 part  of  the  question?  It  is  not  rele-
 vant;  is  it  to  be  expunged  or  what
 about  it?

 Mr,  Speaker:  It  wou!d  remain  as  it
 is.

 श्री  श्रॉकारलाल  बैरवा  :  मैं  यह
 जानना  चाहता  हूं  कि  और  देशों  की  सोर
 से  बोकारो  के  लिए  जो  एड,  सहायता,  देने
 का  आश्वासन  द्विया  गया  है,  क्‍या  वह  एड
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 अमरीका  के  बराबर  दी  जायगी;  यदि  नहीं,
 तो  क्‍या  फिर  भी  अमरीका  से  सहायता  मांगी
 जाएगी

 भ्रध्यक्ष  महोदय  :  इस  का  जवाब  स्टेटमेंट
 में  दे  दिया  गया  है  av

 भरी  प्रो कार लाल  बैरवा:  मैं  यह
 जानना  चाहता  हूं  कि  क्‍या  वह  एड
 अमरीका  के  बराबर  दी  जायगी.  या
 नहीं  ।

 अध्यक्ष  महोदय  :  बराबर  का  कौन  कह
 सकता  है  ।

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Gold  Deposits  in  Andhra  Pradesh

 J  Shri  D.  C.  Sharma: °67.
 4  Shri  Sezhiyan:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  the  Geological  Survey
 of  India  has  found  the  existence  of
 gold  deposits  in  Chittoor  and  Ananta-
 pur  districts  of  Andhra  Pradesh;  and

 (b)  if  so,  the  particulars  of  the  find
 along  with  qualitative  and  quanti-
 tative  analysis  of  the  find  made,  if
 any?

 The  Minister  of  Mines  and  Fuel
 (Shri  Ajiagesan):  (a)  Yes,  Sir.  Occur-
 rences  of  gold  have  been  reported  at
 Bisanattam  and  Kalahatti  in  Chittoor
 District  and  Ramagiri  in  Anantapur
 District.

 (b)  In  the  Bisanattam  and  Kalahatti
 fields  in  Chittoor  district  the  gold
 ‘content  igs  poor  and  deposits  are
 neither  extensive  nor  otherwise  pro-
 mising,

 Ramagiri  gold  field  in  Anantapur
 district  is  52  metres  wide  and
 stretches  over  a  length  of  about  ‘18,288,
 metres  from  Jibutil  mines  in  the  south
 to  Kanapuram  in  the  north.  Detailed
 investigations  of  the  deposit  have  been
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 undertaken  and  a  realistic  qualitative
 and  quantitative  estimate  of  the
 deposit  can  be  made  only  after  the
 investigations  are  completed.

 Hill  Development  Board
 °68.  Shri  P,  0.  Borooah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  a  high  powered  hill
 development  board  has  been  set  up
 for  the  integrated  development  of
 hill  regions  all  over  the  country;  and

 (b)  if  so,  the  precise  constitution
 and  functions  of  the  board?

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Insurance  of  University  and  College
 Teachers

 (  Shri  A.  V.  Raghavan:
 Shri  Pottekkatt:
 Shri  P.  Kunhan:

 |  Shri  Koya:
 Will  the  Minister  of  Educatien  be

 pleased  to  state:

 619.

 (a)  whether  there  it  any  ~ronosal
 to  institute  a  scheme  of  annu:ties  or
 insurance  for  University  and  College
 teachers;

 (b)  whether  the  scheme  has  been
 finalised:  and

 (९)  wien  the  scheme  is  likely  to  be
 implemented?

 The  Minister  in  Charge  Ministry  of
 Education  (Shri  Humayun  Kabir):  (a)
 Yes,  Sir.

 (b)  and  (c).  The  scheme  has  not
 yet  been  finalised.

 Free  Books  and  Clothing  for  Students

 *620.  Shri  Surendra  Pal  Singh:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  new
 scheme  has  been  drawn  up  for  the
 free  distribution  of  books  and  clothing
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 to  the  primary  school  students  in  the
 Capital;  and

 (b)  if  so,  the  brief  particulars  of
 this  scheme  and  its  financial  implica-
 tions?

 The  Minister  in  Charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  Such  schemes  are  being  imple-
 mented  by  the  Delhi  Administration
 and  the  Municipal  Corporation  of
 Delhi.

 (b)  A  statement  is  laid  on  the  Table
 of  tne  House.  [Piaced  in  Library,  See
 No,  LT-698/63].

 Royal  United  Service  Institution
 Museum,  London

 *62l.  Shri  Kapur  Singh:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  5  a  fact  that  Royal
 United  Service  Institution  Museum.
 housed  in  the  Inigo  Jones  Banqueting
 Hall  in  Whitehall,  London,  is  being
 dismantled  and  its  relics  are  to  oe
 dispersed;

 (b)  if  so,  whether  necessary  steps
 have  been  taken  to  secure  al]  such
 exhibits  that  are  of  interest  to  India:
 and

 (९)  if  the  reply  to  part  (b)  above  be
 in  the  affirmative,  what  special  steps.
 if  any,  have  been.  or  are  proposed  to
 be  taken  to  ensure  that  all  military
 exhibits  that  pertain  to,  or  are  ot
 peculiar  interest  to  the  Sikhs,  their
 history  and  their  martial]  activities.
 are  secured  for  post-partition  India?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Museum  has
 offered  to  the  Indian  High  Commissic:
 in  London  about  a  dazen  articles  ०५
 interest  to  India.  The  High  Commis-
 sion  is  making  efforts  to  acquire  move
 articles.

 Oil  Exploration  Work

 072,  Shri  Yashpa}  Singh:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Oii
 and  Natural  Gas  Commission  has  re-
 organised  its  administrative  machinery
 to  accelerate  oi]  exploration  work;  and

 (b)  if  so,  the  main  features  of  the
 re-organisation?

 The  Minister  of  Mines  and  Fuci
 (Shri  Alagesan):  (a)  and  (b),  i
 March,  1963,  the  Oil  and  Natural  Gas
 Commission  decided  (a)  to  streamline
 its  procedures  and  to  invest  the
 Headquarters  and  Directorates  with
 greater  powers;  (b)  to  disperse  some
 of  its  technical  and  other  staff  from
 the  headquarters  office  to  the  projects:
 and  (c)  to  confer  greater  authority  on
 the  regional  and  project  offices  with  2
 view  to  securing  greater  efficiency
 These  decisions  are  being  implemen:-
 ed.

 भ्रष्टाचार  निरोध  मंत्रणा  समिति

 श्री  भक्त  दर्शन:
 ;  श्री  बिशनघन्द्र  सेठ  :

 |  श्री  यशपाल  सिह:
 |  श्री  मुरारका  :

 #६२३.  4  श्री  रवीन्द्र  चर्चा  :
 |  श्री  विभूति  मिश्र :
 |  शी  बड़े:

 श्री  सिद्धेश्वर  प्रसाद  :
 [  श्री  कोया  :

 क्या  गृह-कार्य  मंत्री  २०  फरवरी
 ६६३  ते  तारांकित  प्रहर  संख्या  २६

 (क)  ध:प्टाचार  निराश  मंत्रणा  समिति
 नेक  तक  क्‍या  सिफारिशी  -की  है
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 (a)  उन  सिफारिशों  पर  सरकार  ते
 क्या  निश्चय  किये  हैं  ;  और

 (ग)  इन  नियमों  को  कार्यान्वित
 फरने  में  क्या  प्रगति  हुई  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रों  (श्री
 हजरनवोस )  :  (क)  से  (ग).  एक  विवरण
 सभा  पटल  पर  रख  दिया  गया  है।  [पुस्तकालय
 में  रखा  गया,  देखिये  संख्या  LT-7699/63),

 प्रकासो  भारतीयों  के  लिये  दिल्‍ली  विश्वविद्यालय
 पाढुय कन

 कटर,  श्री  विभूति  मित्र  :  क्या
 शिक्षा  मंत्री  यह  बताने  की  क्या  करेंगे
 कि

 (क)  क्‍या  यह  सच  है  कि  दिल्ली
 विश्वविद्यालय  द्वारा  चलाई  गई  डाक  द्वारा
 शिक्षा  की  योजना  प्रवासों  भारतीयों  पर  भी
 लागू  की  जायेगी  ;  और

 (ख)  यदि  ot,  तो  कब  से  ?

 शिक्षा  मंत्रालय  के  भार सा बक  मंत्री  (भी
 हमायत  कबीर)  :  (क)  और  (ख).  विजय
 दिल्‍ली  विश्वविद्यालय  के  विच/राधोन  है  ।

 Failures  in  Mathematics  in  Schools

 —  Shri  Warior:
 8625  Shri  Vasudevan  Nair:

 Shri  Dinen  Bhattacharya:
 |  Shri  Yashpal  Singh:

 Wil)  the  Min!s:::  of  Education  be
 pleased  to  siate:

 (a)  whether  Government  are  aware
 of  the  large  percentage  of  failures  in
 mathematics  examinations  at  the  high
 school  level;

 (b)  if  so,  whether  Government  have
 tried  to  ascertain  the  reasons  there-
 for;  and

 (c)  the  steps  taken  by  Governm
 to  improve  the  standard  of  teaching  of
 mathematics  in  schools?
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 The  Minister  in  Charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  Yes,  Sir.

 (b)  Yes,  Sir;  in  collaboration  with
 the  State  Boards  of  Secondary  Educa-
 tion  and  State  Governments  concern-
 ed.

 (c)  Improvement  of  the  quality  of
 teachers  by  holding  seminars  and  re-
 cruitment  of  better  teachers  and  im-
 provement  of  text-books  through
 research  by  the  Centra!  Bureau  of
 Text-Book  Research,

 Gas  Grids
 *626.  Shri  P.  C.  Borocah:  Will]  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  the  Central  Fuel  Re-
 search  Institute  which  has  _  been
 examining  the  question  of  establish-
 ing  gas  grids  in  thickly  populated  and
 industrially  developed  areas  have
 since  arrived  ata  decision  in  the
 matter;

 (b)  if  so,  the  number  of  zones  in
 which  the  country  is  proposed  to  be
 divided  under  the  Scheme;  and

 (c)  how  the  gas  is  to  be  produced?
 The  Minister  of  Scientific  Research

 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Not  yet,  Sir.

 (b)  and  (c).  Do  not  arise.

 Honorary  Magistrates
 627.  Suri  Yashpal  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  sugges-
 tion  made  by  the  Chief  Justice  of
 India  about  the  appointment  of
 Honorary  Magistrates  for  deciding
 simple  cases;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  whether  the  suggestion  has  been
 commended  to  the  State  Governments
 for  compliance?
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 The  Min'ster  of  State  in  te  Minis-
 try  of  Home  Affairs  (Shri  Hajar-
 mavis):  (a)  Government  have  secn
 press  reports  of  a  speech  of  the  Chief
 Justice  of  India.

 (b)  ant  a  Tt  ‘:  f-r  the  State
 Governments  to  consider  questions
 relating  to  the  :ppointment  of  Hono-
 rary  Magistrates.

 ददा हरा  तथा  दीवारो  की  छुट्टियां

 (  क्रि  भक्त  दर्ज  :
 +६२८. |  श्री  कपूर  सिंह :

 डा०  लक्ष् मोम लल  सिंघवी  :

 (ी  च०  का०  भट्टा वा पे  :

 क्या  गृह-कार्य  मंत्री  १४  अगस्त,  १६६३
 के

 तारांकित  प्रश्त  संख्या  १५७  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि
 केन्द्रीय  सरकार  के  कार्यालयों  में  १६६३  में
 दशहरा  तथा  दीवाली  की  छुट्टियां  किन-किन
 तारीखों  को  मनाने  का  अन्तिम  निश्चय
 किया  गया  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 हजरनवोस)  :  दशहरा  और  दीवाली  की
 छुट्टियां  दिल्‍ली  में  स्थित  केन्द्रीय  सरकारी
 कार्यालयों  में  क्रमश  २५  व  २६  अ्रक्‍तबर  तथा
 १४  व  १५  नवम्बर,  १६६३  को  मनाई
 जायेंगी  ।

 भगवान  बुद्ध  की  मूर्ति

 १७४८.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या
 वैज्ञानिक  झनुसंघान  शौर  सांस्क्ृतिक-कार्य
 मंत्री  य  बताने  की  कृपा  करेंगे  कि  :

 (क)  न्याय.  सच  है  कि  गत  मार्च
 महोने  में  नालन्दा  संग्रहालय  से  भगवान
 बुद्ध  की  जो  मूत्ति  चोरी  हुई  थी,  वह  कलकत्ते
 में  एक  व्यवसायी  के  गोदाम  से  पुलिस  के
 द्वारा  बरामद  की  गई  है;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 छानबीन  करने  से  क्या  बातें  पता  चलीं;

 (ग)  क्या  दत्त  नति  के  पूना  नालन्दा
 संग्रहालय  में  भिजवा  दिया  गया  है;  बौर

 (4)  भविष्य  वसर  गलियों  से  इस
 प्रकार  की  वहुमृत्य  मूर्तियां  चोरी  न  जायें,
 इस  के  लिए  नया  कदम  उठाये  गये  है  ?

 मे

 वैज्ञानिक  श्रनुसंघान  ओर  सांस्कृतिक-कार्य  .
 मंत्रालय  में  उपमंत्री  (डा०  म०  सो०  दास)  :
 (क)  जी,  हां  t

 (ख)  छानबीन  जारी  है  ।

 नहीं,  व  प्रभी  18  पुलिस  की
 आज  है

 (घ)  सुरक्षा  बढ़ाने  के लिए  कई  और
 चीजें  की  गई  हैं  जैन  और  कड़े  प  रे  का  इंतजाम,
 अच्छी  रोशनी,  क्यूरेटर  हारा  अचानक
 जांच  पड़ताल,  झरोखों  और  खिड़कियों
 स्टील  की  सलाखें  लगाना  वगैरह  ।

 Evening  Colleges  in  Orissa

 f  Shri  Rama  Chandra  Malick: 1749.
 ‘\  Shri  A.  T.  Sarma:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  total  amount  of  money  as
 grant  or  loan  given  by  the  University
 Grants  Commission  to  the  Utkal  Uni-
 versity  for  the  development  of  even-
 ing  colleges  in  the  State;  and

 (b)  the  names  of  the  recipient  col-
 ieges  and  details  of  the  grant  or  loan?

 The  Minister  in  Charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  No  money  has  been  given  by  the
 University  Grants  Commission  to
 Utkal  University  for  development  of
 evening  colleges.

 (b)  Does  not  arise.
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 Orissa  High  Court
 1156.  Shri  Ramachandra  Ulaka:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  of  cases  pending  in
 Orissa  High  Court  at  Cuttack  as  on
 the  30th  June,  ‘1963;  and

 (b)  the  steps  taken  to  clear  the
 pending  cases  in  the  High  Court  of
 Orissa?

 The  Minister  of  State  in  the  Minis.
 try  of  Home  Affairs  (Shri  Hajar-
 navis):  (a)  1,861.

 (b)  feo)  The  working  hours  of  the
 High  Court  were  increased  from  5  to
 53  hours  in  1959;

 (ii)  The  working  days  were  increas.
 ed  from  200  to  20  per  year  in  1961:

 (iii)  Administrative  steps  to  reduce
 pendency  in  High  Courts  are  con-
 stantly  engaging  the  attention  of  the
 Government  of  India.

 LA.S,  and  LPS.  Officers  from  Orissa
 75i.  Shri  Ramachandra  Ulaka:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 fay  the  number  of  LA.S.  ang  LPS.
 Officers  appointed  by  direct  recruit-
 ment  and  by  promotion  respectively
 in  Oris#a  during  1962-63:  and

 (b)  the  number  ०4
 Castes  and  Scheduled
 them?

 Scheduled
 Tribes  among

 The  Minister  roe  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajar-
 navis):  (a)  and  (db),  A  statement  is
 jaid  on  the  Table  of  the  House.  [Placed
 in  Iu  brary,  See  No.  LT-700/63}.

 Polytechnics  for  Women

 V752  (  Shri  Dhuleshwar  Meena:
 "Shri  Ramachandra  Vlaka:

 Will  the  Minister  of  Scientific  Re-
 seurch  and  Cullural  Affairs  be  pleased
 to  state:

 (a)  the  number  of  polytechnics  for
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 women  at  present
 State-wise;

 in  the  country,

 (9)  the  number  of  such  polytechnics
 proposed  to  be  established  during  the
 remaining  period  of  Third  Five  Year
 Plan,  State-wise;  and

 (c)  the  total  amount  allotted  for
 the  purpose  during  the  Third  Pian
 period?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayua
 Kabir):  (a)  Nine  Polytechnics  for
 Women  are  functioning  in  the  coun-
 try  as  below:

 Andhra  Pradesh
 Kerala
 Madras
 Mysore
 Delhi
 Punjab  eH

 eee

 2

 (b)  Fifteen  more  Polytechnics  for
 Women  are  likely  to  be  set  up  during
 the  remaining  period  of  the  Third
 Plan  as  below:

 Andhra  Pradesh
 Assam
 Bihar
 Gujarat
 Kerala
 Madhya  Pradesh
 Madras
 Uttar  Pradesh
 West  Bengal  Ky

 1
 So

 ०
 ०
 ४५
 २

 (९)  Rs.  244°70  lakhs.

 Unauthorised  Eniry  of  Pakistanis

 i768  /  Shri  Dhuleshwar  Meena:
 "Shri  Ramachandra  Ulaka:

 Will  the  Minister  cf  Home  Affairs
 he  pleased  to  state  the  number  of
 Pakistanis  arrested  during  April.  968
 for  unauthorised  entry  into  Indi?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajar-
 navis):  Excepting  Assam,  Madhya
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 Pradesh,  Rajasthan,  Himachal  Pra-
 desh,  Manipur  and  Andamans  and
 Nicobar  Islands,  information  from
 whom  is  awaited,  the  number  of
 Pakistanis  arrested  during  April,  963
 for  unauthorised  entry  into  India  ig
 3804.

 National  Board  of  Basic  Education

 2754  jf  Shri  Dhuleshwar  Meena:
 |  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  44  on  the  4th
 August,  963  and  state:

 (a)  the  names  of  the  Chairman  and
 Members  of  the  National  Board  of
 Basic  Education;  and

 (b)  whether  any  Members  of  Parlia-
 tt  have  been  taken  as  members  of

 the  Board?

 The  Minister  in  charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  and  (b).  The  composition  of  the
 Board  is  as  follows:

 a  y  Union  Minister  of  Education
 (Chairman).

 2)  Dr.  (Mrs.)  Soundaram  Rama-
 chandra,  Union  Deputy
 Education  Minister,

 43)  Prof.  M.  S.  Thacker,
 4)  Shri  U.  N.  Dhebar,
 (5)  Shri  Sriman  Narayan,
 46)  Education  Adviser  and  Secre-

 tary  to  the  Government  of
 India,  Ministry  of  Education,

 (7)  Shri  C.  Subramaniam,  Union
 Minister  of  Steel  and  Heavy
 Industries,

 (8)  Dr.  Shanker  Dayal  Sharma,
 (9)  Shri  Amarnath  Vidyalankar,

 MP.,
 0)  Shri  G.  Ramachandran,
 (il)  Shri  E.  W.  Aryanayakam,
 442)  Shri  Annasahib  Sahasra-

 buddhe,
 13)  Shri  A.  K.  Karanbhai,
 qi4)  Shri  K.  Arunachalam,
 I69(Ai)  LSD—3.
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 (15)  Shri  Radhakrishna,
 (16)  Miss  Marjorie  Sykes,
 (I7)  Shri  L.  R.  Desai,
 (18)  Shri  P.  V.  6.  Raju,
 (19)  Shri  Ss.  N.  Sinha,
 (20)  Km.  Indumati  Chimanlal.

 S.C.  and  S.T.  Agriculturists

 1755  Shri  Dhuleshwar  Meena:
 |  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  ameunt  spent  on  Scheduled
 Caste  and  Scheduled  Tribe  agricul-
 turists  in  Rajasthan  during  1962-63;
 and

 (0)  the  number  of  such  agricul-
 turists  benefited  thereby  during  the
 same  period?

 The  Deputy  Minister  in  the  Mints-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  and  (b).  The
 information  hag  been  called  for  from
 the  State  Government.  A  statement
 giving  the  required  information  will
 be  laid  on  the  Table  of  the  House
 when  it  becomes  available.

 Educational  Tours  of  Rajasthan
 Students

 756  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  aid  or  grant  was
 given  to  Rajasthan  Government  during
 1962-63  for  conducting  educational
 tours  of  students  within  as  well  as
 outside  the  State;  and

 (b)  whether  the  amount  was  fully
 utilised  by  Government  of  Rajasthan
 during  the  same  period?
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 The  Minister  in  charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  and  (b).  A  sum  of  Rs.  6,200  was
 allocated  during  1962-63  to  the  Rajas-
 than  Government  for  educational
 tours.  The  report  regarding  its
 utilisation  has  not  yet  been  received.

 Welfare  of  Deaf  and  Dumb  Students
 at  Bhubaneswar

 ‘1157.  Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  total  amount  of  grant  or
 loan  given  to  the  Government  of
 Orissa  for  the  welfare  of  the  students
 of  deaf  and  dumb  school  at  Bhubanes-
 war  during  1962-63;  and

 (b)  the  total  number  of  students
 admitted  in  that  school  at  present?

 The  Minister  in  charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  Nil.

 (b)  100.

 Schoo]  Buildings  for  Deaf  and  Dumb
 Students  at  Bhubaneswar

 1758.  Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  amount  of  grant  or
 loan  was  given  to  the  Government  of
 Orissa  for  the  construction  of  a  school
 building  at  Bhubaneswar  for  the  deaf
 and  dumb  students  during  the  last
 five  years;  and

 (b)  if  ‘so,  the  total  amount  given
 for  the  purpose?

 The  Minister  in  charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  and  (b).  A  sum  of  Rs.  1,20,000
 was  given  to  the  Government  of
 Orissa  during  960-6i  for  payment  to
 the  Orissa  State  Council  for  Child
 Welfare,  Bhubaneswar  as  a  grant  for
 the  construction  of  schoo]  and  hostel
 buildings  for  the  School  for  the  Deaf
 at  Bhubaneswar.  Separate  figures  for
 the  construction  of  school  building
 are  not  available.
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 Hostels  for  Deaf  and  Dumb  Students
 at  Bhubaneswar

 1159,  Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Education  be
 pleased  to  state  the  total  amount  of
 grant  or  loan  given  to  the  Govern-
 ment  of  Orissa  for  the  construction
 of  hostel  for  the  deaf  and  dumb
 students  at  Bhubaneswar  during  the
 last  five  years?

 The  Minister  in  charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 A  sum  of  Rs.  -1,20,000,  was  given  to
 the  Government  of  Orissa  during
 960-6l  for  payment  to  the  Orissa
 State  Council  for  Child  Welfare,
 Bhubaneswar  as  a  grant  for  the  con-
 struction  of  school  and  hostel  build-
 ings  for  the  School  for  the  Deaf  at
 Bhubaneswar.  Separate  figures  for
 the  construction  of  hostel  building  are
 not  available.

 Schools  and  Colleges  for  Deaf  an&
 Dumb  Students

 1760.  Shri  Rama  Chandra  Mallick:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  total  number  of  schools
 and  colleges  which  have  been  estab-
 lished  in  the  country  for  deaf  and
 dumb  students  by  the  Centre  or  with
 central  assistance;  and

 (b)  the  total  number  of  students
 admitted  at  present  in  these  institu-
 tions?

 The  Minister  in  charge  Ministry  ef
 Education  (Shri  Humayun  Kabir):
 (a)  and  (b).  The  Government  of
 India  have  not  established  any  School
 or  College  for  deaf  and  dumb  students.
 The  information  about  the  number
 of  such  Schools  and  Colleges  estab-
 lished  with  Central  assistance  and  the
 number  of  their  students  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 उत्तर  प्रदेश  में  खेतिहरों  का  कल्याण

 १७६१.  श्री  सरजू  पाण्डेय  :  क्या
 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
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 १६६२-६३  में  कुल  कितनी  धन  राशि
 उत्तर  प्रदेश  में  अनुसूचित  जाति  के  खेती  परों
 तथा  पिछड़ी  जाति  वालों  के  कल्याण  पर
 वास्तव  में  खर्च  की  गई  ?

 गृह-कार्य  मंत्रालय  में  उप-मंत्री  (श्रीमती
 चन्द्रशेखर)  :  १६६२-६३  के  दौरान  उत्तर
 प्रदेश  में  अनुसूचित  जातियों,  ग्न्य  पिछड़े
 वर्गो  तथा  अनुसूचित  आदिम  जातियों

 (  De-not‘fied  Tribes  )  के  खेतिहरों
 के  कल्याण  २३००५२  लाख  रुपये  की
 राशि  खर्च  को  गई  ।

 उत्तर  प्रदेश  के  विद्यार्थियों  का  शिक्षण-श्रमण

 १७६२.  शी  सरजू  पाण्डेय  :  :  क्या  शिक्षा
 मंत्री  य;  बताने  की  कृपा  करेंगे  कि  :

 (क)  १६६२-६३  में  कुल  कितनी
 घनराशि  उत्तर  प्रदेश  के  विद्यार्थियों  के  लिये
 प्रदेश  के  भीतर  अथवा  बाहर  शिक्षण-श्रमण
 के  लिये  दी  गई;  और

 (ख)  करा  दी  गई  धनराशि  का  पूरा
 इस्तेमाल  किया  गया  है  ?

 शिक्षा  मंत्रालय  के  भरसक  मंत्री  (श्री
 (हुमायूँ  कबीर  )  (क)  YR Yoo
 रुपये  ।

 (ख)  राष्ट्रीय  संकट  के  कारण  राशि
 का  उपयोग  नहीं  किया  गया  ।

 Scheduled  Castes  and  Scheduled  Tribes
 in  Maharashtra

 1763.  Shri  D.  8.  Patil:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  amount  allotted  to  the
 Government  ef  Maharashtra  _  for
 1963-64,  for  the  housing  schemes  for
 Scheduled  Castes  and  Scheduled
 Tribes;  and

 (b)  the  amount
 Maharashtra  Government
 same  period?

 asked  for  by  the
 for  the

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  and  (b).  A  state-
 ment  giving  the  requisite  information
 is  laid  on  the  Table  of  the  House.

 STATEMENT

 (Rs.  in  lakhs)

 Amount  asked  for  by the  State  Government
 Amour.t  allotted  to  the

 State  Goverrmat

 State  Central  Total  State  Central  Total
 Sector  Sector  Sector  Sector s  s

 (i)  Scheduled  Tribes  (3°20  3°20  3°20  2-29
 Ci)  Scurdaled  Castes  Ir-50  I-°60  33-I0  Il-°s¢  3°05  W465

 TOTAL  :  14  76  T:60  36°30  14°70  3°c5  qz  TS

 *  State  secior  schemes  for  Scheduled  Tribes  and  Echeculec.  Castes  wchice  loan  eens  t  also.



 $527  Written  Answers

 जिनेवा  में  श्रन्तर्राष्ट्रीय  शिक्षा  सम्मेलन

 १७६४.  श्री  ई०  मधुसूदन  राव:  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  जैनेवा  में  हुए  अन्तर्राष्ट्रीय
 शिक्षा  सम्मेलन  में  भाग  लेने  के  लिये  भारत
 को  निमंत्रण  मिला  था;

 (ख)  यदि  ii,  तो  भारत  से  कितने
 प्रतिनिधि  गये  थे;  और

 (ग)  उन्होंने  उस  सम्मेलन  में  क्‍या
 दृष्टिकोण  रखे  ?

 शिक्षा  मंत्रालय  के  भारसाधक  मंत्री
 (श्री  हुमायूँ  कबिर)  :  (क)  जी,  हां  ।

 (ख)  भारत  से  कोई  नहीं;  किन्तु
 श्री  एन०  के०  सुन्दरम  प्रथम  सचिव,  भारतीय
 दूतावास,  बौन,  को  सम्मेलन  में  भाग  लेने
 के  लिए  भेजा  गया  था  ।

 (ग)  शिक्षा  के  विभिन्न  पहलुग्नों  से
 सम्बन्धित  सम्मेलन  की  एक  विस्तृत  कार्यसूची
 थी  सम्मेलन  की  रिपोर्ट  प्रकाशित  होने  पर,
 उसकी  एक  प्रति  सभा-पटल  पर  रख  दी
 जायेगी  ।

 Oil  Exploration  in  Andhra  Pradesh

 1765.  Shri  Eswara  Reddy:  Will  the
 ‘Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  any  investigation  was
 made  by  the  Oil  and  Natural  Gas
 Commission  in  the  last  week  of
 December,  1962,  at  Kanyatheertham,
 Cuddapah  District,  Andhra  Pradesh  to
 explore  the  possibility  of  oil;

 (b)  if  so,  its  findings;

 (c)  whether  any  further  investiga-
 tion  is  to  be  made  in  the  area;  and

 dy  if  so,  when?
 The  Minister  of  Mines  and  Fuel

 (Shri  Alagesan):  (a)  Yes.
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 (b)  Films  of  iron  oxide  were  found
 at  the  place  of  alleged  oil  seepage.
 There  was  no  trace  of  crude  oil.

 (c)  Further  investigation  is  not
 necessary,  since  the  geological  struc-
 ture  precludes  possibility  of  finding
 oil.

 (d)  Does  not  arise.

 Archaeological  Survey  at
 Kanyatheertham

 1766.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  any  archaeological
 survey  work  by  S.E.  Circle  Explora-
 tion  Branch,  Kurnool  had  been  con-
 ducted  at  Kanyatheertham  in  Cud-
 dapah  District,  Andhra  Pradesh  in
 the  last  week  of  December,  1962;

 (b)  if  so,  its  findings  in  detail;  and

 (c)  whether  there  is  any  proposal
 for  further  exploration  work  in  the
 area?

 The  Deputy  Minister  in  the  Minis-
 try  of  Scientific  Research  and  Cultu-
 ral  Affairs  (Dr.  M.  M.  Das):  (a)  Yes.
 An  Exploration  Assistant  of  the
 Archaeological  Survey  of  India  carried
 out  only  a  surface  exploration  of  the
 place  in  November,  1962.

 (b)  Palaeoliths,  neoliths,  megaliths
 and  also  pottery  of  early  historical
 times  consisting  largely  of  black-and-
 red  ware  were  noticed.

 (c)  No.

 Revenue  Offices  ef  Mysore  State
 ‘1767.  Shri  Siddiah:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  the  finalisation  of
 inter-State  seniority  list  of
 Gazetted  Revenue  Officers  of
 Mysore  State  is  pending  with
 Ministry  of  Home  Affairs;

 the
 the
 the
 the

 (b)  if  so,  since  when;
 (c)  whether  the  U.P.S.C.  has  been

 consulted  in  the  matter;

 .
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 (d)  whether  it  is  a  fact  that  on
 account  of  the  delay  in  finalisation  of
 the  list,  the  confirmation  of  many
 senior  I.A.S.  Officers  is  held  up;  and

 (e)  when  the  list  is  likely  to  be
 finalised?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  to  (d).  The  representations  of  the
 Gazetted  Revenue  Officers  of  Mysore
 State  are  pending  with  the  Central
 Advisory  Committee  constituted  under
 Section  -15(5)  of  the  States  Reorga-
 nisation  Act,  956  since  August,  1962.
 The  U.P.S.C.  are  not  required  to  be
 consulted  in  the  matter.  The  non-
 finalisation  of  the  Inter-State  Senio-
 rity  has  not  resuited  in  delay  in  con-
 firmation  of  senior  I.A.S.  Officers,  but
 it  has  resulted  in  delay  of  promotion
 of  State  Civil  Service  Officers  to  the
 LAS.

 (e)  The  recommendations  of  the
 Central  Advisory  Committee  are
 expected  shortly,  and  the  list  will  be
 finalised  with  the  utmost  expedition
 thereafter.

 New  Delhi  Courts
 1768.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  plan  for  construc-
 tion  of  a  new  building  for  housing  the
 New  Delhi  Courts  has  been  given  up;
 and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  ef  Home  Affairs  (Shri  Hajarnavis):
 (a)  No,  Sir.

 (9)  Does  not  arise.

 Failures  in  Delhi  Schools
 ‘1169.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  more
 than  40  per  cent  students  have  failed
 in  the  recent  Ninth  and  Tenth  Class
 examinations  in  Delhi;

 (b)  whether  it  is  aiso  a  fact  that
 students  are  retained  in  these  classes
 in  expectation  of  good  results  in  the
 final  higher  secondary  classes;  and

 (c)  if  so,  whether  Government
 intend  to  advise  the  Principals  of
 Higher  Secondary  Schools  not  ta
 resort  to  such  practices?

 The  Minister  in  charge  Ministry
 ef  Education  (Shri  Humayun  Kabir):
 (a)  and  (b).  No,  Sir.

 (c)  Does  not  arise.

 Naga  Hostiles

 770  J  Shri  P.  C.  Borooah:
 Uv  Shri  Raghunath  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 exchange  of  fire  took  place  between
 Naga  hostiles  and  a  Manipur  Rifles
 petro]  near  Toushang  on  old  Cachar
 Road  on  the  28th  May,  1963;

 (b)  if  so,  the  number  of  casualties
 suffered  on  both  sides;

 (c)  the  result  of  the  encounter;  and

 (d)  the  action  taken  by  the  authori-
 ties  in  this  regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  The  incident  occurred  on  the  27th
 May,  1963,  near  village  Tousang  which
 is  not  on  the  old  Cachar  Road.

 (b)  Two  Manipur  Riflemen  and
 three  Naga  goondas_  received  bullet
 injuries.

 (c)  and  (d).  Some  arms  and  ammu-
 nition  were  recovered  from  the  Naga
 goondas  camp  and  4  Nagas  were
 arrested.  A  case  under  sections  148,
 149,  307  and  326  of  the  Indian  Pena)
 Code,  section  l  of  the  West  Bengal
 Security  Act,  1950,  and  section  25  of
 the  Indian  Arms  Act  was  registered
 The  case  is  under  _  investigation.
 Security  measures  have  been  tightened.



 Written  Answers 5537

 Training  in  Scientific  Research

 WN  Shri  P.  R.  Chakraverti:
 “Shri  P.  C.  Borooah:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  state:

 (a)  the  number  of  students  and
 others  separately  undertaking  training
 in  Scientific  Research  in  U.K,  as
 scholarship  holders  in  1960,  96]  and
 1962;

 (b)  the  number  of  students,  and
 others  who  applied  for  permission  to
 go  abroad  for  higher  studies  in
 science,  agriculture  and  engineering
 during  these  three  years  and  to  whom
 permission  was  given;
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 (c)  whether  any  suggestion  has  been
 made  by  the  Union  Government  to  the
 British  Government  to  examine  the
 possibility  of  undertaking  some  pro-
 gramme  like  Fulbright  Scheme  of
 O.S.A.;  and

 (d)  if  so,  the  reaction  of  the  British
 Government  thereto?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  The  number  of  students
 and  others  undergoing  training  in
 scientific  research  in  U.K.  under
 various  scholarships  schemes  adminis-
 tered  by  the  Ministry  of  Scientific  Re-
 search  and  Cultural  Affairs  is  as
 below:

 Studeris  O.hers  Total

 ३960  I  45  46

 3967  I  44  45

 3962  2  47  49

 (ob)  The  required  information  is  not  (c)  how  Government  propose  to
 readily  available.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 Teachers

 2  Shri  P.  R.  Chakraverti:
 1772.

 4  shri  P.  com  Borooah:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  have
 examined  the  question  of  teachers  in
 the  country  taking  to  private  tuition
 in  preference  to  teaching  in  class-
 rooms;

 (b)  whether  this  unhealthy  practice
 is  mainly  resorted  to  by  the  teachers
 because  they  are  poorly  paid;

 break  the  vicious  circle  and  persuade
 the  teachers  to  accept  the  responsible
 role  of  building  up  a  new  society  by
 dedicated  service;  and

 (d)  how  far  the  need  for  improv-
 ing  the  economic  and  social  status  of
 teachers  has  been  appreciated  by  the
 educational  authority?

 The  Minister  in  charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  to  (9).  Though  there  has  been  no
 specific  study.  of  the  problem,  Gov-
 ernment  are  aware  that  teachers
 sometimes  resort  to  private  tuitions
 because  of  insufficient  wages  and  other
 conditions.  Government  are  fully
 alive  to  the  need  of  improving  the
 economic  and  social  status  of  teachers
 and  bettering  their  conditions  of  ser-
 vice  and  steps  have  been  and  are
 being  taken  to  that  end.
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 Coal  for  Brick  Kilns
 1773.  Shrimati  Savitri  Nigam:  Will

 the  Minister  of  Mines  and  Fuel  be
 pleased  to  state  whether  any  concrete
 steps  have  been  taken  to  ensure  the
 regular  supply  of  coal  to  the  brick
 kilns  so  that  house  building  may  not
 be  adversely  affected?

 The  Minister  of  Mines  and  Fuel
 «Shri  Alagesan):  From  September,
 1961,  the  supplies  of  brick  burning
 coal  are  being  arranged  in  block  rakes
 as  fer  as  possible.  This  planned
 movement  in  full  rakes  has  brought
 about  considerable  improvement  in
 the  supply  of  brick-burning  coal.
 During  the  first  half  of  1963,  about
 53,700  wagons  of  such  coal  have  been
 despatched,  which  means  an  annual
 suppiy  at  the  rate  of  107,400  wagons
 against  the  actual  supply  of  about
 8i,000  wagons  in  9€2.

 Political  Sufferers  in  U.P.
 1774,  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  amount  distributed  to  poli-
 tical  sufferers  in  Uttar  Pradesh  since
 3958  up-to-date;

 (b)  whether  any  applications  from
 Uttar  Pradesh  are  pending;  and

 (c)  if  so,  the  number  thereof?
 The  Deputy  Minister  im  the  Minis-

 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  Rs.  +1,05,440  from
 Ist  January,  958  to  3lst  August,  1963.

 (०)  and  (c).  Yes,  8.

 Archaeological  Survey  in  U,  P.
 1775.  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 state:

 (a)  whether  any  archaeological
 survey  has  been  undertaken  in  962
 in  the  State  of  Uttar  Pradesh  in
 regard  to  ancient  temples  and  other
 historical  places;  and

 (b)  if  so,  the  names  of  places?

 हज़र नवीस  )

 The  Deputy  Minister  in  the  Minis-
 try  of  Scientific  Research  and  Cultu-
 ral  Affairs  (Dr.  M.  M.  Das):  (a)  No
 survey  was  done  in  962  particularly
 in  regard  to  ancient  temples,  but  a
 village  to  village  exploratory  survey
 of  antiquities  was  continued  under
 the  IIIrd  Five  Year  Plan.

 (b)  286  villages  in  the  districts  of
 Ghazipur,  Mirzapur,  Deoria,  Kanpur,
 Lucknow,  Sitapur,  Bulandshahar,
 Meerut  and  Muzaffarnagar,  were
 surveyed.

 Merit  Scholarships  to  Students  of
 Uttar  Pradesh

 ‘1716.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  amount  of  assistance  given
 to  the  Uttar  Pradesh  Government  for
 the  grant  of  merit  scholarships  to  poor
 students  to  continue  their  university
 education  during  1961-62,  and  1962-63
 under  the  National  Scholarships
 Scheme;  and

 (b)  the  amount  spent  out  of  this  by
 the  State  Government?

 The  Minister  in  charge  Ministry  of
 Education  (Shri  Humayun  Kabir):

 (a)  96l-62—Rs.  -3,13,500.
 962-63—Rs.  5,99,740.

 (b)  96!-62—Rs,  +1,65,610.
 962-63—Rs.  5,99,740.

 क्षेत्रीय  परिषदें

 १७७७.  श्री  प्रकाश वीर  शास्त्री:  क्‍या
 गृह-कार्य  मंत्री  यट  बताने  की  कृपा  करेंगे  कि
 गत  दो  वर्षो  में  क्षेत्रीय  परिषदों  के  कार्य  में
 क्या  प्रगति  हुई  है  ?

 गृह-कार्य  संत्रालय  में  राज्य-मंत्री  धी
 :  जैसा  कि  राज्य  पुनर्गठन

 अधिनियम,  १६५६  की  धारा  २१  में  निर्दिष्ट
 है,  क्षेत्रीय  परिषदें  सलाहकार  संगठन  हैं
 तथा  उन्हें  दो  या  अ्रधिक  राज्यों  या  केन्द्र  कौर
 एक  या  अधिक  राज्यों,  जिनके  प्रतिनिधि
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 उस  परिषद्‌  में  हों,  क ेसमान  हित  के  मामलों
 पर  विचार-विमर्श  करने  तथा  ऐसे  किसी
 मामले  पर  की  जाने  वाली  कार्यवाही  के  लिए
 केन्द्रीय  सरकार  तथा  सम्बन्धित  राज्य  सरकारों
 को  सलाह  देने  का  अधिकार  है  ।॥  क्षेत्रीय
 परिषदें  विशेषत:  निम्नलिखित  मामलों  पर
 विचार-विसर्प  कर  सकती  हैं,  भोर  सलाह
 दे  सकती  हैं  :--

 (१)  आर्थिक  और  सामाजिक  आयोजना  के
 क्षेत्र  मे ंसमान  हित  के  मामले;

 (२)  सीमा  सम्बन्धी  मतभेद,  भाषायी  अल्प
 संख्यकों  या  अन्तर्राज्य  परिवहन  के
 मामले;  तथा

 (३)  राज्य  पुनर्गठन  अधिनियम  के  अधीन
 राज्यों  के  पुनर्गठन  के  परिणामस्वरूप
 उठे  या  उन  से  सम्बन्धित  मामले  ।

 प्रथम  जुलाई,  १९६१  से  उत्तरी  क्षेत्रीय
 परिषद्‌  की  एक  बैठक  हुई  है,  दक्षिण  क्षेत्रीय
 परिषद्‌  की  तीन  बैठकें  तथा  पूर्वीय,  केन्द्रीय
 और  पश्चिमी  क्षेत्रीय  परिषदों  में  से  प्रत्येक
 की  दो-दो  बैठकें  हुई  हैं  ।

 पिछले, दो  वर्ष  की  प्रविधि  में  हुई  क्षेत्रीय
 परिषदों  की  बैठकों  में  विस्तृत  विषयों,

 पर विचार  विमर्श  किया  गया.  इस  अवधि [में
 क्षेत्रीयटूपरिषदों  के  समक्ष  जाये  मुख्य-मुख्य
 मामले  निम्नांकित  हैं  :

 (क)  पानी  कौर  बिजली  का  वितरण
 तथा  इस  से  सम्बन्धित  मामले  t

 (@)  बिजली  के  साधनों  का  विकास  |

 (ग)  जन-शक्ति  का  आयोजन  |

 (घ)  मेडीकल  तथा  तकनीकी  शक्तियों
 को,  जिन  राज्यों  में  वे  भ्र धिक  हों,
 वहां  से  ऐसे  राज्य  में  प्रतिनियुक्त
 करना,  जहां  पर  (ऐसे  व्यक्ति)
 कम  हों  |

 (=)  क्षेत्रीय  स्तर  पर  प्रशिक्षण  हो
 सुविधाएं  ।
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 (4)  अंतर्राज्य  सड़कों  और  पुलों  का
 निर्माण  तथा  रख-रखाव  ।

 (छ)  परिवहन  व  संचार  के  साधनों
 का  विकास  ।

 (ज)  (विभिन्न  क्षेत्रों  के  लिये  कामन
 पुलिस  रिजर्व  ठोस  की  स्थापना

 (झ)  राज्यों  के  बीच  सीमाओं  को
 समायोजन  |

 (डा)  राज्यों  के  पुनर्गठन  के  परिणाम-
 स्वरूप  उठ  खड़े  मामलों  को
 सुलझाना,  जैसे  कि  सम्पत्तियों
 भर  देयताओं  को  बांटना  ।

 (त)  भाषायी  अल्प  संख् यकों  के  लिये
 रखे  गये  संरक्षणों  को  तथा  देश  के
 भावनात्मक  तथा  राष्ट्रीय  एक-
 करण  के  लिये  अन्य  साधनों  को
 कार्यान्वित  करना  |

 (थ)  राष्ट्रीय  झ्रापात्काल  के  परिणाम-
 स्वरूप  पैदा  हुई  स्थिति  का
 पुनरीक्षण  ।

 केन्द्रीय  क्षेत्रीय परिषद्‌  की  जुलाई,  १६९६३
 |  में  ;  हुई  छठी  बैठक  के  अतिरिक्त  अरब  तक

 हुई  सारी  बैठकों  की  कार्यवाहियों  की  प्रति-
 लिपियां,  जिन  में  सम्बन्धित  क्षेत्रीय  परिषदों
 के  निर्णय  तथा  उनकी  सिफारिशें  समाविष्ट
 थीं,  संसद्‌  के  पुस्तकालय  में  पहले  ही  रखी
 जा  चुकी  हैं  ।  केन्द्रीय  क्षेत्रीय  परिषद्‌  की
 छठी  बैठक  की  कायंवाहियों  की  प्रतिलिपियां
 भी  उन्हें  अन्तिम  रूप  देतें  ही संसद्‌  के  पुस्तकालय
 में  रख  दी  जायेंगी  ।

 Coaching  in  Asian  Games

 ‘1778,  Shrimati  Savitri  Nigam:  Wilk
 the  Minister  of  Education  be  pleased
 to  state;

 (a)  the  steps  taken  regarding  the
 coaching  arrangements  of  the  deaf  an®
 mute  in.  various  Asian  Games;  and
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 (b)  whether  any  grant  has  been
 provided  to  any  organisation  for  this
 purpose?

 The  Minister-in-charge  Minis-
 try  of  Education  (Shri  Humayun
 Kabir):  (a)  None.

 (b)  No,  Sir,

 All-India  Services  Officers

 ‘1779,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  of  enquiries  pend-
 ing  against  All-India  Services  Officers;

 (b)  the  number  of  enquiries  pend-
 ing  for  over  one  year,  the  nature  of
 the  offence  and  causes  of  delay’  in
 disposal  of  each  of  these  cases;  and

 (c)  whether  any  steps  have  been
 taken  or  are  proposed  to  be  taken  to
 expedite  disposal?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajar-
 navis):  (a)  to  (c).  Information  re-
 garding  the  number  of  cases  that  are
 under  investigation  against  members
 of  All-India  Services  serving  in  con-
 nection  with  the  affairs  of  a  State
 Government  is  not  readily  available
 as  such  cases  are  not  required  to  be
 reported  to  the  Central  Government.
 Departmental  inquiries  against  35
 members  of  All-India  Services  are
 pending  out  of  which  29  are  more
 than  one  year  old.  The  pending  de-
 partmental  inquiries  relate  to  imputa-
 tions  of  lack  of  integrity,  failure  to
 maintain  devotion  to  duty  and  con-
 duct  unbecoming  of  a  Government
 servant.  Most  of  the  proceedings  are
 pending  with  the  State  Governments.
 In  regard  to  cases  that  are  with  the
 Central  Government  every  effort  is
 being  made  to  dispose  them  of  as  ex-
 Peditiously  as  possible,
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 Pak  Espienage  Ring
 Shri  P.  ९,  Borooah:

 739  Shrj  Raghunath  Singh:
 Shri  Yashpal  Singh:
 Shri  Sham  Lal  Saraf:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  a  Pakistani  espionage
 ring  operating  in  Calcutta  was  un-
 earthed  in  June,  1963;

 (b)  if  so,  the  modus  operandi  of  the
 ring;  and

 (c)  the  number  of  persons  brought
 to  book  in  this  connection?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajar-
 mavis):  Yes,  Sir.

 (b)  and  (c).  Altogether  eight  per-
 sons  have  ben  arrested  in  this  con-
 nection.  As  the  case  is  suh-judice  it
 will  not  be  proper  to  give  information
 in  the  matter  relating  to  its  Modus
 Operandi,

 Teachers  in  Andamans

 78l.  Shri  A,  K.  Gopalan:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 rules  and  regulations  governing  ap-
 pointment,  promotions  and  _  service
 conditions  of  teachers  in  Government
 service  have  not  been  made  applicable
 to  Andamans;  and

 (b)  if  so,  the  reasons  therefor?
 The  Minister-in-charge

 try  of  Education
 Kabir):  (a)  No,  Sir.

 Minis-
 (Shri  Humayua

 (b)  Does  not  arise,
 Vijnan  Mandirs

 1782.  Shri  BR,  S.  Pandey:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  his  Ministry  has  made
 over  the  charge  of  the  Vijnan  Mandirs
 to  the  State  Governments;  and
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 (b)  if  so,  the  agreed  pattern  of
 financial  assistance  to  the  States?

 The  Deputy  Minister  in  the  Minis-
 ‘try  of  Scientific  Research  and  Cul-
 tural  Affairs  (Dr,  M.  M,  Das):  (a)
 Yes,  Sir,

 (b)  (i)  In  respect  of  existing  Vijnan
 Mandirs  transferred  to  the  State
 Governments,  the  entire  recurring  and
 non-recurring  expenditure  is  to  be
 borne  by  the  Central  Government.

 (ii)  In  respect  of  new  Vijnan
 Mandirs  that  may  be  opened  by  the
 State  Governments  with  the  approval
 of  the  Central  Government,  the  entire
 recurring  expenditure  will  be  borne
 by  the  Central  Government,  but  the
 non-recurring  expenditure  will  be
 shared  between  the  Central  Govern-
 ment  and  the  State  Governments  in
 the  ratio  of  3:l.  The  land  and  build-
 ing  will  continue  to  be  provided  by

 ‘the  State  Governments  as  hitherto.

 (iii)  The  above  arrangement  is  for
 the  period  of  the  Third  Plan.  The
 ‘question  of  allocation  of  expenditure
 between  the  Central  Government  and
 ‘the  State  Governments  during  the
 Fourth  Plan  will  be  considered  in
 due  course.

 Civil  Defence
 1783,  Shri  G.  Mohanty:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  estimated  expenditure  on
 -Civil  defence  for  1963-64;  and

 (b)  how  the  exenditure  is  intended
 to  be  shared  between  the  Centre  and
 the  States?

 The  Minister  of  State  in  the  Minls-
 try  of  Home  Affairs  (Shri  Hajar-
 uavis):  (a)  The  information  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  House.

 (b)  The  expenditure  incurred  on
 specified  Civil  Defence  measures  will
 be  pooled  and  shared  between  the
 Central  and  State  Governments  ac-
 cording  to  a  slab  system.
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 Oil  Refinery  in  Kerala

 1784,  Shri  6.  Mohanty:  Will  the
 Minister  of  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  an  oi]  refinery  is  pro-
 posed  to  be  established  in  Kerala  at
 Ambalmukul;  and

 (b)  whether  there  are  vast  possi-
 bilities  of  crude  oil  production  in  this
 area?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  The  actual  site
 for  the  refinery  has  not  yet  been
 determined,  though  the  site  in  Ambal-
 mukul  is  under  consideration.

 (०)  No  information  is  yet  avail-
 able  regarding  existence  or  otherwise
 of  crude  oil  deposits  in  this  area.

 Suspension  of  All  India  Service
 Officers

 3785  f  Shri  Harish  Chandra  Math:
 au  Shri  Prakash  Vir  Shastri:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  since  when  Mr,  R.  P.  Kapur
 L.C.S.  and  Mr.  Grewal  IP.S.  have
 been  under  suspension;

 (b)  the  various  charges  and  nature
 of  inquiries  against  each  of  them;

 (c)  whether  they  have  made  any
 representation  to  the  Central  Govern-
 ment;’  and

 (d)  if  so,  nature  of  representation
 and  Government's  reaction  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajar-
 navis):  (a)  Shri  R.  P.  Kapur  and  Shri
 9.  S.  Grewal  are  under  suspension
 witn  effect  from  8th  July  2959  and
 3Cth  April  1958,  respectively.

 (b)  Shri  Kapur  was  prosecuted  in
 two  cases  for  alleged  offences  under

 Sections  420,  20-B  of  the  IP.C.  and
 409,  20-B  LP.C.  The  Government  of
 Punjab  have  instituted  inquiry  against
 Shri  Kapur  Singh  under  the  Public
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 Servants  (Inquiries)  Act  in  respect  of
 eight  charges  of  a  nature  which  impute
 lack  of  integrity  and  misuse  of  official!
 position.

 Shri  Grewal  was  prosecuted  for  the
 offence  of  murder  in  what  is  known  as
 Karnal  Triple  Murder  case.  Depart-
 mental  proceedings  have  also  been  ins-
 tituted  by  the  Government  of  Punjab
 against  him  in  respect  of  twelve
 charges  which  impute  lack  of  integrity.

 (c)  and  (d).  Yes,  Sir.  The  Govern-
 ment  of  Punjab  are  alone  competent  to
 decide  in  the  first  instance  the  point
 raised  by  Shri  Kapur  in  his  represen-
 tation.

 No  representation  from  Shri  Grewal
 is  pending  with  the  Central  Govern-
 ment.  The  disciplinary  proceedings
 are  in  progress.

 Industrial  Management  Pool
 ‘1786,  Shri  Warior:  Wil]  the  Minister

 of  Home  Affairs  be  pleased  to  state:
 (a)  the  number  of  officials  that  cons-

 titute  the  Industrial  Management  Pool
 at  present;  and

 (b)  the  number  of  original  officers
 who  have  resigned  since  the  constitu-
 lion  of  the  pool?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis): fa)  lll,

 (b)  10.

 Ladakhi  Buddhist  Vihar,  Delhi

 1781.  Shri  P.  K.  Deo:  Will  the
 Minister  of  Education  be  Pleased  to State:

 (a)  whether  there  is  any  proposal for  the  study  of  Buddhist  philosophy,
 literature  and  culture  in  the  Ladakhi
 Buddhist  Vihar  in  Delhi;

 (b)  if  so,  the  details  therecf;  and
 (c)  the  expenses  to  be  incurred  for

 such  study?
 The  Minister-in-charge  Ministry  of

 Education  (Shri  Humayun  Kabir):

 (a)  No,  Sir.  There  is,  however,  a
 proposal  to  set  up  in  Delhi  sn  Insti-
 tute  of  Higher  Education  for  stud>nts
 of  Border  Areas.  The  Institute
 envisages,  among  others,  study  of
 Buddhist  philosophy  in  its  varied
 aspects.

 (by)  and  (c).  The  details  of  the
 courses  and  of  the  expenditure  on  the
 setting  up  o;  the  proposed  Institute
 are  being  worked  out  by  a  Commit-
 tee  of  experts.

 Therapeutical  Value  of  Yoga
 1788,  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Education  be  p.eased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  365  on  the  2lst  August,
 962  and  state:

 (a)  whether  the  report  of  the
 medical  experts  on  the  therapeutic
 value  of  yoga  has  been  published;

 (b)  if  so,  which  of  the  recommen-
 dations  of  the  report  have  been  ac-
 cepted;  and

 (c)  the  steps  taken  by  Government
 to  implement  them?

 The  Minister-in-charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  Yes,  Sir.

 (b)  and  (c).  The  Government  of
 India  have  decided  that  scientific  in-
 vestigations  into  the  neuro-physio-
 logical,  psychological  and  therapeuti-
 cal  aspects  of  Yoga  should  be  carried
 out.  In  order  to  advise  the  Govern-
 ment  in  the  matter  of  giving  assist-
 ance  to  institutions  for  conducting  such
 research,  a  Committee  called  “The
 Yoga  Research  Advisory  Committee”
 has  been  set  up  in  the  Ministry  of
 Health  and  has  started  funciioning.
 Post-Matrie  Scholarships  to  Andaman

 Students
 1789,  Shrimati  Savitri  Nigam:  Wil

 the  Minister  of  Education  be  pleaset
 to  state:

 (ay  the  number  of  scholarshipe
 granted  by  the  Andaman  Administra-
 tion  for  pest-matriculation  studies  ox
 the  main-land  during  1962-63,  acade-
 mic  year;
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 (b)  the  number  of  students  vino
 received  the  scholarships  and  who
 failed  in  their  respective  annual  exa-
 minations;  and

 (c)  the  total  amount  paid  to  such
 failed  students  during  the  same  aca-
 demic  year?

 The  Minister-in-charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  43.

 (b)  6.

 (c)  Rs.  4,600-  94  nP.  only,

 Governm  t  Higher  S  dary  Schools
 in  Andamans

 1790.  Shrimati  Savitri  Nigam:  Wii
 the  Minister  of  Education  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  375  on  3th  March,  963
 and  state:

 (a)  whether  necessary  formalities
 have  been  observed  for  the  deaffilia-
 tion  of  Government  Higher  Secondary
 Schools  in  the  Andaman  Islands  from
 the  West  Bengal  Board  of  Secondary
 Education,  Calcutta;  and

 (b)  whether  on  a  previous  occasion
 (in  953  or  954)  West  Bengal  8५०70
 had  taken  objection  to  the  affiliation
 of  Government  High  School,  Port
 Blair,  with  the  then  Ajmer  Board  of
 Secondary  Education,  on  the  ground
 that  proper  notice  was  not  given  to
 them  about  the  change?

 The  Minister-in-charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  Not  Yet.

 (b)  Yes,  Sir.

 Cooperative  Stores  in  Andamans
 ‘1791.  Shrimati  Savitri  Nigam:  Wil)

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  the  number  of  consumers’  co-
 Operative  stores  opened  in  the  Anda-
 man  Islands  in  general  and  colonisa-
 tion  areas  in  particular;  and

 (b)  whether  it  is  a  fact  that  prices
 of  foodstuffs  and  other  consumer
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 goods  OL  daily  consumption  are  very
 high,  in  North  anc  I  dic  Andamans’
 colonisation  areas  for  want  of  such
 cooperative  stores?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  16  consumer  cooperative  stores
 are,  at  present,  functioning  in  the
 Andaman  Islands,  of  which  72  are
 located  in  the  colonisation  areas  of
 North  and  Middle  Andamans.

 (b)  The  prices  in  these  arcas  are
 higher  than  the  Port  Blair  market
 rates  on  account  of  freight  charges
 ete.

 General  Fducation  in  Fourth  Plan

 1792,  Shri  D  0.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  a  Board  has  been  set
 up  to  work  out  details  of  general
 education  during  Fourth  Plan  period;
 and

 (b)  if  so,  its  constitution  and  the
 terms  of  reference?

 The  Minister-in-charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  Yes,  Sir.  A  Working  Group  has
 been  set  up  for  the  purpose.

 (b)  The  constitution  and  the  terms
 of  reference  of  the  Working  Group
 are  as  follows:—

 CONSTITUTION  :

 MintstryJof  Education
 L  Shri  P.N.  Kirpal

 Education  Secretary
 2.  Shri  R.P.  Naik

 Joint  Secretary
 3.  Shri  R.R.  Singh

 Joint  Secretary
 4.  Shri  L.O.  Joshi*

 Joint  Secretary
 5.  Shri  R.K.  Kapur

 Joint  Eductional  Advisor

 (Chairman)

 *Also  Secretary  Standing  Committee  of  the
 Central  Advisory  Board  of  Education

 on  Secondary  Education
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 Secretary  of  the  standing  commit-
 tees  of  the  Central  Advisory  Board  of
 Education,
 6.  Shri  J.P.  Naik

 (Primary  Education)
 7.  Shri  R.S.  Chitkara

 (University  &  Higher  Education)
 8  Shri  A.R.  Deshpande

 (Social  Education)
 National  Council  for  W’omen’s  Education

 9.  Shrimati  Raksha  Saran

 University  Grants  Comnutssion
 to.  Dr.  P.J.  Philip
 ii,  Dr.  V.S.  Patankar

 Planning  Commission
 12.  Dr.  D.K.  Malhotra
 13.  Shri  K.L.  Joshi
 14,  Shri  Pitamber  Pant
 15.  Shri  D.P.  Nayar
 we  Shri  S.N.  Saraf

 Ministry  of  Scientific  Research  and
 Cultural  Affairs

 7.  Shri  G.K.  Chandiramani

 Ministry  of  Community  Development  and
 Cooperation

 18.  Shri  M.C.  Nanavatty
 Ministry  of  Labour  and  Employment

 19.  Shri  S.  Abdul  Qadir
 Ministry  of  Industry

 20.  V.K.  Ramaswami
 Educationists  from  the  States

 ari.  Dr.  D.M.  Sen,
 Secretary  Education  Department,  West

 Bengal.
 22.  Shri  N.D.  Sundaravadively,

 Director  of  Public  Instruction,  Madras
 23.  Shri  C.N.  Chak

 Director  of  Education,  Uttar  Pradesh.
 24.  Shri  J.D.  Sharma

 Director  of  Public  Instruction,  Punjab.
 as.  Shri  A.C.  Deve  Gowda
 26.  Shri  K.  Kuruvila  Jacob
 27.  Kum.  S.  Panandikar
 28.  Shri  S.  Natarajan
 29.  Kum.  K.  Nair,  ros  Secretary

 Assistant  Educational  Adviser,
 Ministry  of  Education.

 Terms  of  Reference

 (i)  to  make  a  critical  review  of
 the  progress  of  the  programmes  and
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 schemes  in  the  Third  Plan  period;
 (ii)  to  assess,  in  the  light  of  the

 current  trends  and  other  available
 data,  the  position  likely  to  be  reach-
 ed  at  the  end  of  the  Third  Plan
 period;  and

 (iii)  to  formulate  proposals  for  the
 Fourth  Plan  in  the  perspective,
 wherever  possible,  of  a  l5-year  periud,
 966—8.

 Liquor  Consumption  in  Dethi

 1793.  Shri  D.  6.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pieased
 to  state:

 (a)  whether  it  is  a  fact  that  con-
 sumption  on  liquor  in  Delhi  has
 doubled  since  1957-58;  and

 (b)  if  so,  the  factors  responsible
 therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  No  Sir.  It  has  increased  by  about
 42  per  cent.

 (b)  There  can  be
 for  this,  e.g.
 tion;

 several  reasons
 (i)  increase  in  popla-

 (ii)  increase  in  the  sale  of  licit
 liquor  because  of  various  measures
 adopted  by  the  Delhi  Adminisiration
 for  checking  illicit  sale  of  liquor;

 (iii)  increase  in  the  number  of
 foreign  visitors  to  Delhi  either  as
 delegates  to  international  conferences
 etc.,  or  as  tourists,  and  of  Indian
 visitors  to  the  Capital,  most  sf  whom
 come  from  States  which  are  complete-
 ly  dry.

 Export  of  Petroleum  Products

 1794.  Shri  Ram  Ratan  Gupta:  Will
 the  Minister  of  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  Esso  Standard  has  ex-
 ported  any  petroleum  products  during
 (1962-63;  and

 (b)  if  so,  how  much  foreign  exe
 change  has  been  earned?
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 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  Yes.

 (b)  Approx.  Rs.  73°65  lakhs  were
 earned  during  1962-63.

 Manipur  Rifles
 1795.  Shri  Rishang  Keishing:  Wil!

 the  Minister  of  Home  Affairs  be  p  cas-
 ed  to  state:

 (a)  the  scales  of  pay  and  allowances
 admissible  to  the  Jawans  and  the
 officers  of  the  Manipur  Rifles;  and

 (b)  whether  Government  propose
 to  improve  their  pay  scales?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  R.  M.  Hajarnavis):
 (a)  The  scales  of  pay  and  allowances
 admissible  to  the  Manipur  Rifles  per-
 sonnel  are  shown  in  the  statement
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-70l/
 63.]

 (b)  No  proposal  is  under  considera-
 tion  at  present.

 तेल  की  खोज  के  लिए  प्रशिक्षण

 १७६६.  शी  'कार  लाल  बैरवा:  क्‍या
 खात  तथा  $97  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  तेल  के  खोज
 कार्य  में  प्रशिक्षण  प्राप्त  करने  के  लिए  कुछ
 व्यक्तियों  को  रूस  भेजा  गया  है

 (ख)  यदि  हां,  तो  उनके  प्रशिक्षण  में
 कितना  समय  लगेगा;

 (ग)  इनका  खर्चा  भारत  सरकार  देगी
 या  रूस  की  सरकार;  और

 (घ)  यह  व्यक्ति  किन-किन  प्रान्तों  से
 लिये  गये  हैं  ?

 खान  तथा  ईंधन  मंत्री  (श्री  अलगे तन)  :
 (क)  तेल  तकनीकी  के  विभिन्न  पहलुग्रों

 में  प्रशिक्षण  पाने  के  लिए  तैल  और  प्राकृतिक
 गैस  आयोग  ने  ३६  तकनीशन  रूस  को  भेजें
 हैं।  एक  और  तकनीशन  का  शीघ्र  ही
 जाने  का  कांडम  है  ।
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 (ख)  प्रशिक्षण  की  भ्र वधि  ६  महीनों  से
 लेकर  १२  महीनों  तक  है  ।

 (ग)  इस  का  खर्चा  तेल  प्राकृतिक  गैस
 आयोग  द्वारा  दिया  जायेगा  ।

 (घ)  निर्वाचित  उम्मीदवार  निम्नलि-
 लिखित  राज्यों  में  से  हैं  :

 गुजरात,  उत्तर  प्रदेश,  पंजाब,
 आन्ध्र  प्रदेश,  मध्य  प्रदेश,  केरला,
 मैसूर,  राजस्थान,  महाराष्ट्र,  मद्रास
 और  पश्चिमी  बंगाल  |

 दिल्‍ली  पुलिस

 S  श्री  कछवाय  :
 १७६७.  (  श्री  बड़े:

 क्या  गुह-कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  दिल्ली  पुलिस  में  इंस्पेक्टरों,
 सब-इन्स्पैक्टरों,  असिस्टन्ट  सब-इन्स्पेक्टरों
 तथा  हेड  कान्स टेबलों  के  कितने  पद  हैं

 (ख)  श्ननुसूचित  जातियों  तथा  अनु-
 सूचित  आदिम  जातियों  के  लिए  कितने  पद
 रक्षित  हैं;  और

 (ग)  अनुसूचित  जातियों  तथा  प्रभु-
 सूचित  आदिम  जातियों  के  कितने  व्यक्ति
 वास्तव  में  उन  पर  काम  कर  रहे  हैं  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 हज़र नवीस)  :  (क)

 इन्स्पैक्टर  १२३
 सब-इन्स्पैक्टर  33०
 असिस्टेन्ट  सब-इन्स्पैक्टर  3१०
 हेड  कान्सटेबल  =,  दे

 (ख)  अनुसूचित  जातियों  तथा  अनु-
 सूचित  आदिम  जातियों  के  लिय  रक्षण  केवल
 उन्हीं  पदों  म॑ं  रखा  जाता  है,  जिनके  लिये  सीधी
 भरती  की  जाती  है,  अर्थात्‌  सब-इन्स्पैक्टर
 (ग्रभियोजन  ),  असिस्टेन्ट  सव-इन्स्पैक्टर  तथा
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 कान्स्टेबल  रक्षण  की  प्रतिशत  मात्रा  निम्न
 प्रकार  है  i

 (१)  अनुसूचित  सीधी  भरती  किये  जाने

 जातियां  वाले  रिक्त  पदों  का
 १६  २/३  प्रतिशत  t

 (२)  अनुसूचित  सीधी  भरती  किये  जाने

 आदिम  वाले  रिक्त  पदों  का

 जातियां  ५  प्रतिशत  |

 श्री  तक  उपलब्ध  पदों  की  संख्या  से
 सम्बन्धित  सूचना  एकत्रित  की  जा  रही  है,
 और  प्राप्त  होने  पर  सभा  पटल  पर  रख
 दी  जायेगी  ।

 (7)  इंस्पेक्टर  सब-  उसी-  हेड
 इंस्पेक्टर  स्टेट  कांस-

 सब-  टेबल
 इंस्पेक्टर

 अनुसूचित
 जातियां  ३  २१  ३५
 अनुसूचित
 आदिम  जातियां  २  १४

 ह्ह्न्दी  में  नोटिस

 [श्री  प्रकाशवोर  शास्त्री:

 १७६८.<
 श्री  प०  ला०  बारूपाल  :

 |  श्री  कछवाय  :

 [  श्री  'रामेदवरानन्द  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  विभिन्न  मंत्रालयों  तथा  उनके
 संलग्न  और  पअ्रधीनस्थ  कार्यालयों  में  कितने
 ऐसे  भ्रनुभाग  हैं  जिनमें  हिन्दी  में  नोट  लिखने
 की  अनुमति  दे  दी  गई  है;  और

 (@)  इन  अनुभागों  में  से  कितने  ऐसे  हैं
 जिन्होंने  हिन्दी  में  नोट  लिखना  वास्तव  में
 प्रारम्भ  कर  दिया  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 हज़र नवीस  )  (क)  और  (ख).
 सूचना  इकट्ठी  की  जा  रही  है  ग्लौच  सभा  पटल
 पर  रख  दी  जायेगी  v

 उड़ीसा  में  होमगार्ड

 १७६६.  श्री  मोहत  नायक  :  क्‍या  गह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उड़ीसा  में  होम  गार्डों  में  किसनी
 महिलायें  भर्ती  की  गई  हैं;  कौर

 (ख)  उन्हें  किस  प्रकार  का  प्रशिक्षण
 दिया  जा  रहा  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (को
 हज़र नवीस)  :  (क)  उड़ीसा  में  कभी
 तक  कोई  महिला  होम  गार्डों  में  भर्ती  नहीं  की
 गई  है  ।

 (ख)  भरती  के  पश्चात्‌  उन्हें  दिये  जाने
 वाले  प्रशिक्षण  के  सम्बन्ध  में  राज्य  सरकार
 विचार  कर  रही  है  !

 Jantar  Mantar  Observatory,  New
 Delhi

 i800  J  Shri  Ramachandra  Ulaka:
 L  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  the  maintenance  of
 Jantar  Mantar  Observatory  at  New
 Delhi  has  been  considerabiy  neglect--
 ed  by  the  Archaeological  Departinent;

 (b)  if  so,  the  reasons  there‘or;  and

 (c)  the  steps  taken  by  Government
 to  preserve  this  observatory?

 The  Deputy  Minister  in  the  Minis-
 try  of  Scientific  Research  and  Cul-
 tural  Affairs  (Dr.  M.  M.  Das):  (a)  No.

 (b)  Does  not  arise.
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 (c)  Annual  as  well  as  special  re-
 ‘pairs  are  carried  out  for  the  preser-
 wation  of  the  monument.

 Petroleum  Production

 1801,  Seti  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Wiil  the  Minister  of  Mines  and
 ‘Fuel  be  pleased  to  state:

 (a)  whether  the  production  of
 Petroleum  in  the  country  has  cunsi-
 derably  gone  down;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  No.

 (b)  Does  not  arise.

 Acgommodation  in  Primary  Schools

 1802.  Shri  Koya:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  the  assistance  the  Central  Gov-
 ernment  are  giving  to  States  to  meet
 the  problem  of  accommodation  in
 Primary  schools;  and

 (b)  whether  any  State  Government
 have  approached  the  Central  Govern-
 ment  for  assistance  in  this  respect?

 The  Minister-in-charge  Ministry  of
 Education  (Shri  Humayun  Kabir):
 (a)  The  Central  assistance  to  State
 Governments  is  given  for  the  Plan
 as  a  whole,  and,  there  is  no  special
 pattern  o;  assistance  for  construction
 -of  primary  schools.

 (9)  Some  State  Governments  have
 recently  approached  the  Ministry  for
 such  specific  assistance.  The  matter
 is  under  consideration.

 Coal  for  Orissa

 Jf  Shri  Ramachandra  Ulaka: ae
 au  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Mines  and  Fuel
 te  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  a  sub-
 stantial  cut  has  been  made  in  the
 allotment  of  coal  quota  to  the  Gov-
 ernment  of  Orissa;  and

 (b)  whether  this  cut  has  created  a
 crisis  in  the  industries  in  that  State?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan);  (a)  and  (9).  No.  In
 fact  the  quota  of  coaljcoke  for  the
 State  of  Orissa  has  been  increased
 from  5l4  wagons  to  533  wagons  per
 month  with  effect  from  March,  1963.
 The  average  despatches  during  the
 period  January  to  June,  963  have
 been  even  more,  being  659  wagons  per
 month.

 उत्तर  प्रदेश  में  शिक्षा

 १८०४.  श्री  सरजू  पाण्डेय  :  क्या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उत्तर  प्रदेश  में  शिक्षा  प्रसार
 के  लिये  नये  टैक्स  लगाने  के  सम्बन्ध  में  उत्तर
 प्रदेश  शिक्षा  मंत्रालय  ने  केन्द्र  से कोई  बातचीत
 की  है;  और

 (ख)  यदि  हां,  तो  केन्द्रीय  मंत्रालय  की
 उस  पर  क्या  प्रतिक्रिया  है  ?

 शिक्षा  मंत्रालय  के  भार साधक  मंत्री  थी
 हुमायून  कबिर)  :  (क)  जी,  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  |

 Grants  to  Private  Colleges  in  Orissa

 1805,  Shri  A,  T.  Sarma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  names  of  the  private  col-
 leges  of  the  Orissa  State  which  have
 applied  to  the  University  Grants  Com-
 mission  for  financial  aid  to  improve
 science-section  and  to  construct  puild-
 ings  during  the  last  three  years;  and

 (b)  the  amounts  granted  to  them?
 The  Minister-in-charge  Ministry  of

 Education  (Shri  Humayun  Kabir):
 (a)  The  following  private  colleges
 applied  to  the  University  Grants  Com-
 mission  for  grants  to  improve  Science
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 Sections  and  for  constructing  buildings
 during  1960-61,  96i-62  and  962-63:—

 (i)  Bhadrak  College,  Bhadrak;

 (ii)  Christ  College,  Cuttack;

 (iii)  Stewart  Science  College,  Cut-
 tack;

 (iv)  Khallikote  College,
 pur;  and

 Berham-

 (v)  Science  College,  Keonjhar.

 (b)  Rs.  40,000  to  Bhadrak  College,
 Bhadrak,  for  library  building

 ज़बानों  के  मनोरंजन  के  लिए  दिल्ली  के
 कलाकारों  को  यात्रा

 १८०६.  श्री  श्रॉोकार  लाल  बैरवा:  क्‍या
 वैज्ञानिक  प्रनुसंघान  और  सांस्कृतिक  कारें  मंत्री

 यह  ,बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  के
 कलाकारों  का  एक  दल  जवानों  का  मनोरंजन
 करने  के  लिए  मोर्चे  पर  गया  था  ;

 (ख)  इन्होंने  कहां  कहां  भ्र पना  प्रोग्राम
 किया;

 (ग)  इस  दल  में  कितने  कलाकार
 थे;  द्रोह

 (घ)  उन  पर  कितना  धन  व्यय  हुआ
 और  वह  किसने  दिया  ?

 वैज्ञानिक  झनुसंघान  शौर  सांस्कृतिक  कार्य
 मंत्री  थी  हुमायूँ  कबीर)  :  (क)जी  हां  ।

 (ख)  सेंट्रल  कमाण्ड  के  शरीर  इलाके  |

 (ग)  १४  ।

 (घ)  २०८८  रुपये  ४०  नये  पैसे
 इस  मंत्रालय  ने  खर्च  किये  |  F

 69  (Ai)  LSD—4

 Concession  to  SC  &  ST  Students
 Shri  D.  J.  Naik: 1807.

 {  Shri  P.  R.  Patel:
 Will  the  Minister  of  Education  be

 pleased  to  state:

 (a)  whether  all  the  technical  and
 other  educational  institutions  control-
 led  by  State  Governments  and  Union
 Government  are  giving  concessions  to
 the  students  of  Scheduled  Castes  and
 Scheduled  Tribes  in  respect  of  (i)  re-
 servation  of  seats  (ii)  age  limit  re-
 laxation  and  (iii)  percentage  of  marks
 relaxation;  and

 (b)  if  so,  whether  these  concessions
 are  given  in  accordance  with  the  ins-
 tructions  of  the  Ministry  of  Educa-
 tion?

 The  Minister  in  Charge  Ministry  of
 Education  (Shri  Humayun  Kabir):  (a)
 and  (b).  In  accordance  with  the
 recommendations  of  the  All  India
 Council  of  Technical  Educaion,
 Scheduled  Castes  and  Scheduled
 Tribes  students  are  given  the  follow-
 ing  concessions:—

 (i)  20  per  cent  of  the  seats  are
 reserved,  subject  to  availabi-
 lity  of  candidates,

 (ii)  0  per  cent  concession  in
 marks  is  allowed  compared  to
 the  last  candidate  who  secures
 admission  on  merit,  and

 (iii)  Relaxation  in  the  upper  age
 limit  upto  about  three  years.

 Centres  of  Advanced  Studies
 1808.  Shri  Maheswar  Naik:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  centres  for  ad-
 vanced  studies  so  far  opened  and  pro-
 posed  to  be  opened  this  year  under
 the  auspices  of  the  University  Grants
 Commission  together  with  their  loca-
 tion  and  the  subjects  of  study;  and

 (b)  the  expenditure  to  be  incurred
 on  each  of  these  centres?
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 The  Minister  in  Charge  Ministry  of  of  Advanced  Studies  ‘have  started
 Education  (Shri  Humayun  Kabir):  functioning  with  effect  from  962-63-—
 (a)  and  (b).  The  following  Centres

 Name  of  the  Name  of  the  Subject  of  Study  Total  experdi-
 University  Centre  ture  sanctioned

 by  U.G.C.
 (In  lakhs)

 I  2  3  4

 Delhi.  (x)  Physics  Department  Theoretical  Physics  &  Astro-  9°55.
 physics.

 (2)  Chemistry  Depart-  |  Chemistry  of  Natural  Pro-  9-22
 ment  ducts

 Calcuna
 (3),  Department  of  Radio  Radio  Wave  Propagation,  W-77

 hysics  &  Blectronics  Upper  Atmosphere  and
 Radio-Astronomy

 Bombay  (4)  Mathematics  Depart-  Mathematics  An  ad-hoc  grant
 meat  of  Rs.  20,000

 has  been  sanc-
 tioned  byUGC.
 Total  expendi-
 ture  to  be  in-
 curred  is  yet  to
 be  worked  out.

 Besides  the  above,  the  Commission  have  approved  this  year  the  following  73  Univers  iy  De-
 partments  also  as  Centre  of  Advances  Studies  :—

 Annamalai  (7)  Zoology  Department  Marine  Biology  8-46

 Bombay  (2)  Economics  Depart-  Public  Finance  &  Industrial  6  05
 ment  Bconomics

 (3)  Applied  Chemistry  |  Chemistry  of  Textile  fibres  Total  exper.citure
 Department  &  Dyes  to  be  incurred  is.

 yet  to  be  worked
 out.

 Calcugta  (4)  Mathematics  Depart-  Applied  Mathematics  I0°02
 ment

 Delhi.  (5)  Botany  Department.  Plant  Morphology  &  Em-  9°64
 bryology

 (6)  Zoology  Department  Cell  Biology  including  O58
 Cytology,  Cytochemistry,
 Protozoology  and  Endo-
 crinology.

 (7)  Bconomics  Depart-  Economic  History  &  Eco-  2°75
 ment  nomics  of  Development.

 Ddadras  (8)  Physics  Department  Biophysics,  Chrystallo-  9°82
 graphy

 (9)  Botany  Department  Plant  Physiology,  Mycology  9°06
 and  Plant  Pathology
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 I  2  3  4

 Poona  (10)  Gokhale  Institute  of  Agricultura]  Economics  6-44
 Politics  &  Economics

 (11)  Deccan  College  Applied  Lingu‘stics  &  Phor  e-  8-84
 tics

 Saugar  (i2)  Geology  Depart-  Mineralogy,  Petrology,  9°5I
 ment  Structural  Geology  and

 Geomorpholcgy
 Visva-Bharati.  (13)  Philosophy  Depart-  Metaphysics  Total  expendi-

 ment  ture  to  be  incu-
 rred  is  yet  to  be
 worked  out.

 It  is  expected  that  they  will  start  functioning  during  the  current  year.

 Training  in  Industries

 1809,  Shri  Yajnik:  Will  the  Minis-
 ter  of  Scientific  Research  and  Cultu-
 tral  Affairs  be  pleased  to  state:

 (a)  the  number  of  students  who
 have  been  sent  to  the  German  Demo-
 cratic  Republic  under  the  German
 Democratic  Republic  Scheme  for
 practical  training  in  1961;

 (9)  the  number  of  students  who
 have  applied  for  permission  to  get  ad-
 vanced  training  of  the  standard  of
 Post-graduates  degrees  in  various  in-
 dustries;

 (c)  whether  permission  has  not
 been  granted  to  these  students;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Ww,

 (b)  8.

 (c)  and  (d).  Under  the  terms  and
 conditions  laid  down  by  the  German
 Democratic  Republic  authorities,  the
 scholarships  have  been  awarded  only
 for  practical  training  in  industry.  As
 such,  the  request  of  the  scholars  could
 not  be  acceded  to.

 Senior  Economic  Statistical
 Investigators

 1810.  Shri  Yajnik:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 U.P.S.C.  advertised  for  applications  for
 50  posts  of  Senior  Economic  Statisti-
 cal  Investigators  in  January  last  and
 about  400  candidates  were  interviewed
 by  the  U.P.S.C.  in  April'May  this  year;
 and

 (b)  if  so,  the  number  of  posts  that
 have  been  filled  so  far  as  a  result  of
 the  interview?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarna-
 vis):  (a)  and  (b).  In  pursuance  of  the
 general  policy  of  forward  planning
 ang  co-ordination,  the  Union  Public
 Service  Commission  advertised  in
 January  963  one  consolidated  ‘bulk
 recruitment’  for  the  posts  of  Economic}
 Statistical  Investigators  based  on  the
 information  furnished  by  the  employ-
 ing  Ministries|Departments.  The
 approximate  number  of  vacancies  was
 indicated  as  60  and  it  was  clearly  stat-
 ed  that  the  number  was  liable  to  alter-
 ation.  The  Commission  interviewed
 28i  candidates  in  April  and  May,  1963,
 and,  as  a  result,  prepared  a  panel  of
 suitable  candidates.  Recommendations
 are  being  Made  from  this  panel  as  and
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 when  firm  demands  are  received  from
 Ministries|Departments.  So  far  a  firm
 demand  for  twelve  posts  has  been  re-
 ceived  against  which  nominations
 have  been  made  from  the  panel,  which
 is  still  being  operated.

 Unclaimed  Pakistani  Passports
 in  Assam

 8ll.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  36  on  the  l4th  August,
 963  and  state:

 (a)  the  extent  of  accumulation  of
 unclaimed  Pakistani  Passports  in  the
 Assam  Passport  Office;  and

 (b)  the  steps  being  taken  to  deport
 such  Pakistanis  who  over-stay  in  India
 without  caring  to  collect  their  pass-
 ports?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarna-
 vis):  (a)  The  number  of  such  pass-
 ports,  which  were  received  by  post  or
 through  agents  without  ful]  addresses
 of  the  passport  holders,  is  1,274,

 (b)  Lists  of  such  Pakistanis  have
 been  printed  and  circulated  by  the
 State  Government  to  all  district  police
 officers  and  thanas  to  trace  them  out
 in  order  to  initiate  action  against  them
 under  the  Foreigners  Act,  for  their
 unauthorised  stay.

 Chairs  of  American  Studies

 (  Shri  A.  v.  Raghavan:
 J  Shri  Pottekkatt: 1812.
 5  Shri  P.  Kunhan:
 L  Shri  Koya:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 for  establishing  chairs  of  American
 studies  in  selected  universities;

 (b)  the  universities  which  have
 been  selected  for  the  purpose;  and

 (ce)  the  number  of  American  profes-
 sors  likely  to  be  appointed  to  hold  the
 chairs  and  the  amount  of  money  avail-
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 able  from  P.L.  480  funds  for  this  pur-
 pose?

 The  Minister  in  charge  Ministry  of
 Education  (Shri  Humayun  Kabir):  (a)
 Yes,  Sir.

 (b)  The  Chairs  are  proposed  to  be
 established  in  the  Universities  of  Bom-
 bay,  Jadavpur  and  Osmania.

 (c)  Three  professors  (one  for  each
 University)  are  likely  to  be  appointed.
 The  amount  of  money  to  be  made
 available  from  P.L.  480  funds  for  this
 purpose  is  not  known.

 Petro-Chemical  Industries

 3,  {  Shri  9.  J,  Naik:
 me  Shri  Man  Sinh  P.  Patel:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 384

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  of  Gujarat  have  approached
 the  Union  Government  with  a  request
 for  starting  Petro-Chemical  Industries
 in  Gujarat;  and

 (b)  if  so,  whether  the  industries  will
 be  established  on  partnership  hasis
 with  the  Government  of  Gujarat?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  The  Government
 of  Gujarat  have  »xpressed  the  desire
 that  Petro-chemica]  industries  may  be
 established  in  Gujarat  as  early  as  pos-
 sible.

 (b)  The  question  of  establishing
 petro-chemical  industries  in  Gujarat
 is  now  under  the  active  considera-
 tion  of  Government.  No  decision  has
 been  taken  as  yet  regarding  the  owner-
 ship  pattern  of  this  industrial  set-up.

 Royalty  on  Bauxite
 Shri  Hari  Vishnu  Kamath:

 84.4  Shri  Yashpal  Singh:
 Shri  Jashvant  Mehta:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  334  on  the
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 28th  August,  963  regarding  royalty
 on  bauxite  and  state:

 (a)  when  the  proposa]  was  made  by
 the  Government  of  Madhya  Pradesh
 and  the  details  thereof;

 (b)  with  which  State  Governments
 and  private  interests  the  Centra]  Gov-
 ernment  held  discussions;  and

 (०)  the  conclusions  arrived  at?
 The  Minister  of  Mines  and  Fuel

 (Shri  Alagesan):  (a)  The  Govern-
 ment  of  Madhya  Pradesh  had  made
 the  proposal  in  their  letter  dated  l7th
 October,  1962.  They  had  proposed  an
 increase  in  the  rate  of  royalty  on
 bauxite  from  5  per  cent  to  72  per
 cent  of  the  sale  price  of  the  mineral  at
 pit’s  mouth  subject  to  a  minimum  of
 50  nP.  per  ton.

 (b)  The  question  of  revising  the
 rates  of  royalty,  not  only  with  regard
 to  bauxite,  but  all  major  minerals,  was
 initiated  by  the  Centra]  Government
 in  January  96l  and  al]  the  State  Gov-
 ernments  were  requested  to  send  their
 suggestions.  In  respect  of  bauxite  the
 only  two  State  Governments  which
 responded  were  those  of  Madhya  Pra-
 desh  and  Bihar.  Their  suggestions
 were  examined  by  this  Ministry  in
 consultation  with  other  concerned
 Ministries.  The  general  question  re-
 garding  the  mode  of  computation  of
 royalty  on  bauxite  and  the  quantum
 thereof  was  discussed  at  the  meeting  of
 the  Mineral  Advisory  Board  held  at
 Srinagar  in  May  1962.  All  the  State
 Governments  as  well  as  leading  Min-
 ing  Associations  are  represented  on
 the  Mineral  Advisory  Board,

 (९)  A  notification  has  been  issued
 revising  the  existing  rate  of  royalty  on
 bauxite  as  under:—

 I.  Chemical  Grade  Rs,  2h-  per
 tonne

 II,  Metal  Grade  Re.  l!-  per
 tonne

 National  Academy  of  Administration
 38i5.  Shri  N.  R.  Laskar:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Starred

 Question  No.  807  on  the  l0th  April,
 963  and  state:

 (a)  whether  Government  have
 taken  any  final  decision  regarding  the
 shifting  of  the  National  Academy  of
 Administration  from  Mussoorie;

 (b)  if  so,  the  nature  of  decision
 taken;  and

 (c)  whether  the  Director  of  the
 Academy  has  now  joined  the  Insti-
 tution?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarna-
 vis):  (a)  and  (b).  The  question  is  still
 under  consideration.

 (c)  Yes,  Sir.

 Panna  Mines
 8I6.  Shri  P.  Kunhan:  Will  the

 Minister  of  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  original
 estimates  for  Panna  Mines  was  raised
 from  Rs.  |  crore  to  Rs.  2}crores;

 (b)  whether  it  is  also  a  fact  that
 it  has  been  decided  to  stop  work  there;
 and

 (c)  if  so,  the  reasons  therefor?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  No.  The  original
 estimated  cost  of  the  Panna  Mines  as
 sanctioned  by  Government  is  Rs,  36
 lakhs.  However,  it  has  recently  been
 reported  by  the  National  Mineral
 Development  Corporation  Limited  that
 the  estimates  of  the  cost  of  the  Pro-
 ject  may  have  to  be  revised.  No  for-
 mal  proposal  regarding  the  revised
 estimates  has  been  received  by  Gov-
 ernment  so  far.

 (b)  No.
 (c)  Does  not  arise.

 Edinburgh  International  Festival
 {  Shri  Kapur  Singh:

 8I7.4  Shri  Buta  Singh:
 Shri  Gulshan:

 Will  the  Minister  of  Scientific  Re- Search  and  Cultura]  Affairs  be  pleased to  state:
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 (a)  whether  Government  have,  by
 now,  taken  cognisance  of  the  true  cul-
 tucal  significance  of  the  performances
 of  Ali  Akbar  Subbulakshmi  and
 Balasaraswati  at  the  recent  Edinburgh
 international  Festival;

 ‘b)  if  so,  whether  he  will  iay  on  the
 Table  a  brief  statement  thercon;

 (c)  whether  Government  propose  to
 follow  up  this  East-West  cultural
 symbiosis;  and

 (da),  if  so,  the  details  thereof?

 The  Minister  of  Scientific  Researeh
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  Government
 have  seen  appreciative  press  reports
 about  the  performance  of  these  as  well
 as  other  eminent  Indian  artists  who
 participated  in  the  Edinburgh  Festival
 with  a  grant  given  under  their  cultu-
 ral  programme  but  no  formal  report
 has  been  received  so  far.

 (c)  and  (a).  The  Government’s  pro-
 gramme  of  increased  cultural  con-
 tacts  with  various  countries  is  direct-
 ed  towards  that  end.

 2.20  hrs.

 RE:  BUSINESS  OF  THE  HOUSE

 Mr,  Speaker:  Papers  to  be  laid.

 Shri  Hari  Vishnu  Kamath:  (Hoshan-
 gabad):  Before  you  pass  on  to  that,  I
 would  like  to  say  that  yesterday  I  was
 told  by  one  of  the  officers  of  the  Secre-
 tariat  that  the  Call  Attention  notice
 which  I  had  given  along  with  so  many
 other  Members  had  been  admitted  and
 had  been  posted  for  to-day.  It  relates
 to  a  case  before  the  Supreme  Court.

 Mr.  Speaker:  I  have  requested  Shri
 Kamath  so  many  times.  When  he  has
 been  informed  that  that  has  been  ad-
 mitted,  it  will  be  taken  up  in  a  day  or
 two,  and  if  he  wants  the  exact  date,
 certainly  he  can  ask  me,  I  have  al-
 ways  requested  that  the  proceedings
 should  not  be  obstructed  in  this  man-
 ner,  and  I  would  repeat  that  request
 again.  He  has  learnt  that  the  notice
 has  been  admitted.  Therefore,  it  would

 Papers  laid  on  the  5564 Table
 be  taken  up  in  a  day  or  two.  It  was
 not  convenient  to  take  it  up  today,  and
 I  will  inform  him  as  soon  as  possible
 when  it  is  going  to  be  taken  up.

 Shri  Hari  Vishnu  Kamath:  I  have
 got  the  deepest  regard  for  you,  and
 I  am  sure  myself  and  my  colleagues
 abide  by  your  rulings  and  directions.
 But  here  I  was  definitely  told  yester-
 day—it  may  be  a  mistake  on  his  part,
 I  do  not  know,  or  I  might  have  mis-
 understood—that  it  would  be  posted
 for  today,  not  in  a  day  or  two  but  to-
 day.  That  is  why  I  raised  it.  Other-
 wise  I  would  not  have  raised  it  at
 all.  Why  should  you  think  I  am  obs-
 tructing  the  proceedings?  It  is  a  reflec-
 tion  on  me  which  I  am  sorry  you  have
 thought  fit  to  cast  on  me.  Had  I  not
 been  told  that,  certainly  I  would  not
 have  raised  the  question.

 Mr,  Speaker:  When  I  certainly  ex-
 perience  any  difficulty,  I  have  to  say
 something,  though  it  may  not  be  very
 pleasant  sometimes.  These  reflections
 go  on,  and  I  have  to  suffer  them,  but
 I  have  tolerance  enough  to  suffer  them.
 I  can  tolerate  that,  but  my  request  has
 not  been  heard.  I  said  it  was  intended
 to  be  taken  up,  but  then  it  was  sub-
 sequently  found  that  it  was  not  possi-
 ble.  Therefore,  I  am  informing  the
 House  that  it  would  be  taken  up  in  a
 day  or  two.  That  is  all.

 Shri  Hari  Vishnu  Kamath:  But  I  was
 not  told  by  the  officer  concerned  that
 it  would  be  posted  on  some  other  day.
 That  is  all.

 2.23  hrs.
 PAPERS  LAID  ON  THE  TABLE

 INTBRNATIONAL  COPYRIGHT  (FouRTH
 AMENDMENT)  ORDER,  963

 The  Minister  ef  Scientific  Research
 aad  Cultural  Affairs  (Shri  Hamayun
 Kabir):  Sir,  I  beg  tolay  onthe  Table
 a  copy  of  the  International  Copyright
 (Fourth  Amendment)  Order,  1963,
 published  in  Notification  No.  5.  0.  2439
 dated  the  28rd  August,  1963,  under  sec-
 tion  43  of  the  Copy-right  Act,  (1957.
 [Placed  in  Library,  See  No.  LT-695/
 63],
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 Trreura  LAND  REVENUE  AND  LAND
 REFORMS  (AMENDMENT)  RULES,

 963

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 I  beg  to  lay  on  the  Table  a  copy  of
 Notification  No,  F.  39(6)-Rev.j6]  pub-
 lished  in  Tripura  Gazette  dated  the
 25th  May,  963  containing  the  Tripura
 Land  Revenue  and  Land  Reforms
 (Amendment)  Rules,  1963,  under  sec-
 tion  98  of  the  Tripura  Land  Revenue
 and  Land  Reforms  Act,  1960,  [Placed
 in  Library,  See  No.  LT-696  /63]

 12.24  brs.

 MOTION  RE.  REPORT  OF  U.P.S.C.
 —Contd.,

 Mr.  Speaker:  Further  consideration
 of  the  following  motion  by  Shri  Hajar-
 navis  on  the  l0th  September,  1963,
 namely:

 “That  this  House  takes  note  of  the
 Twelfth  Report  of  the  Union  Public
 Service  Commission  for  the  period
 Ist  April,  96l  to  3lst  March,  1962,
 together  with  the  Government’s  Me-
 morandum  thereon,  laid  on  the
 Table  of  the  House  on  the  28th
 August,  1963.”

 Out  of  five  hours  allotted,  one  hour  45
 minutes  have  been  taken,  and  there
 is  a  balance  of  three  hours  45  minutes.

 Shri  Daji  (Indore):  I  want  to  make
 a  submission.  Yesterday’s  Order  Pa-
 per  stated  that  after  this  discussion,
 we  would  be  discussing  the  Report  of
 the  University  Grants  Commission.  All
 of  a  sudden  this  morning  we  find  that
 that  discussion  has  been  altogether
 omitted,  not  only  from  today  but  from
 the  programme  now  appearing.  My
 submission  is  that  once  an  item  comes
 on  the  Order  Paper,  if  it  is  necessary
 to  omit  it,  we  should  be  consulted.  We
 prepare  for  certain  things,  we  chalk
 out  a  programme,  and  all  of  a  sudden
 we  find  it  has  been  taken  away  from
 the  programme.
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 Mr.  Speaker:  Has  the  Minister  to
 say  anything  about  it?

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 So  far  as  my  information  goes,  we
 wanted  this  report  to  be  discussed.  I
 am  really  sorry.  I  will  just  enquire
 as  to  how  this  thing  has  happened.

 Shri  Hem  Barua  (Gauhati):  He  is
 overburdened  with  Information  and
 Broadcasting.  Can  you  not  arrange
 to  relieve  him  of  his  burden?

 Shri  Nath  Pai  (Rajapur):  We  would
 like  fewer  apologies  and  more  effi-
 ciency  from  him.  Would  you  like  to
 persuade  him  in  that  direction?  It
 has  become  habitual  to  come  with
 apologies.

 Mr.  Speaker:  I  have  to  add  my
 own  apology  to  those  number  of
 apologies....  (Interruptions).  Hon.
 Members  are  feeling  that  the  hon.
 Minister  has  taken  upon  himself  a
 very  great  and  heavy  burden.

 Shri  Satya  Narayan  Sinha:  This  has
 happened  because  the  time  has  been
 extended  to  some  items.  The  House
 has  granted  permission  to  extend  the
 time  in  respect  of  some  earlier  busi-
 ness  and  so  we  had  to  take  it  out.  It
 is  not  dropped  altogether;  it  will  come
 next  week.

 Mr.  Speaker:  If  a  certain  change
 has  to  be  made,  then,  some  intima-
 tion  must  be  given  to  the  Members.

 Shri  Kapur  Singh  (Ludhiana):  Sir,
 there  is  a  suggestion  from  this  side
 that  this  part  of  the  proceedings  must
 be  broadcast.

 श्री  प्रकाश बोर  शास्त्री  (बिजनौर)  :
 अध्यक्ष  महोदय,  नेफ़ा  पराजय के  बारे  में  रक्षा
 मंत्री  ने  जो  वक्तव्य  थ्या  था,  चर्चा  स्वीकार
 कर  ली  गई  है  1  आप  ने  आश्वासन  दिया  था
 कि  उस  को  शीघ्र  से  शी  प्र लेंगे।  समाचार-पत्रों
 में  भी  निकला  था  कि  ११  सितम्बर  को  उस
 पर  अर्जी  होगी  ।  मैं  यह  जानना  चाहता  हूं
 कि  उस  के  बारे  में  अब  कमा  निर्णय  लिया
 गया  है
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 श्री  सत्य  नारायण  सिह  :  उस  को
 १८  सितम्बर  को  लिया  जायगा  ।

 Shri  Nath  Pai:  How  much  time  has
 been  allotted  for  this?

 Mr.  Speaker:  When  we  take  it  up
 we  will  discuss  it.  Now,  Shri  K.  C.
 Sharma.

 Shri  K.  C.  Sharma  (Sardhana):  Sir,
 the  question  before  the  House  is  a
 very  important  one.  One  significant
 fact  is  that  the  20th  century  has
 brought  into  existence  a  new  class  of
 rulers  which  is  quite  different  from
 the  class  which  for  thousands  of  years
 has  been  ruling  the  human  race.  A
 new  class  of  rulers  had  arisen  from
 the  fact  that  all  over  the  world  first
 class  citizenry  rights  had  been  given
 to  the  common  man_  which  includes
 the  right  to  rule  the  country.  All  of
 a  sudden,  it  is  not  possible,  overnight,
 to  attain  to  the  competency,  efficient
 way  of  doing  things,  decency,  public
 morality  and  the  dignity  of  the  office
 as  has  been  the  privilege  of  the  ruling
 classes  that  have  been  ruling  the
 human  race  for  thousands  of  years.

 The  human  mind  inherits  in  two
 ways.  One  in  his  heredity  from  the
 parents  and  the  other  is  the  heritage
 from  the  society,  environs.  Therefore,
 my  first  point  is  to  emphasise  that  the
 recruitment  to  the  Indian  Adminis-
 trative  Service  and  providing  for
 training  for  only  one  year  or  so,  is
 defective;  it  does  not  provide  enough
 equipment  for  the  officer  to  discharge
 his  duty  efficiently  for  the  simple
 reason  that  the  sociological  aspect  in
 this  20th  century  particularly  after
 the  950s  in  India  has  entirely  changed.
 What  was  the  social  thinking  and
 science  in  former  days?  What  is  cal-
 led  the  procedural  thinking  has  chang-
 ed  now  into  dynamics  of  sociology.  A
 new  phase  has  come  in  now;  it  is  call-
 ed  actionism.  For  a  young  boy  who,
 for  instance,  has  gone  through  thou-
 sands  of  pages,  perhaps  under  the
 guidance  of  Shri  D.  C.  Sharma,  of  Bri-
 tish  history,  it  is  very  difficult  to  pick
 up  a  page  from  the  Indian  history  of
 1963.  It  is  simply  impossible.  I
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 would  very  much  like  not  to  bother
 the  young  minds  with  British  history,
 with  pure  mathematics,  because  these
 things  have  nothing  to  do  with  the
 administration  as  such,  What  is  im-
 portant  is  the  capacity  to  meet  the
 people,  to  understand  them,  to  take
 to  the  job  seriously  and  discharge
 the  duties  efficiently.  I  put  a  simple
 question  to  the  young  man:  what  is
 the  most  significant  event  of  the
 year?  What  is  the  noblest  thing  you
 have  done  this  year?  The  answer  to
 that  will  show  his  capacity  and  show
 his  social  attitude.  This  will  show
 his  courage;  his  understanding  of  the
 situation.  How  does  a  man  with  know-
 ledge  of  pure  mathematics  or  British
 history  or  ancient  philosophy  help  the
 administration?  What  was  ancient
 philosophy  in  India?  How  would  a
 man  with  a  knowledge  of  ancient  his-
 tory  of  philosophy  make  a  good  judge
 or  a  good  magistrate?  I  fail  to  under-
 stand,  If  a  reading  of  literature  and
 his  academic  studies  do  not  make  him
 fit  to  hold  that  magisterial  job,  he  must
 be  given  efficient  training.  Does  effi-
 cient  training  mean  a  training  for  one
 year?  What  is  that  one  year?  Who
 trains  that  man  who  knows  that  it  ig
 not  always  good  for  a  man  to  do  the
 job  well  in  the  administration?  But
 they  will  say  he  does  the  job  well,
 who  fills  up  the  papers  and  makes
 good  reports.  This  is  the  training  go-
 ing  on.

 It  is  a  very  serious  matter.  It  is
 a  serious  matter  not  only  in  India;
 it  is  a  serious  matter  that  is  confront-
 ing  the  democratic  administrations  all
 over  the  world.  In  other  countries
 they  have  long  periods  of  training.
 They  have  specialised  people  to  train
 young  men.  Here,  if  you  read  the
 names  of  the  members  of  the  Union
 Public  Service  Commission,  you  will
 find  that  they  are  simply  the  ICS  peo-
 ple  who  do  not  understand,  who  not
 only  do  not  understand  but  do  not
 like  to  understand,  who  never  like  or
 care  to  understand  what  the  common
 man  feels,  how  he  acts  and  what  he
 wants.  Theirs  is  the  kingdom  of  the
 Nawabs.  The  others  live  as  slaves.
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 Mr.  Speaker:  You  have  got  the  best
 men  there.  No  reflections  should  be
 cast,

 Shri  K.  C,  Sharma:  With  all  respect
 to  their  best  quality,  I  may  say  that  I
 belong  to  a  class  of  people  who  feel
 that  they  have  not  yet  in  any  way
 changed.

 Shri  D.  C.  Sharma  (Gurdaspur):  No,
 no.

 Shri  K.  0.  Sharma:  I  feel  it;  I  hones-
 tly  say  that  Freedom  has  not  come
 down  to  my  blood  because  my  people
 also  feel  the  same  way.  Look  at  the
 hardship  of  the  people,  the  reluctance
 of  the  officials;  look  into  the  welfare
 of  the  people,  or  their  thoughts  or
 needs.  We  have  been  through  the
 streets,  the  villages,  and  we  have  seen
 how  the  administrative  people  behave.
 I  say  it  with  a  sense  of  shame:  I  stood
 against  the  District  Magistrate  not  to
 raise  subscriptions  for  certain  things,
 but  the  subscription  was  raised,  and
 we  have  to  pay  the  price  through  our
 nose.  The  people  in  the  services  do
 not  understand  what  the  common  man
 feels.  Formerly,  before  Independence
 we  were  slaves,  though  we  had  a  hu-
 man  shape—human  blood  and  human
 bones.  Today,  we  do  not  want  to  be
 humiliated  like  that.  Myself  and  my
 people  do  not  want  to  be  humiliated.
 We  want  a  man  who  understands  us,
 who  sympathises  with  us  and  who
 knows  our  needs  and  who  is  willing
 to  do  his  best  for  the  removal  of  our
 difficulties.  This  situation  has  not  been
 created.  I  dare  say  if  there  is  an  im-
 partial  tribunal  anywhere,  to  judge  the
 rights  of  men  and  the  doings  of  the
 administration,  90  per  cent  of  the  ad-
 ministrators  will  be  found  guilty.  My
 respectful  submision  is  instead  of
 having  a  long  series  of  academic  stu-
 dies,  it  is  good  to  have  people  who  can
 understand  the  capacity  of  the  voung
 man  to  stand  the  situation,  his  willing-
 ness  and  his  social  environment  and
 training  to  do  the  job.  I  have  seen
 many  riots  and  I  have  found  many
 highly  placed  officers  callously  indiff-
 erent  to  the  situation  in  which  human
 beings,  men  and  children  were  thrown

 BHADRA  20,  885  (SAKA)  Report  of  U.P.S.C.  5579
 into  the  fire.  I  have  seen  police  off-
 cers  standing  indifferently.  What  sort
 of  administration  is  it?  Where  is  the
 human  -sensitiveness?  I  would  say
 they  are  beasts  and  not  men.  I  know
 how  administrators  have  deliberately,
 indifferently  and  callously  allowed
 People  to  be  murdered  and  to  be  treat-
 ed  in  any  way  the  males  liked,  I  have
 seen  such  situations  and  I  do  not  want
 this  to  continue.

 First  of  all,  I  would  say,  there  should
 be  in  the  Commission  a  military  Gene-
 ral  who  can  know  whether  the  young man  can  stand  the  situation.  What  is
 the  use  of  having  academicians  who
 cannot  raise  their  heads?  So,  there
 must  be  a  military  officer  who  can
 understand  the  physical  capacity  of  a
 man.  Secondly,  they  must  have  on  the
 Union  Public  Service  Commission  a
 first  class  sociologist,  who  knows  what
 the  environment  of  the  young  man  has
 been  and  whether  he  is  likely  to
 adapt  himself  to  the  situation.  Thirdly,
 they  must  have  a  first  class  Psycholo- gist  who  should  be  able  to  know  the
 mind  and  propensities  of  the  young man.  This  is  not  an  ordinary  thing.

 I  pointed  it  out  once  in  the  Consti-
 tuent  Assemibly  which  was  framing
 the  Constitution  why  the  State,  to
 Hegel,  has  been  a  symbol  not  only  of
 human  aspiration,  but  a  sort  of  divi-
 nity  that  is  responsible  for  the  growth
 and  security  not  only  of  the  individual, but  of  generations  to  come.  The  State,
 therefore,  has  the  right  to  the  best  man
 in  the  society  and  to  his  best  capacity.
 I  regard  the  backward  classes  provi- sions  and  the  representation  nrovided
 for  them  as  a  nuisance  in  the  Consti-
 tution.  They  have  no  right  in  the  eye
 of  justice  and  constitutional  law.  I
 want  the  best  man  with  the  best  possi-
 ble  training  for  him  to  render  the  best
 service  to  the  people.

 Shri  Sonavane
 want  to  say....

 (Pandharpur):  I

 Shri  हू,  C.  Sharma;  You  need  not
 say  it.
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 Mr.  Speaker:  If  he  wants  to  say
 anything  to  me,  let  him  say.  Would
 the  hon.  Member  resume  his  seat?

 Shri  Somavane:  He  said,  he  wants
 the  best  men.  We  do  not  deny  that.
 ‘But  he  is  also  opposed  to  the  recruit-
 ment  or  encouragement  given  to  sche-
 duled  castes  and  tribes  and  backward
 classes.  May  I  ask  him  whether  the
 society  was  not  responsible  for  keeping
 these  backward  classes  down  and  not
 giving  them  opportunities  fo  rise?

 Mr.  Speaker:  He  might  resume  his
 seat,  He  has  not  said  that.

 Shri  K.  C.  Sharma:  All  over  the
 world,  recruitment  of  good  men  to

 the  administrative  service  is  made  on
 three  principles,  namely,  the  principles
 of  cognito,  unversalism  and  specific
 functionism.  That  is,  the  candidate
 should  be  capable  of  understanding
 the  problem  and  he  should  have  the

 -capacity  to  do  the  job.  As  I  submit-
 ted  before,  he  should  have  the  int2lh-
 gence  the  environmental  social  aptitute
 to  understand  things  and  to  sympathise
 with  the  people.  He  shouki  have  the
 mental  and  physical  capacity  to  do  the
 job  and,  a  psychological  aptitude  and
 a  ready  will  to  take  it  up.  Cognito
 ‘means  rational  and  functional.

 The  socond  thing  is  universalism.  I
 ‘am  opposed  on  this  principle  that  a
 ‘woman  must  necessarily  be  a  member
 of  the  Administrative  Service.  I  am
 opposed  to  the  practice  that  “rom  this
 class  or  that  class  a  man  must  be  ta-
 ken  in.  It  is  against  the  fundamentals
 of  the  administrative  structure  all  over
 the  world.  ‘

 The  third  is  the  specifie  function
 assigned  to  a  man.  If  you  -:ead  the
 report  you  will  find  that  students  of
 physics,  students  of  pure  mathematics
 have  been  taken  into  the  police  ser-
 vice.  May  I  know  what  mind  -pure
 amathematics  makes  of  the  young  man.
 Take  the  statement  “two  and  two
 make  four”.  Can  it  be  made  five?  lf
 ‘you  ask  how  two  and  two  make  four,
 20  pure  naathematics  students  will  say,
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 these  are  two  fingers,  these  sre  an-
 other  two  fingers  and  therefore
 they  make  four.  He  will  say  that
 it  is  the  end.  the  connecting  link
 that  make  four.  Do  you  expect
 him  to  shoot  at  the  dacoit  at
 first  sight?  Remember  what  mind
 pure  mathematics  makes,  what  mind
 pure  physics  makes,  what  mind  nu-
 clear  physics  makes.  It  is  your  stu-
 pidity  to  put  that  young  man  for  the
 job  of  a  superintendent  of  police.

 Mr.  Speaker:  My  stupidity,  what  did
 he  say?

 Shri  K  C.  Sharma:  Of  the  admin-
 tration,  Sir,  I  am  sorry.

 Mr.  Speaker:  I  am  sorry  :f  I  have
 been  culpable  in  that  respect.

 Shri  K.  C.  Sharma:  So  I  beg  to  s'b-
 mit  that  this  question  of  administra-
 tive  structure  has  caught  the  attention
 of  people  responsible  for  the  adminis-
 tration  of  human  race  all  over  the
 work)  and  certain  principles  have  been
 devised.  I  beg  to  submit  most  respect-
 fully  with  all  the  force  at  my  com-
 mand  that  this  question  should  be
 scientifically  examined  and  it  should
 not  be  allowed  to  continue  in  the  ruts
 of  the  olden  days  because  in  the  olden
 days  there  was  no  _  administration
 worth  the  name.

 श्री  घटा  सिह  (मोगा)  :  अध्यक्ष  महोदय,
 मैं  यूनियन  पब्लिक  सर्विस  कमीशन  की
 १२वीं  बारीक  रिपोर्ट  क ेसिलसिल  में  आप  की
 मार्फत  मंत्री  महोदय  से  कुछ  निवेदन  करने  के
 लिये  खड़ा  हुआ  हूं  ।  यूनियन  पब्लिक  सर्विस
 कमीशन  जैसी  संस्था  का  जो  गौरवपूर्ण  स्थान
 हमारे  देश  में  है  उस  के  बारे  में  जो  दीर्घ  दृष्टि
 वाले  लोग  हैं  उन  के  विचार  अभी  तक  साफ
 नहीं  हो  पाये  क्योंकि  पिछले  बारह  वर्षो  में  इस
 यूनियन  पब्लिक  सर्विस  कमीशन  का  जो
 कर्तव्य  भा  और  उस  का  जो  निश्चय  था  कि
 उस  को  अपने  ही  आदमियों  की आवाज  सुननी
 चाय,  उस  को  बह  नहीं  कर  पाया  ख
 सिलसिले  में  मैं  इस  देश  के  सब  से  पिछड़े  लोगों
 के  सिलांखले  में,  जिन  की  संख्या  करोड़ों  में  है
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 are  जो  आज  भी  हमारे  देश  के  सुन्दर  चेहरे
 के  ऊपर  एक  काला  धब्बा  नजर  आते  हैं  और
 जिन  के  लिये  इस  पब्लिक  सर्विस  कमीशन  का
 कुछ  कर्तव्य  है,  कुछ  गर्ज  करना  चाहता  हूं  ।
 मेरा  मतलब  उन  अनुसूचित  जातियों  और
 पिछड़े  वर्ग  से  है  जिन  की  संख्या  इस  देश  की
 ग्रा बदी  का  सब  से  बड़ा  भाग  है  |

 जब  इस  सदन  के  सामने  अनुसूचित
 जातियों  के  कमिश्नर  की  रिपोर्ट  के  ऊपर  चर्चा
 हो  रही  थी  तो  यह  बात  इस  हाउस  के  मेम्बर
 साहिबान  ने  बार  बार  दोहराई  थी,  और  मैं  राज
 फिर  उसी  बात  की  तरफ  अपने  मंत्री  महोदय
 का  ध्यान  दिलाना  चाहता  हूं।  इन  जातियों
 के  लोग,  जो  केन्द्रीय  सरकार  की  सेवाओं  में
 हिस्‍सा  लेने  के  लिये  आते  हैं,  उन  के  बारे  में
 यह  कहा  जाता  है  कि  उन  की  सूझ  बूम,  उन  की
 जो  काबिलियत  है,  वह  इतनी  ज्यादा।  नहीं  हूँ
 कि  उन  को  अच्छी  अच्छी  नौकरियों  में  लगाया
 जाये  ।  इस  के  जवाब  में  अनुसूचित  जातियों
 के  कमिश्नर  ने  लिखा  है  :

 “Instances  have  come  to  notice
 which  show  that  while  the  Sche-
 duled  Caste  and  the  Scheduled
 Tribe  candidates  with  prescribed
 qualifications,  are  available  and
 even  succeed  in  written  tests  pres-
 cribed  for  judging  their  suitability,
 they  are  rejected  on  the  basis  of
 marks  secured  by  them  in  oral
 interviews.  It,  therefore,  appears
 that  the  plea  of  paucity  of  suit-
 able  candidates  is  not  always
 tenable.”

 wet  खत्म  नहीं  होता

 अध्यक्ष  महोदय  :  क्‍या  वह  भी  इसी
 पब्लिक  सर्विस  कमीशन  के  सम्बन्ध  में  उन्होंने
 लिखा  है  ?

 जो  बटा  सिह  :  इसी  सम्बन्ध  में  अपनी
 रिपोर्ट  के  पैरा  १६.३  के  ऊपर  उन्होंने
 लिखा  है  |

 झटका  महोदय :  पब्लिक  बीस  कमीक्षन
 के  बिना  जो  रिक्रूटमेंट  होता  है  उधर  के  स्रस्लन्श्र  में
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 है  या  पब्लिक  सर्विस  कमीशन  की  रिक्रूटमेंट
 के  सम्बन्ध  में  है  ?

 शी  बटा  सिह  :  पब्लिक  सर्विस  कमीशन
 ने  भी  अपनी  रिपोर्ट  में  लिखा  है  कि  लोगों  की
 काबिलियत  उतनी  नहीं  होती  इसलिये  पीछे
 रह  जाते  हैं।  इस  से  कुछ  आगे  चल  कर  हमारे

 शेड्यूल्ड  एरियाज  और  शेड्यूल्ड  ट्राइब्ज  के
 कमिश्नर  ने  भी  लिखा  है  ।  उन्होंने  कहा  है  :

 “Viva  voce  tests  are  conducted
 by  persons  who  may  not  have
 adequate  knowledge  of  the  condi-
 tions  in  the  tribal  areas  and,
 therefore,  of  the  handicaps  under
 which  the  tribal  is  working  and
 this  is  one  of  the  causes  for
 deficiency  in  recruitment.”

 यह  बात  एक  अम्  सच्चाई  है  कि  जिन  हालात
 में  अनुसूचित  जातियों  और  पिछड़े  हुए  बर्ग
 के  लोगों  की  तरबियत  होती  है,  जैसा  उन  का
 पालन  पोषण  होता  है,  जैसी  वे  एजुकेशन  प्राप्त,
 करते  हैं,  इन  सब  बातों  को  ध्यान  रखते  हुए
 उन  का  जो  पिछड़ापन  है  उसे  मद्देनजर  रखते

 हुए  जो  हमारी  अप्वाइंटिग  अथारिटीज  हैं
 खासकर  यूनियन  पब्लिक  सर्विस  कमीशन,
 उन  को  सारे  हालात  का  जायजा  लेना  चाहिये,
 उन  को  ध्यान  में  रखना  चाहिये  |  जब  यह  लोग
 उन  के  सामने  इंटरव्यू  के  लिये  आते  हैं  तो
 उन  के  शरीर  की  तरफ  नहीं  देखना  चाहिये,
 बल्कि  उन  लात  की  तरफ  देखना  चाहिये
 जिन  में  उन्होंने  तरबियत  और  एजुकेशन
 प्राप्त  की  है।  मुझे  बहुत  दुःख  से  कहना  पड़ता
 है  कि  मेरे  पास  कुछ  आंकड़े  हैं  जिन  से  मैं  साबित
 कर  सकता  हूं  कि  पिछले  बारह  वर्षों  में  बनियान
 पब्लिक  सबिस  कमीशन  के  जरिये  जो  अप्बाइंट-
 मेंट्स  हुए  हैं,  उन  की  ओ  प्रगति  है,  उन  की  जो
 तरक्की  है,  बह  बहुत  आश्चर्यजनक  है  t

 सन्‌  १६५७  में  और  उस  के  बाद  से  कुल
 रिफ्रेजेन्टेभन  आफ  शेड्यूल्ड  काइट्स  ऐंड  जेड्यूल्ड
 ट्रायल  इन  झाई०  सी०  एस०,  आई०  एन.
 एयर  ०  ऐंड  आई०  पी०,  आई  पी०  एस ०  मो
 था  उस  के  'फिरसे  दख  प्रकार  हैं  :
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 [at  बूटा  सिंह]

 वर्ष  कुल  शेड्यूल्ड  शेड्यूल्ड
 आसामियों  काइट्स  ट्राइब्ज

 १६५७  २५३  45  रे
 १६४५८  १३२२१  २६  &
 १६६०  १३००  रेप  qo
 १६६३  १६१८  द्  दे

 इसी  तरह  से  शप  आई०  पी०  एस०  के  कैडर
 को  देखिये  ।  इस  सम्बन्ध  में  दिया  हुआ  है  :

 वर्ष  कुल  शेड्यूल  शेड्यूल्ड
 आसामियों  काइट्स  ट्राइब्ज

 १६५७  ७२६  १०  x
 १६६०  ६४३  २०  दर
 १६६२  १०२०  २४  &

 इन  सारी  फिगर्स  को  देखते  हुए  इस  नतीजे  पर
 पहुंचना  होता  है  कि  यह  जो  रवैया  है
 शेड्यूल  काइट्स  और  शेड्यूल्ड  ट्राइब्ज
 को  भरती  करने  का  यह  बहुत  निन्दनीय  है  ।
 हमारे  संविधान  में  लिखा  हुआ  है,
 फंडामेंटल  राइट्स  में,  कि  उन  को  यह  हक
 हासिल  है  और  सुप्रीम  कोर्ट  ने  एक  बार
 नहीं  बल्कि  दो  बार  इसी  बात  को
 दोहराया  है  कि  अनुसूचित  जातियों  का  जो
 रिजर्वेशन  है  उस  के  सिलसिले  में  सरकार  ने
 अभी  तक  जो  प्रगति  की  है  वह  सन्तोषजनक
 नहीं  है  |  मैं  आप  के  जरिये  से  मंत्री  महोदय
 का  ध्यान  इस  ओर  ले  जाना  चाहता  हूं  कि  यह
 जो  थोड़  फिरसे  हैं  यह  बहुत  थोड़ा  रिंप्रजन्टशन
 है  और  उस  को  बढ़ाने  के  लिये  जल्दी  से  जल्दी
 कदम  उठाये  जायें  ।  इस  सम्बन्ध  में  मेरा

 निवेदन  है  कि  जब  से  यह  यूनियन  पब्लिक  सर्विस
 कमीशन  कायम  हुआ  है,  बारह  वर्ष  पहले  से
 ले  कर  आज  तक  उस  का  जो  काम  हुआ  है,
 सारे  के  सारे  का  सर्वेक्षण  किया  जाये  और
 जितनी  डिफिशिएंसी  रह  गई  है  और  जो
 रिजर्वेशन  वाली  पोस्ट्स  फिल  नहीं  हुई  हैं
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 उन  को  पूरा  करने  कालिया  स्पेशल  एग्जामिनेशन
 रख  दिया  जाय  जो  कि  एंटायरली  शिड्यूल्ड
 कास्ट  और  शिड्यूल्ड  ट्राइब्ज  के  लोगों  के  लिए
 हो  और  उस  में  से  इन  सब  आसामियों  को

 पूरा  किया  जाये  ।

 एक  बात  मैं  आप  के  जरिये  मंत्री  महोदय
 के  ध्यान  में  लाना  चाहता  हूं  और  वह  यह  है  कि
 जब  कोई  जगह  खाली  रहती  है  और  उस  के

 प्रति  इन  जोतीयों  या  पिछड़े  हुए  वर्गों  में  से  लग
 नहीं  मिलते,  तो  उस  को  भरने  का  एक  अजीब
 तरीका  होम  मिनिस्ट्री  ने  अपनाया  हुआ  है  ।
 उस  आसामी  को  आदि  शिएट  करने  के  लिए
 किसी  दूसरे  अफसर  को  बुला  दिया  जाता  है
 कौर  उस  जगह  को  पूरा  करने  का  जब  मौका
 कराता  हे  और  शिड्यूल्ड  कास्ट  या  शिड्यल्ड
 ट्राइब्स  के  किसी  आदमी  को  उस  जगह  के
 लिए  लेने  का  मौका  जाता  हे  तो  उसके  लिए
 एक  डिपार्टमेंटल  बोर्ड  बैठता  है,  उसका
 चेयरमैन  यूनियन  पब्लिक  सर्विस  कमीशन
 का  एक  मेम्बर  होता  है।  मेरे  सामने  ऐसे
 बहुत  से  केस  आये  हैं  कि  जिन  में  उस  जगह  से

 शिड्यूल्ड  कास्ट  के  लोगों  को,  जो  कि  उस  के
 ऊपर  आ  सकते  थे,  दूर  रखने  के  लिए  बड़ी
 जद्दोजहद  की  गयी  और  जो  झआफिशिएट  करता
 था  उस  को  ही  रखने  की  कोशिश  की  गयी  ।
 इस  प्रकार  जान  बूझ  कर  हम  को  संविधान  में
 जो  आश्वासन  मिल  हुए  हैं  प्रौढ़  जो  आश्वासन
 हम  को  सरकार  ने  दिये  हैं  उन  से  महरूम  रखा
 जाता  है।  उन  आश्वासनों  को  तोड़ने  के  लिए
 यह  सब  कुछ  होता  है  1  मैं  चाहता  हूं  कि  इन
 (रिजर्व  पोस्ट्स  को  भरने  का  यह  तरीका  हो
 कि  जो  उस  अफसर से  नैक्स्ट  जूनियर  शिड्यूल्ड
 कास्ट  का  अफसर  हो  उस  से,  उस  अफसर  की
 कानफीडेंशल  रिपोर्ट  देखने  के  बाद,  भरी
 जाये  ।  इन  लोगों  की  कानफिडेंशियल  रिपोर्ट
 के  बारे  में  भी  अफसरों  द्वारा  अच्छा  रवैया
 नहीं  अपनाया  जाता  है  ।  उन  को  कहा  जाता

 नि  कि  :
 They  are  holding  not  by  worth  Lut
 by  birth  यह  बहुत  बुरी  बात  है।
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 उन  को  कहा  जाता  हैं  कि  तुम  अपनी  काबलियत
 से  नहीं  बैठ  हो  बल्कि  अपने  जन्म  से  बैठ  हो  ।

 बहुत  से  लोग  कहते  हैं  कि  सिलेक्शन  मैरिट

 के  आधार  पर  होना  चाहिए  क्योंकि  यह  एक
 सेक्युलर  स्टेट  है।  मैं  भी  मानता  हूं  कि  मैरिट
 की  कद्र  होनी  चाहिए  1  लेकिन  जो  लोग  एसा
 कहते  हैं,  मालूम  होता  है  कि  उन्होंने  हिन्दुस्तान
 का  इतिहास  नहीं  पढ़ा  i  उन  को  यह  नहीं
 मालूम  कि  किस  प्रकार  सदियों  से  ये  लोग  कुचले
 हुए  चले  आ  रहे  हैं  :  उनकी  बहतरी  के  लिए
 संविधान  में  बहुत  कुछ  लिखा  गया  है  ।  हमारे
 संविधान  के  निर्माताओं  के  सामने  उनका
 इतिहास  था  कि  कितनी  सदियों  से  इन  लोगों
 को  इन्सान  का  दरजा  भी  प्राप्त  नहीं  रहा  ।
 इसलिए  उन  की  बेहतरी  करनी  चाहिए  ।
 अगर  सरकार  आज  अपने  इस  फेज  में  कोताही
 करती  है  तो  वह  संविधान  के  प्रति  बड़ा  पाप
 करती  हूँ  ।

 मेरी  यह  दरख्वास्त  है  कि  सरकार  ने  जो
 श्रमी  तक  रिजर्वेशन  के  मामले  में  ग्रसना  वायदा
 पूरा  नहीं  किया  है,  इसकी  जांच  पड़ताल  के
 लिए  एक  कमीशन  बिठाया  जाये  जो  कि  सारे
 काम  का  सर्वेक्षण  करे  और  उस  के  बाद  उस
 कमीशन  को  अधिकार  दिया  जाये  कि  वह
 अपनी  इंडिपडेंट  रिपोर्ट  इस  सदन  के  सामने
 पेश  करे  और  उस  के  इम्प्लीमेंटेशन  के  लिए
 सरकार  कोई  न  कोई  प्रबन्ध  करे  |

 शिड्यूल्ड  कास्ट  'कमिश्नर  की  रिपोर्ट
 की  बहस  के  समय  भी  यह  वाक्या  सदन  के
 सामने  लाया  गया  ।  उन्होंने  भी  यह  महसूस
 किया  कि  उन  के  पास  कोई  एसी  मशीनरी
 नहीं  हैं  जिस  के  जरिये  वे  यह  बात  सरकार  के
 सामने  ला  सकें,  और  जिस  के  जरिए  सरकार
 पर  जोर  डाल  सकें  कि  यह  जो  कोटा  पूरा  नहीं
 हो  रहा  है  इस  को  पूरा  किया  जाना  चाहिए  |

 इसी  तरह  सुप्रीम  कोर्ट  का  जो  फैसला  था
 उस के  बारे  में  भी  राज्य  सरकारों  ने  शौर
 केन्द्रीय  सरकार  ने  जो  रवैया  अख्तियार
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 किया  है  वह  बहुत  बुरा  है  ।  उस  फैसले  को
 लागू  नहीं  किया  गया  है  और  जहां  भी  किया
 गया  है  आधे  दिल  से  किया  गया  है  ।  मैं
 समझता  हूं  कि  उस  फैसले  को  लागू  न  करना
 भी  हमार  संविधान  की  बेइज्जती  है  ।

 सब  से  ज्यादा  बात  जो  मैं  आप  के
 जरिये  मंत्री  महोदय  से  कहना  चाहता  हूं  वह
 यह  है  कि  यूनियन  पब्लिक  सर्विस  कमीशन  के
 १२  वर्ष  के  इस  काम  से  हमारे  देश  में  हम  लोगों

 के  अन्दर  एडमिनिस्ट्रेशन  की  तरफ  से  विश्वास
 पैदा  नहीं  हो  सका  है  7  इस  का  कारण  यह  है
 कि  हम  लोगों  को  संविधान  ने  जो  खास[सुविधाए
 दी  हैं  उन  पर  पूरा  अमल  नहीं  किया  गया  है  ।
 जो  रिपोर्ट  इस  सदन  के  सामने  पेश  है  उससे
 पता  चलता  है  कि  जो  रिजरवेशन  इन  जातियों
 को  मिलना  चाहिए  वह  नहीं  मिला  है  ।  इसलिए
 मेरो  दरख्वास्त  है  कि  इस  को  पूरा  करने  के
 लिए  सरकार  जल्दी  से  जल्दी  एक  कमीशन
 बनाये  जो  कि  इस  को  पूरा  करने  की  ओर
 ध्यान  दे  t

 इतना  कह  कर  मैं  समाप्त  करता  हूं  ।

 Mr.  Speaker:  Shri  Sidheshwar  Pra-
 sad.  I  find  he  is  not  here.  Hon.  Mem-
 bers  give  their  names,  saying  that  they
 want  to  speak  and  yet  when  they  are
 called,  they  are  not  present,  Thereby,
 they  forfeit  their  right  to  be  called.
 Afterwards,  they  come  and  plead  that
 they  may  be  given  a  second  chance.
 Now  Shri  Jadhav,  Shri  Man  Sinh
 P.  Patel.  Both  are  absent.  Shri  Heda.

 Shri  Heda  (Nizamabad):  Mr.
 Speaker,  Sir,  at  the  outset,  I  would  like
 to  refer  to  paragraph  7,  sub-paragraph
 3  of  the  report  and  then  join  issue  with
 my  hon.  friends,  for  whose  basic  know-
 ledge  and  common  sense  I  have  got
 the  greatest  respect.  I  am  referring  to
 Shri  K.  C.  Sharma.  Today  I  feel  like
 joining  issue  with  him.

 Mr.  Speaker:  What  is  the  use  when
 he  has  already  left  the  House.
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 Shri  Heda:  But  the  argument  re-
 mains.

 Dr.  L.  M.  Singhvi  (Jodhpur):  I
 think  he  has  anticipated  Shri  Heda.

 Shri  Heda:  The  paragraph  at  the
 outset  says  that  “it  is  gratifying  to  note
 that  the  performance  of  candidates  be-
 longing  to  the  Scheduled  Castes  and
 Scheduled  Tribes  at  the  Indian  Admin-
 istrative  Service  examination  held  in
 96l  showed  a  definite  improvement  of
 their  performance”.  This  is  a  good
 development  that  these  young  boys
 belonging  to  the  Scheduled  Castes  and
 Scheduled  Tribes  are  showing  greater
 and  greater  improvement  year  after
 year.  Here  I  need  not  read  the  whole
 paragraph.  At  the  end  of  the  para  they
 have  stated  that  this  year  they  have
 taken  a  larger  number  of  boys  from
 the  Scheduled  tribes  and  backward
 classes  than  in  the  previous  years.  It
 is  not  clear  whether  they  have  fulfilled
 the  quota  of  reservation,  so  far  as  IAS
 and  IFS  examinations  are  concerned.

 But  the  same  is  not  the  case  in  the
 case  of  other  examinations  and  selec-
 tions.  What  I  suggest  is  that  they
 should  fix  minimum  marks  in  all
 such  examinations  for  qualification.
 Once  a  candidate  belonging  to  the
 Scheduled  Caste  or  Scheduled  Tribe
 gets  that  minimum  marks  he  should
 be  selected  in  the  quota  reserved  for
 them.  But  that  dees  not  always  happen
 In  some  cases,  they  have  fixed  the  mini-
 mum  marks  at  35  while  in  other  cases
 at  40,  45  or  even  50  per  cent  with  the
 result  most  of  them  are  not  qualified
 and  even  some  of  the  reserved  vacan-
 cies  are  not  filled  up,  which  is  not  at
 all  fair  to  them.  Since  I  have  been
 working  with  the  Scheduled  Castes
 and  Scheduled  Tribes,  I  have  before
 me  a  number  of  cases  where  they  have
 not  been  given  the  selection  or  promo-
 tion  which  they  deserve,  in  spite  of  the
 reservation  of  quotas  for  them.

 Shri  Sharma  talked  about  fundamen-
 tal  rights  and  equality  mentioned  in
 the  Constitution.  But  he  forgets  one
 basic  fact,  and  that  basic  fact  is  that
 India  for  the  last  few  centuries  has
 been  divided  rigidly  into  certain  castes
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 and  communities  and  particular  castes
 have  taken  to  particular  types  of  avo-
 cations.  If  a  person  belongs  to  the
 business  community,  naturally,  his
 sons  and  grandsons  take  to  business.
 Similarly,  if  one  goes  in  for  Govern-
 ment  service,  his  sons  and  grandsons
 also  go  in  for  Government  service.

 3  hrs.

 We  find  that  even  Government  ser-
 vice  has  become  a  sort  of  a  monopoly
 for  particular  castes.  Therefore  these
 castes  react  very  strongly  when  some-
 body  from  the  other  castes  tries  to  en-
 ter  it  and  they  bring  so  many  factors
 to  neck  him  out.  Two  things  are  very
 handy  to  them—one  the  personality
 test  and  another  the  medical  examina-
 tion.  I  do  not  want  to  waste  much  of
 the  time  of  the  House  but  two  or  three
 examples  would  carry  the  point  home.
 I  may  refer  to  the  case  of  a  son  of  a
 Minister  in  the  Central  Cabinet.  He
 does  not  belong  to  the  martial  commu-
 nity  but  his  son  wanted  to  join  the
 Army.  He  appeared  at  the  examina-
 tion  and  stood  first  class  first,  but  when
 he  appeared  for  personality  test  he
 failed.  Next  year  again  he  tried.
 Again  he  came  out  first  class  first;  he
 was  at  the  top  and  again  in  the  person-
 ality  test  he  failed.

 Shri  Sham  Lal  Saraf  (Jammu  ind
 Kashmir):  What  about  his  personal-
 ity?

 Shri  Heda:  Anybody  who  looks  at
 that  young  boy—I  think,  his  marriage
 was  attended  by  many  of  us—will  find
 that  he  has  a  grand  physique,  that  he
 hag  got  a  good  personality  and  that  he
 would  have  madeanice  Army  Officer.
 But  he  was  denied  that.  Why?  Be-
 cause  he  comes  from  a  community
 which  is  generally  not  recruited  in  the
 Army.  +

 I  may  give  you  another  example.
 Here  in  the  report  there  is  a  mention
 of  engineers  selected  for  electronics.  I
 am  referring  to  the  case  of  a  young
 boy  who  comes  from  the  business  com-
 munity.  He  had  a  great  future  in  the
 private  sector.  Straightaway  he  could
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 have  started  earning  a  four-figure
 salary.  But  he  wanted  to  serve  the
 Government.  You  know,  Sir,  in  elec-
 tronics  the  best  field  is  research.  He
 joined  the  Atomic  Energy  Commission.
 What  happened?  There  he,  an  electro-
 nic  engineer,  was  given  training  in
 physics.  When  he  approached  Dr.
 Bhabha  and  asked  him,  “Why  am  7
 being  taught  physics  which  is  good  for
 a  M.Sc.  student  but  which  is  not  good
 for  me?”,  Dr.  Bhabha  was  also  sur-
 prised.  He  enquired  and  found  out
 that  there  was  no  arrangement  for  any
 other  training  and  therefore  instead  of
 keeping  the  boys  idle  they  thought
 why  not  give  them  some  training.  So,
 he  came  back.

 Then  again  he  appeared  at  the  UPSC
 examination  and  got  among  the  first
 few.  Naturally,  he  deserved  a  Class  I
 post.  But  he  awaited  and  waited  for
 months  and  he  did  not  get  the  appoint-
 ment.  After  about  nine  or  ten  months
 he  got  a  letter  saying,  “We  have  not
 got  full  particulars  on  the  following
 points,  that  is,  firstly,  your  father’s
 name.  You  have,  in  your  application,
 given  your  father’s  name  as  So-and-
 so,  Member  of  Parliament.  This  is
 not  adequate.  Give  us  the  full  name
 of  your  father.  Secondly,  you  have  not
 given  us  adequately  your  address.”
 Being  the  son  of  a  Member  of  Parlia-
 ment  he  was  living  in  one  of  the
 Ferozeshah  Road  bungalows.  So,  they
 said,  “You  have  given  the  address  as
 Number  so-and-so  Ferozeshah  Road,
 New  Delhi-l.  It  is  not  adequate.  Give
 us  your  full  address.”

 What  wag  the  story  behind  it?  I
 took  up  the  matter  with  somebody  who
 was  high-up  in  the  Defence  Ministry
 because  this  engineer  was  allotted  to
 Defence.  I  found  that  since  this  boy
 did  not  belong  to  a  community  which
 is  generally  in  Government  _  service
 they  wanted  to  bypass  him  and  the
 easiest  way  was  that  they  asked  some
 small  clerk  to  put  on  the  file  that  the
 applicant’s  address  and  father’s  details
 were  not  adequate  so  that  the  other
 boys  who  were  below  him  could  be
 taken  into  service  and  were  taken  into
 the  service.  Months  passed  and  then
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 this  boy  was  asked.  Naturally,  they
 knew  that  this  boy  would  not  accept  a
 junior  position.

 Mr.  Speaker:  I  have  some  difficulty
 with  all  these  statements  that  the
 hon.  Member  is  making.  Firstly,
 there  is  the  objection  that  he  is  taking
 up  individual  cases.  Probably  he  has
 not  given  notice  of  that  to  the  hon.
 Minister  who  may  not  be  able  to  give
 a  suitable  answer  because  he  did  not
 have  advance  notice  that  a  particular
 case  was  being  taken  up.

 Secondly,  so  far  as  the  UPSC  igs
 concerned......

 Shri  Sham  Lal  Saraf:  Is  it  reievant
 to  the  recruitment  made  by  the
 UPSC?

 Shri  Sonavane:  Certainly  it  is  re-
 levant.

 Shri  Heda:  If  you  allow  me  _  to
 make  my  submission  on  both  the

 Mr.  Speaker:  Under  the  Constitu-
 tion  we  have  an  independent  body
 which  is  supreme  in  our  land  and  if
 we  try  to  shake  faith  aiso  in  that
 body,  probably  it  might  not  be  advis-
 able.

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur):  If  they  behave  in  this  fashion,
 as  these  examples  show,  certainiy
 they  shake  our  faith  in  them.

 Mr.  Speaker:  But  notice  might  be
 given  in  advance  so  that  the  hon.
 Minister  might  be  ready  with  facts.

 Shri  Bhagwat  Jha  Azad:  But  he  has
 not  taken  any  name.

 Mr.  Speaker:  That  identification  is
 enough......  (Interruption),  I  will  re-
 quest  hon.  Members  to  avoid  such  re-
 ferences  to  individual  cases.  Of
 course,  they  can  say  that  such  things
 have  happened.  But  take  up  a  parti-
 cular  case,  unless  an  advance  notice
 has  been  given  to  the  hon.  Minister,
 puts  the  hon.  Minister  in  a  handicap
 and  he  cannot  answer  it............
 (Interruption)  Order,  order.  He  will
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 [Mr.  Speaker]
 allow  me  just  to  complete  it  and
 then  I  will  give  him  an  opportunity:
 or,  he  might  say  it  first,  I  will  hear
 him  first.

 Shri  Heda:  I  gave  these  instances.
 Mr.  Speaker:  Yes,  Shri  Azad.
 Shri  Bhagwat  Jha  Azad:  It  was  the

 convention  of  the  House  that  no
 mames  should  be  mentioned  in  this
 House  and  when  a  name  is  mentioned,
 on  a  point  of  order  being  raised  you
 have  always  upheld  that  the  name  cf
 the  man  who  is  not  here  :n  the  House
 to  defend  himself  should  not  be  taken.
 But  now  you  have  permitted  a  very
 big  name  in  this  country  to  be  men-
 tioned  and  discussed  in  this  House  in
 any  way  you  like.

 An  Hon.  Member:  Whose?

 Shri  Bhagwat  Jha  Azad:  In  this  parti-
 cular  case  no  name  had  been  mention.
 ed.  He  was  just  giving  example  of
 how  things  happen,  It  happens  in  this
 country  that  when  a  man  gives  his
 fathers’s  name  and  his  residence,  still
 he  is  not  being  allowed  entry  into
 service  because  they  want  to  find  out
 to  what  caste  he  belongs,  to  what
 State  he  belongs  and  whether  he  be-
 longs  to  the  caste  and  the  State  which
 are  getting  in  the  service.  Such  things
 are  happening.  Without  taking  any
 name  we  afe  perfectly  within  our
 right  to  mention  it  in  the  Lok  Sabha.

 Mr.  Speaker:  I  am  sorry,  I  cannot
 agree  with  him.  If  individual  name
 is  not  given  and  it  is  said  that  Feroz-
 eshah  Road  was  given  and  son  of
 Member  of  Parliament  was  ziven,  I
 think,  that  is  enough  to  trace  him  as
 to  who  he  was.  That  identifies  the
 Man:  (Interruption),  If  things
 have  come  to  such  a  state,  certainly  it
 is  deplorable.  If  the  allegations  that
 hon.  Members  are  making  are  true,
 certainly  they  are  reprenensible  and
 we  are  very  sorry  that  we  have  dege-
 nerated  into  such  a  state.  But  then
 too  we  have  to  maintain  the  tradi-
 tions  and  I  will  request  hon.  Mem-
 ‘ber  just  to  avoid  that.  He  can  cer-
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 tainly  say  that  such  things  Jo  happen
 and  I  only  request  him  that  individua)
 cases  might  be  avoided.

 Shri  Heda:  I  was  developing  ‘he
 point  that  in  our  country  the  caste  so
 dominates  that....

 Mr.  Speaker:  He  can  do  that.
 Shri  Heda:......  even  in  the  best  of

 selections  these  considerations  come
 in  and  I  gave  certain  instances  of  how
 things  are  developing.  Because  of  deli-
 cacy  I  did  not  mention  any  i.ame.  Of
 course,  if  the  hon.  Minister  or  some-
 body  wants  to  verify  it,  I  can  give  the
 name  in  private.  That  is  quite  diffe-
 rent.

 Mr.  Speaker:  Only  if  he  does  not
 give  the  name  but  says  that  the  hon.
 Member  is  sitting  behind  him  then  he
 will  be  identifiable.

 Shri  Heda;  There  are  700  members
 and  of  you  include  the  ex-Members,
 there  may  be  many  hundreds  more.  So
 it  cannot  be  indentified.  But  if  it  has
 given  anybody  a  clue  in  identifying
 him,  I  appreciate  his  intelligence.

 The  point  that  I  was  making  was
 that  these  reservations  are  very  nece-
 ssary.  The  reservation  for  the  Sche-
 duled  Castes  and  Scheduled  Tribes  has
 been  provided  because  of  various
 factors.  If  you  want  that  every  strata
 or  section  of  the  society  should  come
 to  the  different  levels,  mix  with  socie-
 ty  and  become  one  then  whatever  the
 handicap  that  is  there  we  have  to  re-
 move  it.  I  am  not  saying  that  only
 in  Government  service  those  people
 who  generally  do  not  take  up  Govern-
 ment  service  should  be  given  prefer-
 ence  and  should  be  persuaded  to  come
 in.  I  would  similarly  like  in  the
 national  interest  that  those  communi-
 ties  who  do  not  take  to  agriculture,
 business  or  industry  should  be  persu-
 aded  to  go  into  those  fields.  Thereby
 real  integration  should  be  brought
 about.

 If  you  just  compare  the  history  of
 the  American  people  with  that  of  our
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 people,  you  will  find  one  big  differ-
 ence.  Mr.  Speaker,  you  had  been  to
 the  States  recently  and  you  would
 have  seen  that  there  is  a  great  mobili-
 ty  of  employment.  You  take  anybody
 there  whose  age  is  about  45  years  and
 you  will  find  that  he  has  changed  his
 profession  four  or  five  times.  If  you
 take  what  his  father’s  grandfather's
 and  great  grandfather’s  profession.
 you  will  find  that  they  had  different
 professions.  Is  that  the  case  in
 India?  It  is  not.  If  I  belong  to  the
 business  community,  you  need  not
 ask  if  my  father,  grandfather  or  any-
 body,  belongs  to  the  business  commu-
 nity.  That  is  the  case.  If  one  is  a  Gov-
 ernment  servant,  you  will  find  the
 same  thing  that  his  father,  grand-
 father,  everybody,  was  in  Govern-
 ment  service.  So,  this  is  the  point  to
 which  I  was  referring.  Therefore,  the
 high  principles  that  everyune  is  quai
 and  only  on  the  basis  of  merit  people
 should  be  selected  and  that  the  re-
 servations  for  the  scheduled  castes  and
 scheduled  tribes  are  worthless  should
 not  be  there,  They  are  against  the
 Constitution.  This  type  of  plea  should
 not  be  made  because  we  arc  in  a  parti-
 cular  phase  of  development  of  our
 society.

 Ther  is  one  more  point  that  I  would
 like  to  make  and  that  is  that  the
 U.P.S.C.  is  held  in  great  respect  and,
 therefore,  on  the  whole,  its  decisions,
 its  judgements,  are  very  Satisfactory
 and  there  they  give,  they  create,  a
 sort  of  satisfaction  all  over.  Because
 of  the  States  reorganisation,  certain
 difficulties  were  created  and  certa‘n
 types  of  feelings  came  in.  Take  the
 case  of  my  own  State,  Andnra  Pra-
 desh.  The  former  Hyderabad  State
 hag  been  reorganiseg  and  made  sort
 Part  of  three  different  States.  Now,
 these  various  regional  feelings  come
 ‘and  lal  that.  The  machinery  that  is
 evolved  to  solve  them  is  not  proper.
 In  the  former  Hyderabad  State,  there
 was  only  one  service,  Medical  and
 Health,  these  were  not  two  separate

 -services,  There  was  one  unifled  ser-
 vice.  There  were  two  separate

 sseryices  in  the  case  of  Madras
 State.  When  they  reorganised,
 469(Ai)  LSD—5.
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 they  took  the  advantage  of  the
 circular  issued  by  the  Home  Ministry.
 They  said,  since  in  Hyderabad  there
 was  no  health  service,  everybody  who
 was  in  the  health  section  from  the
 Hyderabad  State  had  been  put  down
 and  everybody  from  the  Madras  State
 who  was  in  the  health  service  had
 been  put  up.  This  has  topsyturvyed
 the  seniority  there  in  such  a  manner
 that  many  of  the  persons  who  were
 Directors  or  Assistant  Directors  in
 their  own  departments  had  to  go  5  to
 6  places  below.  The  result  was  that
 they  did  not  joint  the  service.  The
 Home  Ministry  was  good  enough—
 when  I  moved  them—and  they  wrote

 a  letter.  But  more  than  six  months
 have  passed  and  they  have  not  receiv-
 ed  reply  because  they  wunt  to  avoid,
 they  want  to  delay  the  matter.  There-
 fore,  I  would  very  much  like  that
 such  delicate  matters  which  have
 something  to  do  with  political  pres-
 sure  be  brought  under  ‘he  jurisdiction
 of  the  U.P.S.C.  direct  and  the  Home
 Ministry  need  not  be  bothered  about
 it.  If  that  takes  place,  I  think,  greater
 saisfaction  will  be  possible  in  these
 places  where  the  reg‘onal  feelings  are
 rampant.

 With  these  words,  I  conclude.
 Shri  Hari  Vishnu  Kamath  (Hoshan-

 gabad):  Mr.  Speaker,  Sir,  as  we  sur-
 vey  the  rather  unhappy  and  unplea-
 sant  scene  in  India  today,  we  cannot
 fail  to  be  struck  by  the  fact  that  a
 sound,  clean  and  efficient  administra-
 tion  is  the  sine  qua  non  for  the  pre-
 servation  and  promotion  and  -  streg-
 thening  of  democratic  institutions  in
 our  country.  To  this  end,  the  Gov-
 ernment  bears  a  ‘major  responsibility,
 but  under  the  Constitution,  the
 Union  Public  Service  Commission,  as
 it  is  constituted,  has  also  got  to  play
 a  vital  role  so  that  the  administra-
 tion  may  rise  from  the  doldrums  into
 which  it  has  fallen  today,  and  it  can
 really  become  an  efficient  instrument
 of  the  welfare  State  that  India  as-
 Pires  to  be.

 The  Commiss‘on,  under  the  Consti-
 tution,  has  presented  this  report,  and
 along  with  the  report—the  discussion



 5587  Motion  re:

 [Shri  Hari  Vishnu  Kamath].
 has  become,  more  or  less,  an  annual
 ritual,  not  much  more  than  that—
 the  memorandum  by  the  Government
 giving  reasons  for  the  deviation  or
 the  departure  from  the  advice
 tendered  by  the  Commission  has
 also  been  laid  before  the  House.
 It  is  unfortunate  that  in  many
 cases,  many  instances,  many  cate-
 gories  of  cases,  where  the  Govern-
 ment  has  behaved,  has  conducted,  it-
 self  in  a  shoddy  manner,  in  a  shabby
 manner,  in  a  most  undersirable  fas-
 hion,  for  that  kind  of  thing,  for  those
 deviations,  departures,  remissnesses
 and  indifference,  no  reason,  no  state-
 ment  is  available  from  the  Govern-
 ment  for  the  consideration  of  this
 House.  There  is  only  this  brief,
 cryptic,  memo-andum  about  one  case
 where  the  advice  of  the  Commission
 was  not  accepted  by  the  Government.
 Perhaps,  the  Government  takes  shel-
 ter  behind  the  wording  of  the  article
 323  of  the  Constitution.  The  relevant
 portion  is  as  follows:—

 *..a  Memodrandum  explaining,
 as  respects  the  cases,  if  anv,  where
 the  advice  of  the  Commission
 was  not  accepted,  the  reasons  for
 such  non-acceptance  to  be  laid
 before  each  House  of  Parliament.”

 But  may  I  submit  that  it  is  possible
 and  it  is  necessary  also  that  this
 should  not  be  construed  too  strictly?
 There  are  scores,  if  not  hundreds,  of
 case  where  the  Government  have
 behaved  arbitrarily,  very  casually
 and  in  a  nonchalant  moanner_  and,
 therefore,  the  Government  does  owe
 an  explanation  to  the  House  for  the
 remiss  manner  in  which  it  has  conduc-
 ted  itself.

 Sir,  the  appendices  to  the  report
 throw  a  very  lurid  light  on  the  mat-
 ters  which  I  have  in  mind.  As  was
 said  of  Bernard  Shaws  plays—a  pound
 of  preface  with  a  penny  worth  of
 plays—here  are  appendices  which  to
 Me  are  more  important  and  more  sub-
 stantial  than  the  slim  body  cf  the  re-
 port  itself,  JI  will,  by  your  leave,
 make.a  few  references  to  the  most  re-
 levant  and  vital  porticus  of  the  ap-
 pendices,
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 May  I  first  take  Appendix  II?  Ap
 pendix  II  gives  rather  strange  figures
 with  regard  to  the  recruitment  by  ex.
 amination,  written  examination,  and
 eclumns  4  ang  6  give  the  number  of
 posts  and  the  number  of  candidates  in-
 terviewed.  In  96-62—I  do  not  want
 to  read  the  exact  figure—the  number
 of  candidates  interviewed  was  less
 than  the  number  of  posts  advertised
 according  to  this  appendix.  Now,
 when  a  fewer  candidates  were  iner-
 viewed,  what  happend  to  the  num-
 ber  of  posts  advertised?  Whether  they
 were  filled  or  not  filled,  nothing  is
 given  in  the  appendix.  The  previous
 years’  figures  are  understanduble.
 But  the  figures  of  1961-62,  are  not  un-
 derstandable.

 I  would  also  refer  to  the  number
 of  applications  received  during  the
 year  and  the  number  of  candidates
 interviewed  during  the  year  which
 show  that  there  is  a  steady  decline
 during  the  last  five  years.  I  do  not
 know  whether  this  recruitment  is  by
 interview  only.  I  wonder  whether
 intending  candidates  have  lost  con-
 fidence  in  the  examinations,  in  the
 nature  of  the  examinations.  in  the
 quality  of  the  examinations,  conduct-
 ed  by  the  U.P.S.C.  and  so  fewer
 People  apply  every  year.  There  is
 a  steady  decline  so  far  us  these
 figures  are  concerned.
 33.5  hrs.
 (Mr.  Depury-SpeaKer  in  the  Chair]

 Then,  I  turn  to  Appendix  IV.  I  do
 not  know  why  these  posts  should  be
 excluded  from  the  purview  of  the
 U.P.S.C.  Take,  for  instance,  the  posts
 in  the  Government  Hospitality  Crga-
 nisation.  I  would  not  say  thax  these
 posts  are  filled  on  the  basis  of  favo-
 ritism  or  nepotism.  But  I  do  rot  see
 any  reason  why  these  posts  should  be
 excluded  at  all  from  the  purview  of  the
 U.P.S.C.  So,  also  the  posts  in  tne
 the  President’s  Secretariat,  Vice-Presi-
 dent’s  Secretariat.  About  perhaps
 there  is  some  reason  for  excluding
 them,  but  even  there  all  the  posts  in
 the  President’s  Scretariat  shculd  not
 be  excluded  from  the  purview  cf  the
 U.P.S.C.  As  for  the  Vice  President’s
 Secretariat,  there  is  no  reason  at  al?
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 for  excluding  these  posts  from  the
 purview  of  the  U.P.S.C.

 The,  I  come  to  Appendiv  VI  which
 gives  the  statement  showing  the  num-
 ber  of  candidates  debarred'disquali-
 fied  from  the  Commission’s  examina-
 tions  orjand  interviews  during  the
 year  1961-62.  Various  kinds  of  tmiscon-
 duct  have  been  alleged,  and  in  fact,
 they  have  not  merely  been  alicged,
 but  they  must  have  been  proved
 against  them.  But  I  find  that  the  pun-
 ishment  meted  out  to  such  candidates
 who  have  proved  their  dishonesty  and
 their  incompetence  for  service  is  very
 meagre.  In  our  country,  as  I  have
 always  been  saying  for  the  last  few
 years,  unless  you  institute  a  system
 of  deterrent  penalties,  there  is  going
 to  be  no  improvement  in  the  morale
 and  the  tone  and  the  efficiency  of  the
 administration,  and  wherever  such
 misconduct  is  proved,  it  is  no  use
 debarring  him  just  for  one  year  or
 two  years  or  three  years,  but  there
 should  be  more  stringent  penalties
 Meied  out  to  such.  dishonest,  such
 incompetent  and  such  unworthy  can-
 didates  anq  if  possible,  and  if  that
 could  be  done,  the  case  should  also
 be  prosecuted  in  a  court  of  law.

 Then,  I  would  refer  to  the  list  of
 pasts  for  which  suitable  candidates
 could  not  be  found  as  a  result  of  ad-
 vertisement  and  interview.  I  do  not
 know  how  these  were  filled  up  later
 on.  The  posts  were  advertised  for
 being  filled  up  by  advertisement  and
 interview,  but  no  suitable  candidates
 coulg  be  found.  Government  should
 tell  us  how  these  posts  were  filled  up
 later  on  when  no  suitable  casdidates
 could  be  found.

 Then,  there  is  Appendix  XIII  giv-
 ing  the  list  of  posts  for  which  requi-
 sitions  were  cancelled  after  advertise-
 ment  and  before  interview,  It  is  a
 very  serious  thing,  Here,  there  is  one
 post  in  the  Defence  Ministry,  the  only
 Ministry  which  is  most  culpable  in
 this  respect,  where  without  assigning
 any  reason  the  requisition  was  can-
 celled.  The  other  Ministries  at  least
 had  assigned  some  sort  of  reason;  it
 might  be  some  excuse  or  50006  pre
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 text,  but  the  Defence  Ministry  can-
 celleq  the  advertisement  for  this  post,
 and  we  find  from  the  report  that:

 “The  Minis'y,  decided  without
 assigning  any  reason  that  the  pust
 shculd  not  be  filled  up  for  the
 present.””.

 I  wonder  whether  the  U-F.S.C.  is  not
 compe‘ent  under  the  Constitution  to
 eall  for  explanations  in  such  cases
 from  Government.  If  under  the
 Constitution  as  it  stands  they  cannot
 do,  I  beii_ve  ‘hat  in  the  national  in-
 terest,  it  siuc:.id  be  amended  for  that
 purpose,  The  other  day,  the  Law
 Minister  prattled  about  national  in-
 terest,  ang  the  amending  of  the  Con-
 sitution  in  national  interest.  In  the
 case  of  the  Berubari  Union,  a  treas-
 onous  amendment  Biil  was  passed  by
 this  House.  But  here  is  a  maiter
 where  national  interest  is  vilally  in-
 volved,  and  I  suggest  that  wherever
 such  things  happen  in  the  hands  of
 Government,  the  U.P.S.C.  shouid  be
 perfectly  competent  to  ask  for  an  ex-
 planation  from  Government  as  to  why
 these  things  are  done  arbitrarily  and
 in  a  casual  and  indifferent  manner,
 and  I  may  say,  in  some  cases,  even
 in  a  high-handed  manner,  and  the
 U.P.S.C,  should  not  be  helpless  in
 such  cases,

 Then,  there  is  Appendix  XV  which
 gives  the  list  of  cases  where  the  offer
 of  appointment  was  delayed  by  Gov-
 ernment.  This  is  an  amazing  list  of
 appointments  delayed  in  some  cases
 by  eighteen  months  and  in  some  cases
 by  two  years.  Government  have  not
 even  given  any  explanation  in  this
 behalf,  and  if  the  hon.  Minister  is  able
 to  give  it,  he  must  give  an  explana-
 tion  to  the  House  as  regards  these
 cases  where  the  offer  of  appointment
 was  delayed  inordinately.

 There  is  one  more  appendix  about
 delayed  references  regarding  tempo-
 rary  appointments.  This  has  been  the
 bane  of  administration  in  recent  years,
 and  temporary  appointments  were
 made  by  the  Ministers  or  some  under-
 lings  or  somebody  beneath  the  Min-
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 ister,  perhaps,  the  Deputy  Ministcr
 (or  it  might  be  even  somebody  be-
 low  that),  and  these  temporary  ap-
 Pointments  were  made  ad  hoc  and
 on  a  basis  which  could  not  pass  the
 test  of  reasons  or  efficiency  but  which
 were  governed  by  some  extraneous
 considerations  or  factors,  and  the  re-
 ference  to  the  U.P.S.C.  was  not  made
 at  all  for  years,  The  dates  are  very
 revealing.  For  lack  of  time,  I  shall
 not  go  through  them  in  detail.  But
 the  hon.  Minister  must,  in  duty  bound
 and  in  honour  bound,  come  and  tell
 the  House  as  to  why  these  things  hap-
 pened.

 Then,  there  are  the  disciplinary
 cases  involving  charges  affecting  in-
 tegrity  and  also  charges  other  than
 those  affecting  integrity.

 The  U.P.S.C.  is  charged  with  all
 these  matters,  namely  appointment,
 probation,  training,  promotion  and
 punishment.  Now,  taking  the  first
 item,  namely  recruitment  and  =  ap-
 pointment,  there  has  been  recently
 some  talk  about  the  personality  tests.
 The  hon.  Minister  while  answering
 a  question  in  the  House  on  the  4th
 of  this  month  said:

 ‘There  is  no  proposal  to  do
 away  with  interviews  for  exami-
 nations  for  all-India  services.
 The  only  question  that  is  being
 considered  in  consultation  with
 the  U.PS.C.  is  regarding  the
 maximum  marks  that  should  be
 prescvibed  for  personality  tests.
 No  decision  has  yet  been  taken.”.

 I  am  in  favour  of  personality  tests,
 hecause  personality  test  is  some:hing
 which,  if  properly  conducted,  can  give
 an  insight  into  the  candidate’s  fitness
 for  the  particular  job.  I  do  not  wish
 to  make  a  personal  reference,  but
 even  in  the  old  ICS  there  was  the
 viva  voce  test  and  there  was  the  per-
 sonality  test  conducted.  But  one  thing
 should  be  borne  in  mind.  I  do  not
 know  how  it  takes  place  now,  because
 there  is  a  tendency  in  some  quarters
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 to  make  up  in  the  case  of  certain
 candidates  who  have  been  brought
 before  the  U.P.S.C.  by  what  was  in
 the  olden  days  known  as  the  ‘chit
 system’,  I  hope  that  the  ‘chit  system’
 does  not  prevail  today,  and  I  hope  it
 has  been  abolished.  Under  the  ‘chit
 system’,  to  make  up  for  the  deficiency
 of  marks  that  the  candidate  gets  in
 the  written  test,  they  used  to  give
 full  marks  in  the  viva  voce  or  per-
 sonality  test,  so  that  if  the  total  marks
 are  increased  by  200  or  300—I  do  not
 know  what  the  maximum  marks  for
 the  viva  voce  test  are.  today—then
 the  candidate  of  their  choice  :omes
 through;  the  candidate  does  not  get
 good  marks  in  the  written  test.  but
 they  can*make  up  for  that  deficiency
 by  awarding  three  hundred  marks  or
 the  full  marks  in  the  viva  voce  test,
 and  so,  he  can  come  through  and  he
 is  declared  successful.  But  this  is
 wholly  wrong.  Therefore,  I  would
 suggest  for  this  purpose,  a  modifica-
 tion  of  the  method,  if  the  method  is
 different  from  what  I  suggest,  and
 that  is,  that  the  personality  test  should
 be  always  held  before  the  written
 test,  as  it  used  to  happen  in  the  ICS
 dxamination  in  tha  olden  days  in
 England  where  before  the  written
 test,  the  personality  test  or  the  viva
 voce  test  or  the  interview  was  held,
 and  marks  were  allotted  to  the  can-
 didates,  and  they  were  kept  under
 seal  and  in  secret.

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Hajar-
 navis):  What  is  the  period  to  which
 the  hon.  Member  is  referring?  I  shall
 take  it  up,  because  I  am  very  much
 interested  in  this.

 Shri  Hari  Vishnu  Kamath:  I  am
 referring  to  the  period  of  the  ICS
 examination  of  929  or  thereabouts,
 when  the  viva  voce  test  used  to  take
 place  before  the  written  examination.
 I  do  not  know  whether  it  is  different
 today.  If  the  viva  voce  takes  place
 after  the  written  test  today,  I  sug-
 gest  that  it  should  take  place  before
 the  written  test.
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 Shri  Hajarnavis:  I  understood  the
 hon,  Member  to  say  that  this  was  pre-
 valent  at  a  certain  time.  What  was
 the  period  to  which  he  ५४३  referring?

 Mr,  Deputy-Speaker:  He  said  that
 it  was  prevalent  in  England.

 Shri  Hari  Vishnu  Kamath:  This
 was  the  system  prevalent  in  England,
 where  the  viva  voce  always  took
 place  before  the  writien  test.

 Mr.  Deputy-Speaker:  When?

 Shri  Hari  Vishnu  Kamath:  In  1929.
 I  am  referring  to  the  veriod  when
 I  appeared,  the  year  929  or  there-
 abouts.

 Shri  Hajarnavis:  I  am  very  much
 interested  in  this,  and  I  shal!  take  it
 up.

 Shri  Hari  Vishnu  Kamath:  If  that
 system  is  adopted  here  that  will  ob-
 viate  the  possibility  of  the  U.P.S.C.
 Or  somebody  interested  tampering
 with  the  marks  in  some  undesirable
 manner  so  that  a  particular  candidate
 can  get  through  because  the  defici-
 ency  in  the  written  test  is  made  up
 in  the  viva  voce.  Therefore,  this
 should  be  borne  in  mind.

 Shri  Hajarnavis:  Now  that  the
 hon.  Member  is  referring  to  it,  may
 I  point  out  one  obvious  difficulty?  If
 he  could  give  me  a  solution  for  that,
 T  shall  be  happy  because  we  have  an
 open  mind  on  the  subject.  There  are
 about  five  thousand  to  six  thousand
 candidates  appearing  for  these  exa-
 minations.  If  we  adopt  the  hon.
 Member's  suggestion,  then  it  would
 be  necessary  to  interview  about  five
 thousand  or  six  thousand  candidates
 every  year,  That  would  be  the  obvi-
 ous  disadvantage,  if  there  is  anything
 which  the  hon,  Member  can  suggest
 to  meet  that  difficulty,  I  shall  be
 happy.

 Shri  Hari  Vishnu  Kamath:  In  the
 olden  days,  in  London,  over  five  hun-
 dred  to  seven  hundred  candidates
 used  to  appear  for  the  ICS  examina-
 tion,  and  all  of  them  were  examined
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 by  viva  voce  before  the  written  test,
 and  the  marks  were  all  tabulated  and
 kept  in  secret.

 Shri  Hajarnavis:  That  is  a  good
 suggestion,  but  this  is  the  obvious
 disadvantage.

 Shri  Hari  Vishnu  Kamath:  The
 hon.  Minister  may  either  adopz  it  or
 adapt  it  in  some  way  if  possible.

 Shri  D.  C.  Sharma:  What  was  the
 result  of  the  examination  which  the
 hon,  Member  took?

 Shri  Hari  Vishnu  Kamath:  The
 other  day,  the  hon.  Minister  was  tel-
 ling  us  something  about  the  limited
 TAS  examination.  I  wonder  what
 exactly  was  the  import  of  this  phrase
 ‘limited  IAS  examination’.  In  view
 of  the  standards  that  are  deteriorat-
 ing  in  recent  years  in  our  administra-
 tion,  for  the  Ministers  by  their  exam-
 ple  cannot  disclaim  responsibility,  I
 hope  that  the  limited  IAS  examina-
 tion  will  not  further  lower  the  stand-
 ards  in  administration,  because  once
 the  standards  keep  falling  and  the
 values  are  devalued,  there  is  no
 escape  from  the  slippery  slope.

 I  hope  that  the  probation  and  the
 training  of  these  candidates  that  get
 through  the  examinations  is  also  kept
 on  a  very  high  level.  The  other  day,
 I  think  it  was  in  reply  to  some  ques-
 tion,  or  I  probably  read  iz  in  some
 book—for  lack  of  time,  {  wceuld  not
 quote  the  exact  reference—that  the
 candidates  under  probation  and  train-
 ing  were  taught  Gandhian  ‘deolcgy,
 cultural  history  of  India  and  such
 other  matters,  Gandhian  ideology  is
 good;  I  have  nothing  to  say  against  ate
 But  there  are  also  other  things  for
 which  India  is  famous,  India  _  is
 famous  not  merely  for  Gandhian
 ideology,  but  for  her  philosophy  and
 spiritual  values.  In  the  Constituent
 Assembly,  you  are  aware  that  there
 was  strong  opposition  to  a  proposal  for
 imparting  religious  instruction.  But
 now  it  has  dawned  on  the  powcrs  that
 be  that  it  was  an  unwise  move  ०0
 oppose  it;  they  want  to  have  moral
 and  spiritual  instruction  imparted
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 now  in  some  other  way.  I  wish  that
 our  candidates,  probaiioners  and  un-
 der-trainees,  are  taught  not  merely
 Gandhian  ideology  but  also  given  an
 insight  into  the  spiritual  philosophy
 of  India.  Moral  values  and  spiritual
 values  should  be  held  high,  That  is
 essential  lest  the  administration  go
 down  the  slippery  slope  in  the  near
 future.

 One  or  two  other  matters  and  I
 tave  done,  because  you  have  already
 vung  the  bell  and  [  am  racing  against
 time.  Recently,  on  February  6,  1960,
 the  UPSC,  issued  a  notification  to
 the  effect  that  it  will  be  holding  a
 limited  competitive  examination  for
 fromotion  to  regular  temporary  es-
 tablishment  of  Assistant  Superinten-
 denis  of  the  Central  Secretariat  Ser-
 vice  in  June  1960.  The  notification
 further  stated  that  reservation  of  12h
 per  cent  of  vacancies  would  be  made
 for  m2mbers  of  the  scheduled  caster
 and  5  per  cent  for  members  of  the
 scheduled  tribes.  The  result  of  the
 examination  was  announced  by  the
 UPS.C.  in  April  96l.  In  the  noti-
 fication  announcing  the  result,  the
 number  of  vacancies  was  48,  cut  of
 which  6  were  unreserver  and  28  re-
 served  for  members  of  the  scheduled
 castes  and  scheduled  tribes,  that  is
 $7  per  cent  of  the  vacancies  was  re-
 carved  insted  of  7  per  cent  which  was
 announced  before.  I  am  all  for  the
 upliftment,  and  absorption  on  equal
 terms,  of  the  scheduled  casies  and
 --h-duled  tribes  in  the  administration.
 But  may  I  invite  the  attention  of  the
 hon.  Minister  to  article  335  of  the
 Constitution  which  says  the  ‘cla'ms  of
 the  members  of  the  scheduled  castes
 and  the  scheduled  tribes  shall  be
 taken  into  consideration,  consistent-
 ly  with  the  maintenance  of  efficiency
 of  administration......  '  ete.  That
 guould  also  be  borne  in  m‘nd.  Here
 what  was  happened  is  that  this  deci-
 sion  was  challenged  in  the  Supreme
 Ce-urt.  The  abnormal  reservation  de-
 prived  those  successful,  meritorious
 candidates,  who  would  have  other-
 wise  got  in  but  for  the  rais'ng
 ef  the  percentage  from  478  to
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 67,  of  their  opportunity  to  get
 into  the  service,  One  cf  the  affected
 candidates  challenged  it  in  the  Sup.
 reme  Court,  and  the  Court  held  that
 the  carry  forward  rule  which  raised
 the  percentage—in  the  previous  twa
 years  no  vacancies  were  filled;  so  the

 ercentage  was  added  together  for
 three  years  in  the  third  year—was
 ultra  vires  the  Constitution,  invalid
 and  void.  Now  I  hope  the  Govern-
 ment  would  take  this  matter  up  in
 their  own  hand  and  promote  those
 candidates  who  had  been  deprived  of
 the  opportunity  by  the  raising  of  the
 percentage  of  reservation.  (An  Hon
 Member:  30  candidates),  28  or  30.
 Those  candidates  who  could  not  get
 in,  and  who  would  have  got  in  had
 the  percentage  of  reservation  remain-
 ed  at  the  same  level  as  originally  an-
 nounced  at  74  and  not  67,  those  can-
 didates  should  be  proinoted  who  had
 been  successful]  in  that  examination

 One  word  more  and  I  have  done.
 There  are  often  candidates  serving  in
 various  departments,  whether  it  be
 Railways,  Posts  and  Teicgraphs  and
 so  on,  who  apply  in  response  to  ad-
 vertisements  to  the  U.P.S.C.  and  re
 mit  the  fee  for  the  purpose.  But  I
 am  sorry  to  say  that  the  heads  of
 departments  concerned  sit  not  mere
 ly  pretty  but  tight  on  thcse  applica-
 tions  and  never  forward  them,  The
 candidates  are  the  lozers;  they  lose
 those  few  rupees,  which  probably  will-
 be  refunded  later  on.  But  this  is  a
 minor  aspect  of  the  issue,  There  is
 the  other  aspect  which  is  more  im-
 portant.  The  U.P.S.C.  must  take  a
 hand  in  the  matter.  Under  the  Con-
 stitution,  they  cannot  do  it  now.  Se
 the  Constitution  or  Rules  may  be  am
 ended  to  enable  them  to  ask  the  de
 partments  concerned  to  forward  all
 applications  from  candidates  serving
 in  the  Ministries  and  departments,
 who  are  eligible  for  those  posts.

 One  supreme  issue  must  be  borne
 in  mind.  I  am  glad  thet  after  6  years.
 of  independence,  the  Government  nas
 woken  un  to  the  fact  that  the  admin-
 istration  is  not  what  it  should  be.



 3597  Motion  re:

 The  senior  Minister  who  is  no  longer
 with  us  unfortunate!y—]  hope  he  will
 be  back  here  sometime  later  on—told
 us  in  the  Consultative  Committee
 meeting  that  Government  has  in  mind
 the  appointment  of  a  Commission  on
 the  lines  of  the  Hoover  Commission
 in  the  U.S.  for  a  complete,  compre-
 hensive  review  of  the  administration
 and  for  suggestions  for  administrative
 reforms  in  a  comprehensive  manner.
 I]  would  have  been  glad—-and  my
 colleagues  would  -have  also  been  glad,
 ]  am  sure—if  a  parliamentary  com-
 mittee,  a  joint  committee,  of  both
 Houses  had  been  avpointed  for  this
 purpose,  to  go  into  the  werking  of  the
 administration  and  suggest  changes.
 But  we  should  be  thankful  for  small
 favours  from  the  Government  at  this
 stage,  because  they  are  in  a  majority
 and  We  cannot  challenge  their  ueci-
 gions.  I  hope  that  the  uestion  of
 the  constitution  of  this  Commission—
 cal]  it  what  you  will,  Administrative
 Commission,  Administrative  Reforms
 Commission,  whenever  it  cames  into
 being—will  be  taken  up.  The  senior
 Minister,  Shri  Lal  Bahadur  Shastri  who
 told  us  about  it  has  left  the  Ministry;
 dut  I  hope  it  won’t  b2  shelved  and
 allowed  to  start  accumulating  dust
 in  some  archives  of  the  administra-
 tion,  I  hope  it  will  ke  taken  up  very
 seriously,  I  hope  that  the  Commis-
 sion,  when  it  comes  into  being,  will
 be  an  independent  Comunission,  ihat
 Members  of  Parliament  will  be  asso-
 ciated  with  the  Commissicn  and  that
 it  will  present  a  report  in  the  very
 near  future  so  that  before  this  deter-
 ioration  takes  a  worse  form,  we  shall
 be  able  to  put  the  administration  on
 a  soung  basis  in  order  that  a  clean
 and  efficient  administration,  which  is
 the  basis  of  all  democratic  institu-
 tions  anywhere  in  the  world,  will  be
 available  to  the  neopie  of  this  coun-
 try  so  that  every  man,  woman  and
 child  in  this  country  may  have  life
 and  it  more  abundantty.

 Shri  Basappa  (Tiptur):  We  are
 considering  the  report  of  one  of  the
 highest  bodies  in  the  lang  as  stated
 by  the  Speaker  himself.  When  con-
 sidering  this  report,  we  see  that  this
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 body  is  expected  to  perform  a  very
 important  duty,  to  improve  the  ad-
 ministrative  setup  of  this  country.
 From  that  point  of  view,  we  are  judg-
 ing  the  work  of  one  of  the  highest
 bodies  in  the  land.  In  doing  so,  we
 have  to  consider  all  the  things  that
 have  happened  in  the  past.

 The  Minister  himself  mentioned  in
 his  opening  speech  that  the  report  is
 full  and  candid.  I  doubt  that  very
 much.  Whether  it  is  full  and  candid
 is  shown  in  the  report  here;  it  is,
 after  all,  only  ‘15-16  pages.  The  num-
 ber  of  pages  of  the  report  may  be
 more,  but  the  substance  of  it  is  only
 ‘15-16.  pages.  The  number  of  pages  is
 not  important,  but  the  quality  of  the
 work  turned  out  by  this  body  is  very
 important.  The  improvement  that  is
 made  in  selection  and  recruitment,
 what  improvements  have  been  made

 ‘and  what  kind  of  new  blood  has  been
 introduced  into  the  administartion
 which  is  responsible  for  implementing
 the  development  plans,  how  far  we
 have  succeeded,  and  to  what  extent
 the  responsibility  can  be  fixed  on  the
 administration,  and  ine  persons  who
 are  manning  that  administration,  how
 they  have  been  selected  for  all  these
 years,  who  are  responsible  for  the
 kind  of  things  that  is  happening—
 these  are  some  of  the  important  mat-
 ters  that  come  before  us  wnen  we  are
 discussing  the  UFUS’s  ;eport,

 A  thorough  sverai!  change  has  to
 be  effected  bo!h  in  the  method  of
 work  and  also  in  the  reorganisation
 of  the  UPSC.  People  are  rushing  to
 the  IAS  and  [PS  aud  not  towards  the
 educational  and  medical  services,  So,
 some  radical  changes  will  bave  to  be
 effected.  I  know  the  Minisiry  is  think-
 ing  in  that  direction,  but  concrete
 Steps  will  have  to  be  taken  to  see  that
 these  changes  are  expedited.

 When  the  constitution  framers  made
 this  provision  for  the  UPSC,  they  ey-
 pected  very  high  things  from  it.  We
 are  afraid  that  the  standards  are
 falling.  It  has  to  be  recognised,  and
 they  have  to  be  improved.  From  that
 point  of  view,  more  has  to  be  done
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 both  in  the  reorganisation  of  this  body
 ang  the  results  achieved.  How  to
 judge  the  people  that  we  are  going  to
 select,  their  character  and  merit?
 Sometimes  intelligence  alone  will  not
 do.  The  way  in  which  they  mix  with
 the  people,  and  their  character  and
 integrity  are  all  important.  Some-
 times  in  the  written  examination  they
 cannot  show  alj  these  aspects.  So,  in
 order  to  judge  all  these  things,  the
 Members  who  sit  there  must  be  above
 board.  If  confidence  has  been  shaken
 to  some  extent,  it  has  to  be  recognis-
 ed  and  rectified.

 It  ig  alarming  to  find  that  out  of
 2:7  million  jobs,  nearly  70  per  cent  is
 outside  the  purview  of  this  noble
 body.  So,  this  body  should  be  reor-
 ganised  and  its  power  increased  so
 that  all  these  appointments  which  are
 made  casually  are  brought  within  the
 purview  of  this  body.

 Appendix  IV  shows  that  the  number
 of  matters  in  which  the  jurisdiction  of
 this  body  has  been  taken  away  is  on
 the  increase.  So,  this  highest  body  in
 the  land  must  be  made  answerable  for
 all  the  appointments  that  are  going  to
 be  made,  and  circulars  will  have  to  be
 issued  that  whenever  these  public
 bodies  appoint  men,  they  should  be
 guideg  by  certain  rules  enunciated  by
 the  UPSC.

 Although  I  agree  with  some  of  the
 theoritical  statements  made  by  Shri
 Sharma,  I  do  ont  agree  with  his  re-
 ferences  to  women  and_  scheduled
 castes.  This  is  a  section  of  the  popu-
 lation  which  has  to  be  encouraged.
 Otherwise,  dangers  are  ahead.  So,
 circulars  have  to  be  issued  taht  when
 the  minimum  qualifications  prescribed
 by  the  UPSC  are  fulfilled  by  the
 scheduled  caste  people,  there  should
 be  no  restriction  on  taking  them  in
 service.

 With  regard  to  recruitments  made
 abroad,  we  read  in  the  report  that  the
 Chairman  goes  to  different  parts  of
 the  world  and  selects  these  people.
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 I  think  the  expenditure  incurred  on
 this  is  a  big  one.  We  need  not  under-
 take  such  a  kind  og  work  that  the
 Chairman  and  other  Members  should
 roam  about  al]  over  the  world  to  re-
 cruit  a  few  people.  It  is  not  desira-
 ble.  On  the  other  hand,  I  am  one  of
 those  who  think  that  our  people  in
 serving  in  different  parts  of  the  world
 are  doing  a  good  job  and  serving  as
 ambassadors  of  this  great  country.  I
 do  not  mind  some  of  them  serving
 outside

 The  UPSC  has  to  be  very  watchful
 about  the  promotion,  confirmation  and
 transfers  of  the  persons  recruited.
 Most  of  the  time  of  these  officers  is
 taken  away  by  thinking  of  these
 things.  Why  is  it  so?  Are  there  no
 rules?  All  these  things  should  be
 done  automatically.  The  rules  will
 have  to  be  framed  in  such  a  way  that
 there  is  no  doubt  left  in  their  minds
 on  these  matters,  so  that  they  can  take
 up  their  work  more  vigilantly.

 The  report  itself  states  that  the
 UPSC  is  only  an  advisory  body.  I
 agree  that  thuogh  it  is  the  highest
 body  in  the  land,  certain  matters  have
 to  be  ultimately  left  to  Government.
 But  when  valid  reasons  are  given  by
 the  UPSC  for  accepting  or  rejecting
 certain  proposals,  they  should  prevail.
 There  is  an  instance  quoted  here  of  a
 dismissed  public  servant  whom  Gov-
 ernment  want  to  take  back.  Govern-
 ment  hold  that  mala  fides  have  not
 been  proveg  beyond  doubt.  The  UPSC
 have  held  that  the  penalty  should  be
 reduced,  but  the  other  things  should
 remain.  I  do  not  agree  with  the  Gov-
 ernment  in  coming  to  the  conclusion
 they  have  reached  in  the  face  of  the
 arguments  advanced  by  the  UPSC.

 There  should  be  co-ordination  bet-
 ween  recruitment  to  the  State  services
 and  to  the  Central  services.  In  order
 to  bring  this  about,  some  of  the  Mem-
 bers  serving  in  the  State  Service  Com-
 missions  may  be  taken  over  on  the
 Union  Public  Service  Commission.
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 Since  the  IAS  people  have  not  been
 found  to  be  up  to  the  mark  in  the
 matter  of  serving  the  rural  parts,  a
 special  cadre  will  have  to  be  formed
 for  that  king  of  work.  It  is  all  right
 to  sit  in  Delhi  in  the  Secretariat  and
 do  some  work,  but  ‘t  is  quite  a  diffe-
 rent  thing  to  go  to  the  villages,  mix
 with  the  people  and  study  their  prob-
 lems.  A  separate  carde  is  therefore
 necessary.

 Even  this  morning  there  was  8
 question  that  Hindi  should  be  one  of
 the  media  of  examination.  I  agree.
 We  have  also  been  told  that  many  of
 the  failures  in  army  recruitment  was
 because  of  this  handicap  of  language,
 since  in  all  other  respects  they  had
 succeeded.  It  is  a  very  serious  thing
 that  people  who  are  qualified  to  enter
 the  defence  forces  should  be  left  out
 on  thig  account.  Whole  saying  this,
 I  would  add  that  the  different  media
 in  the  various  parts  of  the  country
 should  also  be  given  due  weight.

 I  hope  all  these  matters  will  be
 looked  into  and  the  next  report  will-
 show  us  the  improvements  they  have
 effected.

 Dr.  L.  M.  Singhvi:  I  believe  that  the
 debate  on  the  Report  of  the  UPSC  in
 the  past  has  tended  to  take  a  some-
 what  routine  and  predictable  course.
 Nevertheless,  there  is  no  gainsaying
 the  fact  that  it  gives  us  a  useful  op-
 portunity  for  reviewing  the  health  of
 the  Services  in  this  country  and  for
 examining  the  performance  of  this
 commission.

 In  placing  the  UPSC  on  a  consti-
 tutional  pedestal,  the  founding  fathers
 had  the  obective  of  ensuring  stability
 in  the  psychology  of  our  Services  and
 the  objective  of  guarding  against  ne-
 Potism.  Broadly  speaking,  the  Com-
 mission  hag  fulfilled  these  objectives
 in  so  far  ag  the  scope  of  its  activities
 extends.  My  objection  is  that  the  scope
 of  its  activities  does  not  extend  far
 enough,  as  the  hon.  Member  who  pre-
 ९९०९०  me  pointed  out.  Even  though
 we  have  the  UPSC  in  existence  in  this
 country,  we  find  that  there  is  a  seiz-
 able  erosion  in  the  psychological  sta-
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 bility  and  morale  of  the  services  in
 recent  years.  Why  is  it  so?  Have
 the  ill-winds  of  frustration  been  able
 to  cause  this  erosion  in  spite  of  the
 UPSC  and  other  assurances  of  the
 stability  of  the  services  which  we  have
 provided  in  the  Constitution  and  in
 the  various  statutes?  If  that  is  so,  it
 ig  one  of  the  growest  indictments
 against  thig  administration  as  it  would
 be  against  any  administration.  If  you
 wish  to  secure  a  substantial  recession
 in  the  clamour  and  chorus  of  com-
 plaints  of  nepotism  we  must  seek  to
 extend  the  score  of  the  activities  ef
 the  UPSC.

 It  has  been  pointed  out  year  in  and
 year  out  that  the  standards  of  attain-
 ment  of  the  candidates  have  regis-
 tered  a  distinct  detericration  and  there
 is  a  marked  decline  jn  linguistic  pro-
 ficiency  and  in  the  facility  of  expres-
 Sion  passed  by  the  candidates.  Even
 though  some  hon.  Members  here  may
 have  in  their  wide  sweep  of  argu-
 ments  appealed  to  nationalistic  senti-
 ments  or  to  sentiments  suggesting
 that  we  should  under-play  even  lin-
 guistic  proficiency  and  facility  of  ex-
 pression,  I  think  it  is  a  matter  which
 deserves  closure  scrutiny  by  the  Gov-
 ernment.  It  appears  that  the  UPSC
 could  not  possibly  be  blamed  for  this
 decline  in  standards;  it  is  to  be  found
 in  the  abnormal  and  alarming  decline
 in  the  standards  of  university  educa-
 tion.  Our  Home  Minister  and  Educa-
 tion  Minister  should  sit  together  to
 find  out  ways  an  means  of  providing
 the  much-necded  correctives  to  this
 fal]  in  the  standards  of  candidates  who
 take  these  examinations  as  indeed  in
 the  standard  of  those  who  have  the
 benefits  of  university  education.  There
 should  be  preliminary  pre-examina-
 tion  coaching  facilities  providing  for
 university  students  who  wish  to  take
 this  examination,  not  only  for  the
 Scheduled  Castes  and  Scheduled  Tri-
 bes  but  for  all  candidates  in  different,
 selected  universities.  This  facility
 should  be  provided  particularly  in  the
 residentia]  universities  which  could
 develop  a  tradition  for  preparing  stu-
 dents  for  these  examinations.
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 {Shri  Basappa]
 In  this  connection,  I  also  want  to

 know  to  what  extent  Shri  V.  T.
 Krishnamachari’s  recommendations  for
 recasting  the  training  programme  for
 those  seiected  in  these  various  exam-
 inations  have  been  implemented  and  if
 they  have  not  been  implemented  in
 toto,  what  are  the  various  reasons  for
 shelving  them  or  consigning  them  to
 oblivion.

 We  also  want  to  know  why  the  Aca-
 -demy  of  Administration  which  ig  at
 present  located  in  Mussoorie  is  again
 being  shifteq  from  there?  If  the  re-
 ports  are  true,  it  is  an  example  of
 mental  instability.  It  was  felt  that
 this  Academy  should  be  located  a
 place  where  it  would  be  not  be  un-
 dermined  by  the  tempo  of  lying  in
 the  capital  city.  Now,  it  is  being
 felt  that  it  should  be  located  in  the
 Capital  because  there  is  the  advan-
 tage  of  a  university  here.  I  feel  that
 the  first  reason  was  a  very  sound  one
 and  the  Academy  should  not  be  locat-
 ed  in  the  capital.  The  Administra-
 tion  has  not  given  any  plausible  argu-
 ment  why  it  has  to  be  shifted  again
 and  why  this  huge  cost  should  be
 incurred.

 The  entire  training  programme  of
 those  sclected  in  the  various  services
 should  be  brought  under  the  direct
 supervision  cf  the  UPSC  in  order  that
 it  is  mide  more  efficient.

 Under  what  has  happened  to  the
 idea.  at  one  tire  vigorously  mooted,
 to  establish  zona’  training  schools  for
 administrative  services?  I  do  not
 ‘know  what  r2asons  have  led  the  Gov-
 emment  to  de‘ay  or  postpone  or  to
 abandon  that  proposal.

 The  Minister  should  also  tell  us
 about  extent  of  present  short-fall  in
 the  availability  of  personnel  in  various
 service  cadres  and  whether  there
 would  be  any  emergency  recruitment
 in  the  near  future  in  this  country  and
 also  whether  forward  planning  and  co-
 ordinstion  functions  which  are  assig-

 med  to  this  Commission  have  prevailed
 with  the  Government  in  considering
 this  question  of  emergency  recruit-
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 ment  on  a  regular  basis  so  that  per-
 sons  who  have  hag  some  experience  in
 other  fields  of  life  could  opt  for  the
 administrative  services.

 The  task  of  suggesting  administra-
 tive  reforms  should  be  entrusted  in
 the  first  instance  to  the  UPSC  which
 is  by  its  special  background  eminen-
 tly  sited  for  the  purpose.  My  friend
 Mr.  Kamath  mentioned  the  Supreme
 Court  judgement  in  the  recent  case
 of  T.  Devadasan.  The  judgement  was
 delivered  only  in  the  last  week  of  the
 last  month.  It  is  a  judgement  of  far
 reaching  significance.  I  hope  that  the
 Minister  would  give  us  re-statement
 of  the  Government’s  policy  in  this
 matter  of  carrying  forward  rule.  It
 is  true  that  it  has  been  struck:  down
 by  the  highest  tribunal  in  this  country
 and  for  good  reasons.  But  we  have
 known  instances  in  the  past  where
 in  spite  of  judgments  of  the  Supreme
 Court  and  the  High  Courts,  Govern-
 ment  have  proceeded  to  legistate  con-
 trary  to  and  in  supersession  of  the
 effect  of  particular  judgments.  I  see
 that  the  hon.  Minister  is  nodding  his
 head  to  deny  this.

 Shri  Hajarnavis:  That  is  to  say,
 whenever  we  do  it  we  do  jt  under  the
 authority  of  Parliament,

 Dr.  L.  M.  Singhvi:  Of  course.  But
 the  authority  of  Parliament  is  whit-
 tled  greatly  by  the  Parliamentary
 system  under  which  the  cabinet  dicta-
 torship  always  prevails.  After  all
 Parliament  can  go  only  so  far  as  the
 whips  will  permit  it  to  go.

 What  are  the  present  trends  jn  ser-
 vice  preference?  This  is  a  matter  of
 continuous  interest  to  the  nation:
 whether  service  preference  for  the
 Indian  Administrative  Service  conti-
 nues  to  be  very  great?  The  highly
 unbalanced  emphasis  laid  in  our  coun-
 try  on  administrative  cadres  is  dep-
 leting  the  ranks  of  technical  and
 scientific  branches  and  the  ranks  of
 university  teachers.  This  preference

 is  one  of  the  major  factors  in  depri-
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 ving  universities  of  talented  youg  men
 it  dissuades  them  from  opting  for  the
 educational  service.  This  is  a  dan-
 gerous  and  I  am  sure  Government
 would  recognise  it  as  such.  What  de
 they  propo’.  to  qo  about  it?  Is  it
 proposed  compltely  to  deprive  or  pre-
 vent  qualified  and  trained  technicians
 from  taking  these  examinations?  Or
 do  they  propose  to  resort  to  the  fairer
 ‘method  of  giving  proper  and  adequate
 emoluments  for  improving  the  condi-
 tions  of  service  of  those  opting  for  the
 technical,  scientific  and  educational
 vocations?  If  this  is  not  done  I  am
 sure  the  educational  field  anq  the
 technical  and  scientific  fields  would
 greatly  suffer  and  indeed  at  least  the
 educational  field  and  _  its  quality

 -woulg  be  jeopardised.  I  hope  that  the
 Minister  wil]  have  something  to  say
 in  this  matter.

 i4  brs.

 I  would  like,  before  I  conclude,  io
 bring  to  the  attention  of  this  House
 that  we  are  committed  to  the  continu.
 a]  expansion  of  public  sector  in  our
 country.  If  that  is  so,  it  is  obvious
 that  employment  opportunities  would
 be  very  great  in  this  field.  I  wou'd
 like  to  know  whether  the  Goverr-
 ment  is  not  aware  of  insistent  com-
 plaints  of  nepotism  and  favouriticm
 in  the  public  sector:  whether  it  is  not
 a  fact  that  every  now  and  then  jobs
 have  been  given  in  the  public  sec!or
 as  a  ‘matter  of  favour.  If  that  is  so,
 I  want  to  know  whether  the  Govern-
 ment  would  not  consider  the  estab-
 lishment  of  a  new  and  separate  pub-
 lic  Service  Commission  for  public
 undertakings  in  this  ccuntry  an  Act
 of  this  Parliament  so  that  not  only
 the  complaints  of  nepotism  and  favou-
 ritism  would  disappear  but  it  would
 also  establish  the  bona  fides  of  the
 Government  in  this  matter.  I  would
 also  establish  the  bona  fides  of  the
 in  view  of  the  expanding  business  in
 this  country  steps  should  be  taken  to
 establish  an  Indian  Business  Manag2-
 ment  Service.

 I  would  then  like  to  refer  to  the
 central  issue  which  affects  our  ad-
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 ministration  today  in  this  country  be-
 fore  I  conclude,  and  that  is,  the  need
 for  establishing  a  unified  civil  service.
 I  know  that  differing  and  conflicting
 claims  can  be  advanced  regarding  the
 establishment  of  a  unified  civil  ser-
 vice  as  also  for  maintaining  the  su-
 periority  of  the  general  administra-
 tive  service  over  the  others.  I  would
 like,  in  this  connection  to  substantiate
 what  I  have  to  say  by  a  very  forceful
 observation  of  Mr.  A.  K.  Chanda  in
 his  highly  admirable  work  on  Indian
 administartion.  He  says:

 “It  is  generally  recognised  that
 the  inherited  organisation  is  nei-
 ther  adequate  nor  appropriate  for
 fulfilling  the  needs  of  a  Govern-
 ment  which  has  a  fundamentally
 different  character  and  ideology
 from  the  previcu:  administration.
 In  the  past  the  State  had  hardly
 any  social  objectives  and  its  ma-
 chinery  of  Government  was  pri-
 marily  intended  for  the  mainten-
 ance  of  law  and  order..  Without
 a  major  readjustment  of  the  ma-
 chinery  and  reorganisation  of  the
 superior  services  to  foster  the
 growth  of  the  feeling  thet  al!
 officers  are  equally  responsible
 for  the  edministartioi  of  the
 country,  it  would  be  difficult,  if
 not  possible,  to  secure  the  fulfil-
 ment  of  the  purposes  of  the
 State.”
 I  would  also  like  to  read  out  what

 the  Pak.  First  Plan  had  to  say  in  this
 matter.  It  is  stated  there  in  the  fol-
 lowing  words:

 “The  existence  cf  so  many  ser-
 vices  of  a  general  character  as
 distinct  entities  divides  the  total
 general  work  of  the  Government
 into  water-tight  |  ccmpartments
 militates  against  the  pooling  of
 administrative  resources,  encou-
 rages  class  concsiousness  and
 mutual  jealousness  and  crea‘es
 cenflivts  in  many  con:mon  areas  of
 administartion  and  prevents  the
 maximum  utilisation  of  talents  in
 accordance  with  entitudes  and
 emotional  pulls,  to  wention  only
 a  few  of  the  evils  resulting  from
 it.”  4
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 [Dr.  L.  M.  Singhvi]
 While  I  would  not  associate  myself

 without  reservations  with  this  obser-
 vation  contained  in  the  Pak-First
 Plan,  I  think  it  merits  cur  very  care-
 ful  consideration.  We  must  consider
 whether  the  time  has  not  come  for
 unifying  our  civil  service  and  to  se-
 cure  a  lateral  movement  and  a  con-
 tinual  rational  reallocatisn  between
 different  branches  of  the  services,  and
 of  personn=!,  according  to  their  apti- tudes  after  they  have  been  in  service
 for  some  time.  If  this  is  not  done,  I
 think  our  service  structure  would
 suffer  from  certain  rigidities  which
 should  be  avoided.

 Mr.  Deputy-Speaker:  The  non
 Member’s  time  is  up.

 Dr.  L.  M.  Singhvi:  I  would  like  to
 have  the  same  time  that  you  were
 Pleased  to  give  to  my  hon,  firend
 Shri  Kamath.

 Mr.  Deputy-Speaker.  5  minutes
 each.

 Dr.  L.  M.  Singhvi:  I  shall  conclude
 very  soon.  I  have  some  important
 matters  to  refer  to.  I  am  glag  that
 my  task  ig  greatly  facilitated  by  the
 copious  references  my  hon.  friend
 Shri  Kamath  made  to  the  appendices
 which  we  fing  in  this,  the  l2th  report
 of  the  Commission.  At  least  some  of
 these  appendices,  I  am  sure  the  Minis-
 ter  would  realise  constitute  a  very
 potent  charge-sheet  against  the
 Government.  I  would  draw  the  at-
 tension  of  the  House,  ip  the  first
 place,  to  Appendix  IV  at  page  22  of
 the  Report  to  which  Shri  Kamath
 referred.  But  he  forgot  to  mention
 to  the  House  and  to  ask  the  Minister
 why  the  officer  for  Parliamentary
 Affairs  in  the  Ministry  of  Home
 Affairs  is  also  one  of  those  exempted
 from  the  purview  of  the  Commission.
 I  woulg  than  like  to  refer  to  pages
 48-49  of  the  Report  wherein  we  find
 a  list  of  posts  for  which  requisitions
 were  cancelle{  after  advertisement
 but  before  interview  and  a_  list  of
 posts  for  which  requisitions  were
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 cancelleq  after  advertisement  and
 interview  of  the  candidates.  How
 much  waste  of  public  money  is  mn-
 volved  in  this  ang  why  is  such  com-
 pletely  ill-considereg  and_  ill-con-
 ceived  policy  allowed  to  be  followed
 by  the  administration?  Why  are
 interviews  held  and  then  the  requi-
 sitions  for  the  posts  are  cancelled?

 I  would  also  like  to  refer  to  the
 phenomenon  of  delayed  and  deferred
 appointments  which  we  find  reflected
 at  page  50  of  the  Report.  wherein
 there  is  a  long  list  of  cases  where  the
 offer  of  appointment  wag  delayed  and
 referred  by  the  Government.  The
 Position  in  this  appendix  js  as  on  3lst
 March,  962  and  it  is  alarming.  The
 delays  are  in  all  conscience  highly  un-
 fair  and  completely  unjustifiabla  I
 hope  the  Minister  will  have  an  expla-
 nation  to  render  to  the  House’  to
 justify  these  delays.

 The  same  is  true  in  the  case  of  de-
 layed  references  and  irregular  ap
 pointments  which  we  fing  in  Appen-
 dix  XX.  This  is  a  matter  of  very
 great  concern  to  this  House  and  to
 this  country  because  it  seems  that  ap-
 pointments  are  made  _  irregularly
 or  references  are  made  to  the  Com-
 mission  after  considerable  delay  in  a
 large  number  of  cases.  I  wonder  if
 the  Minister  will  be  able  to  expiain
 this  phenomenon  of  delayed  _  refer-
 ences  to  the  Commission  and  irregu-
 lar  appointments  by  the  Govern-
 ment.

 Then  a  word  about  the  personality
 test.  I  hope  the  Government  would
 not  aboish  the  personality  test  in  any
 haste  because  I  am  sure  that  if  they
 do  so  they  will  have  to  report  such
 a  move  at  leisure.  I  think  the  per-
 sonality  test  is  on  the  whole  a  very
 wholesome  requirement  in  the  selec-
 tion  procedures,  though  it  is  true  that
 personality  test  has  to  be  improved
 and  the  interviewing  skills  have  to  be
 improved.  I  think  that  you  may  have
 on  the  Commission  someone  who  is
 proficient  in  the  technique  of  inter-
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 viewing.  It  seems  that  there  is  a
 lack  of  sensitivity,  a  Jack  of  5  ym-
 pathy,  a  lack  of  proficiency  and  skill
 in  interviewing  at  the  present  time
 in  the  Union  Public  Service  Commis-
 sion.  I  do  not  mcan  this  as  censur-
 ing  the  Commission,  but  I  think  that
 this  is  bound  to  happen  when  new
 Procedures  and  new  skills  of  _  inter-
 viewing  are  not  assimilated  in  their
 approach.

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  conclude  now.

 Dr.  L,  M.  Singhvi:  I  am  _conclud-
 ing.  I  am  thankful  to  you  for  giv-
 ing  me  this  opportunity  for  offer:ng

 a  few  remarks.  Before  I  conclude  I
 would  like  to  say  that  the  most  im-
 portant  thing  for  this  Parliament  is
 not  only  to  watch  but  also  to  rectify
 the  relation  between  political  leader-
 ship,  the  Min's‘ers  and  the  Adminis-
 tration.  The  services  have  been  var-
 jously  described  as  the  steel-frame
 and  the  plastic  frame,  according  to
 individual  predilictions.  I  think  the
 services  are  a  sort  of  Antahpura,  an
 inn»  courtyard,  which  rules  and  re-
 gulates  the  life  of  this  nation.

 In  the  range  of  logical  fallacies,  the
 syllogism  is  old  fashioned,  but  it
 seems  it  is  not  without  a  measure  of
 viaidity  in  this  context  that  the  Gene-
 ral  commands  the  army;  the  Gene-
 ral’s  wife  commands  the  General;  the
 General’s  wife  commands  the  army.
 ‘This  syllogism  may  have  its  deficiency
 but  it  seems  that  bureaucracy  in  this
 ‘country  thrives  behind  the  cloak  of
 ‘Cabinet  dictatorship.  I  think  this  is
 a  tendency  which  the  Government
 must  in  goog  time  cure,  because  they
 cannot  continue  as  a  democratic  gov-
 ernment  and  yet  be  captives  of  bure-
 aucratic  procedures.  I  hope  that  the
 services  would  act  as  the  conscience
 of  the  community  in  a  backward
 country  and  would  demonstrate  that
 their  opportunity  is  as  great  as  the
 destiny  of  this  nation  is.

 Shri  D.  C.  Sharma:  Sir,  I  have  lis-
 tened  to  the  speeches  which  the  hon.
 Members  of  this  House  have  made
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 and  I  must  say  that  most  of  the  points that  were  made  for  the  consideration
 of  the  Minister  have  not  much  to  do
 with  the  UPSC  or  its  report.  They have  brought  in  all  kinds  of  problems
 relaiing  to  university  education,  train-
 ing,  administrative  control,  ,  admin-
 istrative  procedure  and  all  those
 things  which  have  nothing  to  do  with
 this  report.  This  report  can  be  made
 a  peg  on  which  you  can  hang  any-
 thing  you  like.

 I  fing  that  the  UPSC  serves  two
 distinct  purposes.  In  the  first  place,
 it  is  an  examining  body  and  I  must
 congratulate  the  UPSC  for  holding
 the  examinations  in  such  a  way  all
 these  years  that  there  has  been  no
 leakage  of  question  papers,  there
 have  been  no  walk-outs  ang  no  un.
 fair  practices  as  such  in  the  examina-
 tion  hall.  I  think  this  is  a  high  tri-
 bute  that  any  person  in  India  can
 pay,  when  one  finds  that  the  educa-
 tional  landscape  of  our  country  has
 undergone  great  deterioration  on  ac-
 count  of  leakage  of  question  papers
 and  other  things.  The  examinations
 have  lost  their  sanctity  and  the  im-
 Partiality  which  they  used  to  have  at
 one  time.  I  fee]  that  so  far  as  the
 evaluation  of  the  written  work  of  the
 candidate  is  concerned,  there  will  be
 found  to  be  very  few  persons  in  this
 country  holding  exception  to  the
 work  that  the  UPSC  is  doing.

 But  the  UPSC  does  not  only  deal
 with  written  tests.  It  also  deals  with
 oral  tests.  Sometimes,  the  recruit-
 ment  is  done  only  by  means  of  inter-
 view.  Sometimes,  the  recruitment  is
 made  in  some  other  ad  hoc  and  short-
 term  fashion.  When  we  come  to  those
 things,  we  cannot  feel  very  happy
 about  the  work  that  the  UPSC  is  do-
 ing.

 I  do  not  want  to  say  much  about
 the  personality  test.  But  there  is  no
 doubt  that  there  is  a  general,  con-
 tinuous  and  persistent  dissastisfaction
 about  the  way  in  which  these  perso-
 nality  tests  are  conducted.  There  is
 no  doubt  that  the  element  of  sub-
 jectivity  that  is  imparted  into  these
 personality  tests  is  much  greater  than
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 it  should  be.  There  is  no  doubt  that
 one  of  the  great  banes  of  our  coun-
 try,  that  has  also  crept  into  the
 personality  tests  of  the  UPSC,  for
 which  hon.  Members  are  very  sorry,
 is  the  bane  cf  getting  recommenda-
 tions  for  everything  ihat  we  do.  We,
 Members  of  Parliament,  are  very
 guiity  of  that  But  I  think  there
 should  be  certain  sacred  precincts,
 the  precincts  of  justice  and  of  exami-
 nations,  which  should  be  free  from
 it,  But  I  ask  the  Members  of  the
 UPSC:  Can  anyone  of  them  lay  his
 hands  on  his  heart  and  say  that  he
 has  never  reecived  a  latter  of  recom-
 mendation  or  that  he  has  never  had
 any  case  recommended  to  h:m?  This
 thing  js  happening.  I  do  not  ques-
 tion  their  integrity.  They  are  men
 of  great  integrity  and  great  honour.
 But  unfortunately,  the  impression
 hag  gone  round  that  even  the  Mem-
 bers  of  the  UPSC  can  be  approached
 through  their  friends  or  somebody.  It
 may  be  wrong,  but  I  am  speaking  for
 the  body  of  the  people  who  go  for
 examinations  before  the  UPSC  when
 I  say  that  this  impression  has  gone
 round  in  the  country.

 I  would  request  the  Home  Minister,
 who  is  sitting  here,  that  something
 should  be  done  to  allay  the  suspicion
 of  the  examinees  in  this  matter  and  to
 uphold  the  integrity  of  the  Members
 of  the  UPSC,  and  to  show  to  the
 world  that  the  Members  of  the  UPSC,
 ike  Caesar’s  wife,  are  above  any
 kind  of  suspicion.  Our  Prime  Minis-
 ter  has  said  tha:  one  should  not  only
 be  just,  but  one  should  also  have
 the  reputation  of  being  just  Some
 how  the  impression  has  gone  round
 that  they  are  amenable  to  letters  of
 recommendation  and  things  of  hat
 kind.  This  should  be  done  away
 with.

 There  comes  the  root  of  the  whole
 trouble,  namely,  the  personality
 test.  This  personality  test  is  a  dole
 and  the  examiner  is  empowered  to
 give  as  much  of  that  dole  as  possible.
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 When  you  are  sitting  to  exam'‘ne  the
 students  in  the  personality  test,  you
 are  like  the  Mughal  Emperors  of  old.
 A  man  comes  to  you  and  says,  “I  am
 a  beggar”.  At  once  you  say,  “All
 right;  I  give  you  00  acres  of  land.”
 A  ‘man  comes  and  says  that  he  is
 a  poor  man.  You  say,  “I  will  give
 you  20  diamonds”.  I  would  say  that
 this  personality  test  should  be  so  de-
 vised  that  it  is  fool-proof.  It  is  there
 in  Yugoslavia,  Switzerland  and  other
 countries  of  the  world.  It  should  be
 put  on  such  a  sure  and  fool-proof  and
 unexceptionable  footing  that  the  ele
 ment  of  personal  preference,  the  ele-
 ment  of  undue  influence,  legitimate
 or  illegitimate,  exercised  or  not
 exerc:sed,  is  reduced  to  a  minimum.

 ‘I  know  we  are  human  beings  and  we
 have  our  defects.  Our  Members  of
 the  UPSC  are  also  human  beings;  they
 are  not  angels.  But  wisdcm  lies  in
 this  that  we  must  devise  such  tests
 as  would  test  all  kinds  of  abilities—
 general  knowledge,  physical  fitness.
 mora]  fitness  and  all  these  things.

 Shri  Kashi  Ram  Gupta
 What  about  height?

 (Alwar):

 Shri  D.  C.  Sharma:  If  it  comes  to
 height,  I  may  suffer  in  comparison,
 but  you  also  suffer  from  excessive
 weight.

 I  would  submit,  Sir,  very  respect-
 fully  that  this  personality  tests  should
 be  an  all-embracing  and  comprehen-
 sive  test.  It  should  be  such  as_  to
 make  students  conscious  not  only  of
 their  deficiencies,  but  also  of  their
 good  points  and  their  endowments
 in  particular  fields.

 Another  thing  I  want  to  say  is,
 there  are  some  friends  who  say  that
 So  Many  things  are  not  under  the
 purview  of  the  UPSC  and  they  should
 be  given  more  work.  I  do  not  mind
 if  they  are  given  more  work.  But  as
 things  are  constituted  at  present,
 there  are  certain  things  which  should
 be  taken  away  from  the  purview  of
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 the  UPSC.  For  instance,  in  page  2,
 para  7  of  this  report,  it  is  said:

 “The  Commission  held  9  exami-
 nations  for  recruitment  to  impor-
 tant  organised  civil  services  and
 posts.  In  addition,  the  Commis-
 sion  conducted  9  written  examina-
 tions  for  recruitment  to  some  of
 the  Defence  Services.  They  also
 conducted  37  tests-in  typewriting|
 shorthand  for  Assistants'Clerks
 Stenographers  employed  under
 Government.”

 This  kind  of  work  can  be  done  by
 some  kind  of  a  junior  Public  Service
 Commission.  The  Union  Public  Ser-
 vice  Commission  should  only  be  en-
 trusted  w-th  that  kind  of  work  which
 is  of  an  all-India  nature,  which  has
 got  to  do  something  with  our  all-
 India  services,  which  is  of  a  nation-
 building  type.  Instead  of  that,  un-
 fortunaiely,  I  find  that  the  Union
 Public  Service  Commission  has  to
 conduct  so  Many  examinations  at  so
 many  levels.  It  is  not  conducive  to
 its  efficiency  and  it  is  not  proper  for
 those  persons  who  go  up  there.  I
 therefore  think  that  there  should  be
 a  junior  organisation  to  conduct  these
 examinations  and  the  UPSC  should
 be  given  only  those  things  which  are
 really  of  an  all-India  nature  and
 which  are  really  of  a  very  very  high
 kind  of  administrative  character.  I
 find  that  the  UPSC  conducts  about
 6  examinations  for  the  Indian  Ad-
 min'strative  Service,  some  examina-
 tion  for  the  Indian  Administrative
 Probationers’  Service,  examination  for
 Ad  hoc  posts  and  many  _  others.
 There  is  a  whole  list  given.  I  think,
 as  it  is  done  in  some  States  where
 there  is  a  big  Public  Service  Com-
 mission  and  a  junior  Public  Service
 Commission,  in  the  all-India  set-up
 also  we  should  have  a  junior.  or-
 genisation  of  that  kind  so  that  almost
 all  work  is  not  thrust  upon  the
 shoulders  of  the  .members  of  the
 Union  Public  Service  Commission.

 The  other  thing  to  which  I  want
 to  refer  is  this,  (of  course,  it  is  a
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 statutory  body  and  I  have  no  reason.
 to  question  its  composition  or  to  call
 into  question  the  credentials  of  any-
 body).  But  I  would  like  +o  ask  the
 hon.  Minister  how  these  members  of
 the  UPSC  are  recruited.  Somebody
 said  that  there  is  a  book  with  the
 title  “Examiners  Exam'ned”.  I  want
 to  know  how  these  members  of  the
 Commission  who  are  respcnsibie  for
 the  administrative  health  of  our  na-
 nation  and  who  are  responsibie  for
 selecting  people  for  the  imp!ementa-
 tion  of  our  policies  both  national  and
 international,  are  selected.  How  are
 these  members  recruited?  Who  re
 commends  them?  Who  makes  the  re-
 commendations?  How  are  they  sel-
 ected?  Is  there  any  unwritten  rule
 that  anybody  who  is  of  a  very  very
 mature  age  should  only  become  a
 member  of  the  UPSC?  My  =  great
 friend,  the  late  Shri  Feroze  Gandhi
 used  to  say  that  so  far  as  the  Indian
 Cabinet  was  concerned  he  was_  not
 qualified  for  it  because  he  had  not
 yet  attained  the  age  of  70.  Once  he
 made  that  statement.  I  want  to  ask
 the  hon.  Minister,  what  is  the  age
 limit  for  becoming  a  member—of
 course,  I  know  the  retirement  age.
 How  are  they  selected?  Why  is  it
 that  a  person  who  has  failed  in  one
 department  becomes  a  member  of  the
 UPSC?  While  you  are  conducting
 these  exam‘nations  in  a  proper  and
 scientific  manner,  you  should  also
 see  to  it  that  a  man  who  proved  to
 be  inconvenvient  in  a  ministry  or  a
 man  who  proved  to  be  troublesome
 in  a  State  or  a  man  who  did  not  pull
 his  weight  somewhere  is  not  shifted
 on  to  the  UPSC.  The  UPSC  should
 not  be  made  a  dumping  ground  for
 such  persons.  I  hope,  Sir,  you  will.
 kindly  look  into  it  and  oblige.

 My  third  point  is,  the  report  of
 the  UPSC  reveals  a  very  sorry  state
 of  affairs  in  this  respect,  that  while
 we  have  thousands  of  persons  who
 want  to  go  into  the  Indian  Foreign
 Service,  the  Indian  Police  Service
 and  the  Indian  Administrative  Ser
 vice,  there  are  certain  services  for
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 which  you  cannot  find  suitable  candi-
 dates.  I  want  to  ask,  what  is  being
 done  in  this  respect?  Is  this  report
 circulated  to  the  universities  and  the
 States.  Docs  the  Home  Ministry  take
 any  note  of  these  deficiencies?  For
 instance,  there  is  nobody  for  the  post
 of  Deputy  Director,  Designs,  for  the
 post  of  Deputy  Director,  Central  Sta-
 tical  Organisation,  for  the  post  of  Pro-
 fessor  in  coal  mining  and  53  on.  Ap-
 pendix  IX  is  a  very  depressing  ap-
 pendix  for  me  because  it  shows  how
 our  education  is  proceeding  in  a  lop-
 sided  manner  and  how  we  are_  not
 providing  the  essential  manpower  in
 some  of  the  essential  services.  For
 instance,  I  do  not  know  why  it  should
 not  be  possible  to  find  an  Instructor
 in  Art  Direction  for  the  Film  Insti-
 tute  of  India.  J]  think  the  Home
 Ministry  should  call  a  meeting  of  the
 members  of  the  Public  Service  Com-
 mission  and  the  Ministry  of  Education
 and  ask  them  to  make  good  _  these
 deficiencies  in  personnel  which  are
 listed  in  this  appendix.

 Another  thing  is,  as  I  said,  the
 UPSC  is  not  only  an  examining
 body  but  it  is  also  a  judicial  body
 and  also  judicious  body.  Persons  who
 have  been  demoted.  persons
 whose  claims  have  ben  _  ignored,
 persons  who  have  been  suspended
 and  persons  who  have  some
 grievance  of  any  kind  against  any
 ‘official  or  any  Ministry  can  go  to  the
 UPSC  for  the  redress  of  the  wrongs
 Acne  to  them.  I  think  in  one  appendix
 we  are  told  how  many  ef  these  cases
 ‘come  to  the  notice  of  the  UPSC.
 May  I  submit,  Sir,  very  respectfully,
 that  this  is  a  very  useful  service
 which  the  UPSC  performs.  I  think  in
 some  cases  the  UPSC  acts  as  the  guar-
 ‘dian  of  some  of  those  persons  who
 have  not  been  given  proper  treatment
 in  the  ministries.  I  would  suggest
 that  this  function  of  the  UPSC  should
 be  augmented  and  the  UPSC_  should
 be  in  a  position  not  to  delay  the  mat-
 ter  so  much.  Our  democratic
 -Machinery  by  its  very  nature  is  very
 slow.  But  slowness  in  the  case  of
 those  persons  who  have  been  hit  hard
 $n  som:  way  or  the  other  is  equal  to
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 mental  suffering—I  do  not  want  to
 use  a  harsh  word  like  “torture”—and
 therefcre  the  process  of  expediting
 such  cases  should  be  accelerated  80
 that  the  persons  who  have  been  hit
 hard  in  some  way  or  the  other  will
 be  able  to  find  redress  as  early  as
 possible.

 "With  these  words,  Sir,  I  support
 mainly  and  by  large  the  work  that
 has  been  done  by  the  UPSC.

 श्री  काशीराम  गुप्त  :  उपाध्यक्ष  महोदय,
 संघ  लोक  सेवा  आयोग  के  ऊपर  जो  चर्चा  हो
 रही  है  उस  को  हमें  राजनीतिक  दृष्टि  से  नहीं
 देखना  चाहिए  i  यह  हमारे  देश  का  सर्वोपरि
 आयोग  है  कौर  इस  के  सम्बन्ध  में  जो  भी  चर्चा

 हो  वह  इस  प्रकार  से  होनी  चाहिए  कि  जिससे

 यह  महसूस  हो  कि  हम  उस  में  सहयोग  देने
 जा  रहे  हैं  न  कि,  ऐसी  चर्चा  करने  जा  रहेगें
 जिससे  ि  वातावरण  .क्षुन्घ  हो  ।

 सब  से  पहले  मैं  यहँ  निवेदन  करना  चाहूंगा
 कि  यह  जो  रिपोर्ट  राष्ट्रपति  महोदय  के  सामने
 पेश  हुई  है,  इस  का  जो  तौर  तरीका  शौर
 कलेवर  है  वह  बदलना  चाहिए,  क्‍योंकि  हो
 सकता  है  कि  राष्ट्रपति  महोदय  के  सामने

 यहं  रिपोर्ट  उपयुक्त  जचे,  किन्तु  इस  सदन  के
 सामने  यह  रिपोर्ट  बहुत  ही  नाकाफो  है  ।  जो
 जानकारी  प्राप्त  होनी  चाहिए  वह  इस  से  नहीं
 मिलती  है।  इसलिए  मैं  माननीय  मंत्री  महोदय
 का  ध्यान  इस  ओर  दिलाना  चाहता  हूं  कि
 भविष्य  में  वह  इस  बात  को  देखें  कि  वह
 रिपोर्ट  जो  सदन  के  सामने  राव,  उस  में  वह
 तथ्य  होने  चाहिए  जिन  पर  कि  सदन  में

 विस्तृत  चर्चा  हो  सकती  हो  t

 मैं  यह  भी  निवेदन  करूं  इस  संघ  लोक  सेवा
 आयोग  के  बारे  में  कि  जब  इस  सदन  के
 माननीय  सदस्य  उस के  बारे  में  भ्र पना  दृष्टिकोण
 रखें  तो  उन्हें  यह  न  भूलना  चाहिए  कि  मानव
 कमजोरी  सब  जगहपर  है,  और  इसलिए

 हम  को  पहले  अपनी  कमजोरी की  तरफ  ध्यान
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 क्र  लेना  चाहिए  दुर्भाग्य  से  हमारे  देश  का
 वातावरण  बहुत  ही  उल्टा  है  इस  देश  में
 सिफारिश  करना,  दबाव  डालना,  दौड़  घूप
 करना  जीवन  का  एक  अंग  बन  गया  है,  और
 ऐसी  दशा  में  हमारे  इस  संघ  लोक  सेवा  आयोग
 पर  कितना  दबाव  पड़ता  होगा  लोगों  का,
 इस  का  भी  हमें  ध्यान  रखना  चाहिए  t  इस
 माननीय  सदन  के  सदस्य  किस  प्रकार  से  पीड़ित
 होते  हैं  उन  दबावों  से  यह  उन  से  छिपा  नहीं
 है  ।  लोग  उन  के  पास  आ  कर  दबाव  देते  हैं
 कि  हमारी  सिफारिश  कर  दो,  हमारा  तबादला
 करवा  दो  आदि  आदि  ।  और  आम  तौर  से

 सत्तारूढ़  दल  के  लोगों  के  लिए  तो  यह  मान  लिया
 गया  है  कि  उनका  तो  यह  काम  है  यह  तो
 ये  मानते  हैं  जो  ईमानदारी  से  बात  करते  हैं,
 और  बाकियों  का  तो  कहना  ही  क्‍या  है  ।
 इसलिए  ऐसी  परिस्थिति  में  आयोग  की
 कमजोरियों  को  आंकना  वाजिब  नहीं  1

 -आयोग  में  यदि  कुछ  कमजोर  रियो  होंगी  तो  उन  में
 हमारी  कमजोरियों  का  प्रा बिम्ब  अवश्य
 होगा  इस  में  कोई  शक  नहीं  है  ।

 इस  के  अतिरिक्त  मैं  यह  निवेदन  करूं  कि
 आयोग  का  काम  बहुत  घूरा  होता  है  ।  आयोग
 कुछ  परम्पराओं  को  ले  कर  लोगों  का  चयन
 कर  लेता  है,  लेकिन  उसके  बाद  जो  उन  का
 प्रशिक्षण  होता  है  और  उस  के  बाद  जो  लोग
 नौकरी  में  रहते  हैं  उन  के  ऊपर  आयोग  का
 कोई  सीघा  नियंत्रण  नहीं  है  ।  और  उसका
 नतीजा  यह  होता  है  कि  आयोग  अच्छे  से  अच्छे
 लोगों  को  चुनता  है,  लेकिन  जब  वे  बाद  में
 जीवन  में  प्रवेश  करते  हैं  तो  भ्रष्ट  हो  जाते  हैं  ।
 तो  उन  के  ऐसा  करने  के  कारणों  का  भी  हम
 को  पता  नहीं  होता  और  न  आयोग  के.  सामने
 े  कारण  आते  हैं  :  इस  का  एक  सब  से  बड़ा
 कारण  है  राजनैतिक  दबाव  ।  जो  बड़े  बड़े
 अफसर  होते  हैं  उन  के  ऊपर  सत्तारूढ़  दल
 दबाव  लाता  2,  यह  रोजाना  की  बात  हो  गयी

 है  और  इस  कारण  उन  सब  लोगों  का  आत्म  बल
 कोण  हो  गया  है  ।  यह  खराबी  किस  प्रकार
 दूर  हो  और  चयन  करते  समय  आयोग  किस
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 प्रकार  से  इन  बातों  को  देखे,  यह  गम्भीर  समस्या
 है  जो  आ्रायोग  के  सामने  होनी  चाहिए,  और  मैं
 माननीय  मंत्री  महोदय  से  कहूंगा  कि  वे  भी  इस
 बारे  में  आयोग  की  इन  समस्याओं  को  देखे  और
 यह  विचार  करें  कि  किस  प्रकार  उन  का  हल
 हो  सकता  है  |  मेरा  यह  निवेदन  है  और  यह
 सिफारिश  है  कि  प्रत्येक  पांच  बरस  के  बाद
 जो  भी  कोई  इस  प्रकार  के  आई०  ए०  एस०,
 झाई०  पी०  एस०  या  आई०  'एफ०  एस०
 के  कर्मचारी  हों  उन  सब  का  एक  प्रकार  का
 स्क्रीनिंग  होना  चाहिए,  उन  की  कुछ  जांच  हर
 पांच  बरस  के  बाद  होनी  चाहिए  ।  उस  में
 इस  प्रकार  का  परसोनेलिटी  टेस्ट  न  हो  जो  कि
 शुरू  में  होता  है,  लेकिन  कुछ  अन्य  आधारों  पर
 उनका  टेस्ट  होना  चाहिए  और  उस  में  देखना
 चाहिए  कि  वास्तव  में  इन  लोगों  में  क्या  क्या
 कमियां  आ  गयी  हैं  गौर  उन  को  किस  प्रकार
 दूर  किया  जा  सकता  है।  ज  तो  केवल  यह
 दशा  है  कि  किसी  प्रकार  से  एक  दफा  उत्तीर्ण
 हो  कर  नौकरी  में  घुस  जाओ,  उसके  बाद  चाहे
 कितना  भी  पतन  उस  आदमी  का  हो  जाये
 उस  को  कोई  देखने  वाला  नहीं  है  ।  इसलिए
 यह  बहुत  आवश्यक  है  कि  बीच  बीच  में  उन  की
 देख  रेख  हुआ  करे  n

 इसके  अतिरिक्त  मैं  यह  भी  निवेदन
 करना  चाहता  हूं  कि  वास्तव  में  जब  तक  कि
 हम  लोगों  को  यह  जानकारी  प्राप्त  न  हो  कि
 क्या  क्‍या  कठिनाइयां  आयोग  के  सामने  हैं,
 तब  तक  आयोग  के  बारे  में  केवल  चर्चा  करना
 उपयुक्त  नहीं  हो  सकता  ।  मेरा  सुझाव  है
 कि  इस  माननीय  सदन  के  सदस्यों  को  मौका
 होना  चाहिए  कि  वे  आब्जर्वर  के  रूप  में
 जा  कर  उन  कार्रवाइयों  को  देव  सकें  कि  किस
 प्रकार  आयोग  चयन  करता  है  ताकि  उनको
 यह  अनुभव  हो  कि  वास्तव  में  क्या  कठिनाइयां
 हैं  और  क्या  कमजोरियां  हैं  ।  इसमें  यर  बात
 अवश्य  हो  सकती  है  कि  लोग  इन  आ्रावजरवर्स
 के  पास  भी  इसलिए  जाएं  कि  वे  उनकी  सीमा-
 रिश  कर  दें  ।  लेकिन  इससे  भी.  यह  परीक्षण

 “हो  जाएगा  कि  वे  किस  प्रकार  से  इस  चीज  का



 §6:9  Motion  re:

 [a  काशीराम  जप्त]

 मुकाबला  करते  हैं  ।  दूसरों  की  आलोचना
 करना  बहुत  आसान  है,  किन्तु  जब  अपनी
 आलोचना  होती  है  तब  मालूम  पड़ता  है  कि
 हम  कितने  पानी  में  हैं  t

 मेरा  य  भा  निवेदन  है  कि  आयोग  के  जो
 सदस्य  हैं  उनके  प्रति  हज़ारों  जो  धारणाएं
 हैं  उनमें  धारणा  भी  है  कि  वे  पुराने  लोग
 हैं  और  आज  के  युग  की  परिवर्ततशोलता  को
 नहीं  आंकते  इत्यादि  ।  मैं  निवेदन  करना
 चाहूंगा  कि  ग्रा योग  के  सदस्यों  को  भी
 वर्ष  में  कर  से  कम  १५  दिन  गरीबों  के  पास
 जाकर  स्वयं  भी  ट्रेनिंग  लेनी  चा  ए  ।  वे
 दिल्ली  में  ही  बैठ  कर  झपने  फैसले  करते  रहते
 हैं  ग्रोवर  जो साधारण  जनता  है  उससे  व  बहुत
 दूर  हो  जाते  हैं,  इसलिए  उनका  जो  चयन
 का  तरीका  है  उसमें  दोष  शा  जाता  है  ।

 हरिजन  और  आदिवासी  तो  गरीब  हैं
 ही,  लेकिन  आम  तौर  से  यह  देखा  जाता  है  कि
 जो  अन्य  लोग  गरीब  हैं  उनको  कौर  सब  बातें
 समान  होते  हुए  भी  प्राथमिकता  नहीं  दी
 जाती  ओर  परसनैलिटी  टैस्ट  में  मेम्बर  लोग
 उनके  बारे  में  सही  राय  नहीं  बना  सकते  ।
 इसलिए  जब  तक  उनको  स्वयं  गरीबी  का
 अनुभव  नहीं  होगा  वे  गरीब  लोगों  के  बारे  में
 सही  राय  नहीं  बना  सकेंगे  ।

 इसके  अतिरिक्त  आयु  की  सीमा  का
 प्रश्न  है  ।  मान  लीजिए  कि  उन्होंने  २१  या  २३
 बर्ष  की  आयु  रखी,  तो  जो  लोग  उन  सीमा  के
 पास  तक  आ  जाते  हैं  उनको  श्र  बातों  के
 समान  होते  हुए  प्राथमिकता  देनी  चाह  ए
 जिससे  कि  उनका  मौका  समाप्त  न  हो  ।  इन
 बातों  की  तरफ  आयोग  आम  तौर  से  ध्यान
 नहीं  देता  है  कौर  नतीजा  य  होता  है  कि  बहुत
 से  लोग  कठिनाई  में  पड़  जाते  हैं  और  उनका
 जीवन  नष्ट  हो  जाता  है  ।

 इसके  अतिरिक्त  आयोग  का  एक  विभाग
 है  जिसको  रिसर्च  विभाग  क.  ते  हैं।  व६  विभाग
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 ना  के  बराबर  है  1  वह  एक  बहुत  बड़ा  विभाग
 होता  चाहिए  क्योंकि  उस  विभाग  से  बहुत
 सी  उन  बातों  का  सम्बन्ध  बनता  है  जो  चयन
 में  उपयोगी  होती  हैं।  राज  के  वैज्ञानिक
 युग  में  इस  प्रकार  का  अजेय  विभाग  होता
 बहुत  आवश्यक  है  और  व  बहुत  बड़ी  तादाद
 में  वर्ना  चाहिए  हो  सकता  है  कि  इससे
 आयोग  के  कर्मचारियों  की  संख्या  बड़े,  लेकिन
 उसका  नतीजा  बहुत  ही  लाभदायक  हो  सकता
 है  1

 बहुत  से  माननीय  सदस्यों  ने  कहा  कि
 परसनैलिटी  टैस्ट  बहुत  न  होना  चा  ए,
 अथवा  उसमें  जो  खराबियाँ  हैं  उनको  दूर  करने
 पर  ध्यान  दिया  जाना  चाहिए  v  लेकिन  मेरे
 विचार  से  अगर  यह  परसनैलिटी  टैस्ट  नहीं
 होता  तो  फिर  यह  परीक्षा  की  सारी  कारें वाई
 ही  निरर्थक  हो  जाती  है  क्‍योंकि  वहां  देखा
 जाता  है  कि  अमुक  आदमी  की  ग्रहण  शक्ति
 कितनी  है  और  उसका  उपयोग  किन  किन
 कामों  में  किया  जा  सकता  है  ।  यह  नहीं  होगा
 तो  बहुत  से  लोग  रट  कर  अच्छे  नम्बर  ला
 सकते  हैं  ।  लेकिन  देखना  यू  होता  है  कि  वे
 अच्छे  प्रशासक  बन  सकते  हैं  या  नहीं,  इसके
 लिए  परसनैलिटी  टैस्ट  आवश्यक  है  ।  किन्तु
 इसमें  बहुत  ज्यादा  नम्बरों  का दिया  जाना  और
 दबाव  पड़ना,  इन  चीजों  को  दूर  करना  सरकार
 का  गतंव्य  है।  इन  दोषों  को  दूर  करना
 हमारा  गतंव्य  है  न  कि  इस  टैस्ट  को  ही  हटाना
 इस  लिए  जो  माननीय  सदस्य  इस  टैस्ट  को
 ठाने  की  मांग  करते  हैं  व  :  उचित  नहीं  है

 इसके  अतिरिक्त  अब  मैं  रिपोर्ट  के  सम्बन्ध
 में  कुछ  बातें  क  ना  चा  ता  हूं  ।  पृष्ठ  ३  पर  इस
 वर्ष  में  एक  उत्सा  वद्धंक  बात  लिखो  है  और
 वय  कि  आदिवासी  और  :  'परिजनों  की  जो
 उपयुक्त  संख्या  है  व;  इस  में  पूरी  हो  गयी
 किन्तु  फिर  भी  मुझ  से  प  ले  माननीय  बूटा  सिड
 जी  ने  जिस  बात  की  तरफ  ध्यान  दिलाया  है
 व;  भी  बहुत  विचारणीय  है  t  उन्होंने  कहा  कि
 जो  पिछले  वर्षों  में  कमी  रही  है  उसको  पू  शा



 5621  Motion  re:

 किया  जाए  1  इस  बारे  में  विशेष  सावधानी
 से  कार्रवाई  होते  की  आवश्यकता  है

 इसके  अतिरिक्त  पृष्ठ  ५  पर  उत  लोगों
 का  जिस  है  जिन्होंने  झूठे  कागजात  पेश  फिर,
 श्री रय  भी  दिया  गया  है  कि  उत  के  frat
 क्या  कार्रवाई  की  गयी  ।  इस  से  जा  र
 होता  है  कि  सारे  देश  के  अन्दर  भीतर  भीतर
 कितना  पतन  हो  रहा  है  कि  जो  लोग  इतने
 ऊंचे  पदों  पर  आना  चाहते  हैं  उनमें  इस  प्रकार
 की  प्रवृत्ति  हो  ।  उसके  लिए  कहाकि

 इस  वर्ष  व  परीक्षा  में  नहीं  बैठ  सकता  या  पांच
 बर्ष  के  लिए  निकाल  दिया  गया,  यह  सजा
 बहुत  कमजोर  है।  ऐसे  लोगों  को  तो,  जिनका
 आ्राचरण  इतना  कमजोर  है,  मेरा  के  लिए
 रोक  दिया  जाना  चाहिए,  चचा  ;  किन्ही  भी
 परिस्थितियों  में  उन्होंने  य  गलती  की  हो  ।
 व  पर  यर  दया  दिखाना,  इन  मामलों  में,
 बरू  देश  के  लिए  बहुत  घातक  कौर  त्व निका रक
 है।  यह  दया,  घ्  वैसा  ही  दया,  धर्म  होगा
 जैसा  कि  मुझे  याद  है  दिल्ली  में  पुराने  जमाने
 में  जैनियों  के  सामने  कुछ  कसाई  लोग  कबूतर
 पकड़  लाते  थे  और  फिर  कहा  करते  थे  कि  कोई
 है  दया,  धर्म  वाला  जो  इन  को  छुड़ाये  ?  जैनी
 लोग  उन  कबूतरों  को  छुड़वा  देते  थे  और  वह
 मामला  फिर  उसी  तर  पर  जारी  र  ता  था।
 इसलिए  इस  प्रकार  की  दिया  दिखाना  देश  के
 प्रति  दो!  करना  है  और  द  नहीं  दिखानी
 बचाए  1

 इसके  अतिरिक्त  पैराग्राफ  १८  अपेंडिक्स
 १५  में  इस  तरह  के  केसेज  दिये  गये  हैं  जिनकी
 कि  नियुक्ति  के  वास्ते  कमिशन  ने  सिफारिश
 की  थी  लेकिन  जिनकी  कि  नियुक्तियां  सरकार
 ने  देर  से  की  हैं।  अब  सरकार  के  लिए  यह
 बात  बहुत  शर्म  की  है  कि  इसमें  जितने  केसेज
 दिखाये  गये  हैं  उनमें  स ेकिसी  की  भी  नियुक्ति
 ६  महीने  से  पहले  नहीं  हुई  है  ।  किसी  केस  में
 कमिशन  की  नियुक्ति  की  सिफारिश  करने  की
 तिथि  से  पूरे  एक  साल  बाद  सरकार  ने  नियुक्त
 किया  है,  किसी  में  (ज  महीने  बाद  नियुक्ति
 की  गई  है  तो  किसी  में  १०  महीने  बाद  जाकर
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 नियुक्ति  की  गई  है  ।  कमिशन  की  सिफारिश
 पर  सरकार  द्वारा  इस  तर  से  चुपचाप  बैठ
 जाना  और  उनकी  नियुक्तियों  में  इतनी  देर
 करते  के  लिए  उसमें  कोई  का  रण  भी  नहों  दिया
 य  बढ़त  दोषपूर्ण  है।  एयंडिक्स  १४  में  खाली
 डेट  रीक  ऐपार्रेंटमेंट  दे  दी  गई  है  ।  सरकार
 को  चाड़ि  कि  व  इस  बारे  में  आगे  जो  आवेदन
 भेजें  उसमें  पूरी  तफ़सील  इस  सदन  के  सामने
 आनी  चाहिए  ।  इस  रिपोर्ट  में  केवल  इस
 प्रकार  से  डेट्स  दे  देना  कि  फलां  तारीख  पर
 एक  आदमी  का  नाम  कमिशन  द्वारा
 रैकमेंड  किया  गया  और  फलां  तारीख  को
 जाकर  गवर्नमेंट  ने  उसको  नियुक्त  किया,  इस
 से  काम  नहीं  चलता  है  -  सदन  के  सामने  तफ-
 सीलवार  व  विशेष  परिस्थितियां  और  भप्रवस्थायें
 भी  आनी  चाहिये  कि  सरकार  द्वारा  अमुक  अमुक
 नियुक्तियों  में  क्‍यों  देर  हुई  है  ?  वगैर  इस
 तफसील  के  सदन  में  इस  पर  ठीक  प्रकार  से
 विचार  नहीं  किया  जा  सकता  है  |

 उपाध्यक्ष  महोदय,  पबलिक  स्कूल्स  की
 हमारे  यहां  बहुत  चर्चा  चलती  है  1  पबलिक
 स्कूल  मारे  देश  में  लाभदायक  हैं  या हानिकारक
 हैं,  यह  एक  झाम  चर्चा  का  विषय  बना  गया
 है  tv  मैं  समझता  हूं  कि  जो  परिवर्तन  देश  में  भा
 रहा  है  उस  को  देखते  हुये  इन  पबलिक  स्कूलों  को
 प्रोत्साहन  नहीं  देना  चाहिये  ।  सरकार  का
 कहना  है  कि  कम  उनको  रुपये  नहीं
 देते  लेकिन  क्या  यह  हकीकत  नहीं  है  कि  उन
 पब्लिक  स्कूलों  से  पढ़  कर  निकले  हुए  विद्यार्थियों
 को  सरकार  द्वारा  नियुक्तियों  में  प्रोत्साहन  दिया
 जाता  है  ?  पब्लिक  स्कूलों  के  छात्रों  को  नियु-
 शक्तियों  में  अरन्य  स्कूलों  के  छात्नों  की  अपेक्षा
 प्रोत्साहन  देने  की नीति  सरकार  और  आयोग
 की  नजर  जाती  है  1  आज  की  पररिरवरत्तित  दशा
 में  और  आज  के  प्रजातंत्रीय  युग  में  इन  बातों
 और  नि  त  स्वार्थों  को  समाप्त  करना  चाहिए
 शौर  इस  प्रकार  की  विचारधारा  को  त्याग
 देना  चाहिए  7  सरकार  और  कमिशन  सब  का
 इस  बारे  में  सही  दृष्टिकोण  रहना  चाहिए  कि
 बगर  इस  बात  का  ख्याल  किये  कि  श्रमुक  छात्र
 पबलिक  स्कूल  से  निकला  है  या  अन्य  किसी
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 श्राम  स्कूल  से,  नियुक्ति  की  सिफारिश  करते  साथ
 और  नियुक्ति  करते  समय  सब  को  बराबरी  के
 दर्जे  पर  देखना  चाहिए  ।

 श्रान्त  में  मैं  एक  बात  और  कहना  चाहता
 हूं  ।  माननीय  सदस्य  श्री  हरि  विष्णु  कामत
 ने  उस  की  तरफ  निर्देश  दिया  था  और  वह  यहां
 हैँ  कि  हमारी  जो  स्प्रिचुलिज्म  है,  हमारा  जो
 आत्मसम्मान  का  प्रश्न  है,  आत्मा  के  बारे  में
 विचारधारा  का  जो  तरीका  है  कि  कितना
 आ्रात्ममल  हम  भारतीयों  में  है,  इसके  बारे
 में  ध्यान  नहीं  दिया  जाता  है  और  उसके  बारे
 में  जांच  नहीं  होती  है  जिसका  कि  नतीजा
 यह  है  कि  सारी  खराबियाँ  आज  मारे  सामने

 आ  रही  हैं।  आत्मबल  न  केवल  उन  नौजवानों
 में  होना  चाहिए  जिनका  कि  चयन  होना  है
 बल्कि  आत्मबल  हर  एक  देशवासी  में  होना
 आवश्यक  है  ।  आत्मबल  सारे  देश  का  प्रश्न
 है  ।  व३  इस  माननीय  सदन  के  सदस्यों  का
 प्रश्न  है और  बड़  स्वयं  लोक  सेवा  आयोग  के
 सदस्यों  का  प्रश्न  है  1  लेकिन  देखने  में  आता
 है  कि  इस  तरफ  कोई  ध्यान  या  जांच  नहीं
 होती  है  और  इससे  बहुत  दूर  होकर  नियुक्तियां
 करते  हैं  ।  बहुतों  को  तो  शायद  सम्भवतः
 उसमें  विश्वास  भी  नहीं  होता  है।  मेरा  निवेदन
 है  कि  देश  का  आज  जो  बदला  हुआ  वातावरण
 है  उसमें  इस  ओर  विशेष  रूप  से  ध्यान  दिया
 जाय  ।  उसके  लिए  उस  प्रणाली  की  #में
 छानबीन  करनी  होगी  ।  उसके  लिए  हर  दूसरे
 या  तीसरे  वर्ष  चर्चा  होनी  चाहिए  कि  क्‍या
 विषय  उनके  सामने  हैं  और  वे  उसमें  क्‍या
 कर  रहे  हैं  अथवा  उनमें  क्या  परिवर्तन  होने
 आवश्यक  हैं  ग्रीवा  क्या  कमी  करने  की  जरूरत
 है  ?  मेरा  सुझाव  है  कि  इसके  लिए  इस  सदन
 के  सदस्य  और  अगर  राज्य  सभा  के  सदस्य  भी
 हों  तो  कोई  आपत्ति  की  बात  नहीं  है,  वे
 भ्रौबजरवर  के  तौर  पर  बैठें  और  उनके  सामने
 य  चर्चा  हो  और  उनसे  भी  इस  के  बारे  में
 रिपोर्ट  मांगी  जाय  ताकि  परस्पर  विचारों
 का  आदान  प्रदान  हो  और  देश  में.  एक  सही
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 वातावरण  स्थापित  हो  ।  ऐसा  होने  से  जो
 बहुत  सी  कठिनाइयां  अनुभव  की  जाती  हैं
 वे  भी  दूर  हो  जायेंगी  शर  अमली  तौर  से  म
 इसका  उपयोग  ठीक  तौर  पर  कर  सकेंगे  ।

 धन्यवाद  |

 Shri  Sonavane:  Mr.  Deputy-Speaker,
 Sir,  while  taking  part  in  this  debate,
 I  would  like  to  compliment  the  Gov-
 ernment  and  the  UPSC  for  _  giving
 scholarships  by  selecting  4  scholars
 belonging  to  the  Scheduled  Castes  and
 Scheduled  Tribes  for  studies  in  foreign
 countries.

 My  first  point  is  regarding  filling
 up  of  one  of  the  posts  of  members  of
 the  UPSC,  which  was  occupied  by  a
 representative  of  the  backward  classes,
 It  was  after  a  great  deal  of  agitation
 and  demand  that  the  Government  of
 India  agreed  to  the  appointment  of
 a  representative  of  the  backward
 classes  as  a  member  of  the  UPSC.  But,
 even  though  that  member,  Shri  J.
 Sivashanmugam  Pillai,  retired  on
 17th  August  96l,  that  post  has  not
 yet  been  filled  up  by  a  representative
 of  that  community.

 Dr.  L.  M.  Singhvi:  Is  membership
 of  the  UPSC  on  the  basis  of  com-
 munity?  Is  it  a  requirement  of  the
 Constitution  or  has  it  ever  been  the
 wish  of  Parliament  that  representa-
 tion  in  UPSC  should  be  on  the  basis
 of  community?

 Shri  Sonavane:  Of  course,  there  is
 no  reservation  as  such  in  the  UPSC
 for  members  belonging  to  the  back-
 ward  ciasses.  All  the  same,  why
 should  Dr.  Singhvi  be  so  _  sensitive
 when  I  say  that  out  of  the  eight  mem-
 bers  of  the  UPSC  at  least  one  should
 belong  to  the  backward  classes?  Why
 should  be  take  objection  to  that?  That
 post  having  been  occupied  by  a  mem-
 ber  of  the  backward  classes  all,  these
 years,  when  he  retires,  if  a  request
 is  made  that  the  post  should  aagin  be
 filled  by  a  member  belonging  to  the
 backward  classes,  why  should  he
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 object  to  that?  Why  is  he  jealous?
 Should  not  at  least  one  of  the  eight
 posts  be  given  to  a  representative  of
 those  people  who  have  been  sup-
 pressed,  depressed,  harassed  and  down-
 trodden  for  centuries  by  the  com-
 munity  to  which  Dr.  _  Singhvi
 belongs?  Instead  of  having  sympathy
 for  the  cause  of  this  community,  it  is
 very  painful  and,  at  the  same  time,
 surprising  that  an  hon.  Member  of
 the  eminence,  education  and  culture
 of  Dr.  Singhvi  should  have  such
 retrograde  and  regressive  attitude  and
 outlook.

 Dr.  L.  M.  Singhvi:  That  is  the  out-
 look  of  the  Government  today,  and
 that  is  the  outlook  of  the  party  to
 which  the  hon.  Member  belongs.

 Shri  Sonavane:  Our  attitude  and
 outlook  should  always  be  to  give
 encouragement  to  the  down-trodden
 people.  Therefore,  in  future  at  least,
 I  would  expect  that  kind  of  attitude
 from  the  hon.  Member.

 Coming  back  to  my  subject,  I  would
 again  ask  the  same  question.  Could
 Government  not  have  found  at  least
 one  qualified  person  to  occupy  the
 post  of  a  member  of  the  UPSC?  Over
 two  years  have  passed  but  that  post
 has  not  been  filled  up,  while  look  at
 the  other  performance.  The  post  of
 Chairman  fell  vacant  on’  the  9th
 December,  96l  and  within  two  days
 the  Chairman  was  appointed.  There
 was  a  delay  only  of  two  days.  Here,
 a  person  fortunately  or  unfortunately
 belonging  to  the  backward  commu-
 nities  retired  over  two  years  ago  and
 another  man  could  not  be  brought  in
 his  place  throughout  these  two  years
 even  with  a  sympathetic  government.
 I  appeal  to  my  hon.  friend,  Shri
 Hajarnavis,  who  is  at  the  helm  of
 affairs,  to  see  to  this  aspect  and  cor-
 rect  the  situation  as  early  as  possible.
 When  Shri  Lal  Bahadur  Shastri  was
 here,  on  some  other  occasion  previous-
 ly  I  had  made  out  this  point,  but  un-
 fortunately  that  point  remained  dor-
 mant  and  nobody  looked  to  it.  I
 again  appeal  to  the  Government  on
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 this  occasion  to  do  justice  to  this
 community.  I  do  not  say  that  the
 other  members  of  the  UPSC  do  dis-
 service  to  the  Scheduled  Castes.  I  do
 not  say  that.  They  are  eminent,  good
 and  sympathetic  people  and  at  the
 outset  J]  had  congratulated  the  Com-
 mission  on  doing  their  job.  As  would
 be  seen  from  page  3  of  the  report,
 the  Commission  has  found  improved
 performance  on  the  part  of  candidates
 belonging  to  the  Scheduled  Castes  and
 Scheduled  Tribes.  The  candidates
 were  the  same  but  I  would  say  very
 humbly  that  the  sympathetic  attitude
 on  the  part  of  these  members  was  in
 evidence  this  time.  If  it  were  in  evi-
 dence  previously  they  could  have
 seen  better  performance.

 I  would  go  to  my  next  point  and
 say  that  some  of  the  hon.  Members
 of  this  august  House,  as  was  seen  by
 Dr.  Singhvi’s  attitude,  say  that  these
 reservations  should  not  be  there  and
 that  merit  should  be  there.  Of  course,
 merit  should  be  there  but  at  the
 same  time  these  good  friends  who
 have  experience  of  the  world  and  who
 have  seen  the  ‘standard  of  society
 should  also  realise  that  these  com-
 munities  do  need  encouragement,
 sympathy  and  all  sorts  of......

 Shri  Hari  Vishnu  Kamath:  Protec-
 tion.

 Shri  Sonavane:......  training  and
 support.  These  gentlemen  who  say
 that  this  should  be  stopped  and  that
 this  should  not  be  given,  have  taken
 oath  before  you  that  they  will  abide
 by  the  Constitution  and  that  they
 will  not  do  anything  that  is  contrary
 to  the  Constitution.  The  Constitution
 provides  that  the  Scheduled  Castes
 should  get  reservation  and  encourage-
 ment.  When  the  very  friends  who
 advocate  here  contrary  to  the  Direc-
 tive  Principles......

 Dr.  L.  M.  Singhvi:  Sir,  I  rise  on  a
 point  of  order.  The  hon.  Member  has
 chosen  to  assail  what  I  and  some
 other  hon.  Members  had  occasion  to
 say  in  respect  of  the  ‘carry  forward’
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 rule  regarding  reservations.  He  says
 that  the  attitude  that  we  have  adopted
 is  contrary  to  the  oath  that  we  took
 to  abide  by  the  Constitution.  This,
 in  the  first  place,  is  highly  objection-
 able  because  the  position  I  took  was
 wholly  substantiated  by  a  judgment
 of  the  Supreme  Court.  I  said  that
 the  ‘carry  forward’  rule  has  been
 declared  to  be  and  void  by  the
 Supreme  Court  and  J]  wanted  to  have
 a  restatement  of  the  policy  of  Gov-
 ernment  in  this  respect.  There  was
 nothing  contrary  to  the  Constitution
 and  io  the  oath  that  I  and  other  hon.
 Members  had  taken  to  abide  by  the
 Constitution.  I  think,  in  all  fairness
 the  hon.  Member  should  withdraw
 these  remarks  or  you  should  expunge
 them.

 Mr.  Deputy-Speaker:  He  referred
 only  to  the  cancellation  of  reserva-
 tions.

 Dr.  L.  M.  Singhvi:  He  said  that  the
 attitude  that  I  have  taken  is  contrary
 to  the  oath  of  allegiance  to  the  Cons-
 titution.  He  said  as,much  or  some-
 thing  to  that  effect.

 Mr.  Deputy  -Speaker:  He  said  about
 the  cancellation  of  reservations.  He
 referred  only  to  that.

 Shri  Bade  (Khargone):  He  =  said
 about  the  oath  also.

 Shri  Sonavane:  Provisions  exist  in
 the  Constitution  regarding  promotion
 and  reservation  in  services,  education,
 welfare  activities  etc.  Therefore,  I  was
 mentioning  that  when  some  of  the
 hon.  Members  advocate  that  here,  they
 are  going  contrary  to  the  oath  that
 they  have  taken  to  abide  by  the  Cons-
 titution.  The  Constitution  does  lay
 down  certain  provisions  and  my  feel-
 ing  is  that  some  of  these  hon.  Mem-
 bers  should  advocate  the  cause  of  the
 backward  classes  and  should  urge
 upon  the  Government  that  these  pro-
 visions  should  be  implemented  and
 accelerated.

 Shri  Bade:  He  should  be  appointea
 on  the  Commission.
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 Shri  Sonavane:  I  will  advocate  that
 when  you  go  out.

 Shri  U.  M.  Trivedi  (Mandsaur):  He
 will  advocate  his  appointment  or
 what?

 Shri  Sonavane:  The  third  point  I
 wish  to  take  up  is  about  the  person-
 ality  test.  Some  hon.  Members  have
 said  that  it  should  be  abolished,  I  am
 not  one  of  those  who  advocate  that.
 Personality  test  after  the  written  test
 is  very  useful,  but  my  only  point
 would  be  that  it  should  not  be  emp-
 loyed  to  massacre  the  candidates  who
 are  unwanted,  not  on  _  account  of
 their  demerit  but  on  account  of  some
 extraneous  circumstances  or  condi-
 tions.  Any  prejudice  or  apathy  should
 not  form  a  part  of  those  who  take
 the  personality  test.  That  is  my
 view  and  I  feel  that  the  members  of
 the  Commission,  highly  qualified  as
 they  are,  will  take  this  point  into
 consideration.

 I  would  now  go  to  my  fourth  point
 and  refer  to  paragraph  34  on  page  7.
 It  is  regarding  the  candidates  abroad.
 While  reading  paragraph  14,  7  find
 that  the  Chairman  of  the  Commission
 goes  abroad  for  taking  interview.
 How  many  candidates  are  there  for
 the  interview?  Why  should  _  the
 candidates  not  be  asked  to  come  to
 India  for  examination  and  why  should
 the  Chairman  go  there  and  visit  not
 one  but  probably  several  countries?
 This  would  amount  to  a_  waste  of
 money.  The  countries  he  would  be
 visiting  would  not  be  one,  two  or
 three  but  as  many  countries  as  pos-
 sible.  Therefore  we  would  like  to
 know  how  many  countries  he  has
 visited,  what  is  the  expenditure  and
 probably  whether  he  finds  the  time,
 being  the  head  of  the  administrative
 wing  of  the  Commission.  Would  his
 absence  abroad  not  hamper  the  work
 here?  My  first  suggestion  would  be
 that  the  candidates  should  be  called
 here  and  if  it  is  impossible,  if  this
 work  is  at  all  to  be  undertaken,  the
 Chairman  should  delegate  this  work
 to  somebody  else  on  the  Commission.
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 I  would  conclude  by  saying  that
 the  Commission,  the  Government  and
 hon.  Members  of  this  House  should
 have  a  combined  effort  to  see  that
 these  backward  classes  receive
 encouragement,  help  and  sympathy
 so  that  they  come  up  to  the  level  of
 the  general  society  and  the  provisions
 contained  in  the  Constitution  are
 fulfilled.

 4.57  hrs.

 STATEMENT  RE:  AIR  CRASH  NEAR
 AGRA

 Mr.  Deputy-Speaker:  Before  we
 take  up  the  discussion  on  Sugar
 situation,  Shri  Raj  Bahadur  will
 make  a  statement.

 The  Minister  of  Shipping  in  the
 Ministry  og  Transport  (Shri  Raj
 Bahadur):  Mr.  Deputy-Speaker,  Sir,  I
 deeply  regret  to  announce  that  the
 IAC  Viscount  VT-DIO  which  was
 operating  the  Night  Airmail  Service
 from  Nagpur  to  Delhi  early  this
 morning  has  been  reported  to  have
 crashed  about  33  miles  from  Agra.
 The  plane  left  Nagpur  at  0230  hours
 on  llth  September  with  3  passengers
 besides  5  members  of  the  Crew.

 The  last  message  received  from  the
 air-craft  was  at  0340  hours.  The  time
 of  arrival  of  the  aircraft  at  Palam
 Airport  as  intimated  in  the  last  mes-
 Sage  was  0434  hours.

 Two  Dakotas  with  search  parties
 consisting  of  senior  officers  left  Safdar-
 jung  Airport  soon  after  they  came  to
 realise  that  the  aircraft  was  over-due.
 The  Indian  Air  Force  also  sent  a
 search  aircraft  from  Agra.  The  latest
 message  received  from  IA.F.  Agra
 States  that  the  IA.F.  search  aircraft
 has  located  a  crash  four  miles  off
 Mania  Railway  station  near  village
 Jajaoo.  The  aircraft  located  is  repor-
 ted  to  be  completely  burnt  out.  It  is
 feared  that  there  may  not  be  any  sur-
 vivers.  The  next  of  kin  are  being
 informed.
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 The  certificates  of  airworthiness  of
 the  aircraft  was  renewed  by  the  D.G.
 C.A.  on  6th  August,  963  and  was
 valid  upto  6th  August,  1964.  The
 normal  periodical  maintenance  checks
 have  been  regularly  carried  out  on  the
 aircraft.  An  IAF.  Helicopter  has
 been  rushed  to  the  site.  The  District
 Officials  from  Agra  have  also  procee-
 ded  to  the  site  with  Ambulances  and
 medical  supplies.

 The  two  Commanders  of  the  aircraft
 were  highly  experienced  pilots  and
 have  flown  more  than  12,000  hours
 each.

 A  court  of  enquiry  will  be  institu-
 ted.

 Shri  Hari  Vishnu  Kamath  (Hos-
 hangabad):  On  a  point  of  information,
 Mr,  Deputy-Speaker.  Does  the  hon.
 Minister  happen  to  have  with  him
 the  list  of  passengers  who  were  on
 board?

 Shri  Raj  Bahadur:  ]  have  got  the
 list.

 Shri  Hari  Vishnu  Kamath:  Let  us
 have  the  names.

 Shri  Raj  Bahadur:  Here  are  the
 names.

 Bombay  /Delhi  Passengers
 l.  Mr.  J.  K.  Nichwan,

 Cjo  Atma  Singh  Manoo  Nana-
 bhai  Mansion,  Sir  Pherozeshah
 Mehta  Road,  Bombay-].

 2.  Mr.  V.  J.  Shah,
 Nehru  Nagar,  Opposite  Royal
 Hotel,  First  Floor,  Juhu,  Bombay,
 56.

 3.  Mr.  K.  Dutta,
 Opposite  Koliwada  Station,  Ist
 Floor,  Sion,  Bombay-22,

 4  Mr.  J.  Singh.
 5.  Mr.  Riazuddin.

 They  were  Bombay/Delhi  Passen-
 gers.  Then  there  were  passengers
 from  Madras.
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 {Shri  Raj  Bahadur]
 Madras/Delhi  Passengers

 6.  Mr.  W.  R.  G.  Ratnam,
 Wiresless  Sales  &  Service,  Mount
 Road,  Madras,

 7.  Mr.  Hasan  Marikar,
 Clo  Dr,  (Kumari)  Hasan  Marikar,
 8|A,  Monteath  Road,  Egmore,
 Madras.

 8.  Mr.  M.  V.  Krishna  Murthy,
 Hind  Merchantiie  Corporation,
 ‘2/171,  Lloyds  Road,  Madras.

 ce  Mr.  Silva,
 ill,  Galle  Road,
 Colombo.

 10.  Dharma  Keerti,
 883,  Etulkotte,  Kotte,  Ceylon.

 Ratmalana,

 These  were  Madras|Delhi  passen-
 gers.  There  were  no  passengers  from
 Calcutta.

 Nagpur/Delhi  Passengers
 ll.  Mr.  M.  Miyamoto.
 i2.  Mr.  Y.  Nishikawa.
 3  Mr.  R.  Onoe.
 The  passengers,  No.  9  and  No.  10,

 are  Ceylonese  citizens  ang  passeng-
 ers,  No,  ll,  No.  2  and  No.  13,  are
 Japanese  nationals.
 5  hrs.

 Shri  Kamalnayan  Bajaj  (Wardha):
 What  are  the  names  of  the  crew?

 Shri  Raj  Bahadur;  I  have  got  the
 names.  Capt.  Clowsley  was  the  Com-
 mander,  the  first  pilot,  and  the  second
 pilot  was  Capt.  Badhwar.  Both  of
 them  had  flown  more  than  12,000
 hours  each.  Then,  the  Radio  Officer
 wag  Shri  Sahni;  Air  Hostess  Miss
 Scott  ang  the  Flight  Steward  Pach-
 eco.

 Shri  S.  M.  Banerjee  (Kanpur):
 The  hon.  Minister  has  stated  that  a
 departmental  enquiry  will  be  con-
 ducted...

 Shri  Raj  Bahadur:  No  departmen-
 tal  enquiry.  A  court  of  enquiry  will
 be  instituted  which  means  there  will
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 be  a  judicial  officer—a  judge  in-
 charge  of  this.

 Shri  Balkrishna  Wasnik:  (Gondia):
 May  I  submit  that  this  is  not  the
 first  time  when  the  air  crash  has
 taken  place  to  a  Plane  which  flew
 from  Nagpur?  There  have  been
 several  accidents  and  I  fear  that
 there  is  something  wrong  in  the  en-
 gineering  staff  at  Nagpur.  That  should
 be  looked  into  by  the  court  of  en-
 quiry.

 Mr.  Deputy-Speaker:  Iam  sure
 the  House  deeply  regrets  this  tragedy,
 and  the  sympathies  of  the  House
 will  be  conveyeg  to  the  members  of
 the  bereaveg  families.

 Shri  Kamalnayan  Bajaj:  Could  the
 Minister  tell  us  whether  they  sus-
 pect  that  the  weather  was  bag  or
 anything  else  was  wrong?  It  may  not
 be  a  final,  conclusive,  evidence.  But
 do  they  suspect  that  it  was  a  bad
 weather  or  anything  else  was  wrong?

 Shri  Raj  Bahadur:  The  court  of
 enquiry  will  go  into  that.  But  one
 thing  is  clear  that  the  aircraft  had
 flown  from  0230  hours  to  0340  hours,
 that  is,  it  had  already  flown  for  I
 hour  ang  0  minutes.  There  may  be
 something  wrong  that  happened
 after  that.

 Shri  Thirumala  Rao  (Kakinada):
 Could  the  hon.  Minister  kindly  tell  us
 as  to  what  type  of  message  had  been
 received  at  the  Palam  airport,  as  to
 what  sort  of  trouble  it  got,  whether
 it  was  weather  that  was  responsible...

 “Shri  Raj  Bahadur:  The  court  of
 enquiry  will  go  into  that.

 Shri  Thirumala  Rao:  Of  course,  the
 court  of  enquiry  will  80  into  that.
 But  the  public  also  wants  to  know
 whether  the  Government  is  apprised
 of  ihe  suspected  reasons  or  possible
 reasons  for  this  air  crasn.  I  want
 to  know  what  jis  the  message  that
 has  been  received  at  the  Palam  air-
 port  as  to  whether  it  lost  its  con-
 trol  or  whether  any  defect  deve-
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 loped  in  the  aircraft  or  whether  it
 was  simply  because  of  weather  and
 all  that.

 The  Deputy  Minister  in  the  Min-
 istry  of  Transport  (Shri  Mohiuddin):
 Ag  far  as  I  am  aware,  the  aircraft
 did  not  contact  Delhi  during  its  pas-
 sage.  The  last  message  was  to  Bom-
 bay  to  the  effect  that  the  aircraft
 was  leaving  the  Bombay  flight  area
 information  region,  and  that  message
 was  relayed  to  Delhi  that  it  had
 left  the  area  at  a  particular  time.
 Ag  far  as  I  am  aware,  there  was  no
 contact  with  Delhi  FIR.

 5.06  hrs.

 DISCUSSION  RE:  SUGAR
 SITUATION

 Mr.  Deputy-Speaker:  It  is  only  a
 short  discussion.  The  time  allotted  is
 2  hours.  So,  the  hon,  Members  should
 be  very  brief.  Shri  Kashi  Nath  Pande.

 Shri  K.  N.  Pande  (Hata):  Mr.
 Deputy-Speaker,  Sir......

 Shri  Ram  Sewak  Yadav  _  (Bara-
 banki):  Before  he  speaks,  I  have  to
 make  one  submission.

 माननीय  सदस्य  जिस  सिलसिले  में  स
 आरम्भ  कर  रहे  हैं,  उसी  के  बारे  में  मुझे  कुछ
 निवेदन  करना  है  1  यह  चीनी  से  सम्बन्धित
 नीति  का  प्रश्न  है।  उसके  साथ  खांडसारी,
 गुड़,  गन्ने  के  दाम  आदि  सब  चीजें  आ  जाती
 हैं  7  यह  एक  बहुत  महत्वपूर्ण  विषय  है  जिसपर
 बहुत  अधिक  लोग  बोलना  चाहते  हैं  ।  खास
 तौर  से  वें  लोग  जिन  की  कुछ  इस  विषय  पर
 नीतियां  हैं,  वे  बोलना  चाहते  हैं  -  इसलिए
 उनकी  समय  कन  से  करता  पत्थर  मिनट  मिलना
 चाहिये  ।  तभी  वे  अपनी  बात  रख  सकेंगे

 श्ष्यक्ष  महोदय  :  नहीं,  नहीं  ।

 श्री  राम  सेवक  यादव  :  दूसरा  मेरा
 निवेदन  यह  है  कि  दो  घंटे  का  जो  समय  इसके
 लिए  रखा  गया  है,  व:  बहुत  कम  है  1  उससे
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 पूरा  नहीं  पड़ेगा  ।  इस  पर, कम  से  कम  चार
 पांच  घंटे  बरस  हो  ।

 अ्रध्यक्ष  महोदय  :  देखेगा  |

 Shri  K.  N.  Pande:  I  am  very  happy
 that  although  this  subject  has  come
 up  rather  late  before  the  House  for
 discussion,  yet  it  has  come  at  last.

 श्री  राम  सेवक  यादव:  इस  में  गुड़  भी
 शामिल  हं,  खांडसारी  भी  शामिल  है  t  देसी
 भाषा  में  बोलिये  ।

 श्री  काशी  नाथ  पांडे  :  वह  आपके  जिम्मे
 कर  दिया  है  ।

 श्री  काशी  राम  गुप्त  (अलवर)  पांडे
 जी,  कभी  कभी  तो  हिन्दी  में  बोल  दिया  करो  1

 Shri  K.  N,  Pande:  This  discussion
 is  being  raised  as  a  result  of  the  state-
 ment  made  by  the  ex-Food  Minister
 on  the  floor  of  this  House  on  the  I7th
 April,  1963,  when  he  fixed  ex-factory
 price  of  sugar  with  a  view  to  control
 the  sugar  prices,  and  also  in  order  to
 check  further  rise  in  sugar  prices  and
 to  give  relief  to  the  consumers  who
 were  very  particular  and  who  had  got
 5076  apprehensions  that  as  the  pro-
 duction  of  sugar  was  going  to  be  short
 in  the  country,  the  prices  would  go
 very  high.  The  first  reason  that  the
 hon.  Minister  had  advanced  for  the
 Sugar  (Control)  Order,  under  which
 the  ex-factory  price  of  sugar  was.
 fixed  was  this.  He  said:

 “To  arrest  soaring  sugar  prices,
 the  Union  Government  today
 issued  orders  under  the  Defence
 of  India  Rules  fixing  quotas  and
 ex-factory  prices  for  the  States.”

 Then,  the  note  further  says:

 “As  announced  by  the  Food
 Minister,  Shri  S.  K.  Patil,  in  the
 Lok  Sabha,  the  Government
 intends  to  ensure  equitable  dis-
 tribution  of  sugar  among  consu-
 mers  at  a  reasonable  price  through
 regular  releases  and  market
 regulations.”
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 [K.  N.  Pande]
 This  was  the  purpose,  namely  that
 the  price  might  not  rise  further  and
 the  consumers  might  get  sugar  at  a
 reasonable  price,  keeping  in  view  the
 ex-factory  price  that  was  fixed  by
 Government  for  the  factories.  But
 what  was  the  result?

 I  am  not  a  person  who  believes  in
 destructive  criticism,  nor  do  I  believe
 in  post  mortem.  But  I  believe  that  at
 least  the  past  gives  us  an  opportunity
 to  learn  something,  and  it  helps  us  to
 gain  some  experience  from  our  mis-
 takes  committed  eariier  either
 knowingly  or  unknowingly.  I  think
 ihat  the  things  as  they  have  gone  on
 have  taught  us  some  lessons,  and  7
 hope  that  the  new  Minister  who  has
 taken  charge  of  this  office  will  surely
 keep  all  those  things  in  mind.

 My  first  point  is  that  the  Ministry
 somehow  or  other  did  not  watch  the
 trend  of  sugar  consumption  in  the
 country,  and  that  was  the  main  course
 of  the  wrong  calculation  while  asses-
 sing  the  requirements  of  the  country.
 Also,  some  burden  had  come  on  their
 shoulders  because  of  their  commit-
 ment  to  export  sugar  outside.  I  shall
 presently  give  the  figures  for  the
 last  two  or  three  years  which  will
 show  the  trend  of  consumption  in  the
 country  and  also  the  trend  of  produc-
 tion  in  the  country  and  how  things
 were  adjusted.  It  is  also  known  to
 the  House  that  when  there  is  control
 in  the  country,  the  consumption  inside
 the  country  is  restricted,  and  when
 there  is  no  control,  the  consumption
 goes  up.

 I  cannot  give  you  the  correct  figure
 about  consumption  before  1959-60.  But
 I  can  tell  you  that  in  1959-60,  when
 there  was  control,  the  consumption  in
 the  country  was  20  lakh  tons.  But
 after  the  control  was  removed,  in
 960-6l  it  went  up  to  22  lakh  tons,
 in  96i-62,  it  went  up  to  25.6  lakhs
 tons  and  in  1962-63  it  went  up  to  26-4
 tons.  This  has  been  the  position
 regarding  consumption  in  our  coun-
 try.  In  1962-63,  while  keeping  in
 view  the  fact  that  the  consumption
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 in  the  country  has  gone  up,  we  com-
 mitted  ourselves  to  export  some  of  our
 sugar,  and  that  was  a  good  idea.  That
 was  for  the  purpose  of  earning  foreign
 exchange  which  is  so  very  necessary for  the  country  at  the  moment.  But
 what  has  been  the  result  in  regard to  production?  In  1960-61.  the  total
 production  in  the  country  was  30.28
 lakh  tons;  1961-62  ‘t  was  27.3  lakh
 tons,  and  in  1962-63  it  was  2.5  lakh
 tons,  So,  wefind  that  themore  the
 consumption  in  the  country,  the  less
 is  the  production  of  sugar  in  the  coun-
 try.  These  are  the  two  paradoxical
 things  which  were  allowed  to  go  to-
 gether.  When  the  coutnry  was  short
 of  sugar,  looking  to  the  tren3  of  the
 trade,  there  was  naturally  apprehen- sion  in  the  minds  of  the  people  that
 the  prices  of  sugar  were  going  to  rise
 high,  and,  therefore,  the  hon.  Minis-
 ter  took  action  in  order  to  improve the  situation.

 In  this  connection,  I  want  to  say that  the  calculation  about  the  con-
 sumption  figure,  which  has  been
 made  by  the  Ministry  as  not  also  cor-
 rect.  For  example,  from  960-6l  to
 1961-62.  there  was  a  carry-over  of
 about  l2  lakhs  tons.  If  we  add  the
 carry-over  from  960-6l  to  the  pro-
 duction  of  1961-62,  we  fing  that  it
 comes  to  about  39  lakhs  tons.  But
 there  was  a  carry-over  to  1962-63,  of
 only  about  0.2  lakhs  tons  although
 only  a  small  quantity  of  sugar  was
 exported  from  our  country.  So,
 where  did  the  sugar  go?  Apart  from
 the  white  sugar  gur  and  khandsari
 were  also  manufactured  in  the  coun-
 try.  So,  I  would  submit  that  some
 machinery  is  required  to  assess.  the
 trend  of  consumption  in  th2  coun-
 try,  because  the  more  the  popula-
 tion  is  increasing,  the  more  the  con-
 sumption  in  the  country  will  also
 increase,  and  there  is  no  doubt  about
 it.  Moverover,  the  conditions  also
 have  changed.  Previously,  there  was
 a  time  when  if  there  was  surplus
 production,  we  were  in  a  fix  and  we
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 did  not  know  what  to  do  with  the
 surplus  production;  and  the  steps
 taken  by  the  Ministry  were  to  re-
 duce  the  cane  price  in  the  next  year
 in  order  to  force  the  cultivators  re-
 duce  the  cultivation  of  cane.  But,
 now,  things  have  changed.  Now,  the
 trend  is  that  there  is  a  stable  mar-
 ket  before  us  for  the  export  of
 sugar.  There  is  also  one  other  thing
 which  is  very  clear  before  the  coun-
 try,  namely  that  the  consumption  in-
 side  the  country  is  also  increasing
 gradually  which  is  not  less  than  24
 to  25  lakhs  tons  yearly.  The  condi-
 tion  is  such  at  the  moment  that  the
 whole  policy  of  sugar  production  has
 to  be  revised  in  the  light  of  these
 results.

 When  the  production  of  sugar  went
 down  in  1962-63,  I  raised  the  ques-
 tion  on  the  floor  of  the  House  twice,
 and  I  wanted  the  hon.  Minister  to
 raise  the  cane  price,  because  differ-
 ent  regions  had  different  problems.
 Unfortunately,  in  the  South  of  India
 and  in  Bombay,  the  conditions  are
 different.  There,  the  cultivators  al-
 ready  used  to  get  more,  in  some
 cases,  more  than  Rs.  2  per  maung  of
 cane;  and  in  Bombay  they  would  not
 get  less  than  Rs.  2  per  maund  of
 cane  at  all;  because  the  recovery  was
 high  and  so  on,  and  also  because  of
 their  own  internal  arrangement,  they
 always  used  to  get  about  four  annas
 more  over  and  above  the  price  of
 cane  fixeq  by  the  Central  Govern-
 ment.  This  extra  amount  was  given
 by  the  factories  to  the  cultivators
 because  the  State  Government  also
 came  into  the  picture.  Such  was  the
 case  in  the  south.  Because  of  the
 SISMA  formula,  there  was  some
 arrangement  between  the  factories
 ang  the  cultivators  whereby  some-
 thing  more  than  the  price  fixed  for
 the  cane  was  given  by  the  factories
 to  the  cultivators.  But  this  factor
 was  not  kept  in  mind  while  fixing
 the  cane  price  for  the  north,  when
 the  price  was  revised  from  Rs.  1.10.0
 to  Rs.  8.0.  At  that  very  time,  I
 raised  this  question.  that  your  link-
 ine  formula  concerning  recovery
 will  fail  and  you  will  not  get  the
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 desired  result  till  we  improve  the
 condition  of  cane.  At  that  time,  my
 words  went  unheeded.  What  hap-
 pened  then?  In  the  long  run,  some  of
 the  factories  in  central  UP  and  also
 west  UP  realised  that  they  could
 not  procure  cane  unless  they  in-
 creased  the  price  of  cane.  They  did
 so.  At  that  time,  Government  should
 have  come  forward  and  announced
 an  increase  in  the  cane  price,  because
 there  was  keen  competition  from  the
 khandsari  people.  What  did  the
 khandsari  people  do?  When  _  they
 found  that  there  was  a  shortage  of
 cane,  they  increased  the  price  of  cane.
 But  there  was  no  machinery  to
 check  whether  they  actually  paid  the
 amount  so  promised.  They  did  not
 pay  sO  much  which  they’  declared.
 They  declared  to  pay  Rs.  2  per
 ‘maund,  but  as  there  is  no  machinery
 to  check  their  weighment  system
 they  realised  the  extra  amount  by
 under-we:ghment.  A  machinery’  of
 the  Government  is  hardly  needed  to
 check  up  correctness  of  weighment
 of  cane  suplied  to  the  cane  crushers.

 Even  if  there  is  short  supply  of
 cane  the  factories  have  to  maintain
 their  the  steam  level.  When  the
 khandsari  people  increased  the  price,
 the  cultivators  starteq  thinking  that
 there  would  be  a  likelihood  of  the
 factories  being  compelled  to  increase
 the  price  of  cane.  Therefore,  they
 stopped  supply  of  cane  to  the  facto-
 ries.  Due  to  irregular  supply  of  cane
 the  result  was  that  the  factories  had
 to  close  down  early.  They  cannot
 afford  to  continue  getting  under-
 supply  of  cane  for  5—20  days.  The
 result  was  that  factories  hag  to  close.
 Tt  ghortened  the  period  of  employ-
 ment.  In  the  case  of  Eastern  UP
 where  the  factories  worked  for  42
 days  in  96l-62,  it  went  down  to  85
 days  in  the  season  1962-63.  Similar
 was  the  case  with  South  Bihar.  There
 the  factories  worked  only  for  43
 days.  What  would  happen  to  those
 workers  who  had  to  live  for  the
 whole  year  on  the  earning  of  one
 month  and  thirteen  days?  These
 thine,  are  so  inter-related  that  one
 cannot  be  separated  from  the  other.
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 IK.  N.  Pande]
 There  is  a  cry  in  the  north  that

 the  cane  price  shoulq  be  increased,  I
 @m  very  happy  that  recently  some
 scheme  has  been  announceg  by  the hon.  Minister.  But  I  have  my  doubt
 whether  it  is  going  to  achieve  the desired  result,  The  khandsari  people are  so  strong  that  you  cannot  regu- late  them;  you  cannot  impose  any restriction  on  them.  They  are  so
 Powerful.  They  sometimes  influence
 Policies.  At  least  in  the  case  of  the
 UP  Government,  I  can  tell  you  that
 they  are  so  influential  that  thev  are
 able  to  change  the  Policy  of  the
 Government.

 5.24  hrs.

 [Surr  Timrumata  Rao  in  the  Chair]
 I  have  an  apprehension  that  although
 this  year  the  crop  is  very  good,  un-
 less  you  are  sure  that  the  cultivators
 are  going  to  get  adequate  price  for
 their  cane,  they  will  not  supply  to
 the  factories  and  they  will  go  on
 supplying  to  the  cane  crushers  and
 to  these  khandsari  people.

 Another  thing.  Some  people  say
 that  these  cottage  industries  should
 not  be  stopped.  But  I  say  that  no-
 body  or  no  type  of  industry  can  be
 alloweq  to  survive  at  the  cost  of  the
 country.  How  far  have  these  khand-
 sari  people  co-operated  with  the
 Government?  When  they  thought
 that  there  was  a  shortage  of  white
 sugar  in  the  country,  they  led  their
 stockpile  in  their  godowns.  They  did
 not  release  the  stock  in  the  market.
 They  wanted  to  let  the  factories  close
 and  then  they  coulg  release  it,  with
 the  result  that  at  the  moment  khand-
 sari  is  selling  at  the  rate  of  Rs.  69
 per  maund.

 I  raised  this  question  in  the  month
 of  April  too.  The  Ministry  is
 talking  of  the  Tariff  Commission’s  re-
 port.  But  while  fixing  the  ex-factory
 price  of  sugar,  they  did  not  take  into
 consideration  the  cost  of  production.
 This  is  a  known  fact  that  ig  the
 periog  of  operation  is  reduced,  the
 cost  of  production  goes  up.  While
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 fixing  the  ex-factory  price  of  sugar, the  factories  were  entitled  to  be
 assured  of  their  cost  of  production. But  this  wag  totally  ignored.  After
 that,  the  Government  realised  it  and
 increased  the  price  to  some  extent,

 One  thing  is  very  important.  Out
 of  the  79  sugar  factories  which
 worked  in  1962-63,  including  Rajas-
 than  and  Madhya  Pradesh,  l:]  lie  in
 the  north  and  the  remaining  are  in
 South  and  Maharashtra.  You  may  say
 that  the  south  has  got  better  and
 more  favourable  conditions  but  are
 they  able  to  meet  the  requirement  of
 the  whole  country?  I  admit  that  in
 the  case  of  Mysore  and  Maharashtra,
 there  is  a  certain  belt  where  there  is
 higher  yield  and  higher  recovery,  but
 not  in  the  whole  of  Maharashtra  and
 South.  Cane  requires  a  certain  type  of
 climate  and  a  certain  amount  of  irri-
 gation  which  are  assured  only  in  cer-
 tain  parts  of  Maharashtra.  Therefore,
 the  recovery  and  yield  are  higher
 there.  Next  to  Maharashtra  comes
 Mysore.  But  what  is  the  difference
 between  the  north  and  the  south  so
 far  other  parts  are  concerned?  Take
 two  extreme  cases,  Punjab  and
 Kerala,  In  Kerala,  the  recovery  in
 1961-62,  was  8.62  whereas  in  the  case
 of  Maharashtra  it  was  ‘11.85,  Mysore
 10.54.  In  1962-63,  in  Maharashtra  the
 recovery  was  12.14,  in  Mysore  it  was
 i.20.  But  what  is  the  position  in
 Kerala?  Similarly,  take  the  case  of
 Punjab.  In  ‘1961-62,  the  recovery  was
 8.22,  in  1962-63,  it  was  8.97.

 Some  people  have  got  some  _  mis-
 understanding  about  the  problem.
 They  think  that  the  south  is  all  fer-
 tile  and  ail  sugar  factories  there  may
 produce  the  same  result  which  Maha-
 rashtra  and  Mysore  factories  may  pro-
 duce.  Different  regions  with  different
 climate  and  different  soil  produce  dif-
 ferent  result.  In  Andhra,  the  recovery
 in  1961-62  was  9.9  and  in  1962-63,  it
 was  10.32.  In  Madras,  it  was  9.37  in
 1961-62  and  9.62  in  1962-63.  Take
 Bihar.  In  1961-62,  it  was  9.125  now  it
 is  9.71.
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 You  cannot  claim  that  all  the  south
 has:  got  the  same  basic  climate  and
 same  facilities  that  Maharashtra  and
 Mysore  have.  Still,  in  spite  of  these
 handicaps,  Madras  was  in  a  position
 to  have  at  least  a  better  type  of  cane.

 There  is  only  one  breeding  cenire
 for  the  whole  of  the  country  for
 breeding  better  quality  of  cane.  There
 should  be  three  more  breeding  cen-
 tres  especially  in  North  ie.  one  in
 Punjab,  the  other  in  central  U.P.  and
 the  third  one  at  border  of  U.P.  and
 Bihar.

 Mr.  Chairman:  The  hon.  Member
 has  taken  a  lot  of  time.

 Shri  K.  N.  Pande:  I  may  be  given
 five  to  ten  minutes  more,  because  I
 have  to  initiate  the  discussion.

 Mr.  Chairman:  I  was  informed  thay
 the  tota]  time  allotted  was  only  two
 hours,  and  as  the  number  of  sneakers
 seems  to  be  very  large,  a  voluntary
 cut  has  to  be  imposed.

 Shri  Sham  Lal  Sarag  (Jammu  and
 Kashmir):  Half  an  hour  should  be
 given  to  him.

 Mr.  Chairman:  He  has_  already
 taken  20  minutes,  I  would  like  him
 to  conclude  within  five  ‘ninutes.

 Shri  Kamalnayan  Bajaj  (Wardha):
 Cane  is  such  a  sweet  thing  that  we
 can  incerase  some  time.

 Mr,  Chairman;  That  can  be  done
 at  the  most  by  another  half  an  hour,
 not  more.

 Shri  D.  0.  Puri  (Kaithal);  The  time
 should  be  extended  beyond  2  hours.

 Shri  Bishwanath  Roy  (Deoria):  The
 House  may  sit  up  to  6  O’  Clock.

 Shri  Kapur  Singh  (Ludhiana):  We
 are  anxious  to  hear  his  exposition.
 Pease  give  him  some  time.

 Shri  Bishwanath  Roy:  I  propose  a
 motion  that  today  the  House  may  sit
 till  6  O’  Clock.
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 Mr.  Chairman:  This  is  a  qi2stion
 that  has  been  discussed  >ften  on  the
 floor  of  the  House  as  maximum.  After
 allotted  2  hours  as  maximum.  After
 two  hours,  I  will  take  the  sense  of
 the  House  if  I  am  here.  He  may  take
 five  minutes  more.

 Shri  K.  N.  Pande:  The  time  taken
 in  this  discussion  should  not  be  in-
 cluded  in  the  time  allotted  to  me.

 Shri  Sham  Lal  Saraf:  He  cores
 from  a  State  where  sugarcane  grcws.
 I  am  very  attentively  hearing  what
 he  says.  A  number  of  things  are
 coming  out.  Let  it  be  discussed
 thoroughly  so  that  we  know  the  poiicy
 of  the  Government.  He  should  be
 allowed  more  time.

 Mr.  Chairman:  I  am  bearing  all
 that  in  mind,  but  there  are  people
 who  are  interested  in  sugar  from  al-
 most  every  State,  who  want  to  have
 their  say.  I  cannot  cut  their  time  too
 much.

 Shri  K.  N.  Pande;  The  one  breed-
 ing  centre  at  Coimbatore  is  not  able
 to  cater  to  the  needs  of  the  entire
 counry.  There  should  be  at  least.
 three,  one  in  Punjab,  one  in  West
 U.P.  and  one  in  Bihar,  because  one
 type  of  cane  which  is  suited  to  a  cer-
 tain  region  of  Bihar,  /’or  instance,
 may  not  be  suited  to  another  region
 of  the  same  State  because  of  climat2
 and  soil  conditions.

 Shri  Kamalnayan  Bajaj:  One  for
 Maharashtra  also.

 Shri  K.  N.  Pande:  Maharashtra  is
 fortunate  because  of  moderate  climate
 like  Mysore.  I  do  not  grudge  that.

 As  I  said,  there  should  be  three
 more  breeding  centres,  so  that  better
 varieties  may  be  created  taking  into
 considerat‘on  the  soil  and  climatic
 conditions,

 As  I  said,  when  there  was  shortage
 of  sugar,  a  trick  was  played  by  the
 Khandsari  people,  but  the  basic  rzis-
 take  committed  by  the  Central  Gov-
 ernment  was  that  while  they  con-
 trolled  sugar,  they  did  not  see  to
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 equitable  distribution  of  sugar  in  the
 country,  but  left  it  tc  the  States.  We
 know  how  the  Supply  Department
 works  in  the  States  The  stocks  piled
 up  with  the  trade,  and  the  inspectors
 worked  in  collusion  with  the  trade
 openly.  They  did  not  disclose  the
 actual  quantity  of  sugar  lying  with
 the  traders.  They  had  to  satisfy  the
 inspectors  and  they  wanted  to  have
 some  scope  to  earn  Detter  profit  so
 that  that  margin  might  be  adjusted.

 My  first  suggestion  is  about  more
 breeding  stations.  Secondly,  develop-
 ment  of  cane  should  be  intensified
 with  the  close  cooperation  of  the  fac-
 tories.  Thirdly,  a  suitable  policy  of
 continued  incentives  to  the  growers
 and  millers  is  essential  to  stabilise
 output  without  undue  fluctuation  in
 employment  and  production.  No  curb
 in  output  appears  to  be  necessary  in
 view  of  the  availability  of  suitable  ex-
 port  markets.

 Then,  there  should  be  appropriate
 appreciation  of  the  optimum  capacity
 of  the  mills  without  being  led  away
 by  the  fashionable  propaganda  about
 uneconomic  units,  because  actually
 there  is  no  economic  or  uneconomic
 unit.  It  is  an  adequate  supply  of  cane
 and  better  quality  of  cane  which  are
 necessary  to  make  them  all  economic.

 There  should  be  a  vigilance  group
 to  watch  the  efficency  of  the  mills,
 and  if  there  is  sufficient  evidence  of
 mismanagement,  there  should’  be
 boldness  on  the  part  of  Government
 to  take  them  and  run  them.

 There  should  be  a  uniform  policy
 of  distribution  in  all  the  States,  pre-
 ferably  under  the  aegis  of  the  Gov-
 ernment  of  India.

 There  should  be  removal  of  power
 crushers  from  the  reserved  areas  of
 the  factories  as  early  and  as  effec-
 tively  as  possible.

 A  development  fund  should  be
 constituted  early  to  provide  irriga-
 tional  and  other  facilities  for  sugar-
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 cane  crop  and  also  to  meet  other
 requirements.

 All  purchases  of  cane,  including
 those  for  khandsari  manufacture,
 should  be  routed  through  cane  socie-
 ties.

 As  I  have  stated  at  the  outset,  it  is
 not  my  intention  to  criticise  the  Gov-
 ernment.  My  purpose  was  only  to
 make  some  concrete’  suggestions  so
 that  the  Ministry  would  be  able  to
 improve  the  conditions  taking  into
 consideration  all  these  things.
 5.37  hrs.

 (Mr.  SPEAKER  in  the  Chair]

 Mr.  Speaker:  Has  he  finished?

 Shri  K.  N.  Pande:  If  I  am  allowed
 two  or  three  minutes,  I  can  give  some
 more  points.

 Mr,  Speaker:  No.

 श्री  विभूति  सीध  (मोतिहारी)  :  भ्रध्यक्ष
 महोदय,  हम  लोगों  ने  यह  मोशन  दिया  है  ny
 नाम  बुलाते  समय  कृपया  इस  बात  का  ध्यान
 रक्खा  जाय  कि  मेरा  नाम  भी  मोशन  देने
 वालों  में  हे  V

 भ्रध्यक्ष  महोदय  :  ठीक  है,  मोशन  का
 नोटिस  देने  वालों  में  जहां  उन  का  नाम  है  व  7
 और  भी  कई  लोगों  के  उस  में  नाम  दिये  हुए
 हैं  -  लेकिन  नोटिस  देने  से सब  को  कोई  बोलने
 का  क  थोड़े  ही  मिल  जाता  है  V

 Shri  D.  D.  Puri:  On  7  April,
 1963,  the  Government  of  India  issued
 what  is  caileqd  the  Sugar  Control
 Order,  which  is  under  discussion  today.
 This  Order,  among  other  things,
 vested  power  with  the  Government
 to  fix  the  ex-factory  price  of  sugar
 and  also  to  control  its  distribution.

 On  the  same  day,  Government
 issued  a  notification  whereby  these
 powers  were  exercised  and  the  prices
 of  sugar  were  fixed.  The  first  point
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 I  wish  to  submit  is  that  the  prices  as
 incorporated  in  the  Notification  are
 not  based  on  cost  of  production.

 Clause  (6)  of  the  Notification  states:
 “Such  price  or  maximum  price

 shall  be  fixed  having  regard
 to—

 (a)  the  estimated  cost  of  pro-
 duction  of  sugar  determined  on
 the  basis  of  the  relevant  Sche-
 dule  of  Costs  given  in  the
 Report  of  the  Tariff  Commission
 (1959)  on  the  cost  structure  of
 sugar  and  fair  price  payable  to
 the  sugar  industry,  subject  to
 the  adjustment  of  such  rise  in
 cost  subsequent  to  the  Tariff
 Commission  enquiry  given  in
 959  as  in  the  opinion  of  the
 Central  Government  cannot  be
 absorbed  by  the  margin  for
 contingency  included  in  the  re-
 levant  schedule  and  the  conse-
 quent  rise  in  return;”

 The  cost  of  production  in  the  sugar
 industry  is  not  as  difficult  to  estimate
 or  work  out  as  would  appear  at  first
 sight,  Forty-five  per  cent  of  the  cost
 of  sugar  consists  of  sugarcane  price
 which  is  fixed  by  Government;  35  per
 cent  is  Central  and  State  taxes.  These
 together  account  for  80  per  cent  of
 the  cost.  There  is  an  element  of  the
 wages,  salaries,  etc.  which  again  are
 fixed  as  a  result  of  a  very  through  er-
 quiry  by  the  wage  board  on  sugar  in-
 dustry.  So,  the  area  in  which  there
 could  be  difference  of  opinion  in  va-
 rious  calculations  in  respect  of  costs
 is  very  narrow.  Traiff  Commission
 costs  as  in  959  can  almost  be  arith-
 metically  worked  out  from  the  cost
 schedule  which  operates  on  variables
 of  duration  and  recovery.  The  only
 area  in  which  there  may  be  difference
 in  the  estimate  is  uptodating  of  the
 Tariff  Commission  custs  from  959  to
 date.  In  certain  cases  as  in  North
 Bihar  the  price  fired  is  Rs.  2.28  below
 the  cost  of  production  according  to
 my  calculation  while  in  certain  other
 cases  it  is;  Rs,  0  and  odd  above  the
 cost  of  production.  If  there  is  differ-
 ence  in  calculation  that  should  be  re-
 flected  more  or  less  evenly  in  uptodat-
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 ing  the  figure.  If  the  figure  I  have
 calculated  is  in  excess  of  the  Govein-
 ment  calculation  by  a  rupee  or  80  nP.
 per  manud  then  it  should  be  reflected
 more  or  less  uniformly  in  al:  prices
 that  are  fixed  in  all  the  regions  in  ihe
 country.  If  as  is  the  actual  case,  the
 price  in  certain  regions  is  Rs.  12  per
 quintal  below-  the  cost  price  and  in
 certain  others  Rs,  0  per  qu:ntal
 above  the  cost  of  production.
 it  is  obvious  that  the  prices  are  not
 fixed  according  to  the  cost  of  produc-
 tion  as  stated  in  rule  6(2)  of  the  order.

 There  is  another  factor  that  Gov-
 ernment  said  they  would  take  into
 account  while  fixing  the  prices:  the
 average  of  the  prices  at  which  sugar
 was  sold  by  the  producer  or  produ-
 cers  in  an  area  during  such  period,
 that  is  to  say,  between  ist  January
 963  and  3lst  March  1963,  which  I
 call  the  specified  period.  Jn  other
 words,  Government  said  that  the  price
 will  be  fixed  on  the  basis  of  the  cost
 of  production  and  the  actual  price
 prevailing  in  the  specified  period.
 Even  though  the  price  of  ‘ugar  was
 not  statutorily  controlled  by  the  Gov-
 ernment  during  the  specified  neriod,
 Government  were  maintaining  an  in-
 direct  control  by  regulating  the  re-
 lease  of  sugar.  When  Government
 wanted  to  lower  prices  they  released
 larger  quantities,  then  the  prices  fell.
 It  was  stated  in  this  House  on  mote
 than  a  dozen  occasions  that  in  this
 period  Government  considered  the
 prices  of  sugar  to  be  satisfactory,
 which  means  that  in  this  period  the
 prices  of  sugar  were  at  levels  where
 Government  wanted  them  to  be.  Gov-
 ernment  cannot  absolve  themselves
 of  the  responsibility,  even  during
 this  specified  period,  of  maintaining
 the  prices  at  this  level.  During  the
 specified  period,  there  was  de  facto
 contro]  over  prices  even  though  de
 jure  control  and_  statutory  prices
 had  not  been  there.  There  may  be
 certain  areas  in  which  temporary
 shortages  on  account  of  shortages  in
 transport  capacity,  etc.  might  have
 developed  and  the  price  of  sugar
 might  have  shot  up.  There  may  be
 certain  other  areas  where  due  to
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 distress  sales  or  other  circumstances,
 prices  went  down  below  uneconomic
 levels.  In  complete  disregard  of
 production  costs,  Government  have
 taken  the  average  of  these  prices
 which  has  led  to  a  situation  in  which,
 “Unto  them  that  had,  was  added
 more;  from  them  that  had  not,  was
 taken  away  the  little  that  they  had”.
 ‘They  should  not  have  enshrined  these
 inequitors  prices  in  the  control  order.

 I  submit  that  these  prices,  since
 they  are  not  based  on  the  cost  of
 production,  are  wholly  uneconomical.
 When  the  attention  of  Shri  Patil  was
 drawn  to  this  inequity,  he  said  he
 would  look  into  it  and  at  the  time  be
 made  over  his  office,  as  far  as  we
 aware,  he  was  very  closely  re-examin-
 ing  the  price  structure  as  between
 the  various  regions  of  the  country.
 I  would  beg  of  the  new  Minister  to
 continue  this  process  of  scrutiny  and
 examine  the  position  and  remove  the
 inequities.  In  the  last  analysis  the
 prices  should  be  based  on  the  cost  of
 production  alone  and  not  upon.  the
 prices  prevailing  in  any  period.

 I  now  come  to  the  statement  made
 ‘by  the  hon.  Minister  on  the  6th  in-
 stant  in  regard  to  what  he  proposes
 to  do  in  the  1963-64  season.  He  has
 announced  two  types  of  incentives  to
 the  growers.  In  areas  where  there  is
 the  problem  of  diversion  of  cane  to
 gur,  there  will  be  a  minimum  price
 of  Rs  15  per  maund,  which  in  effect
 means,  that  in  certain  cases  there
 will  be  a  rise  of  Rs.  0:25  per  maund
 over  last  year.  There  is  another  in-
 ‘centive.  As  certain  road  centres,  the
 grower  wiil  receive  Rs.  0°25  more
 per  maund  as  compared  to  what  he
 received  last  year.  On  the  other  hand,
 the  factories  are  to  get  two  types  of
 incentives.  For  earlier  production,
 when  the  recovery  is  low  at  the  be-
 ginning  of  the  crushing  season  and  it
 is  uneconomical  to  crush  cane,  an
 excise  rebate  to  the  extent  of  50  per
 cent  is  given  in  respect  of  sugar  that
 they  produce  in  excess  of  what  they
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 produced  in  the  corresponding  period
 in  96l.  This  period  is  the  month  of
 November  for  the  North.  That  is  to’
 say,  that  in  respect  of  sugar  produced
 in  November  963  in  excess  of  what
 was  produced  in  96l,  the  factories
 will  get  a  rebate  of  50  per  cent  in
 excise  duty.  Then,  for  the  overall
 production,  excluding  this  early  pro-
 duction  there  is  to  be  a  rebate  to  the
 extent  of  20  per  cent  of  excise  duty
 in  respect  of  excess  production  in  the
 whole  season  as  compared  to  96l.
 The  first  type,  of  rebate  will  soive
 the  immediate  problem  of  the  Gov-
 ernment,  namely,  of  giving  them
 some  sugar  in  November  because  the
 godowns  are  getting  empty  now.  As
 far  as  that  goes,  it  appears  to  be  satis-
 factory.

 The  real  problem  is  to  see  that  in
 1963-64  there  is  an  overall  increase
 in  production  as  compared  to  396
 when  we  produced  27  lakh  tons  of
 sugar.  We  cannot  add  to  the  cane
 area.  The  condition  of  the  crop  can-
 not  be  improved  anymore.  The  pro-
 blem  is  to  restore  the  equilibrium
 between  what  the  grower  gets  when
 he  sells  cane  to  the  factory  and  what
 the  grower  makes  when  he  converts
 his  cane  into  gur  or  khandsari.  The
 present  price  of  gur  is  Rs.  99  per
 quintal,  of  factory  sugar,  Rs.  ll4  and
 of  khandsari,  Rs.  60  whereas  the
 normal  price  of  gur  is  approximately
 half  the  price  and  that  of  khandsari
 from  Rs.  3-4  per  maund  or  to  Rs.  0—
 2  more  per  quintal  less  than  sugar
 price.  The  problem  to  which  the
 Food  Minister  should  address  him-
 self  is  this.  The  grower  has  to  get
 Rs.  1-75  per  maund  for  the  cane.  He
 will  have  to  bring  the  gur_  prices
 down  to  the  neighbourhood  of  Rs.  20
 per  maund  as  against  the  present
 price  which  is  almost  double  that
 figure.  Whatever  official  measures
 may  be  taken,  I  submit  that  this  is
 an  extremely  difficult  task  to  bring
 the  prices  down  to  that  level.  In
 order  to  make  that  task  easier,  I
 suggest  that  the  price  of  cane
 should  be  fixed  at  Rs.  2  per  maund.
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 It  should  not  be  fixed  at  Rs.  .75  but
 at  Rs,  2  per  maund  so  that  that  the
 gap  between  the  price  of  gur  and
 khandasari,  from  the  present  to  the
 desired  levels,  is  shorteneq  and  7६
 becomes  worth  the  while  of  the  cane
 grower  to  deliver  the  cane  to  the
 factory.  That  alone  will  give  us  a
 hope  of  attaning  the  target  of  pro-
 duction  of  33  lakh  tons  next  year.

 The  task  that  we  have  in  front  of  us
 is  very  stupendous,  We  have  to  in-
 crease  the  production  of  sugar  by  as
 much  as  50  per  cent  in  one  single  year.
 We  produced  a  little  more  than  21
 lakhs  tons  last  year  and  nothing  short
 of  33  lakh  to  34  #  lakh  tons
 will  be  our  requirement  in  view  of
 the  export,  the  irrevocable  export
 commitment  and  also  the  need  to
 Meet  internal  consumption.

 I  submit  that  never  before  hag  a  task
 of  this  nature,  of  this  magnitude—a  50
 per  cent  increase  in  a  single  year—
 been  undertaken  or  has  confronted  any
 Food  Minister  before,  and  nothing  but
 a  bold  and  drastic  measure  will  enable
 us  to  achieve  it.  In  my  humble  sub-
 mission,  the  most  important  step  in
 this  direction  is  to  raise  the  price  of
 cane  to  Rs.  2  per  maund.

 Mr.  Speaker:  I  have  to  put  before
 the  House  that  we  have  here  a  short
 duration  discussion,  and  the  time  fixed
 is  two  hours.  I  have  already  got  about
 25  names  with  ‘me  and  it  is  not  pos-
 sible  to  accommodate  such  a_  large
 number  of  hon.  Members.  Then  again,
 I  would,  request  hon,  Members  not  to
 take  more  than  0  minutes  each,  so
 that  as  large  a  number  as  possible  can
 be  accommodated.

 Shri  S.  M.  Banerjee  (Kanpur):  The
 time  may  be  extended.

 Mr.  Speaker:  Two  and  a  half-hours
 is  the  maximum  that  can  be  given
 ‘for  this.

 Shri  S.  M.  Banerjee:  I  submit  for
 your  consideration  that  we  wanted
 to  bring  in  this  discussion  even  during
 the  last  session.
 1169,  (Ai)  LSD—7.
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 Mr,  Speaker:  I  can  understand  that.
 Half  an  hour  is  the  maximum  exten-
 sion  that  can  be  given.  That  can  be
 done,  I  can  extend  it  by  half  an  hevr.
 Shri  Surjoo  Pandey.  0  minutes  each.

 श्री  सरज्‌  पांडेय  (रसड़ा)  :  अ्रध्यक्ष  महो-
 दय,  मैंने  प्रस्तावक  महोदय  की  बात  को  बहुत
 ध्यान  से  सुना  |  हमारे  खाद्य  मन्त्री  जी  ने  जो
 बयान  दिया  था  चीनी  के  सम्बन्ध  में,  उसे  भी
 मैंने  बहुत  गौर  से  पढ़ा  था।  मुझे  ताज्जुब  होता
 है  कि  प्रस्तावक  महोदय  तथा  स्वयं  हमारे  खाद्य

 मन्त्री  जी  ने  चीनी  के  दाम  गिराने  के  बारे  में
 जो  तक  दिये  हैं,  वे  कैसे  हैं  -  मेरी  समझ  में  तो
 वे  आते  नहीं  हैं।  ये  बिल्कुल  वही  तर्क
 हैं  जो चीनी  के  उत्पादक,  चीनी  के  मिल  मालिक
 दिया  करते  हैं।  प्रस्तावक  महोदय  ने  कहा  कि
 चीनी  की  भीतरी  खपत  को  कम  करना  चाहिए,
 इसको  रेग्युलेट  करना  चाहिये  ।  अपने  भाषण
 के  दौरान  में  दूसरी  तरह  से  उन्होंने  यर  भी
 कहा  कि  खांडसारी  उद्योग  पर  प्रतिबन्ध
 लगना  चाहिये  ताकि  वे  मिलों  के  साथ  कम्पी-
 टशन  न  कर  सकें  और  ज्यादा  गन्ना  मिलों  को
 मिल  सके  ।  यदि  आप  ऊपरी  तौर  से  इन  चीजों
 को  देखें  तो  आपको  पता  नहीं  चलेगा  ।  इस
 कण्ट्रोल  आर्डर  के  बाद  भी  चीनी  का  ल  क्या
 हो  रहा  है,  इसको  आप  देखें  ।  इकोनोमिक
 टाइम्स  ने  ६  सितम्बर  को  लिखा  था  :--

 “Despite  the  arrival  of  8  truck-
 loads  of  sugar  and  sufficient  stocks
 around  8,000  bags  in  the  local
 market,  sugar  commanded  a  pre-
 mium  of  Rs.  l  per  bag  in  private.”

 इसी  तरह  से  और  भी  रिपोर्ट  नगर  आप  देते
 तो  पता  चलेगा  कि  गुड़  खांडसारी  आदि के
 दाम  बाज़ार  में  बढ़ते  ही  जा  रहे  हैं  2  खांडसारी
 का  आलम  यह  है  कि  पिछले  साल  से  ve.  ५०
 रुपये  से  लेकर  ८०.२५  रुपये  तक  गुड़  और
 खांडसारी  के  दाम  बढ़े  हैं  v

 दरअसल  हमें  यह  देखता  होगा  कि  चीनी
 के  दाम  बढ़ते  क्‍यों  हैं  |  मैं  इस  तर्क  से  सहमत
 नहीं  हूं  कि  चीनी  के  दाम  इसलिए  बढ़ते  हैं
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 कि  इसकी  इंटरनल  खपत  बढ़ती  जा  रही  है
 शौर  इस  पर  रोक  लगनी  चाहिये  और  साथ  ही
 साथ  चीनी  कम  पैदा  हुई  है  ।  इसका  इलाज  यह्‌
 बताया  गया  है  कि  कंज्यूमजं  पर  रोक  लगाई
 जाए  या  उनको  चीनी  खाने  से  रोका  जाए  ।
 इस  सम्बन्ध  में  मेरा  कहना  यह  है  कि  आज
 भी  चीनी  हमारे  देश  में  कम  नहीं  हैं  .  जो  चीनी
 के  व्यापारी  हैं,  वे  इसमें  -यादती  करते  हैं  और
 हमारी  जो  सरकार  है  वह  उनके  इशारे  पर
 चलती  है  जो  वे  कहते  हैं,  वे  कर  देती  है  ।
 झगर  बे  कहते  हैं  कि  कण्ट्रोल  लगा  दो  तो
 कण्ट्रोल  लगा  देती  है  और  अगर  वे  कहते  हैं  कि
 डिकंट्रोल  कर  दो  तो  डिकंट्रोल  कर  देती
 है

 जो  हकीकत  है,  उसको  आपको  देखना
 होगा  ।  सच  बात  तो  यह  है  कि  चीनी  के  दाम
 बाहरी  बाजार  में  बढे  हैं,  इसलिए  हिन्दुस्तान
 के  व्यापारी  भी  उसका  फायदा  चाहते  हैं
 झांसे  में  १  जून,  १६६३  को  लिखा  था  1

 “The  distinct  firmness  of  the
 world  free  market  for  sugar  at
 present  no  doubt  privodes  an
 excellent  opportunity  for  Indian
 sugar  exports,  in  that  India  can
 sell  sugar  abroad  not  only  without
 any  subsidy  for  covering  losses
 but  with  a  handsome  profit.”

 यही  नहीं  आप  देखें  कि  किस  तरह  से
 दुनिया  के  बाजार  में  चीनी  के  बढ़ते  हुए  दामों
 ने  हमारे  देश  के  पूंजीपतियों  ने  या  जो  मिल
 मालिक  हैं  उन्होंने  फायदा  उठाने  के  लिए
 ठीक  वही  सुझाव  दिये  हैं  जो  कि  इन्होंने,  हमारे
 प्रस्तावक  महोदय  ने  दिये  हैं  7  उनका  तक  भी
 यही  है  ।  पूंजीपति  देते  हैं

 “A  proper  domestic  price  policy
 will  be  another  important  con-
 sideration.  It  has  been  obvious  for
 sometime  that  domestic  consump-
 tion  is  increasing  fast.  In  the
 circumstances  if  exports  ought  to
 be  treated  on  a  necessary  basis  of
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 priority  the  Government  must  be
 prepared  to  face  the  fact  that
 internal  prices  of  sugar  should
 not  be  deliberately  kept  at  a  level
 where  consumption  is  encouraged
 beyond  a  maximum  of  2.4  million
 tonnes.”  °

 ठीक  वही  भाषा  वे  पूंजीपति  बोलते  हैं  ।  जो
 पूंजीपति  कहते  हैं,  जो  मिल  मालिक  कहते  हैं,
 वही  प्रस्तावक  महोदय  का  भी  तक॑  है।  अगर
 एक्सपोर्ट  बढ़ाना  चाहते  हैं  तो  चीनी  के  कंज-
 म्यान  को  कम  कीजिये,  चीनी  के  दाम  बढ़ा
 दीजिये  ।  यह  उनकी  राय  है.

 श्री  काशी  नाथ  पांडे  :  यह  मैंने  नहीं  कहा  ॥

 श्री  सर  पाण्डेय  :  आपने  कहा  है  कि
 कंजम्प्शन  को  रेग्युलेट  करना  चार  ये  ।

 श्री  काशी  नाथ  पिण्ड  :  यह  नहीं  कहा
 है  कि  इंटरनल  कंजम्पशन  कम  हो

 श्री  सरजू  पांडेय  :  आपने  यट  कटा  है

 श्री  काशीनाथ  पिंड  :  आप  गलत  समझे
 हैं  मेरी  बात  को  ।

 श्री  सर  पाण्डेय  :  हमारा  कहना  य”  है
 कि  ठीक  वही  तक  राज  भी  दिये  जा  रहे  हैं
 उन्होंने  यह  कहा  कि  देश  में  कंजम्प्शन  पर  रोक
 लगाने,  चीनी  महंगी  करो  ताकि  ज्यादा  लोग
 चीनी  का  इस्तेमाल  न  कर  सकें  और  हम  को
 अधिक  चीनी  एक्सपोर्ट  के  लिए  मिल  सके
 शौर  हम  विदेशी  मुद्रा  जीत  कर  सकें  ।

 यह  क  जाता  है  कि  देश  में  चीनी  कम
 है,  इतनी  नहीं  जो  मारी  जरूरतों  को  पूरा
 कर  सके  ।  आप  चीनी  के  हिसाब  को  देखें  t
 १६६०-६१  में  चीनी  का  उत्पादन  २६.  &
 लाख  टन  हुआ  था  ।  १९६१-६२  में  २६.७
 लाख  टन  हुआ  और  अब  की  बार  १६६२-६३
 में  कथा  जाता  है  कि  साढे  २१  लाख  टन  हुआ  ।
 ग्यारह  लाख  टन  चीनी  हमारे  पास  पहले  की  है
 इस  प्रकार  से  कोई  ३३  लाख  टन  चीनी  हमारे
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 पास  हुई  ।  अगर  २६  लाख  टन  चीनी  भीतरी
 कुं जम्प नन  के  लिए  रख  ली  जाए  और
 पांच  लाख  टन  बा८र  भेजने  के  लिए  रख  ली
 जाए  तब  भी  ३१  लाख  टन  चीनी  कम  नहीं  है,
 जब  हमारी  आवश्यकतायें  से  ग्रसित  चीनी
 हमारे  पास  है  तो  यह  गई  कहां  ।  मैं  कहना
 चाहता  हूं  कि  चीनी  मिल  मालिकों  के  बारे  में
 भी  आपको  सोचना  होगा  ।  ये  क्‍या  करते  हैं,
 इसको  भी  झपको  देखना  होगा  |  इनका  कोई
 भी  हिसाब  किताब  सही  नहीं  होता  है।  इनके
 बारे  में  अगर  आप  देखें  तो  आपको  पता  चलेगा
 कि  बैलेंस  शीट  ये  गलत  बनाते  हैं  ।  किस  तरह
 से  ये  चोरी  करते  हैं  टैक्सों  की  ।  मेरे  पास  जजों
 के  रीमिक्स  हैं,  इन  में  बैलेंस  शीट्स  के  बारे  में
 १६४७-४८  के  बिहार  के  एक  जजमेंट
 में  कहा  गया  था  —

 “One  very  gross  case  may  also
 be  noticed  to  show  how  unreliable
 these  balance-sheets  are.  The
 Mills  in  their  profit  and  loss
 account  for  the  year  ended  3lst
 July,  1948,  show  Rs.  7,74,000  and
 odd  on  account  of  “loss  in  share
 dealing”,  though  the  investment
 at  cost  in  shares  fully  paid  up  is
 shown  as  Rs.  2,50,000.”

 दो  लाख  की  लागत  के  ऊपर  सात  लाख  का
 चाटा  हुआ,  यह  बैलेंस  शीट  है  ।  मिल  मालिकों  के
 ऊपर  भरोसा  करना  कतई  तौर  पर  गलत  है  t
 अगर  आप  चाहते  हैं  कि  चीनी  का  पता  लगाना
 कि  दरअसल  में  ये  बया  करते  हैं,  इसकी  आपको
 जांच  करनी  पड़ेगी  और  देखना  पड़ेगी  कि किस
 तरह  से  दरअसल  ये  आज  भी  चीनी  को  छिपाते
 हैं  । किस  तरह  से  चीनी  को  दबा  जाते  हैं  ।

 कहा  जाता  है  कि  उत्तर  प्रदेश  में  रिकवरी
 कम  होती  है  ।  भ्र भी  पिछली  बार  खाद्य  मंत्री
 जी  ने  एक  सवाल  का  जवाब  देते  हुये
 बताया  था  कि  वहां  मशीनें  खराब  हैं  जिसकी
 इन क्वारी  हो  रही  है  ।  जब  रिकवरी  के  बेसिस
 पर  दाम  निकिता  करने  की  बात  भाई  तो
 डस  वक्‍त  उस  का  विरोध  हुआ  था  और  कहा
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 गया  था  कि  रिकवरी  के  बेसिस  पर  दाम
 तय  नहीं  होने  चाहिये  ।  उस  ज़माने  में  पाटिल
 साहब  ने  मज़ाक  उड़ाया  था  और  कहा  था  कि
 कमाल  की  बात  है  कि  जो  माल  है  उस  के  भी
 दाम  दिये  जायें  और  साथ  ही  साथ  रद्दी  के  भी
 दाम  दिये  जायें  ।  लेकिन  आप  देखें  कि  जो  खोई
 निकलती  है  और  जो  शीरा  निकलता  है,
 वह  क्‍या  रही  है,  क्या  वह  बिकता  नहीं  है,
 क्या  उस  के  दाम  नहीं  मिलते  हैं,  क्या  वह
 इस्तेमाल  नहीं  होता  है  ।  जब  वह  बिकता
 है  तो  उस  को  भी  रिकवरी  में  शुमार  क्‍यों
 नहीं  किया  जाना  चाहिये  t  इस  तरह  का  तक
 दे  कर  उस  वक्‍त  गन्ने  के  किसानों  को  कम  से
 कम  पेमेंट  किया  गया  शौर  वह  बेचारा  चुप
 हो  कर  रह  गया  ।  यह  उसी  तरह  से  हुआ
 जैसे  विभूति  मिश्र  जी  ने  एक  बार  कहा  था
 यहां  पर  अंधेर  नगरी,  चौपट  राजा,  टके  सेर
 भाजी,  टके  सेर  खाजा  वाली  बात  है  ।  लकड़ी
 बिकती  है  तीन  रुपये  मन  और  कहीं  कहीं
 पर  चार  रुपये  मन  और  ऊख  के  दाम  एक
 रुपया  आठ  जाने  और  एक  रुपया  बारह  आने  ।
 यह  बात  समझ  में  नहीं  आती  है  ।  क्या  इसके
 पीछे  राज़  है,  मालूम  नहीं  ।  गलत  मशीन  के
 आधार  पर,  उनके  मैकेनिक  चिट  करते  हैं,
 झूठी  रिकवरी  की  रिपोर्ट  तैयार  करते  हैं,
 गलत  बैलेंस  शीट  तैयार  करते  हैं,  लेकिन
 देखने  वाला  कोई  नहीं  है  ।  जब  मार्किट  में
 दाम  हाई  हो  जाते  हैं  तो उसी  बेसिस  पर  दाम
 फिक्स  कर  दिये  जाते  हैं  ।

 इसलिये  मेरा  यह  कहना  है  कि  पहली
 चीज  यह  है  कि  आप  इस  बात  की  एतवारी
 करें  कि  यह  चीनी  मिल  मालिक  करते  क्या  हैं  ?
 उल्टे  माननीय  खाद्य  मंत्री  उन  चीनी  मिल
 मालिकों  को  कुछ  इन्सेन्टिव  देने  जा  रहे
 हैं,  उन  की  ड्यूटी  को  घटा  रहे  हैं  जोर  यह  भी
 कह  रहे  हैं  कि  उन  मिल  एरियाज  के  लिये
 गन्ना  'रिज वें  कर  दिया  जाये  ।  श्रगर  मेरे  पास
 टाइम  होता  तो  मैं  पढ़  कर  सुनाता,  शौर  यह
 भी  कोशिश  हो  रही  है,  मजबूर  किया  जा
 रहा  है  किसानों  को  कि  वे  मिलों  को  गन्ना
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 दें  ।  इस  से  खंड सारी  के  उत्पादन  पर  रोक
 लगती  श्र  हमारे  देश  का  गृह  उद्योग
 झरेगा  और  कोई  तरक्की  नहीं  होगी  ।  मिल
 मालिक  चीनी  बांटने  में  चोरी  करते  हैं,  हिसाब
 तेयार  करने  में  चोरी  करते  हैं,  रिकवरी
 दिखाने  में  चोरी  करते  हैं  और  साथ  ही  साथ
 किसानों  को  कम  दाम  दे  कर  लूटते  हैं ।  दस
 दस  दिन  किसान  मिलों  के  गेट  पर  गन्ना  ले  कर
 खड़ा  रहता  है,  लेकिन  उन  को  कोई  नहीं
 देखता  है  और  किसानों  को  गन्ने  में  भाग
 लगानी  पड़ती  है  ।  यह  देखने  की  चीज  है  ।
 इस  सम्बंध  में  क्या  हो  रहा  है  ?

 इसी  तरह  मैं  कहता  हूं  कि  चीनी  के
 डिस्ट्रिब्यूशन  का  तरीका  भी  गलत  है  ।  चीनी
 में  चार  चार  एजन्सियां  हैं।  सेलिंग  एजेन्ट,
 कमिशन  एजेन्ट,  होलसेलर  एजेन्ट  और  ब्रोकर।
 चार  चार  हाथों  में  चीनी  जाती  है।  अगर
 गवर्नमेंट  कहती  है  कि  ३  ०हजार  टन  चोरी  दे  दो
 तो  जो  सेलिंग  एजेन्ट  हैं,  जो  कि  मिल  मालिक
 होता  है,  वह  आधा  रिलीज  करता  है  और
 बाकी  आधा  रखे  रहता  है  ।  इस  तरह  से  चार
 चारहाथों  में  जा  कर  चीनी  बाजार  में
 पहुंचती  है  ।  इस  लिये  जांच  की  जाय  कि  किस
 तरह  से  यह  चीनी  मिल-मालिक  कम  पैदावार
 दिखलाते  हैं  श्र  उसे  छिपाते  हैं  ।

 दूसरी  चीज  यह  है  कि  सेलिंग  एजेन्ट
 की  चोरियों  को  खत्म  किया  जाना  चाहिये  ।
 सारी  बेईमानी  उसी  जगह  से  शुरु  होती  है
 कौर  छोटे  छोटे  लोग  मारे  जाते  हैं  ।  इस  को
 बिल्कुल  बन्द  कर  देना  चाहिये  |

 तीसरी  चीज  यह  है  कि  गन्ने  के  कान्त-
 कारों  को  जो  १  रुपया  ७५  न  ०  पैसे  के  हिसाब
 से  कीमत  दी  जायेगी  वह  बहुत  कम  है  ।
 वह  मुझ  को  उचित  नहीं  मालूम  देती  है  ।
 यहां  तक  कि  उत्तर  प्रदेश  गवर्नमेंट  की  और
 सारी  गवनेमेंटों  की  राय  है  कि  जो  किसान
 को  दिया  जाता  है,  और  अभी  एक  माननीय
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 सदस्य  ने  भी  यही  कहा,  १  रु०  ७५  नग
 पैसा  देना,  १२०  ५  वा०  देना,  अन्यायपूर्ण
 है।  १  रु०  ४  शाण  देता  अगर  आप
 चाहते  हैं  कि  गन्ने  की  कान्त  बढ़े  तो  गन्ने
 की  कीमत  कम  से  कम  दो  रुपये  मन  हो  जाये  ।
 हिन्दुस्तान  के  अन्दर  एक  ही  खेती  है  जिस  से
 किसान  कुछ  पैदा  करता  है  ।  अगर  २  Fo  मन
 भी  किसान  को  दिया  जाय  तो  कुल  मिला  कर
 चीनी  का  दाम  ४०  रु०  मन  से  अधिक  नहीं
 होगा  ।  उसका  प्रोडक्शन  कास्ट  इस  से  अधिक
 नहीं  बैठता  है  ।  अगर  जो  एक्साइज  ड्यूटी
 श्राप  लगा  रहे  हैं  वह  भी  पूरी  लगाई  जाय
 तो  भी  उस  का  दाम  ४०  रु०  मन  से  ज्यादा
 नहीं  होता  ।  इसलिये  मेरा  सुझाव  यह  है  कि
 अगर  गन्ने  के  काश्तकारों  को  २  र०मन  से  भी
 कम  दिया  जाता  है  तो  लाजिमी  तौर  पर
 किसान  गन्ने  की  खेती  नहीं  करेगा  ।  जिस
 तरह  से  अक्स  बढ़  रहा  है,  लगान  बढ़  रहा
 है,  उस  से  उन  का  खर्च  पूरा  नहीं  पड़ता  है।
 मिल  वालों  को  तो  आप  छट  देते  चले  जा
 रहे  हैं  परन्तु  किसानों  की  तरफ  आपका  ध्यान
 नहीं  है  हालांकि  खाद  का  दाम,  पानी  की
 कीमत,  लेबर  चार्जेज  गन्ने  में  किसानों  के  बढ़
 गये  हैं  ।  इसलिये  अगर  आप  चाहते  हैं  कि
 मुल्क  में  दरअसल  चीनी  का  दाम  घटे  और
 ज्यादा  से  ज्यादा  खपत  हो,  जैसा  कि  उन्होंने
 कहा  कि  हम  ३४  लाख  टन  पैदा  करायेंगे,
 तो  उन  को  मिल  वालों  पर  नजर  रखनी
 होगी  ।  अगर  मिल  वालों  को  सारी  छुट
 दे  दी  गई  तो  चीनी  मिलमालिक  चीनी  की
 चोरी  करेंगे,  आप  बैठे  खायेंगे,  शौर  इन्सपैक्टर ों
 को  खरीद  लेंगे,  इतना  पैसा  उनके  पास  है  ।
 आप  की  कोई  अकल  काम  नहीं  देगी  ।  आप  लाख
 भाषण  दें,  या  उत्साह  दे,  लेकिन  सारे  इन्सपैक्टर
 खरीद  लिये  जाते  हैं,  सप्लाई  आफिस  होते
 हैं,  सारी  जगहों  पर  चोरी  का  जाल  बिछा
 हुआ  है  ।  मुल्क  के  हर  दाहर  में  चीनी  मिल
 रही  थी  लेकिन  जिस  दिन  से  खाद्य  मंत्री  ने
 भाषण  किया  उसी  दिन  चीनी  मंहगी  हो  गई
 चीनी  मिलती  नहीं  है  ।  बेचारे  लोग  ताकते
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 रहते  हैं  त्योहारों  पर,  इसलिये  मेरे  इन  सुझावों
 पर  अमल  कर  के  किसानों  को  ज्यादा  सस्ती
 खाद  दें,  उन  का  सौदा  मंहगा  खरीदें  ताकि
 वहू  ज्यादा  से  ज्यादा  गन्ना  पैदा  करें।

 श्री  विभूति  सिर  :  अध्यक्ष  महोदय,
 राज  यह  सवाल  है  कि  चीनी  की  पैदावार
 क्यों  कम  होती  जा  रही  है  बड़ी  खुशी  की  बात
 है  कि  हमारे  प्रधान  मंत्री  जी  आज  मौजूद  हैं
 शौर  डा  ०  राम  सुभग  सिंह  भी  मौजूद  हैं  ।
 मैंने  एक  सुझाव  दिया  था  i  प्रधान  मंत्री  ने  उसे

 कबूल  किया  और  डाक्टर  साहब  के  जिम्मे  उस
 को  दिया  था  ।  लेकिन  मेरा  सुझाव  आगे  नहीं
 चला  ।  उसका  नतीजा  यह  हुआ  कि  आज  हमारे
 सामने  चीनी  का  संकट  है  ।  इस  संकट  को  हम
 लोग  कैसे  दूर  करें  ।  मैं  समझता  हूं  कि  जो
 भी  मिनिस्टर  हो  जाता  है,  जो  बड़े  शोहदे  पर
 चला  जाता  है  उस  के  सोचने  का  तरीका  बदल
 जाता  है  1  अगर  साधारण  मेम्बर  कोई  बात
 सोचता  है  और  उसे  सुझाता  है  तो उस  पर  गौर
 नहीं  किया  जाता  है  v  अध्यक्ष  महोदय  आप

 सन्‌  १६५२  से  यहां  के  मेम्बर  हैं,  इस  बीच  में
 कई  बार  चीनी  का  संकट  आया  और  कई  बार
 उस  का  चढ़ाव  उतार  हम  ने  देखा  ।  आखिर
 चीनी  का  संकट  आया  क्‍यों  ?  यह  संकट  इस
 लिए  आया  कि  जो  हमारा  शुगर  डायरेक्टोरेट
 है,  फूड  ऐंड  एग्रीकल्चर  मिनिस्ट्री  है  उस  के
 सामने  दूर  की  सूझ  नहीं  थी  7  आज  हमारी  हालत
 यह  है  कि  पिछले  साल  जब  चीनी  पर  १  ०परसेंट
 कटोती  लगी  और  किसानों  को  परेशानी  हुई
 तो  उस  का  नतीजा  यह  हुआ  कि  गन्ने  की  खेती
 कम  हो  गई,  और  गन्ने  की  खेती  कम  हो  जाने
 से  पिछले  साल  का  €  लाख  टन  और  इस  साल
 का  २१  लाख  टन,  कुल  ३०  लाख  टन  चीनी
 हमारे  पास  हुई,  जिसमें  से  २५.८७  लाख  टन
 हमारे  पिछले  साल  के  खाने  का  हिसाब  है  और
 हो  सकता  है  कि  इतना  ही  इस  साल  भी  हो,
 ौर  ५  लाख  टन  हमारे  एक्सपोर्ट  के  लिये  है  ।
 नतीजा  यह  है  कि  इस  साल  हमारे  पास  चीनी
 नहीं  है  ।  इस  साल  संकट  भाया  है  ।  हम  लोग
 जब  कहते  हैं  तो हमारी  बात  कोई  सुनता  नहीं
 है।न  एग्रीकल्चर  मिनिस्टर  सुनते  हैं,  फौरन
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 फूड  मिनिस्टर  सुनते  हैं  न  उन  का
 डायरेक्टोरेट  सुनता  है  1  वे  समझते  हैं  कि  वे  ही
 वाचस्पति  हैं  और  वृहस्पति  हैं,  उन्हीं  में  सारी
 अक्ल  है  Vv

 मैं  आप  को  बतलाना  चाहता  हुं  प्रधान
 मंत्री  जी  भी  यहां  बैठे  हुए  हैं,  कि  बैंक  जो  हैं
 व  शुगर  फैक्ट्री  को एक  मन  चीनी  पर  फी  सदी
 ८०  रूपया  देते  हैं  7  उस  में  ४५  फी  सदी  कीमत
 है  गन्ने  की  और  ३५  फी  सदी  जो  है  वह  है  उन
 की  मैनुफैक्चरिंग  कास्ट  ।  यह  शुगर  फैक्ट्री
 वाले  क्‍या  करते  हैं  कि  जो  ४५  फी  सदी  किसान
 का  दाम  है  वह  देते  नहीं  हैं।  कुछ  अच्छे
 अच्छे  किसानों  को  दे  देते  हैं,  लेकिन  अमूमन
 किसानों  को  दाम  नहीं  देते  और  उस  पैसे  को
 किसी  दूसरे  काम  में  खर्च  करते  हैं  ।  किसानों
 का  पैसा  बाकी  रहता  है  1

 थी  बुरा  सिह  (बरेली)  :  बता
 दीजिए  कि  एलेक्शन में  दे  देते  हैं  1

 श्री  विभूति  मिश्र:  एलेक्शन  में  नहीं  देते
 हैं,  दूसरे  बिजनेस  में  खर्च  करते  हैं  7  हम  को
 एलेक्शन  का  ज्यादा  पता  है  ।

 श्री  बजाज  सिंह  :  भ्रमर  प्रधान  मंत्री  जी
 के  सामने  श्राप  गड़बड़  बोलेंगे  तो  कसे  काम
 चलेगा  ?

 शी  विभूति  मिथ:  इस  साल  हमारे  फूड
 ऐंड  एग्रीकल्चर  मिनिस्टर  ने  स्टेटमेंट  दिया  है
 कि  ८२.७७  करोड़  स०  गन्ने  का  दाम  हुआ
 और  इस  में  से  किसानों  को  दाम  अभी  २.११
 करोड़  र०  देने  को  हैं।  इस  साल  दुनिया  के
 बाजारों  में  एक  टन  चीनी  का  दाम  है  १२००
 ०  शौर  हिन्दुस्तान  में  जो  चीनी  है  उस  की
 इस  साल  हालत  यह  है  कि  जब  चीनी  मिलती
 नहीं  है,  जब  चीनी  का  परकाल  है  तब  भी  २  करोड़
 इसे  ज्यादा  किसानों  की  कीमत  बाकी  है  ।
 मेरी  समझ  में  नहीं  आता  है  कि  किसानों  की
 कीमत  क्‍यों  बाकी  है।  हमारे  फूड  ऐंड  एग्रीकल्चर
 मिनिस्टर  साहब  ने  जो  बयान  दिया  है  वहू
 बहुत  सन्तोषप्रद  नहीं  है  ।  उन्होंने  १  द्  ७५
 न०  पै०  दिया  है  वहां  के  लिये  जहां  पर  कि
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 [श्री  विभूति  मिश्र]

 गुड़  भोर  खांडसारी  बनती  है  7  आपके  पास  इस
 का  क्‍या  अन्दाजा  है  कि  गुड़  गोर  खंडसारी
 फलानी  जगह  बनती  है,  हमारे  मोतिहारी  शहर
 के  रहने  वाले,  हनुमान  शुगर  फैक्ट्री  क ेमालिक

 हैं,  मोहन  बाबू  ने  कहा  कि  १  या  १।  लाख  मन
 गन्ना  पिछले  साल  उनके  फैक्ट्री  कामरेड  एरिया
 से  गुड़  में  चला  गया।  यह  दो  तरह  का  व्यवहार
 ठीक  नहीं  है  1

 दूसरी  बात  यह  है  कि  पिछले  साल
 श्राप  ने  कहा  कि  हम  रिकवरी  पर  दाम  ठीक

 करेंगे,  लेकिन  इस  साल  १०  ७५  न०  पै०
 रिकवरी  पर  हटा  कर  श्राप  ने  सीधे  सीधे  दाम
 रख  दिया  ।  श्राप  की  नीति  का  कोई  ठीक  नहीं
 है  a  कभी  आप  कहते  हैं  कि  रिकवरी  पर  दाम
 रखेंगे  और  कभी  कहते  हैं  तोल  पर  ।  इसलिये

 हमारी  कोई  खासी  नीति  होनी  चाहिये और
 बतलाना  चाहिये  कि  कौन  सी  नीति  सरकार
 मानती  है  |

 आगे  में  बतलाना  चाहता  हूं  कि  आप  ने

 हमारे  यहां  एक्साइज  ड्यूटी  पर  आधी  छट
 दी  है  मिल  वालों  को,  ५०  फी  सदी  ।  इस  ,में
 कहते  हैं  कि  ६  करोड़  में  ४॥  करोड़  का  घाटा

 होता  है  ।  मैं  पूछना  चाहता  हूं  कि  आप  ने

 किसानों  को  क्‍या  इन्सेन्टिव  दिया  ?  मजदूरी
 बढ़  गई,  खाद  का  दाम  बढ़  गया,  बीज  का
 दाम  बढ़  गया,  हल  का  दाम  बढ़  गया  ।  सारा
 खर्च  बढ़  गया  लेकिन  किसानों  को  तो  आप  ने

 कुछ  नहीं  दिय..  5  कि  फैक्ट्री  वालों  को  कह
 कि  आधी  एक्साइज  ड्यूटी  कर  देते  हैं  |  उत्तर

 बिहार,  पूर्वी  उत्तर  प्रदेश  और  पंजाब  में  श्राप
 ने  कहा  कि  साहब,  जो  नवम्बर  में  गन्ना  क्रश
 करेगा  उसे  छट  मिलेगी,  शौर  दिसम्बर  से  मार्च
 तक  आप  ने  उन  को  २०  फी  सदी  की  रियायत
 दी  है।  किसानों  को  आप  ने  क्या  रियायत  दी  ?

 कुछ  नहीं  दिया  |

 मैं  आप  को  बतलाना  चाहता  हूं  कि
 जो  फूड  एण्ड  एग्रीकल्चर  मिनिस्टर  होते  हैं
 वे  दुनियाभर  का  दौरा  करते  हैं  r  उन  को  पता
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 होना  चाहिये  था  कि  जब  दुनिया  में  गन्ने  की
 खेती  कम  हो  गई  थी  उस  साल  आप  ने  अपने
 यहां  जो  १०  परसेन्ट  का  कर  लगाया,  वह
 आपने  नाजायज  काम  किया  और  उस  का  नतीजा
 यह  हुआ  कि  हमारे  यहां  चीनी  बहुत  कम  हो
 गई  ,  बाहर  भेज  नहीं  पाये  ।  सन्‌  १९६१-६२
 और  १६६२-६३  में  दुनिया  में  चीनी  का
 उत्पादन  कम  हो  गया  ।  मगर  मेरे  पास  समय
 होता  तो  मैं  बतलाता।  यह  “इंडियन  शुगर”
 का  जुलाई  का  अंक  है  1

 इस  के  अलावा  एक  बात  सब  लोग  कह
 देते  हैं  कि  बिहार  में,  उत्तर  प्रदेश  में  और  पंजाब
 में  रिकवरी  बड़ी  कम  है  |  अध्यक्ष  महोदय,
 इसी  में  लिखा  है  कि  जब  शुगर  फैक्टरियां
 चली  तो  बिहार  में  सन्‌  १६४०-४१  में  ६-८६
 रिकवरी  थी  और  बम्बई  में  ६-६५  थी  1  इसी
 तरह  से  १६४१-४२  में  बिहार  में  १०-३५
 रिकवरी  थी  और  बम्बई  में  SSC  थो  t  इस
 प्रकार  हमारी  रिकवरी  सन्‌  १६४७-४८  तक
 अच्छी  रही  ।  उसके  बाद  उत्तर  प्रदेश,  बिहार
 और  पंजाब  में  रिकवरी  कम  क्‍यों  हो  गयी  इसका
 इतिहास  सुनिए  ।  तीन  आना  मन  जो  केन  सैस
 लिया  जाता  है  उत्तर  प्रदेश  में,  बिहार  में  और
 पंजाब  में,  उसको  सरकार  जनरल  फंड  में  लगा
 देती  है  और  छदाम  भी  किसान  के  गन्ने  के
 उत्पादन  को  बढ़ाने  पर  खर्च  नहीं  करती  ।
 इसके  अलावा  आज  १३  रुपया  ६  आना
 सेंट्रल  एक्साइज  हैं  1  उसमें  से  भी  को  कुछ
 नहीं  मिलता  ।  +.म  करें  तो  क्‍या  करें  ।  किसान
 गरीब  है,  उसको  वक्‍त  पर  पैसा  नहीं  मिलता  ।

 दूसरी  बात  यर  है  कि  सारे  उत्तर  भारत  में
 कहीं  भी  अच्छे  सीड  का  फार्म  नहीं  है  जैसा  कि
 कोयम्बटूर  में  है  a  श्राप  सोच  सकते  हैं  कि
 कोयम्बटूर  से  बिहार,  उत्तर  प्रदेश  और  पंजाब
 को  सीड  लाने  में  कितना  समय  लग  सकता  है
 और  कौन  जाने  बीज  श्वे  भी  या  नहीं  ।  तो
 उत्तर  प्रदेश  में,  बिहार  में  और  पंजाब  में  सरकार
 ने  गन्ने  के  विकास  के  लिये  कुछ  भी  नहीं  किया  ।
 आर  कहते  हैं  कि  हम  लोग  पिछड़े  हुए  हैं।  तो
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 बाप  के  पास  आंकड़ा  है,  जिससे  पता  चलता  है
 कि  उत्तर  भारत  दक्षिण  भारत  से  कमजोर  नहीं
 है।  लेकिन  हमको  सहूलियतें  नहीं  हैं  ग्रोवर  उनको

 सहूलियतें  हैं  ।

 जब  जुलाई  में  उनका  कारखाना  चलेगा  तो
 उसके  लिये  आपने  ५०  परसेंट  की  छूट  दी  है  |
 लेकिन  मैं  आप  को  यह  बतलाना  चा  ता  हूं
 कि  सरकार  की  यद  नीति  शुगर  के  बारे  में
 अच्छी  नीति  नहीं  है  ।

 एक  बात  मैं  कहता  हूं  कि  हमारे  फूड
 एंड  एग्रीकल्चर  मिनिस्टर  साहब  ने  क)  कि
 हम  ने  उस  बारे  में  चीफ  मिनिस्टर  से  पूछा  ।
 मैं  क  ता  हूं  कि साहब  हम  लोग  जो  इस  संसद
 के  सदस्य  हैं  क्या  हैं  ?  :म  कांग्रेस  की  तरफ
 ३७४  मेम्बर  यथा  है  जिनके  समर्थन  से  प्राइम
 मिनिस्टर  बनता  है,  आपने  हमसे  नहीं  पूछा
 और  चीफ  मिनिस्टर्स  से  पूछा  |  आखिर  :म  को
 य  क्‍यों  बिठाया  है  -  म  चुनाव  लड़  कर
 आए  हैं  1  आप  <उसे  नहीं  पूछते,  चीफ  मिनिस्टर्स
 से  पूछते  हैं  -  म  सरकार  के  बनाने  वाले  हैं  I
 आप  इसे  नहीं  पूछते  और  पूछते  हैं  उन  लोगों
 से  जिनका  इस  से  कोई  वास्ता  नहीं  है।

 मैं  कहना  चाहता  हूं  कि  श्राप  देखें  कि  शुगर
 के  मामले  में  सन्‌  १६५२-५३  से  लेकर  आज
 तक  कितने  उतार  चढ़ाव  आए  |

 अब  मैं  बतलाना  चा  ता  हूं  कि  शुगर  केन
 के  बारे  में  सरकार  को  क्‍या  करना  चाहिये  ।
 मैं  चाटता  हूं  कि इस  साल  गन्ने  का  दाम  दो
 रूपये  मन  कर  दिया  जाए  आप  कहेंगे  कि  इससे
 कनज्यूमर  को  नुकसान  होगा  ।  लेकिन  आप
 देखें  कि  र्ल्ड  मार्केट  में  १२००  रुपया  एक
 टन  चीनी  का  दाम  दे  कर  लोग  खाते  हैं  तो
 क्या  यहां  का  कंजूमर  दो  तीन  आने  ज्यादा
 नहीं  दे  सकता  |

 आपकी  नीति  में  बड़ी  गलती  है  आपने
 कहा  है  कि  १६६१-६२  को  बेस  साल  मान
 कर  जिस 5  पास  हर  लाख  टन  से  ज्यादा  चीनी
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 होगी  उसको  हम  छट  देंगे।  लेकिन  गन्ना  तो
 राज  जितना  है  उतना  ही  रहेगा  ,  व  तो  बढ़ेगा
 नहीं  ।  इसका  नतीजा  यह  होगा  कि  एक  शुगर
 फैक्ट्री  दूसरी  फैक्टरी  का  गन्ना  चुरवाएगी,
 या  लोगों  में  चोरी  की  प्रवृत्ति  होगी,  गन्ना  तो
 बढ़ेगा  नहीं  ।  गन्ना  बढ़ाने  का  समय  था  जेठ  में  ।
 मैं  पाटिल  साहब  से  बराबर  क  ता  र  कि
 इस  समय  आप  किसान  को  इंसेंटिव  दीजिए,
 लेकिन  उस  समय  किसान  को  इंसेंटिव  नहीं
 दिया  गया  |  राज  बाप  इंसेंटिव  देते  हैं  ।
 लेकिन  हर  खेतिहर  यह  जानता  है  कि  मघा  और
 पूर्वा  के  बाद  गन्ने  की  फसरल  में  पैदावार  नहीं
 बढ़ती  ।  हो  सकता  है  कि  कहीं  सूक्रोज  बढ़
 जाए।

 अब  मैं  श्राप  को  बतलाना  चाहता  हुं  कि
 जैसा  कि  पांडेय  जी  ने  कडा,  शुगर  फैक्ट्री  में
 रिकवरी  की  जांच  का  कोई  तरीका  नहीं  है  1
 दूसरी  बात  यह  है  कि  उत्तर  भारत  में  फैक्टरी
 वालों  ने  अपनी  फैक्टरी  को  माडरनाइज
 नहीं  किया  है,  जब  कि  साउथ  में  जो  शुगर
 फैक्टरी  लगी  हैं  ये  हाल  में  लगी  हैं
 आर  इसलिये  उनकी  मेशिनरी
 नई  है,  जब  कि  उत्तर  प्रदेश  ,  बिहार  और  पंजाब
 में  जो  शुगर  फैक्टरी  लगी  हैं  उनकी  मैशिनरी
 पुरानी  है  ।  अब नई  मशीनों  में  बहुत  हेर-फेर
 हो  गया  है  ।  यह  भी  एक  कारण  है  कि  मारी
 रिकवरी  कमजोर  पड़ती  है  1  रिकवरी  को  अच्छा
 करने  के  लिये  जरूरत  इस  बात  की  है  कि  श्राप
 शुगर  फैक्टरी  की  भी  देखभाल  रखें  |

 इसके  अलावा  आप  कटते  हैं  कि  ६-६  से
 या  कितने  से  ज्यादा  रिकवरी  होगी  तो  उसकी
 कीमत  ज्यादा  देंगे  ।  मान  लीजिए  कि  साउथ
 में  रिकवरी  ज्यादा  होती  है,  लेकिन  आपने  तो
 गन्ने  का  दाम  १  रूपया  ७५  नए  पैसे  मुकरने  कर
 रखा  है  ।  इससे  ज्यादा  नहीं  देंगे  ।  तो  अगर
 साउथ  में  रिकवरी  ज्यादा  हुई  तो  वहां  हिसाब
 कैसे  बैठेगा  ।

 खाद्य  तथा  क्षति  मंत्री  (श्री  स्वर्ण  सिह)  :
 मिश्र  जी,  यह  तो  मिनिमम  प्राइस  है,  उसके
 ऊपर  हम  दे  सकते  हैं  कौर  देते  हैं  |
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 श्री  विभूति  सिश :  दे  सकते  हैं,  लेकिन
 देते  नहीं  हैं।  सरदार  जी,  ६म  जो  गन्ना  सप्लाई
 करते  हैं  उसकी  तो  कीमत  नहीं  मिलती,  ज्यादा
 कौन  देता  है  1

 श्री  स्वर्ण  सिह  :  आपने  यह  कैसे  कहा  कि
 ज्यादा  नहीं  देते  :

 श्री  विभूति  मिश्र  :  श्री  देखेंगे  कि  ज्यादा
 देते  हैं  कि  नहीं  v

 दूसरी  बात  यह  है  कि  आप  जो  गुड़  पर
 बैन  लगा  रहे  हैं  य४  ठीक  नहीं  है  1  गुड़  वाला
 गन्ना  दूसरा  होता  है  ।  और  चीनी  वाला  दूसरा  |

 गुड़  वाला  गन्ना  पतला  होता  है  ।  गुड़  का  गन्ना
 कम  नहीं  है  लेकिन  जो  गन्ना  फैक्टरी  में
 चीनी  के  लिये  जाता  है  वह  कम  हो  गया  है  1  जो
 गन्नों  चीनी  के  लिये  जाता  है  वह  मोटा  होता  है  V
 बाप  यद  क्यों  चा  ते  है  कि  गुड़  कम  हो,  आखिर
 जो  गुड़  पैदा  हुआ  उसको  लोगों  ने  यहां  खाया  ।

 श्री  स्वर्ण  सिंह  :  मैंने  अपने  किसी  बयान
 में  नहीं  कहा  कि  गन्ने  पर  बन्दिश  है।

 एक  माननीय  सदस्य  :  कोल्हुओं  पर  तो
 टैक्स  लगा  रखा  है  |

 एक  साधनों  सदस्य  :  कोल्हुओं  पर  नहीं
 है।

 अ्रध्यक्ष  महोदय  :  अब  श्राप  खत्म  करें  ।
 गुड़  की  बात  करते  करते  आप  की  आवाज
 भी  भारी  हो  गयी  है  I

 श्री  विभूति  सिर  :  चीनी  पैदा  होती  है
 बैसे  ही  गुड़  भी  पैदा  किया  जाता  है,  गुड़  को
 कोई  फेंक  तो  नहीं  देता  ।  आखिर  हिन्दुस्तान
 क॑  लोग  हो  तो  गुड़  खाते  हैं  ।  आप  कहते  हैं  कि
 दो  तिहाई  से  ज्यादा  जो  गुड़  और  खंडसारी  में
 चला  जाता  है  वह  शुगर  फैक्टरी  में  जाना
 चाहिए  ।  भ्रमर  गुड़  कम  होगा  तो  जो  लोग  गुड़
 खाते  है  उनको  गुड़  कहां  से  मिलेगा
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 अगर  आप  चाहते  हैं  कि  गन्ने  की  फसल
 अच्छी  हो  तो  बाप  किसानों  को  इंसेंटिव  दें,
 उनको  अच्छा  बीज  दें,  अच्छा  खाद  दें,  और
 पानी  दें  ।  तभी  ज्यादा  फसल  हो  सकती  है
 ऐसा  करेंगें  तो  फसल  ड्योढ़ी  हो  जाएगी,
 इस  साल  तोंद  का  महीना  भी  है।  इसमें  दो
 प्रकार  की  नीति  सरकार  को  अपनानी  होंगी,
 एक  शार्ट  टर्म  नीति  और  दूसरी  लांग  टर्म  नीति  1
 शार्ट  टर्म  नीति  के  बारे  में  मेरा  सुझाव  है  कि  गाने
 का  दाम  १  रूपया  ७५  न०  पै०  से  बढ़ा  कर  दो
 रूपया  कर  दीजिए,  मिनिमम  ।  इसके  अलावा
 जो  आप  गूढ़  को  कम  उत्साह  देना  चाहते  हैं
 उस  को  बन्द  कीजिए  |

 श्री  स०  मो०  बीजों  :  अध्यक्ष  महोदय,
 मैं  ने  काफी  संजीदगी  के  साथ  ग्राम  काशी
 नाथ  जी  पांडेय  के  भाषण  को  सुना  और
 जो  दूसरे  दोस्त  बोले  उन  के  भाषणों  को  भी
 सुना  ।  मैं  इस  नतीजे  पर  पहुंचा  हुं  य  जो
 चीनी  की  कमी  हुई  है  इस  की  एक  खुली  जांच
 होनी  चाहिये  ।

 इसी  सदन  में  हमारे  माननीय  मंत्री  जी
 श्री  पाटिल  ने  भाषण  दिया  था  चीनी  के
 बारे  में,  और  जिस  दिन  उन्होंने  एलान  किया
 कि  ३०  लाख  टन से  ज्यादा  पैदा  हुई  तो  उस
 दिन  देश  के  सामने  उन्हों  ने  इतना  अच्छा  नक्शा
 खींच  दिया  और  जब  वह  इस  सदन  में  चीनी
 के  बारे  में  भाषण  दे  रहे  थे  तो  ऐसा  मालूम
 होता  था  कि  यहाँ  हमारी  लोक  सभा  के  मेम्बर
 नहीं  बैठे  हैं  बल्कि  चीनी  की  बोरियां  एक  दूसरे
 से  लड़  रही  हैं  उन्हों  ने  स्वावलम्बन  की
 एक  बड़ी  भावना  पैदा  की  थी  ।  लेकिन  उस  के
 बाद  हुआ  क्या  ?  क्या  वीके  में

 अध्यक्ष  सहोदय  :  माननीय  सदस्य  को
 कोई  अच्छी  मिसाल  नहीं  मिली  जो  मेम्बरों
 को  चीनी  की  बोरियां  बना  दिया  ।  वह  और
 कोई  अच्छी  मिसाल  दे  सकते  थे  ।

 शी  स०  मो०  बनर्जी  :  अध्यक्ष  महोदय,
 मैं  शक्कर  की  बहस  में  बोल  रहा  था  इसलिए
 मैं  न ेउसी  की  मिसाल  दी  A
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 amt  यर  देखना  है  कि  वाकई  में  चीनी
 की  कमी  है  या  चीनी  के  वितरण  में  कोई  खराबी
 है,  कोई  गड़बड़ी  है,  क्या  उसका  वितरण
 भ्रष्ट  तरीके  से  हुआ  जिसकी  वजह  से

 मालूम  यर  होता  है  कि  आज  देश  में  चीनी
 का  संकट  है  v  क्या  चीनी  का  यट  संकट  वाक़ई
 वास्तविक  है  या  बनावटी  व  मसनूई  है  ?
 इसके  बारे  में  मैं  ने  बार  बार  इस  सदन
 में  इस  बात  को  रखने  की  कोशिश  की  कि

 खुली  जांच  अगर  हो  जाये  तो  कम  से  कम

 मुझे  भी  तसल्‍ली  हो  जाये  और  देश  के
 नागरिकों  को  भी  तसल्ली  हो  जाये  कि  हां
 चीनी  के  वारे  में  जांच  हो  चुकी  है  और
 चीनी  का  संकट  वाक़ई  एक  जैनविन  संकट
 है  ।  देश  में  चीनी  का  वास्तव  में  कोई  संकट
 है  इस  पर  आज  लोग  विश्वास  नहीं  करते
 हैं  ।  जिस  दिन  से  य  नियंत्रण  हुआ,  चीनी
 पर  कंट्रोल  लगा  तो  लोग  यट  साशा  करते
 थे  कि  जहां  कंट्रोल  से  हमें  पांच  किलो  चीनी
 मिलती  थी  तो  पांच  किलो  की  जगह  कम
 से  कम  एक  किलो  और  दो  किलो  चीनी
 तो  मिलेगी  ही  लेकिन  विश्वास  मानिये  कि
 सुन  साढ़े  पांच  बजे  से  लाइन  लगा  कर
 चीनी  की  आशा  में  लोग  बैठे  र  ते  हैं,  हमारे
 छोटे  छोटे  बच्चे  और  श्रमिक  जोकि  सुबह
 ६  बजे  कारखाने  काम  पर  पहुंचते  हैं  उनकी
 बीवियां  और  बहू  बेटियां  तड़के  सुबह  से  लाइन
 में  लगी  रहती  हैं  लेकिन  होता  यह  है  कि
 अगर  सुबह  साढ़  पांच  बज  जाओ  तो  दुकान-
 दार,  चीनी  का  विकलता  कहेगा  कि  क्‍या
 सुबह  सुबह  बगैर  मुं!  धोये  ही  चले  आये
 हो  ?  साढ़े  ६  बजे  आओ  तब  चीनी  मिलेगी  ।
 अगर  वे  साढ़े  ६  बजे  जाते  हैं  तो  उन  को
 मालूम  होता  है  कि  चीनी  तो  ६  बज  वितरित
 कर  दी  गई  ।  अगर  उसे  ७  बोरी  शक्कर
 बांटनी  है  तो  खाली  दो  बोरे  खुले  में  बांट
 देता  है  और  बाक़ी  के  ५  बोरे  चोरबाजारी
 के  जरिए  हलवाइयों  को  दो  रुपये  सेर  के
 हिसाब  से  देच  दिये  जाते  हैं  ।  इसके  लिये
 जिला  भ्र धि कारियों  से  मैं  ने  बार  बार
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 शिकायत  की,  चोरबाजारी  करने  वाली
 दुकानों  के  नाम  भी  पेश  किये  लेकिन
 चीनी  की  ब्लैक  करने  वालों  के  विरुद्ध  कोई
 सख्त  कदम  नहीं  उठाया  जाता  है  ।  यही
 कारण  है  कि  आज  देश  में  कंट्रोल  क ेखिलाफ
 लोगों  को  शिकायत  है  क्योंकि  कंट्रोल  में
 उनको  चीज़  मिलती  नहीं  है  और  कंट्रोल
 चीज़  ब्लैक  में  चली  जाती  है।  अब
 अगर  कंट्रोल  और  डिस्ट्रिब्यूशन  करने  वाली
 मशीनरी  करेप्टेड  हो  तो  एसे  कंट्रोल  से  #में
 क्या  फ़ायदा  है  ?  मैं  यह  नहीं  कहता  कि  अगर
 चीनी  की  कमी  है  तो  आप  कंट्रोल  न  कीजिये
 लेकिन  उसके  लिए  आवश्यक  नियंत्रण
 भी  होना  चाहिये  i  उसके  डिस्ट्रिब्यूशन
 पर  भी  नियंत्रण  होना  चाहिये  जोकि  आज
 नहीं  हो  रहा  है  1  अगर  चीनी  के  प्रोडक्शन
 पर  कंट्रोल  हो,  सही  तरीक़  से  प्राइस  पर
 कंट्रोल  हो और  उस  के  वितरण  पर  भी  अगर
 सही  तरीक़  से  कंट्रोल  हो  तो  मैं  समझता  हूं
 कि  लोगों  को  मुनासिब  दाम  पर  चीनी
 मिल  सकेगी  ।  लेकिन  आज  यह  नहीं  हो  पा
 रहा  है  ।

 कहा  जाता  है  कि  हम  लोग  ३३  लाख
 टन  चीनी  का  उत्पादन  बढ़ाने  जा  रहे  हैं  ।
 मैं  अभी  से  पहले  से  ही  उन  को  इस  के  लिए_
 मुबारकबाद  देने  को  तैयार  हूं  कि  वे  ३३  लाख
 टन  चीनी  का  उत्पादन  बढ़ाने  की  कोशिश
 कर  रहे  हैं  ।  लेकिन  इस  लक्ष्य  तक  पहुंचन  में
 मुश्किल  यह  होगी  कि  जां  इसका  उत्पादन
 ३०  लाख  टन  हुआ  उसी  दिन  से  हम  लोगों
 ने  चोरी  का  निर्यात  करता  शुरू  कर
 दिया।  अमरीका  को  चीनी  भेजी  गई।  इसमें
 तकरीबन  ८  करोड़  रुपये  की  सबसिडी  हम
 लोगों  ने  दी  ।  उसके  बाद  जापान  में  भी  अपनी
 चीनी  भेजी  गई  और  अब  भी  हमारी  सर-
 कार  कहती  है  कि  जो  कमिटमेंट  कर  चुके
 हँ  उनको  हम  अवश्य  पूरा  करेंगे  ।  अपना
 दिया  हुआ  वचन  अवश्य  निभायेंगे  ।  रघुकुल
 रीति  सादा  चल  आई  प्राण  जाहिं  पर  वचन
 नजाहि,  उस  आदर्श  के  आधार  ब्रह्म
 झपना  दिया  हुआ  वचन  ज़रूर  निभायेंगे



 5667  Discussion  re:

 [श्री  प्रकाश वीर  शास्त्री]
 भले  ही  देश  के  लोगों  को  शक्कर  मिले  या  न
 मिले।  चूंकि  हम  चीनी  के  निर्यात  के
 लिये  विदेशों  से  वचन  बद्ध  हैं  इसलिये  वू
 शक्कर  तो  विदेशों  को  जरूर  जायेगी  ही  ।
 शब  मैं  यह  नहीं  कहता  कि  चीनी  बाहर  भेज
 कर  विदेशी  मुद्रा  न  कमाई  जाये  ।  जब  विदेशी
 मुद्रा  का  संकट  इस  देश  में  है  तो  चीनी  का
 निर्यात  हम  जरूर  करें  ।  इसमें  कोई  दो  रायें
 नहीं  हो  सकती  हैं  ।  लेकिन  इसी  सदनमें  आपसे
 पहले  जो  अध्यक्ष  होते  थे,  आयंगर  साहब,
 उन्होंने  इस  बात  को  कहा  था  in  मैं  भाषण
 दे  रहा  था  ।  उसके  बाद  मंत्री  महोदय  जवाब
 दे  रहे  थे  औैर  कह  रहे  थे  कि  हमें  नियत  करना
 चा  ये  तो  मैं  न ेकहा  था  कि  चीनी  के  दाम
 को  अगर  आप  घटा  देंगे  तो  देश  की  चीनी
 की  खपत  बढ़  जायेगी  और  उपभोक्ता  को
 फायदा  होगा  ।  देश  की  खपत  अगर  बढ़  जायेगी
 तो  यह  जो  सरप्लस  के  नाम  से  आप  कहते  हैं
 पाटिल  साहब  इस  सदन  में  क-ने  लगे  आई
 एम  सिटिंग  औन  ए  सरप्लस  आफ  फोर्टीन  लैक
 टंस  ।  मैं  बिल्कुल  चीनी  के  समुद्र  में  बैठा  हुमा
 हूं  -  लेकिन  वह  समुद्र  खत्म  हो  गया  ।  मालूम
 नहीं  वह  कहां  चला  गया  ।  तो  मेरे  कहने  का
 मतलब  य:  है  कि  एक  सही  तरीके  से  उसकी
 जांच  होनी  चाहिये,  खुली  जांच  होनी  चाहिये
 और  य.  नहीं  कि  इधर,  उधर  की  बात  हो  ।
 अभी  तो  हम  अपने  बच्चों  को  कह  दें  कि  चीनी
 का  इंतजाम  हो  र  गहे,  ३३  लाख  टन  चीनी
 पैदा  होने  जा  रही  है  ।  इस  देश  में  अभी  गुड़
 का  आदी  बनना  चार  ये  ।  जब  बच्चे  गुड़  के  आदी
 बन  गये  तो  ६  महीने  या  साल  भर  के  बाद
 मालूम  हुआ  कि  ३३  लाख  टन  तो  हो  ही  नहीं
 सकता  |  यह  ओवर  एमविशश  है  ।  य  होगा
 नहीं  1  ३३  लाख  टन  होगा  कैसे  ?  काश्तकार
 के  बारे  में  सवाल  आता  है  तो  काश्तकार  को
 कहा  जाता  है  कि  तुम्हें  १  रुपये  ७५  नये  पैसे
 गठन  का  दाम  दिया  जायेगा  कुछ  साल  पहले
 उत्तर  प्रदेश  की  सरकार  और  बिस्वास  की  सर-
 कार  दोनों  ने  मिल  कर  यह  पास  किया  कि
 गन्ने  का  रेट  कम  से  कम  दो  रुपये  मन

 हा]

 SEPTEMBER  11,  963  Sugar  Situation  5668

 होना  चाहिये  ।  मिनिमम  रेट  दो  रुपय  मन
 होना  चाहिये  लेकिन  दो  रुपये  की  बात  जब
 यहां  पर  कही  गई  तो  कहा  गया  कि  इसमें
 चीनी  के  दाम  बढ़  जायेंगे  और  उपभोक्ता
 को  नुक्सान  होगा  ।  अगर  चीनी  की  कीमत
 ज्यादा  बढ़  गयी  तो  उपभोक्ता  उसे  लेंगे  नहीं  v
 मैं  मंत्री  महोदय  से  निवेदन  करना  चाहता
 हूं  कि  वह  हिम्मत  से  काम  लें  श्र  सरमाय-
 दारों  और  चीनी  मिलि  मालिकों  के  चक्‍कर
 में  न  आयें  ।  वे  अपने  सामने  गन्ना  उत्पादन
 करने  वाले  किसानों  का  हित  रखें  जो  कि  वाकई
 में  इस  देश  में  चीनी  की  पैदावार  बढ़ा  सकता
 है।  मैं  चाहूंगा  कि  मंत्री  महोदय  बगैर  किसी
 हिचकिचाहट  के  २  रुपये  प्रतिमा  गन्ने  की
 मिनिमम  प्राइस  रख  दें  ।  उसमें  किसी  मिल-
 मालिक  को  नुकसान  नहीं  होगा  -  मैं
 समझता  हूं  कि  तब  उसमें  चीनी  के  दाम  भी
 नहीं  बढ़ेंगे  ।

 शुगर  इंडस्ट्री  एक  ऐसी  इंडस्ट्री  है  जिसमें
 कि  कोई  भी  चीज  बेकार  नहीं  जाती  है  ।
 गठन  के  रस  से  चीनी  बनती  है  ।  चीनी  बनने
 के  बाद  बजाज  का  फायदा  होता  है  1  प्रैस मड
 आर  मोलासज  का  फायदा  उठाते  हैं।  कभी
 किसी  कमेटी  ने  यह  जांच  नहीं  की  आखिर
 इस  इंडस्ट्री  में  मुनाफा  कितना  होता  है  ।  मेरे
 एक  माननीय  मित्र  श्री  पुरी  ने  कहा  कि  ४५
 प्रतिशत  गन्ने  के  दामों  में  चला  जाता  है  और
 ३५  प्रतिशत  मैनुफैक्चरिंग  कास्ट  है  ।
 उसके  बाद  जो  कुछ  बचता  है

 श्री  दे०  द०  पुरी  :  ३५  परसेंट  टैक्सेज
 =

 श्री  स०  मो०  बनर्जी  :  भाई  एम  सारी  ।
 ३५४  परसेंट  टैक्सेज  हैं  7  उसके  बाद  जो  कुछ
 बचता  है  उस  की  बात  आप  सोचिये  ।  लेकिन
 मैं  क-ता  हूं  कि  मैनुफैक्चरिंग  कास्ट  जो  कुछ
 हो,  डाइरेक्ट  टैक्सेशन  में  चला  जाता  है  तो
 उसके  बाद.  बचता  ही  क्‍या  है  ?  लेकिन  कम
 से  कम  मैं  इस  चीज़  को  नहीं  मानता  हूं  ।  मैच-
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 फैक्चरिंग  कास्ट  घट  सकती  है।  वेज
 रिपोर्ट  के  बारे में  कड़ा  गया  कि  वेज  कमेटी
 बनी  ।  उस  कमेटी  में  श्री  काशी  नाथ  पांडेय
 और  एक  दूसरे  सदस्य  उसमें  थे  ।  वेज  रिपोर्ट
 के  बारे  में  ग्राम  तक  गड़बड़ियां  चलती  हैं  ।
 मुझे  यह  कहने  में  शर्म  महसूस  होती  है  कि
 हमारा  नुमाइन्दा  जो  दूसरे  हाउस  यानी  राज्य
 सभा  का  मैम्बर  है  उनका  एक  चीनी  का  कार-
 खाना  नैवली  में  है,  पांडे  जी  ने,  बतलाया  कि
 अभी  तक  उस  कारखाने  में  वेज  बोर्ड  की  रि-
 पोर्ट  को  लागू  नहीं  किया  है  1  यह  वह  साहब
 हैं  जोकि  दूसरे  हाउस  में  भाषण  देते  हैं  कि
 इसके  बारे  में  यह  होना  चाहिये  या  वह  नहीं
 होना  चाहिये  लेकिन  कोई  उन  बंदे  खुदा  से
 पूछे  कि  तुमने  वेज  बोर्ड  की  सिफारिश
 को  अपने  कारखानें  में  अभी  तक  क्‍यों  नहीं
 लागू  किया  ?  आज  तक  उन्होंने  उस  रिपोर्ट
 को  लागू  नहीं  किया  है  ।

 श्री  श्याम  लाल  सर्राफ:  कानून  ने  उन्हें
 कैसे  छाड़ा  ?

 श्री  Go  हो  बनर्जी  :  कानून  छोड़  सकता
 है।  आप  समझ  सकते  हैं  कभी  कभी  किन्ही
 चीजों  का  लिवास  ऐसा  होता  है  कि  कानून  उन
 से  डरता  है  ।

 मेरे  कहने  का  मतलब  यह  है  कि  आज
 गन्ने  का  दाम  दो  रुपये  प्रतिमा  हो  1  एक  जांच
 कमेटी  बिठाई  जाये  ।  नोन  प्राफिट्स  के  बारे
 में  मैं  नहीं  कह  रहा  हूं  लेकिन  झ्ाननोन  प्राफिट्स
 का  हिसाब  देखा  जाना  चाहिये  ।  मैं  जानता

 हूं  कि  काइतकार  गन्ना  लाद  कर  लाता  है,
 मिल  के  फाटक  पर  खड़े  खड़े  परेशान  हो  जाता

 है  7  आखिर  को  जब  उसके  गन्ने  को  मिल
 द्वारा  लिया  जाता  है  और  जब  उसका  गन्ना
 मिल  के  फाटक  पर  तोला  जाता  हूँ  तो  मैं  ने  यह
 अपनी  आंखों  से  देखा  है  कि  अगर  गन्ना  ४०
 मन  तोल  में  होता  है  तो  लिखा  रजिस्टर  में  केवल
 ३५  मन  जाता  है  1  उसके  बाद  रिकवरी  जाती
 है  ।  रिकवरी  नगर  उसकी  €  प्रतिशत  है,
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 तो  ६€  प्रतिशत  की  साढ़े  ठ  प्रतिशत  लिखी
 जाती  है।  आधे  का  कभी  हिसाब  नहीं  होता  ।
 इस  तरह  से  जो  गुप्त  शुगर  होती  है  उसका
 ब्लैक  करने  के  लिये  वे  तैयार  रहते  हैं  ।  जब
 रिकवरी  का  यहां  पर  एक  बिल  शाया  था  तो
 मैंने  मंत्री  महोदय  से  निवेदन  किया  था  कि
 उसके  लिये  एक  ऐपरेंटस  होना  चाहिये,  एक
 मशीनरी  हो  जिससे  काइतकार  भी  खुश
 रहे  ।  उसको  यकीन  हो  कि  गन्ने  का  जो
 रस  निकाला  उसकी  रिकवरी  १०  प्रतिशत
 या  €  प्रतिशत  होगी  ।  लेकिन  इस  बारे  में
 कभी  तक  कोई  साइंटिफिक  ऐनालिसस  नहीं
 हुई  है  ।

 श्री  विभूति  मिश्र  ने  पूर्वी  जिलों  की  बात
 कहीं  |  झझब  यह  हकीकत  है  कि  चीनी  के  सबसे
 अ्रधिक  कारखाने  पूर्वी  उत्तर  प्रदेश  शरीर
 बिहार  में  हैं  ।  वहां  कम  से  कम  १००  चीनी
 मिलें  होंगी  जब'  कि  अन्य  जगहों  पर  ७०  या
 ७२  कारखाने  होंगे  ।  पूर्वी  उत्तर  प्रदेश  के
 जिलों  के  लोगों  की  इरशाद  जिंदगी  इस  पर
 निर्भर  है  ।  यह  ठीक  ही है  कि  उन  कारखानों
 में  नवीकरण  की  जरूरत  है,  अभी  उनमें  मौ-
 डरनाइजेशन  की  जरूरत  है  लेकिन  कभी  उस
 पर  ध्यान  नहीं  दिया  जाता  है  ।  उत्तर  प्रदेश
 की  सरकार  का  आज  भी  मिलमालिकों  पर
 करोड़ों  रुपया  बतोर  संस  मनी  के  बकाया
 रहता  है।  उसको  लेने  की  सरकार  की  हिम्मत
 नहीं  है  ।  शब  मैं  पूछता  हूं  कि  सैस  का  पैसा
 अमर  काश्तकारों  को  नहीं  दिया  गया,  उससे
 काश्तकारों  के  लिये  अच्छे  बीज  नहीं  खरीदे
 गये  या  कोई  ऐसे  अन्य  श्रावक  साधन  नहीं
 किये  गये  तो  चीनी  के  उत्पादन  में  वृद्धि  कैसे
 संभव  हो  सकेगी  ?  अगर  यह  कहा  जाये  कि
 उत्तर  प्रदेश  के  कारखाने  को  हटा  कर  आंध्र
 प्रदेश  में  ले  जायें,  मद्रास  में  ले  जायें  तो  यह
 मुमकिन  नहीं  है  ।  इसके  मानी  तो  यह  हुए
 कि  पूर्वी  जिलों  को  खत्म  करना  पड़ेगा  ।  इस-
 लिये  मेरा  निवेदन  है  कि  चीनी  के  वितरण
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 [at  स०  मो०  बनर्जी]

 का  सही  तरीके  से  इंतजाम  होना  चाहिये
 ५,  ६  शहरों  में  सेलिंग  एजेंट्स  हों  लेकिन

 वे  एस् डी ग्रो  के  हाथ  में  न  होंने  चाहियें
 क्योंकि  यह  देखने  में  आता  है  कि  डिस्ट्रिक्ट
 सप्लाई  आफिसर  के  वहां  कोई  हिसाब  नहीं
 होता  है  और  किसी  को  चीनी  मिलती  है  तो
 किसी  को  नहीं  मिलती  है  और  परिणाम-
 स्वरूप  लोग  बहुत  परेशान  होते  हैं  ।

 दूसरी  चीज  मैं  यह  निवेदन  करना  चाहूंगा
 कि  किसानों  को  गन्ने  की  काश्त  अधिक
 करने  के  लिये  इंसेंटिव  देना  चाहिये  और  इसके
 लिये  कम  से  कम  गन्ने  का  रेट  दो  रुपया  प्रति
 मन  तय  कर  दिया  जाये  ।  दो  रुपया  से  गन्ने
 का  रेट  कम  न  हो  ।

 बोनस  के  बारे  में  मैं  खास  कर  उपमंत्री
 जी  से  कहूंगा  कि  मद्रास  के  इलाके  में  मुझे  पता
 चला  कि  काश्तकारों  के  लिये  बोनस  देने
 का  जो  सवाल  था  तो  नीलीकुपम  मद्रास  में
 कई  सालों  से  बोनस  नहीं  दिया  गया  है  7  मैं
 इसके  लिए  जवाब  चाहता  हूं  कि  आखिर
 ऐसा  क्‍यों  चलने  दिया  जा  रहा  है  ?

 शुगर  रिलीज़  के  बारे  में  मैं  कहूंगा  कि
 झगर  वाकई  कंट्रोल  को  एक्टिव  बनाना
 है  तो  प्रोडक्शन  को  आपको  प्रोत्साहन  देना
 होगा,  प्राइस  को  कन्ट्रोल  करना  पड़ेगा,  हिस्ट्री
 ट्यूशन  मशीनरी  को  बिलकुल  सही  तरीके  से
 चलाना  होगा  श्र  भ्रष्ट  लोगों  को  इससे  दूर
 करना  पड़ेगा  |  नगर  यह  नहीं  होता  है  शोर
 इन  मौजूदा  गड़बड़ियों  के  चलते  शुगर
 कंट्रोल  की  जाही  है  तो  लोगों  का  उस  पर  से
 विश्वास  जाता  रहेगा  ।  इसलिये  जरूरत
 इस  बात  की  है  कि  इसके  लिये  एक  हाई  पावर
 कमीशन  इन्क्वायरी  के  लिये  बनाया  जाये
 ताकि  इस  चीनी  के  सम्बन्ध  में  सही  जांच
 पड़ताल  हो  सके  कौर  इसमें  जो  गड़बड़ी  करते
 हैं  जो  अधिकारी  इसके  लिये  जिम्मेदार  हैं  उनको
 सख्त  से  सख्त  सजा  हो  ।
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 अ्रध्यक्ष  महोदय  :  चूंकि  माननीय  सदस्यों
 ने  बहुत  मांग  की  है,  इसलिये  बहस  को  साढ़े  पांच
 बजे  तक  बढ़ा  दिया  गया  है  ।  मिनिस्टर  साहब
 कल  बहस  का  जवाब  देंगे  ।  अब  “माननीय
 सदस्य  केवल  दस  दस  मिनट  लें  |

 श्री  रामेशवर  टांटिया  (सीकर)  :  अध्यक्ष
 महोदय,  अभी  माननीय  सदस्य,  श्री  विभूति
 मिश्र,  ने  कहा  कि  १६६१  में  चीनी  का  उत्पादन
 २७  लाख  टन  था,  जो  कि  १९६२  में  घट
 कर  साढ़े  इक्कीस  लाख  टन  रह  गया  इसका  एक
 खास  कारण  यह  मालूम  होता  है  कि  सरकार
 ने  यह  प्रापोगंडा  किया  कि  शुगर  के  उत्पादन
 में  दस  परसेंट  कमी  होनी  चाहिये  ।  जैसा  कि
 माननीय  सदस्य,  श्री  विभूति  मिश्र,  ने  कहा
 है,  --और  मैं  उनके  साथ  सहमत  हुं--
 यह  बड़ी  गलती  हुई  ।  जिस  ने  भी  सरकार  को
 ऐसा  सुझाव  दिया,  उसने  बड़ी  गलती  की  ।
 जिस  तरोके  से  भी  सरकार  ने  इस  सुझाव  को
 अपनाया,  यह  बड़ी  गलती  थी  और  इस
 बात  की  जांच  करनी  चाहिये  कि  ऐसा  क्‍यों
 हुआ  |

 एक  तरफ  तो  हम  हर  प्रकार  की  वस्तु ग्र ों
 के  उत्पादन  में  बढ़ोतरी  के  लिए  चेष्टा  करते
 हैं  और  दूसरी  तरफ  जब  उत्पादन  बढ़ता  है,.
 तो  फिर  उसको  घटाने  की  चेष्टा  करते  हैं
 इसका  नतीजा  यह  हुआ  है  कि  यद्यपि  हम
 कहते  हैं  कि  हम  ३३  लाख  टन  चीनी  का
 उत्पादन  करेंगे,  लेकिन  किसी  को  इस  पर
 विश्वास  नहीं  हो  रहा  है  कि  यह  बात  पूरी
 हो  सकेगी  ।  यह  मुश्किल  लगता  है  ।  अगर
 यह  हो  सके  तो  अच्छी  बात  है  1

 इसके  बाद  मैं  यह  कहना  चाहता  हूं
 कि  प्रान्तीय  सरकारें  १२  करोड़  रुपये
 सामान।  शूगर  मिलों  से  सैस  के  रूप  में  लेती  हैं  ।
 दस्तूर  यह  है  कि  वह  सैस  का  रुपया  शुगरकेन
 के  विकास  और  उन्नति  के  लिए,  सड़के  बनाने
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 के  लिए,  ट्यूबवैल्ज  लगाने  के  लिए  और
 दूसरे  कामों  के  लिए  खर्च  करना  चाहिए  ।

 6.3l  hrs.
 {Mr.  Depury-SpeaKer  in  the  Chair]

 परन्तु  दुख  की  बात  है  कि  न  तो  उस
 रुपये  का  कोई  हिसाब  है  और  न  ही  वह  रुपया
 उन  मदों  में  खर्च  होता  है,  जिन  के  लिए  वह
 लिया  जाता  है  1  कुछ  दिन  पहले  जब  इस
 सदन  में  इस  बारे  में  सवाल  आया,  तो
 माननीय  कृषि  मंत्री  ने  कहा  कि  यह  स्टेट
 सबजेक्ट  है  ।  परन्तु  मैं  पूछना  चाहता  हूं
 कि  जब  वह  रुपया  चीनी  के  उत्पादन  के
 खर्चे  में  वृद्धि  करता  है,  तो  क्या  स्टेट  गवर्नमेंट
 को  यह  अख्त्यिर  है  कि  वे  उस  रुपये  को  दूसरी
 मदों  में  एडजस्ट  कर  लें  और  जिन  मदों  के
 लिए  वह  रुपया  लिया  गया  है,  उनमें  खर्च
 न  करें  ?  अगर  सेंटर  को  उनको  कुछ  कहने
 का  कोई  हक  नहीं  है,  तो  इस  बारे  में  कुछ
 परिवर्तन  करना  चाहिए,  नहीं  तो  उन  स्टेट्स
 को  सैस  लेने  का  कोई  अधिकार  नहीं  है  v

 आज  बिहार  और  ईस्टर्न  यू०  पी०  की
 बात  कही  गई  ।  वहां  प्रायः  साठ  मिलें  हैं
 और,  जैसा  कि  मिश्र  जी  ने  कहा  है,  उन  में
 पुरानी  मशीनें  हैं  और  इसलिए  वहां  रिकवरी
 कम  है  1  इसलिए  वे  मिलें  लगातार  खोती
 आ  रही  हैं।  इसका  नतीजा  यह  है  कि  पिछले
 साल  गन्ने  के  उत्पादकों,  किसानों  का  दो,
 ढाई  करोड़  रुपया  उन  मिलों  में  बाकी  रह
 गया  |  विहार  के  बारे  में  कहा  गया  कि  वहां
 कितने  रुपये  सैस  के  पड़े  हैं  जो  उन्होंने  आज
 तक  खर्च  नहीं  किये  ।  मेरा  निवेदन  है  कि
 या  तो  उस  प्रान्त  को,  जिसके  पास  साँस  के
 रुपये  जमा  हैं,  केन्द्रीय  सरकार  की  तरफ  से
 यह  कहा  जाये  कि  वह  उस  रुपये  को  जल्दी
 से  जल्दी  वहां  पर  कृषि-उन्नति  के  कामों  में
 खर्चे  करे,  नहीं  तो  आइन्दा  उस  स्टेट  को
 सैस  का  रुपया  लेने  का  अख्तियार  नहीं  है  ।
 स्टेट  गवनंमेंट्स  सैस  का  जो  रुपया  लेती  हैं
 वह  रुपया  चीनी  के  उपभोक्ता  पर  पड़ता
 है।  जरगर  वह  रुपया  उस  काम  के  लिये  खच
 नहीं  किया  जाता  है  जिसके  लिये  वह  लिया
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 जाता  है|  तो  उन  स्टेट्स  गवर्नमेंट्स  को  वह
 रुपया  लेने  का  कोई  अ्रधिकार  नहीं  है  ।

 मैं  आपको  बताना  चाहता  हूं  कि  जहां
 आस्ट्रेलिया  में  ८  परसेंट  रिकवरी  थी  वहां
 उन्होंने  १३  परसेंट  कर  ली  ।  उसकी  तुलना
 में  बिहार  में  जहां  १६४१  में  रिकवरी  १०
 परसेंट  थी,  वहां  आज  वह  ८  या  ५.४  परसेंट
 रह  गई  है  ।  भ्रमर  बिहार  गवर्नमेंट  इस  तरफ
 सचेष्ट  रहती,  तो  कोई  कारण  नहीं  था  कि  वह
 रिकवरी  घटती--बल्कि  वह  कुछ  बढ़  सकती
 थी  V  इसके  लिए  पूरी  चेष्टा  होनी  चाहिए
 और,  जैसा  कि  पांडे  जी  ने  कहा  है,  दो  या
 तीन  रिसच  सेंटर  स्थापित  किये  जाने  चाहिएं  ।
 इसके  अलावा  मैं  कहूंगा  कि  सड़कें  होनी
 चाहियें,  चीनी  के  ट्रांसपोर्ट  का  सुलभ
 बन्दोबस्त  होना  चाहिए  और  ट्यूबवेल  लगाये
 जाने  चाहिएं  ।

 इस  बहस  में  गुड़  और  खंड सारी  का
 जिक्र  किया  गया  है।  गुड़  के  बारे  में
 मुझे  नहीं  कहना  है,  क्‍योंकि  माननीय
 सदस्य,  मिश्र  जी,  ने  कहा  है  कि  वह  दूसरे
 रूप  से  पैदा  होता  है  |  परन्तु  जहां  तक  मेरा
 खयाल  है,  जिस  प्रकार  चीनी  पैदा  होती  है,
 खंड सारी  उसी  रूप  से  पैदा  होती  है  ।  यद्यपि
 खंड सारी  के  लिए  सरकार  ने  पिछले  बरस
 बजट  के  बाद  हर  प्रकार  की  सुविधा  दी,
 परन्तु  खंडसारी  वालों  ने  जो  काम  किया,
 वह  ख़ास  कर  स्तुति  के  लायक  तो  नहीं  है  ।
 जहां  आज  चीनी  ४०  या  ४२  रुपने  मन  के
 हिसाब  से  बिकती  है,  चाहि वह  शहरों  में  ही हो--
 देहात  में  वह  दो  रुपये  सेर  तक  है--वहां
 खंड सारी  खुले  तौर  पर  ६०-६४  रुपने  मन
 के  हिसाब  से  बिकती  है  -  एक  तरफ़  तो
 एक्साइज  ड्यूटी  उन  पर  कम  लगती  है  और
 दूसरी  तरफ़  चीनी  के  मिलों  से  उन  का
 दाम  दस,  पन्द्रह  रुपये  देशी  आता  है  1  तीसरी
 सबसे  बड़ी  बात  यह  है  कि  उस  में  १०,  २५,
 ३०  परसेंट  रिकवरी  कम  होती  है,  जो  कि
 देश  का  नुकसान  है  ।  इसलिए  या  तो  उनके



 5675  Discussion  re:

 [श्री  रामेश्वर  टांटिया]
 लिए  ऐसी  मशीनें  आये  कि  उनकी  रिकवरी
 ज्यादा  हो,  वर्ना  खंड सारी  पर  भी  कंट्रोल  हो  ।
 आज  वे  गन्ने  के  ज्यादा  दाम  देकर  मिलों  के
 उत्पादन  में  नुकसान  पहुंचाते  हैं  ।  इसके
 अलावा  चीनी  के  व्यापारी  को  मिल  की
 बनी  हुई  चीनी  ४०  रुपये  मन  बेचनी  पड़ती
 है  और  खेड़ सारी  वह  ६०  रुपये  मन  बेचता
 है  ।  इस  प्रकार  उसका  मन  ब्लैक  मार्केट
 करने  को  करता  है  कि  घटिया  चीनी  वह
 ४०  रुपया  मन  बेचे  या  ६०  रुपया  मन  बेचे  ।
 इसलिए  मेरा  निवेदन  है  कि  खंडसारी  के
 बारे  में  सरकार  को  सोचना  होगा  ।  अगर
 खंड सारी  वाले  स्काट-फ्री  रहेंगे,  तो  केवल
 चीनी  मिलों  को  ही  नहीं,  बल्कि  देश  को
 भी  नुकसान  होगा  ।

 श्री  रास  सराय  पांडेय  (गुना)  :
 बह  तो  कुटीर  उद्योग  हैं  ।

 श्री  रामेशवर  टांटिया  :  वह  कुटीर-
 उद्योग  हो  सकता  है,  लेकिन  उसका  मतलब
 यह  नहीं  कि  वह  जो  मर्जी  हो  ले  ले  ।

 श्री  सरजू  पाण्डेय  ने  चीनी  की  बहस
 के  संबंध  में  पुरानी  बैलेंस  शीट  का  ज़िक्र
 किया।  मेरी  समझ  में  नहीं  आया  कि  उस
 बैलेंस  शीट  का  चीनी  के  डिस्कशन  से  क्‍या
 संबंध  था।  खेर,  इन  लोगों  का  तो  यह  ऐम
 हो  गया  है  कि  कोई  भी  सबजेक्ट  हो,  कोई  भी
 बात  हो,  मिल  मालिकों  को  और  उन  लोगों
 को,  जिनको  वे  सरमायादार  कहते  हैं,  बदनाम
 किया  जाये  ।  उन्होंने  १६४१  की  एक  बैलेंस-
 सीट  का  जिक्र  किया  कि  एक  लाख  या  दो  लाख
 का  घाटा  दिखाया  गया,  जब  कि  चीनी  का
 उत्पादन  बेशी  किया  गया।  यह  तो  समझ
 की  बात  है  कि  अगर  किसी  चीज  का  उत्पादन
 बेशी  हो  और  खपत  कम  हो,  तो  उसकी
 ब्लेक  क्‍यों  होगी,  वह  महंगी  क्‍यों  होगी  ।  यह
 बात  गलत  है  कि  चीनी  का  उत्पादन  ज्यादा
 करके  घाटा  दिखाया  जाता  है।  अगर  किसी
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 ने  बैलेंसशीट  में  मलती  दिखा ईई है,  तो  उससे
 सेचीनी  के  उत्पादन  में  क्या  फर्क  पड़ता  है,  यह
 बात  मेरी  समझ  में  नहीं  आती  |  (nterrup-
 tions)  में  कहता  हूं  कि  हो  सकता  है  कि  यह  बैलेंस
 हीट  गलत  हो,  लेकिन  उस  से  चीनी  के  उत्पाद  न
 में  क्या  फर्क  जायेगा  |  (Interruptions)

 जहां  तक  शूगरकेन  की  प्राइस  का  संबंध
 है,  जहां  तक  मेरा  ख्याल  है,  मिल  वाले  भी
 यह  चाहते  हैं  कि  उस  का  दाम  बड़े  ।  उनका
 यह  मतलब  नहीं  है  कि  एक  रुपया  बारह
 जाने  ही  शाम  रहें  ।  उन  का  कहना  यह  है
 कि  चाहे  दो  रुपये  दाम  कर  दिये  जायें,  लेकिन
 उन  को  इतनी  वाजिब  प्रोटेक्शन  मिलनी
 चाहिए  कि  खंडसारी  वालों  पर  भी,  जिन  पर
 एक्साइज  ड्यूटी  नहीं  ह ैऔर  जो  ६०  रुपये
 सन  के  हिसाब  से  खंड सारी  बचते  हैं,  वही
 कानून  लागू  हों,  जो कि  मिल  वालों  पर  लागू
 होते  हैं।  मिल  वाले  नहीं  चाहते  कि  शूगरकेन
 के  दाम  घटाये  जायें।  शूगरकेन  के  दाम  दो
 रुपये  दिलाये  जायें  और  चाहेऔर  दो  आने
 देशी,  परन्तु  देश  कम  से  कम  यह  चाहेगा  कि
 लोगों  को  ठीक  भाव  पर  चीनी  उपलब्ध  हो  1
 गवर्नमेंट  की  तरफ  से  यह  कहा  जाता  है  कि
 हम  ३३  लाख  टन  चीनी  का  उत्पादन  करने
 जा  रहे  हैं,  चीनी  बहुत  ज्यादा  हो  जायेगी।
 पिछले  दिनों  पाटिल  साहब  ने  कहा  था  कि
 हम  चीनी  को  इस  तरीके  से  रिलीज़  कर  रहे
 हैं  कि चीनी  की  कमी  नहीं  होगी।  परन्तु
 राज  भी  हम  देखते  हैं  कि  दिल्ली  में  तो
 जरूर  एक  रुपये  दो  आने  किलो  के  हिसाब
 से  चीनी  मिलती  है,

 एक  साननीय  सदस्य  :
 दे।

 श्री  रामेश्वर  टांटिया:  परन्तु  देहात
 में  दो,  ढाई  रुपये  किलो  में  लेनी  पड़ता  है
 सरकार  की  तरफ  से  कहा  जाता  है  कि  एक
 रुपये  दो  आने  किलो  में  चीनी  मिलती  है।
 दिल्‍ली  और  कलकत्ता  जैसे  बड़े  शहरों  में

 नहीं  मिलती
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 तो  मिलती  है,  लेकिन  देहातों  में  नहीं  मिलती
 है  या  तो  सरकार  इतनी  काफी  मात्रा  में
 चीनी  दे  कि  उसको  यह  कहने  का  हक  हो
 कि  हम  सवा  रुपये  किलो  के  हिसाब  से  चीनी
 मुहैया  कर  रहे  हैं,  वर्ना  यह  कहना  फिजूल  है
 हम  लोग  देहात  से  कराते  हैं  श्रौर  हम  देखते
 हैं  कि  वहां  पर  दो  रुपये  किलो  चीनी  बिकती
 है।  इसका  बन्दोबस्त  होना  चाहिए  ।

 कई  दफा  यह  कहा  गया  कि  हम  ३३
 लाख  टन  चीनी  का  उत्पादन  कर  रहे  हैं  ।
 ३३  की  साढ़े  तैंतीस  होनी  चाहिए,  लेकिन
 मैं  निवेदन  करना  चाहता  हुं  कि  सरकार  ने
 कन्डिशनर  को  स्टडी  किया  होगा  |  स्टेट्स
 में  जो  कन्डिशनर  पहले  थीं,  वे  राज  भी  हैं  ।
 ट्यूबवैल्ज  और  सिंचाई  का  बन्दोबस्त  दो
 तीन  महीने  में  बदल  नहीं  जायेगा  ।  आखिर
 उसने  कैसे  ३३  लाख  टन  की  बात  कही  है।
 गर  वह  ३३  लाख  टन  का  उत्पादन  कर
 सकेगी,  तो  देश  को  बड़ी  खुशी  होगी,  ग्रच्छी
 बात  होगी,  एक्सपोर्ट  से  भी  हमको  पैसा
 मिल  सकेगा  और  आज  चीनी  की  जो  शाही-
 त्राहि  मच  रही  है,  वह  भी  समाप्त  हो
 जायेगी  1

 श्री  प्रकाशकों  शास्त्री  (बिजनौर)  :
 उपाध्यक्ष  महोदय,  चीनी  से  संबंध  रखने
 वाले  मुख्य  तीन  अंग  हैं--उत्पादन,  उप-
 भोक्ता,  ओर  निर्माता।  जहां  तक  उत्पादकों,
 गन्ने  का  उत्पादन  करने  वालों,  का  संबंध  है,
 पिछले  तीन  वर्षों  का  इतिहास  इस  बात  का
 साक्षी  है  कि  गन्ने  की  उत्पत्ति  क ेलिये  उनका
 उत्साह  धीरे  धीरे  कुछ  कम  होता  जा  रहा  है  ।
 १६६०-६१  में  XV,58,000  एकड़  में  गन्ना
 उत्पन्न  किया  गया  और  उससे  २७
 लाख  टन  के  लगभग  चीनी  उत्पन्न  हुई  ।
 इसी  से  उत्साहित  हो  कर  १९६१-६२  में
 लगभग  ५६,४२,०००  एकड़  में  गन्ना  उत्पन्न
 किया  गया,  जिससे  तीस  लाख  टन  के  लगभग
 बीनी  बनाई  गई।  लेकिन  इस  दूसरे  वर्ष
 में  ऐसी  स्थिति  भी  आई  कि  जब  मिलों  ने  पूरे
 गे  को  पे  रने  से  इन्कार  कर  दिया,  तो  किसानों
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 को  विवश  हो  करवाने  खेतों  को  खाली
 करने  के  लिए  अपने  गन्ने  को  आग  लगानी
 पड़ी  और  इसके  लिए  दूसरे  उपाय  भी  बरतने
 पड़े  ।  परिणाम  स्वाभाविक  था।  १९६२-६३
 में  ५६  लाख  ८०  हज़ार  एकड़  के  अन्दर  केवल
 गन्ना  बोया  गया।  इसका  परिणाम  यह
 हुआ  कि  तीन  लाख  टन  के  लगभग  चीनी
 हमारे  देश  में  कम  उत्पन्न  हुई  ।  इससे  एक
 समस्या  जो  सामने  आई  वह  यह  ।  दूसरे
 देशों  को  जो  हमें  चीनी  का  निर्यात  करना
 था,  उससे  भी  हमको  अपना  हाथ  खींचना
 पड़ा।  अपने  देश  के  अन्दर  भी  चीनी  के
 उपभोक्ताओं  के  सामने  महंगाई  का  सवाल
 जाकर  खड़ा  हो  गया।  खाद्य  मंत्री  ने  अपने
 एक  वक्तव्य  में  कहा  है  कि  भारत  में  इस  वर्ष
 ३३  लाख  टन  चीनी  के  उत्पादन  का  लक्ष्य
 रखा  गया  है।  लेकिन  मैं  उनसे  पूछना  चाहता
 हैं  कि  क्‍या  राज्य  सरकारों  को  उन्होंने  इस
 संबंध  में  कुछ  निर्देश  भी  दिए  थे  तो  जितना
 एक  एक  राज्य  के  लिए  उन्होंने  चीनी  का
 कोटा  निर्धारित  किया  है,  उसको  उन्होंने
 स्वीकार  कर  लिया  है?  में  चाहता  हूं  कि
 उत्तर  देते  समय  वह  इस  बात  का  ज़िक्र  अवश्य
 करें  कि  क्‍या  राज्य  सरकारों  ने  उनके  इन
 लक्ष्यों  को  स्वीकार  कर  लिया  है।  मेरी  जहां
 तक  जानकारी  है,  उसके  आधार  पर  में  कह
 सकता  हूं  कि  उन्होंने  स्वीकार  नहीं  किया  है
 कौर  इस  वर्ष  अधिक  से  अधिक  हम  २७  या
 २८  लाख  टन  के  लक्ष्य  तक  ही  पहुंच  सकेंगे  +
 आप  विदेशों  को  चीनी  का  जो  निर्यात  करना
 चाहते  हैं  और  जिसके  लिए  कुछ  आपने
 बाजार  भी  तलाश  किए  हैं  और  उससे  विदेशी
 मुद्रा  भी  प्राप्त  करना  चाहते  हैं,  इससे,  उसमें
 आप  सफल  हो  सकेंगे,  इस  में  भी  सन्देह
 ही है।

 जो  कि  एक  सबसे  न्यूनता  इसमें  दिखाई
 देती  है,  वह  यह  है  कि  जो  उत्पादक  हैं
 उसके  हितों  की  सब  से  अधिक  उपेक्षा  की
 जाती  है।  मेरा  इशारा  उस  किसान  की
 झोर  है  जो  सावन  और  भादों  के  महीने  में
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 खेत  के  किनारे  खड़ा  रह  कर  भीगता  हुआ
 जंगली  जानवरों  से  और  खेत  खराब  करने
 थालों  से  ईख  की  रक्षा  करता  है।  जब
 पैसा  लेने  का  अवसर  आता  है  तो
 उसको  गिने  चुने  हुए  पैसे  ही  मिलते  हैं  और
 सारा  लाभ  जो  चीनी  का  निर्माण  करते
 हैं,  या  खंड सारी  का  उत्पादन  करते  हैं  वे  उठा
 ले  जाते  हैं।  इस  पैसे  का  वे  पूर  पूरा  लाभ
 उठाते  हैं।  मुझे  यह  जान  कर  प्रसन्नता  हुई
 कि  भारत  के  अतिरिक्त  और  जो  दो  तीन
 देश  हैं  जहां  गन्ना  बहुत  अधिक  उत्पन्न

 होता  है,  जैसे  इंडोनेशिया  है,  मारिशस  है,
 क्यूबा है.  या  और  भी  एक  आध  ऐसे  देश  हैं
 और  वहां  की  स्थिति  को  जानने  का  मेंने
 कुछ  प्रयत्न  किया  है  1  वहां  पर  स्थिति
 अच्छी  है।  वहां  पर  किसानों  को  पहले
 से  ही  गन्ने  के  भाव  निर्धारित  करके  गन्ने  के
 सम्बन्ध  में  जो  सुविधायें  दी  जाने  वाली  होती
 हैं  वे  भी  दे  दी  जाती  हैं।  इसके  अतिरिक्त
 एक  सबसे  बड़ी  बात  यह  है  कि  किसान  को
 अपने  गन्ने  की  क्वालिटी  सम्भालने  का
 अवसर  इस  आघार  पर  मिलता  है  कि  एक
 किसान  की  सारी  ईख  को  मिल  एक  बार  ले
 लेती  है  और  उससे  उसकी  चीनी  प्राप्ति  का
 अलग  पता  लग  जाता  है  और  उसी
 आधार  पर  उस  किसान  को  अगले  साल
 अपने  गठन  की  नसल  को  सम्भालने  का
 उत्साह  उत्पन्न  होता  है।  अपने  निर्वाचन
 क्षेत्र  की  ही  बात  मैं  आपको  बताता  हूं  i  वहां
 'पर  तीन  चीनी  मिलें  हैं।  मेरे  क्षेत्र
 में  अधिक  हिस्सा  इस  प्रकार  का  है  जहां
 गन्ना  अच्छी  क्वालिटी  का  पैदा  होता  है  और
 कुछ  हिस्सा  इस  प्रकार  का  है  गंगा  के  किनारे

 -का  जिसको  खादर का  क्षेत्र  कहा  जाता  है
 उस  गन्ने  में  चीनी  उतनी  अच्छी  नहीं  निकलती  v
 है  जो  अच्छी  क्वालिटी  का  गन्ना  पैदा  करते
 हैं  उनके  साथ  जब  खादर  वालों  का  गन्ना
 मिल  जाता  है  और  दोनों  एक  साथ  चीनी
 मिलों  के  अन्दर  पेरे  जाते  हैं  और  उन  दोनों
 की  रिकवरी  के  आधार  पर  अच्छी  क्वालिटी

 SEPTEMBER  I,  963  Sugar  Situation  5680

 पैदा  करने  वालों  को  मूल्य  दिया  जाता  है,
 तो  उनके  गन्ने  की  किस्म  संभालने  का
 उत्साह  ठंडा  पड़  जाता  है।  मेरा  कहने  का
 अभिप्राय  यह  है  कि  किसानों  के  हितों  का
 आप  सबसे  पहले  ध्यान  रखें  ।  जिसके
 हाथों  से  गन्ना  उत्पन्न  होता  है,  और  जिससे
 चीनी  आगे  जा  कर  बनती  है  फिर  जिसे
 आप  विदेशों  में  भी  भेजते  हैं  और  विदेशी
 मुद्रा  अजित  करते  हैं,  उस  किसान  की  उपेक्षा
 बाप  न  करें  ।

 मुझे  इस  बात  की  याद  है  कि  स्वर्गीय
 रफी  अहमद  किदवई  ही  भारतवर्ष  के  पहले
 खाद्य  मंत्री  थे  जिन्होंने  किसानों  को  अच्छी
 सुविधायें  दी  हैं.  बजाय  इसके  कि  वे
 रिकवरी  के  आधार  पर  भाव  ते  करते.  उन्होंने
 बाज़ार  के  भाव  देख  कर  किसानों  को  मूल्य
 देना  आरम्भ  किया  ।  महाराष्ट्र  में  आज
 भी  कुछ  इस  प्रकार  की  मिलें  हैं  जहां
 यह  सिद्धान्त  लागू  है  वर्तमान  उपरक्षा
 मंत्री  श्री  co  आर  ०  चह्वाण  का  उनसे
 कुछ  सम्बन्ध  भी  है  एक  बार  बातचीत  करते
 हुए  उन्होंने  मुझे  बताया  था  कि  हम  अपने
 किसानों  को  जो  मूल्य  देते  हैं,  वह  क्वालिटी
 के  आधार  पर  या  रिकवरी  के  आधार  पर
 निर्धारित  नहीं  करते  हैं।  हम  तो  उनकी
 आवश्यकताओं  के  लिये  जितने  पैसे  जरूरी
 होते  हैं,  उनको  पहले  दे  देते  हैं।  बाकी  चीनी
 बन  कर  मार्किट  में  जिस  भाव  पर  बिकती
 है,  उसका  ही  प्रतिशत  हमने  निर्धारित  किया
 हुआ  है,  जो  गन्ना  उत्पादकों  को  अवश्य
 जाता  है।  यही  बात  स्वर्गीय.  रफी  अहमद
 किदवई  ने  की  थी  ।  उन्होंने  यह  कहा  था
 कि  जितने  रुपये  मन  चीनी,  उतने  खाने
 मन  गन्ना  ।  सीधा  सादा  भाव  उन्होंने  लगा
 दिया  था  ।  इससे  किसानों  में  भी  उत्साह
 हुआ  था।  अगर  चीनी  का  भाव  ४०  रुपये
 मन  है  तो  किसान  को  गन्ने  का  भाव  ढाई
 रपये  मन  मिल  जाता  था  ।  बाकी  जो
 साढ़े  ३७  रुपये  रह  जाता  था,  उसके  अन्दर
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 जाती  थी  कौर  दूसरे  भी  खर्च  आ  जाते  थे  |
 मेरा  अभिप्राय  यह  है  कि जब  तक  आप  मल
 उत्पादक  के  हितों  की  रक्षा  नहीं  करेंगे
 तब  तक  यह  समस्या  आपके  सामने  ज्यों  की
 त्यों  इसी  प्रकार  से  कठिन  बनी  रहेगी।

 ग्राम  श्री  विभूति  मिश्र  ने  और  टांटिया
 जी  ने  सैस की  बात  कही है  ।  इसी  प्रकार
 से  परवेज़  टैक्स  की  भी  बात  आती  है।
 लगभग  बारह  करोड़  रुपये  की  ओर  इन्होंने
 इशारा  किया  है  da  को  ही  अगर  आप
 देखें  तो  आपको  पता  चलेगा  कि  उसका
 उपयोग  उस  काम: में  नहीं  हुआ  है  जिस  के
 लिये  वह  लिया  गया  था  मेरा  इस  सम्बन्ध
 में  एक  सुझाव  खाद्य  मंत्री  की  सेवा  में  है  ।
 कोल  बोर्ड  में  यह  नियम  है  कि  जिस  समय
 कोयला  रेलवे  बैगंज,में 4  लदने  लगता  है,
 उस  समय  प्रतिमा  के  हिसाब  से  उस  पर
 टैक्स  अलग  से  काट  लिया  जाता  हैँ  और
 इस  प्रकार  से  जो  करोड़ों  रुपया  एकत्र  हो  जाता
 है,  उसका  उपयोग  एक  सेस  बोर्ड  जो  बना
 हुआ  है,  वह  उसका  सदुपयोग  करता  हे
 और  उनके  हितो  की  रक्षा  करता  है,  जिनके
 हितों  की  रक्षा  के  लिये  यह  टैक्‍स  लिया  जाता
 है।  इसी  प्रकार  से  यह  जो  सैस  का  पैसा  है,
 इसे  आज  राज्य  सरकारों  के  पास  मत
 छोड़िये  ।  इसी  प्रकार  का  एक  बोर्ड  आप
 बनाइये  a  जिन  किसानों  के  खेत  मिलों  से
 बारह  बारह  मील  दूर  हैं  कौर  मिलों  तक  गन्ना
 बार-बार  ले  जाने  में  जिन  के  बैलों  की  उप्र
 आधी  रह  जाती  है,  यह  पैसा  जो  इसी  लिए
 काटा  गया  था,  इसका  उपयोग  उनके  हितों
 के  लिये  ही  हो  सके,  इसहेतु  आप  एक
 स्वतन्त्र  बोर्ड  की  स्थापना  करें।  राज्य
 सरकारों  का  जो  पिछला  इतिहास  है  वह
 इस  बात  का  साक्षी  है  कि  वे  इन  पैसों  का  सही
 उपयोग  नहीं  कर  सकी  है  और  न  ही  उन्होंने
 किया  है  ।  इसलिये  उनके  हाथ  से  अब
 वह  निधि  ले  ली  जानी  चाहिये  और
 किसानों  का  पैसा  जिस  काम  के  लिए  काटा
 जाता  है,  उसी  के  उपयोग  में  आना  चाहिए।
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 wa  मैं  महंगाई  के  सम्बन्ध  में  कुछ
 कहना  चाहता  हूं  ।  चीनी  के  आंकड़ों  को
 देखने  से  पता  चलता  है  कि  लगभग  दो  लाख
 टन  ॒प्रतिमास  हमारे  देश  में  चीनी  की  खपत
 थी।  लेकिन  पिछले  साल  इस  प्रकार  की
 स्थिति  आई  कि  किसानों  में  गाने  के  उत्पादन
 के  प्रति  उत्साह  कुछ  कम  हुआ  और
 व्यापारियों  को  यह  अनुभव  1418  कि  गन्ना
 इस  साल  कम  है  और  विश्व  मार्किट  में  चीनी
 के  भाव  ऊंचे  जाने  लगे  हैं,  इस  वास्ते  चीनी
 कम  पैदा  होगी  i  परिणाम  यह  हुआ  कि
 सितम्बर  महीने  में  जहां  देश  में  प्रतिमास
 दो  लाख  टन  चौकी  की  खपत  थी,  वहां  गत
 वर्ष  साढ़े  तीन  लाख  टन  प्रतिमास  भी
 चीनी  की  खपत  हुई।  गवर्नमेंट  ने  भाव
 ऊंचे  न  जाने  देने  के  लिये  चीनी  को  मार्किट
 में  रिलीज़  किया  और  इस  तरह  से  डेढ़  लाख
 टन  अधिक  चीनी  की  खपत  हुई  t  अक्तूबर
 में  ढाई  लाख  टन  चीनी  की  खपत  हुई  ।
 इस  तरह  से  अकेले  इन  दो  महीनों  में
 करीब  दो  लाख  टन  खपत  चीनी  की  बढ़
 गई  ।  इसका  परिणाम  यह  हुआ  कि  चीनी
 मार्किट  से  हट  कर  घोघरे  धीरे  अंडरग्राउंड
 चली  गई  ताकि  आगे  चल  कर  इसका  काला
 बाजार  किया  जा  सके,  और  पता  अधिक
 कमाया  जा  सके।  सरकार  को  इस
 किस्म  की  कार्रवाइयों  पर  भी  नियंत्रण
 रखना  होगा  अगर  आप  देश  को  महंगाई  से
 बचाना  चाहते  हैं।  इन  शब्दों  को  कहने
 का  मेरा  यह  अभिप्राय  नहीं  है  कि  में  सरकार
 को  यह  कहना  चाहता  हूं  कि  सरकार  कंट्रोल
 कर  दे  -  क्‍योंकि  जिस  दिन  कंट्रोल  होता  है,
 उसी  दिन  मार्किट  से  चीनी  या  जिस  किसी
 चीज़  पर  कंट्रोल  होता  है,  वह  चीज़,  गायब
 हो  जाती  है  1  कंट्रोल  के  सम्बन्ध  में  जिस
 प्रकार  का  निर्णय  स्वर्गीय  रफी  अहमद
 किदवाई  ने  लिया  था,  उसी  प्रकार  का
 निर्णय  हमारे  वर्तमान  खाद्य  मंत्री  भी  लें  ।
 इस  अधिवेशन  के  पहले  दिन  भी  कुछ  चर्चा
 एक  प्रश्न  के  रूप  में  ई  थी  ,  प्रश्नोत्तर
 काल  में  घोषणा  हुई  थी  कि  कठिनाइयों  के
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 बावजूद  भी  सरकार  कंट्रोल  करने  नहीं
 जा  रही  हैं।  इसका  सभी  ओर  से  स्वागत
 किया  गया  था  ।  इससे  देश  को  अच्छा
 सन्तोष  हुआ  था  ।  आज  वही  स्थिति
 हमारे  नये  खाद्य  मंत्री  श्री  स्वर्ण  सिह  जी  के
 सामने  हैं।  उनसे  भी  मैं  यह  निवेदन
 करना  चाहता  हूं  कि  देश  को  आप  इस  बात  का
 आश्वासन  अवश्य  दें,  कि  जितनी  मात्रा  में
 चीनी  अपेक्षित  है,  उतनी  मात्रा  में  आप
 देंगे  ।  वह  बात  सही  है  और  इस  बारे  में
 कोई  दो  रायें  नहीं  हो  सकती  हैं  कि  विदेशों  में
 चीनी  न  भेजी  जाए  और  विदेशी  मुद्रा
 प्राचीन  की  जाए  -  लेकिन  इसके  साथ
 साथ  आप  ऐसा  भी  न  होने  दें  कि  भारतवर्ष
 के  निवासी,  जहां  की  यह  उत्पत्ति  है,  वे  तो
 इसके  लिये  तरसते  रहें,  सुबह  से  शाम  तक
 लाइनों  में  खड़े  रहें श्रौर  केवल  विदेशी  मुद्रा
 के  अर्जी  के  लिए  हम  उनका  पेट  काटते
 रहें।  यदि  ऐसा  किया  जाता  है  तो  यह
 उसके  प्रति  न्याय  नहीं  होगा  ।

 अब  में  निर्माताओं  के  सम्बन्ध  में  भी
 कुछ  कहना  चाहता  हूं  ।  बड़े  निर्माताओं  के
 सम्बन्ध  में  मुझे  अधिक  कहने  की  आवश्यकता
 नहीं  है।  मैं  तो  उन  निर्माताओं  के  सम्बन्ध
 में  तो  कहना  चाहता  हूं  जो  कोल्हू  चला  कर
 गुड़  उत्पन्न  करते  हैं  या  छोट  छोट  क्रशर
 चला  कर  कच्ची  खांडसारी  बनाते  हैं  ।
 इन  में  भी  विशेष  रूप  से  जो  कोल्हू  चलाते
 हैं,  गुड़  उत्पन्न  करते  हैं  में  उनके  बारे  में
 कहना  चाहता  हूं।  भारत  में  अधिकांश
 गायें  में  और  जंगलों  में  रहने  वाली  जनसंख्या
 गुड़  खा  कर  भी  मीठा  खाने  की  अपनी  पूर्ति
 करती  है  -  उस  तक  न  आपको  अच्छी
 खांडसारी  जाती  है  और  न  ही  मिल  की  चीनी
 जाती  है  ।  आपने  कोल्हू  के  बारे  में  जो
 घोषणा  की  है,  उसका  तो  हम  स्वागत  करते
 हैं  ।  कच्ची  खांडसारी  बनाने  वाले  जितने
 क्रशर  हैं,  वे  ३०  प्रतिशत  गन्ने  का  अनुभाग
 जो  रस  में  जाना  चाहिये,  नहीं  निकाल
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 पाते  है  उसके  लिये,  कुछ  आप  ऐसी
 व्यवस्था  जरूर  करें  जिससे  उनकी  मशीनरी
 जैसे  अच्छे  ट्रैक्टर  आप  बना  रहे  हैं  शौर  दूसरे
 साधन  आप  देर  हे  हैं  उसी  प्रकार  भ्रच्छे  बशर  भी
 बनायें  जिससे  उनसे  भी  पूरा  रस  निकाला
 जा  सके  ।  लेकिन  एक  का  पेट  बहुत  भ्र धिक
 भर  दिया  जाय  और  दूसरे  को  बिल्कुल
 न  दिया  जाय,  यह  समाजवादी  समाज  की
 रचना  के  उद्देश्यों  के  विपरीत  होगा  ।
 इस  का  भी  आप  को  ध्यान  रखना  चाहियें  v

 Shri  Oza  (Surendranagar):  Sir,  like
 some  of  the  other  industries  in  this
 country  this  sugar  industry  has  also
 become  a  sort  of  problem-industry.
 We  have  before  us  a  situation  wherein
 the  primary  producers,  the  cane-grow-
 ers,  have  not  been  happy;  the  manu-
 facturers  also  have  their  complaints;
 the  traders  also,  we  know,  rightly  or
 wrongly,  are  complaining  about  the
 regulations  imposed  by  the  Ministry.
 And  we  know  the  lot  of  the  consu-
 mers.  Perhaps  this  is  partly  inevitable
 in  the  sort  of  economic  pattern  that
 we  have  adopted.  We  have  gota
 planned  economy  witerein  we  plan
 our  production  and  also  fix  the  prices,
 but  there  is  unplanned  distribution
 consumption.  As  I  said,  it  may  be  in-
 evitable  in  the  mived  economic  pat-
 tern  that  we  have  adopted.  So  far  as
 producers  are  concerned,  namely,  the
 cane-growers,  when  they  raised  a  cry
 for  raising  the  prices  of  cane,  Shri
 S.  K.  Patil,  who  was  in  charge  of  the
 Ministry  said,  “I  have  got  a  formula
 by  which  without  raising  the  prices  of
 the  cane,  the  producers  will  be  able  to
 get  more  money.”  He  also  said—and
 we  entirely  agree  with  him—that  the
 per  acre  yield  of  sugarcane  in  this
 country  is  very  low  as  compared  to
 that  of  other  cane-growing  countries.
 About  that,  he  said  that  some  measures
 are  being  adopted.  He  also  said—and
 it  is  also  agreed—that  the  sucrose  con-
 tent  of  sugar  is  also  very  low  as  com-
 pared  to  other  countries.  Now,  what
 steps  has  the  Ministry  taken  in  con-
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 sultation  with  the  State  Governments
 to  improve  the  situation?

 We  have  before  us  the  complaint  of
 the  cane-growers  that  cane-breeding
 centre  is  situated  only  in  the  south  and
 in  areas  like  Punjab,  Uttar  Pradesh  or
 Bihar,  where  we  have  got  cane-grow-
 ing  on  a  very  large  scale,  the  Ministry
 has  not  cared  to  set  up  cane-breedirg
 centres.  Unless  some  dynamism  is
 brought  about  in  these  two  matters,
 that  is  more  yield  per  acre  as  well  as
 stepping  up  the  sucrose  content  of  the
 sugarcane,  I  think  the  cane-growers
 are  entitled,  or  there  is  some  justifi-
 cation  in  their  demand  that  the  prices
 of  the  cane  should  be  higher.

 While  promulgating  the  regulation
 the  Minister  said—I  am  quoting  his
 words:

 “In  the  circumstances  there  was
 no  escape  from  the  regulations  that
 were  settled  upon  and  since  I  am
 convinced  that  we  have  devised  a
 scheme  of  regulations,  that  would
 be  fair  to  the  industry,  trade  and
 the  consumers,  I  think  I  am  entitl-
 eq  to  ask  for  the  co-operation  of
 all  three  in  securing  the  implemen-
 tation  of  these  regulations.”

 So  far  as  these  regulations  are  con-
 cerned,  the  industry  has  to  comply  with
 the  release  orders  issued  by  the  Mini-
 stry  here.  Then  the  poor  consumer,
 we  know  that  whatever  prices  he  has
 to  pay  he  does  pay,  and  whatever  little
 sugar  he  can  procure  he  tries  to  pro-
 cure.  Then  who  has  failed  to  co-
 operate?  I  think  the  weakest  link  in
 this  regulation  is  the  trade.  We  have
 many  ups  and  downs  in  the  production
 of  sugar.  Once  we  call  upon  the
 people  to  eat  more  sugar,  to  consume
 as  much  as  possible,  and  when  they
 do  it,  the  next  day,  we  turn  round  and
 say,  “No,  you  cannot  have  so  much
 sugar.”  You  ask  the  people  to  form
 certain  habits,  and  then  all  of  a  sud-
 den,  you  say,  “No,  these  habits  are  not
 good;  you  must  tighten  your  belts  and
 you  must  put  up  with  a  smaller
 quantity  of  sugar”.
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 I  am  also  against  controls,  as  my
 hon,  friend  there  rightly  pointed  out.
 It  gives  rise  to  a  lot  of  corruption  and
 so  many  irregularities,  though  it  may
 be  inevitable  in  this  economy.  I  am
 absolutely  convinced  that  we  must
 have  planned  distribution  and  planned
 consumption  if  we  want  our  country
 to  advance  rapidly,  because  we  ant
 to  save  more  and  invest  more,  270  do
 away  with  poverty  and  other  pi‘ob-
 lems.  But  because  of  human  failures
 and  failures  in  administrative
 machinery  and  our  general  character—
 I  am  sorry  I  am  also  one  of  them—  we
 cannot  enforce  all  these  controls
 rigidly.  But  in  such  matters,  when  we
 ask  the  people  to  step  up  consumption,
 then  I  think  the  Government  owes  it
 to  the  people  to  guarantee  at  least  a
 minimum  intake.  Government  should
 be  able  to  say,  “Whatever  may  happen,
 you  will  be  given  so  much  sugar  at
 this  price.”

 I  think  the  weakest  link,  the  party
 which  has  not  cooperated  in  this  mat-
 ter,  is  perhaps  the  trade.  However
 much  the  trade  may  shout,  I  agree
 with  one  of  the  speakers  here  who
 said  that  certain  malpractices  are  be-
 ing  indulged  in  and  it  is  the  duty  of
 the  Government  to  see  that  those  mal
 practices  are  stopped  as  Soon  as  possi-
 ble.  I  think  that  so  far  as  our  neces-
 sities  of  life  are  concerned,  not  only
 about  sugar,  but  on  certain  occasions
 we  hear  cries  about  scarcity  of  kero-
 sene,  scarcity  of  rice,  etc.,  and  on  cer-
 tain  occasions  good  type  of  cloth  is  not
 available,  I  think  the  State  Govern-
 ments  should  be  impressed  by  the
 Centre  that  every  family  must  be  gi-
 ven  a  family  card  and  on  such  occa-
 sions,  all  these  items  should  be  ra-
 tioned  at  the  minimum  price  possivie.
 We  should  not  leave  them  to  the  good
 sense  of  the  trade  that  they
 put  up  boards  saying  that
 sugar  will  be  available  at  such  and
 such  a  price.  We  cannot  leave  the
 consumers  entirely  at  the  mercy  of  the
 traders.  As  was  rightly  pointed  out
 by  some  speakers,  sugar  comes  at
 5  o’clock  and  at  6  o’clock  when  people
 go,  there  is  no  sugar  available.  So,
 unlesg  they  are  enjoined  upon  to  dis-
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 {Shri  Oza]
 tribute  sugar  only  on  ration  cards
 according  to  the  quantum  fixed  for
 each  family,  I  think  it  would  not  be
 possible  to  guarantee  the  minimum  in-
 take  of  sugar  that  we  are  bound  ६0
 give  to  the  consumer,  having  once
 asked  him  to  step  up  consumption.  I
 think  the  Government  must  pay  ut-
 Most  attention  to  this  problem.

 As  I  said,  though  rationing  is  a
 necessity  in  our  economy,  today,  be-
 cause  of  human  failings,  you  must
 utilise  this  method  to  the  minimum
 extent.  But  I  think  in  such  circums-
 tances,  We  have  got  to  resort  to  it,
 because,  we  owe  it  to  the  poor  people to  give  them  the  necessities  of  life  at
 the  lowest  price.

 Here  in  this  House  the  cases  of  the
 cane-growers  and  producers  have  been
 represented.  I  want  to  represent  the
 case  of  the  consumers,  because  in  my
 area,  the  sugar  consmption  per  capita
 is  higher  compared  to  other  areas.
 We  find  people  running  about  from
 shop  to  shop  in  order  to  get  the  mini-
 mum  requirements  of  sugar.  So,  I
 think  the  Centre  should  impress  upon
 the  States  to  evolve  a  machinery  by
 which  at  least  a  minimum  intake  is
 guaranteed.

 श्री  यशपाल  सिह  (कराना  )  :  उपा-
 ध्यक्ष  महोदय,  गन्ने  की  खती  करने  वालों
 के  हितों  का  जितना  ख्याल  सरकार  रखती
 है  वह  इसी  बात  से  साबित  हो  जायेगा  कि
 यू०  पी०  के  ५२  जिलों  में  गांवों  में  आधा
 पाउंड  चीनी  पर  हेड  दी  जाती  है  जोर  शहर
 में  एक  पाउंड  पर  हेड  दी  जाती  है।  चीनी
 का  कोटा  जो  है  गांवों  के  किसानों  के  लिए
 वह  आधा  पाउंड  के  हिसाब  से  है  एक  आदमी
 के  लिये  और  शहरों  के  लिये  एक  पाउंड
 है।  जहां  पर  अच्छी  से  अच्छी  बतियां,
 मिठाइयां  घंटे  वाले  की,  बढ़िया  से  बढ़िया
 स्वीट  बीट्स  रक्खी  हैं,  शहद  की  बोतलें
 रक्खी  हैं,  खाने  को  इतना  है  उन  शहर  वालों
 के  लिये  एक  पाउंड  पर  हेड  और  गांवों  के  लिय
 जहां  पर  किसी  भी  भाव  पर  चीनी  नहीं  मिलती
 @  वहां  भाषा  पाउंड  पर  हेड।  इसी  बात  से
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 साबित  हो  जायेगा  कि  हमारी  यह  सरकार
 किसानो  का  कितना  खयाल  रखती  है  1
 दूसरी  किलो  तिजारत  में  ऐसा  नहीं  होता
 कि  किराया  किसान  से  काटा  जाय  ।  जिसका
 गांव  मिल  से  एक  मील  पर  है  और  जो  मिल
 में  भन्ना  ले  जाता  है  उस  कोहे  रु०  ७  झा०
 मन  पूरा  मिलेगा,  लेकिन  जो  ८  मील  दूर
 रहता  है  मिल  से  और  बैलों  की  जोड़ी  को
 परेशान  कर  के  गन्ना  ले  जाता  है  उस  से
 झा  फो  मन  काट  लिया  जाता  हैं
 इस  लिये  कि  हमारा  किराया  कटता  है
 उसको  इनाम  मिलना  चाहिए  जो  ८,  ८,  मील
 १०  मील  या  १२  मील  पर  ले  कर  गया  है

 लेकिन  यह  किसानों  पर  जुल्म  और  सितम
 है  कि  जो  दस  मील  पर  बलों  की  जोड़ी  जोत
 कौर  खुद  भूखा  मर  कर  गया  है  उसको
 होरेस  और  परेशान  किया  जाता  है  और
 उसको  दो  आने  कम  मिलेंगे  ।  इसी
 इंसाफ  के  साथ  पता  चल  जाएगा  कि  कामत-
 कारों  का  कितना  ज्यादा  खयाल  इस  सरकार
 ने  रक्खा है.  |

 दूसरे  आज  तक  मैंने  कहीं  पर  और
 किसी  भी  जगह  यह  इंसाफ  नहीं  देखा  कि
 मिल  हमारे  एरिया  में  है,  मिल  के  लिये
 ज़मीन  हम  ने  दी  है,  मिल  के  लिये  मकानात
 हम  ने  बनवाये  हैं,  लेबर  हमारी  लगी  है,
 ज़मीन  हमारी  ली  गई  हैं,  दसवें  हिस्से  पर  ली
 गई  हैं  लेकिन  उस  मिल  में  उस  इलाके  के
 नौजवानों  को  न  नौकरी  मिलती  है,  न
 नौजवानों  को  ठेका  मिलता  है  ।  ५००  और
 १०००  मील  से  मिलमालिक  के  ' रिद्तेदारान
 ञ्  कर  सारे  इलाके  को  गवर्नर  करना  चाहते
 हैं।  अगर  किसान  का  फ़ायदा  करना  है
 तो  सब  से  पहले  इस  बात  का  खयाल  रखिये
 जैसी  कि  केन  स्पेशलिस्ट्स  लोगों  की  राय
 है  कि  हमारा  ३५  फ़ीसदी  गन्ना  टोपबोस  से
 ख़राब  हो  जाता  है,  किसान  को  इतनी  लागत
 लगानी  पड़ती  है  लेकिन  लागत  लगाने  के  बाद,
 घरबार  फूंकने  के  बाद  उसका  ३५  फ़ीसदी
 गन्ना  टोप बोस  से  खत्म  हो  जाता  है  1  टॉप-
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 बोर्ड  से  गन्ने  की  रक्षा  करने  के  लिये  सेंट्रल
 गवर्नमेंट  ने  कोई  इंतज़ाम  नहीं  किया  ।
 जहां  केन  यूनियंस  हैं,  जहां  हमारी  यह  गन्ने
 की  यूनियंस  हैं,  वह  स्टेट  लेबिल  के  ऊपर  हैं  ।
 सेंट्रेल  गवर्नमेंट  से  न  उन्हें  कोई  इमदाद  मिलती
 और  न  इंसेंटिव  मिलता  है।  ज़रूरत
 इस  बात  की  हँ  कि  जहां  जहां  केन  यूनियंस

 हैं  उनको  इमदाद  देने  के  लिए  उनको  इंसेंटिव
 देने  के  लिए  सेंट्रल  गवर्नमेंट  पूरी  कोशिश
 करे  |  गन्ना  बोने  वाले  को  जब  तक  उत्साह
 और  प्रोत्साहन  नहीं  मिलेगा  तब  तक  किस
 तरीक़े  से  वह  अधिक  गन्ना  पैदा  कर  सकेगा  ?
 ग्राम  तक  किसान  को  यह  उम्मीद  नहीं  है  कि
 अगर  वह  अधिक  गन्ना  पैदा  करेगा  तो  उसे

 कुछ  ज्यादा  प्राप्ति  होगी  -  अभी  सरकार
 का  सरकुलर  है,  हमारी  सरकार  की  नीति
 है  कि  जो  मिल मालिकान  ज्यादा  उपज
 करेंगे  चीनी  की  उनको  २  ०  फ़ीसदी  एक्साइज
 टैक्स  कम  किया  जाएगा  ।  मिल मालिकों  के
 लिए  २०  फीसदी  एक्साइज  का  टैक्स
 कम  किया  जायेगा  ।  अब  मिल मालिक
 इसमें  करीब  ४०  करोड़  रुपया  कमा  लेते
 हैं  इस  ४०  करोड़  में  से  अगर  एक  करोड़
 रुपया  भी  किसानों  तक  नहीं  पहुंचेगा  तो
 उनसे  कैसे  वादा  की  जा  सकती  है  कि  वह  अधिक
 गन्ना  पैदा  करेंगे  ?  मेरा  कहना  है  कि
 एक्साइज  ड्यूटी  कम  कर  के  मिलमालिकों  को
 जो  फ़ायदा  पहुंचाया  जा  रहा  है  उसका
 बाकायदा  एक  प्रपोरशन  काश्तकारों  को
 मिलना  चाहिये  तभी  काश्तकार  ज्यादा
 गन्ना  पैदा  करेगा।  काश्तकार  गन्ना  तब
 ज्यादा  पैदा  करेगा  जब  उसे  इसके  लिये
 कुछ  प्रोत्साहन  मिलेगा  ।

 आज  चीनी  ६५  रुपये  तक  बिक  रही
 है,  ७०  रुपये  मन  तक  बिक  रही  है  लेकिन
 किसान  को  आज  भी  गन्ने  की  कीमत  सिर्फ

 १  रुपये  ७  आने  प्रतिमा  ही  मिलती  है।
 आज  जबकि  चीनी  के  दाम  इतने  अधिक
 बढ़  गये  हैं  किसान  को  एक  आना  मन
 फायदा  देने  की  ज़रूरत  नहीं  समझी  जाती
 है।  जो  मुनाफ़ा  कमाया  है  उस  में  से

 BHADRA  20,  885  (SAKA)  Sugar  Situation  5690

 एक  आना  मन  भी  देने  को  तैयार  नहीं  हैं
 सरकार  अपनी  चीनी  की  पालिसी  पर
 दुबारा  नज़रसानी  करे,  फिर  से  डेब्यू  करे
 शौर  किसान  को  मौक़ा  दे  ताकि  वह  अधिक
 गन्ना  पैदा  कर  सके  ।  खास  तौर  से
 जिन  इलाकों  में  बाढ़ें  आई  हैं,  वहां  का
 आबपाशी  का  खच  खत्म  होना  चाहिये,  वहां
 इरीगंशोन  का  टैक्स  नहीं  लिया  जानाचाहिए  ।

 देखा  यह  गया  है  कि  कंट्रोल  जितना
 बढ़ता  है  उतनी  ही  चीनी  की  कमी  होती
 जाती  है  ।  जो  चीज़  आप  के  पास  है  उस  पर
 कंट्रोल  कर  दीजिये,  जो  मुनाफाखोर  हैं  बह
 उसको  एकदम  जमींदोज  कर  देगा  और  यह
 पता  नहीं  लगने  देगा  कि  वह  चीज़  आखिर
 चली  कहां  गई  ?  वह  चीज़  चोर  बाजार  में
 चली  जाती  है  ।  जब  चीज़ों  की  कमी  होती
 है  तो  आप  कंट्रोल  लाते  हैं,  लेकिन  आप  देखें
 कि  कंट्रोल  से  क्‍या  हुआ  ?  सब  से  बड़ा
 नुक्सान  कंट्रोल  से  यह  हुआ  कि  जब  जब
 कंट्रोल  लगाया  गया  तब  तब  पैदावार  कम  हो
 गयी।  में  आपके  सामने  इसी  सरकार  के  आंकड़े
 पेश  करता  हूं  ।  जब  चीनी  पर  कंट्रोल  लगाया
 गया  तो  उसका  नतीजा  यह  हुआ  कि  उत्पा-
 दन  घट  गया  और  खपत  भी  कम  हो  गयी  ।
 १६४२  से  १६४७  के  कंट्रोल  युग  के  अन्तिम
 तीन  वर्षो  में  उत्पादन  ११.७०  लाख  टन  से
 घट  कर  ्य  लाख  टन  हो  गया  और  खपत
 १२.३०  लाख  टन  से  घट  कर  €, ७२  लाख
 टन  हो  गयी  ।  १६४७  में  कंट्रोल  हटा  लिये
 जाने  पर  उत्पादन  ७.७६  लाख  टन  से  बढ़
 कर  ११.८२  लाख  टन  पर  पहुंच  गया  ।
 लेकिन  जब  १६४६  में  कंट्रोल  फिर  लगाया  गया
 तो  उत्पादन  १०.०८  से  घट  कर  €, ७८
 लाख  टन  हो  गया  ।  १६५२-४३  में  चीनी  पर
 से  नियंत्रण  बिलकुल  हटा  लिया  गया  और
 उत्पादन  और  खपत  में  बढ़ती  शुरू  हो  गयी
 और  बढ़ते  बढ़ते  १६५८  में  २०  लाख  टन  पर
 पहुंच  गयी  ।  १६५८  में  कंट्रोल  फिर  से
 लगा  दिए  गए  और  उत्पादन  १९.७७  लाख
 टन  से  घट  कर  श,  १८  लाख  टन  हो  गया।
 जब  अक्तूबर  १६५६  में  नीति  में  पुन:  संशोधन
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 किया  गया  और  प्रोत्साहन  के  लिए  अन्‌  दान
 दिया  गया  तो  उत्पादन  भी  २६.८०  लाख
 टन  पर  पहुंच  गया  ।  और  १६६२  में  उत्पादन
 पर  यह  शर्त  लगानी  पड़ी  कि  एक  काश्तकार

 अपने ,एक  पांचवे  हिस्से  से  ज्यादा  पर  गन्ना

 नहीं,बो  सकेगा  ।यू०पी०  में  ऐसा  हुआ  कि
 जिसके  पास  १००  बीघे  ज़मीन  थी  उसे  यह
 आडर  दिया  गया  कि  वह  २४  बीघे  से  ज्यादा
 जमीन  पर  गन्ना  नहीं  बो  सकेगा।  इतने
 में  मार्केट  में  चीनी  आरा  गई  ।  लेकिन  जब  कंट्रोल
 होता  है  तो  चीनी  एकदम  गुम  हो  जाती  है
 कंट्रोल से  फ़ायदा  उठाते  हैं  बिचौलिये,  कंट्रोल
 से  फ़ायदा  उठाते  हैं  मुनाफाखोर  और  कंट्रोल
 से  फ़ायदा  उठाते  हैं  वे लोग  जो  कि  काश्तकारों
 और  सरकार  के  बीच  में  खड़े  हुए  हैं  1  यह
 लोग  काश्तकार  को  पनपने  ही  नहीं  देते  हैं  ।
 हमें  यह  बतलाया  जाता  है  कि  गांवों  के  बनिये
 तुम्हारा  खून  पीते  थे,  जब  कि  वह  गांवों  के
 बनिये  हमारे  दुःख  में  दुखी  होते  थे,  हमारे
 बच्चों  की  शादी  का  इन्तजाम  करते  थे,
 गौर  उन  की  तालीम  का  इन्तजाम  करते  थे,
 उन के  बारे  में  हमें  यह  ग़लत  तालीम  दी  जाती
 है  कि  वे  तुम्हारा  खून  पीते  रहे  हैं।  शब
 में  आपको  बतलाऊं  कि  पिछले  साल  जो  गांव
 का  बनिया  था  उसने  अपना  क्रशर  लगा  कर
 किसानों  को  गन्ने  का  २  रुपये  १०  आने  मन
 का  भाव  दिया  लेकिन  इस  के  विपरीत  यह
 सरकार  जो  कि  ग़रीबों  की  सरकार  कही
 जाती  है  और  जो  कि  राम  राज्य  वाली
 सरकार  कही  जाती  है  उस  ने  हमें  १  रुपया
 ७  आने  मन  का  भाव  दिया  अरब  उसंट  तथा
 कथित  खून  पीने  वाले  बनिये  ने  तो  हम
 किसानों  को  २  रुपये  १०  आने  मनका  भाव
 दिया  और  अपने  को  जनता  की  सरकार
 कहने  वालों  ने  १  रुपया  ७  आने  मन  का  भाव
 देकर  बहका  दिया  ।  मिलमालिकों  ने  करोड़ों
 रुपया  चीनी  से  मुनाफ़  में  कमाया  है  उसका
 एक  पैसा  भी  काश्तकार  को  नहीं  दिया  गया  ।
 अगर  आप  चाहते  हैं  किसान  भी  कुछ  थोड़ा
 सा  फ़ायदा  उठा  सके  तो  किसान  के  लिये
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 ae  रिकवरी  का  सवाल  छोड़  दिया  जाय  |
 रिकवरी  को  किसान  बर्दाश्त  नहीं  कर  सकता
 है  ।  रिकवरी  के  आंकड़े  इतने  टेढ़े  हैं  कि
 सरकार  भी  उस  में  फंस  कर  रह  जाती  है  ।
 आज  जरूरत  इस  बात  की  हैकि  काश्तकार
 को  सीध  २  रुपये  प्रतिमन  गन्ने  के  दाम  दिये
 जांये  ।आज  के  ज़माने  में  गन्ना  उत्पादन  करने
 वाले  किसानों  को  डाइरेक्ट  गन्ने  की  मिनिमम
 प्राइस  दो  रुपये  फ़ी  मन  देनी  चाहिये  ।
 ग्राम  उसको  दो  रुपये  मन  से  कम  दाम  देना
 उसका  गला  काटना  है  और  उसके  साथ
 अन्याय  और  अत्याचार  करना  होगा
 इसलिए  आज  कम  से  कम  गन्ने  का  भाव  दो
 रुपये  मन  होना  चाहिए  |  प्रखर
 रिकवरी  में  मिलमालिक  किसान  को  सही
 सही  हिसाब  दे  दें,  लेकिन  वह  हरगिज़  दे  नहीं
 सकता,  जब  मिलमालिक  सरकार  को  सही
 हिसाब  नहीं  दे  सकता  तो  फिर  वह  किसान  को
 क्या  देगा  यहां  रोज़  आंकड़े  पेश  किये  जाते  हैं।
 हमारे  भूतपूर्व  वित्त  मंत्री  श्री  मोरारजी
 देसाई  ने  कहा  था  कि  ढाई  अरब  रुपया,
 २५०  करोड़  रुपया  ऐसा  है  जिसको  कि
 मिल मालिक  आज  ऐवार्ड  कर  रहे  हैं  और
 उसको  देना  नहीं  चाहते  हैं  और  वह  सरकार
 को  परेशान  कर  रहे  हैं।  जब  यह  मिलमालिक
 ग्राम  सरकार  को  इस  तरह  से  परेशान  कर
 रहे  हैं  तो  फिर  वे  बेचारे  ग़रीब  काश्तकारों
 को  किस  तरह  से  रास्ता  बतलायेंगे  ?  और
 किस  तरह  उसको  सही  हिसाब  देंगे  ?  वे  हरगिज़
 नहीं  दे  सकते  हैं।  इसलिये  किसान  के  नाम  पर
 से  यह  रिकवरी  हटाई  जाये  ।  जैसे  गेहूं  में,  चने  में
 और  दूसरी  चीजों  में  यह  रिकवरी  का
 सवाल  नहीं  है  उसी  तरह  से  गाने
 में  भी  रिकवरी  का  सवाल  नहीं  होना
 चाहिये  और  किसान  को  २  रुपये  मन  का  कम
 से  कम  डाइरेक्ट  भाव  ज़रूर  देना  चाहिऐ।
 लेकिन  सेंट्रल  गवर्नमेंट  हमारे  इन  भावों  को
 काटती  है  ।  जब  में  यू  ०  पी०  भ्रसेम्बली  का
 नम्बर  होता  था  तो  वहां  कोशिश  करके  दो
 रुपये  मन  का  भाव  यहां  पहुंचाया,  बिहार  से



 5693  Discussion  re:

 भी  दो  रुपये  मन  का  भाव  यहां  पहुंचाया  लेकिन
 सेंट्रल  गवर्नमेंट  ने  किसान  का  ही  सदा  पेट
 काटा  और  उसे  १  रुपया  ७  आने  या  एक  रुपया
 पांच  आने  मन  गन्ने  का  दाम  दिया।
 अब  राज्य  सरकारों  से  इसके  बारे  में  आप

 पूछते  हैं  कौर  उनकी  राय  लेते  हैं  तो फिर  उस
 पर  अमल  भी  करना  चाहिए  लेकिन  जब  उस
 पर  आपको  अमल  नहीं  करना  था  तो  फिर
 उनसे  पूछना  ही  बेकार  था  ।  देश  के  5५
 फीसदी  किसानों  का  दारोमदार  आज  गन्ने  के
 ऊपर  है  ।  गन्ने  के  अलावा  वह  दौर  कोई  फसल
 बो  नहीं  सकते  हैं  न  उसके  पास  इतना  साधन
 हक  कोई  और  चीज  वह  खड़ी  कर  सके।
 अब  यह  कहां  का  इंसाफ  है  कि  गन्ने
 का  भाव  तो  आज  वही  १  रुपये  ७५  नये  पैसे
 फ़ीमन  है  जब  कि  लकड़ी  सात  तीन  रुपये  मन
 बिक  रही  है  और  कोयला  डेढ़  रुपये  मन  से
 ज्यादा  बिकता  है  ?  आज  कम  से  कम  गन्ने
 का  भाव  किसान  को  सीधे  दो  रुपये  मन  मिलना

 चा  ये  ।  यह  जो  पालिसी  सरकार  की  रिकवरी
 की  है  य;  किसानों  का  खून  चूसने  के  लिये  है  ।
 न  वह  रजिस्टर  जानता  है  न  उसे  पता  है
 किस  किस  महीने  में  कितनी  पैदावार  होती
 है  इसलिये  यह  रिकवरी  का  झझट  खत्म  कर  के
 सीधे  किसान  को  दो  रुपये  मन  का  भाव  दिया
 जाय

 जिन  इलाकों  में  मिलें  हैं  उन  इलाक़ों  के
 लोगों  को,  वहां  क ेएक  मज़दूर  से  लेकर  क्लर्क
 तक  और  कल्क  से  लेकर  इंजीनियर  तक,
 जब  तक  उस  इलाक़े  के  देती  नौजवान  मिलते
 हैं  तब  तक  १०००  मील  से  मिलमालिकों  के
 रिश्तेदार  और  भाई  भतीजे  उन  में  लाकर  न
 इसे  जाय  ।  यह  भाई  भतीजावाद  वहां  पर  न
 चलाया  जाय।  उन  मिलों  में  उन्हीं  इलाक़ों  के
 क्लिक  मजदूर,  इंजीनियर्स  और  ऐडमिनिस्ट्रेंटर्स
 हो  ।  जब  इस  तरह  से  इंतजाम  चलेगा  तभी
 किसान  सुखी  हो  सकेगा  ।  २  रुपये  मन  का  गन्ने
 का  कम  से  कम  भाव  उसे  दिया  जाय  यही  आज
 की  बहस की  नशा  है  ।

 Shri  Bhagwat  Jha  Azad  (Bhagalpur):
 Mr,  Deputy-Speaker,  Sir,  I  feel  this
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 is  one  instance,  rather  unique  instance,
 that  in  an  undeveloped  economy,  in
 an  undeveloped  country,  there  has
 been  a  cut  applied  to  increase  in
 production,  This  shows  clearly  how
 the  Food  Directorate  of  the  Govern-
 ment  of  India  works.  Then,  when
 some  of  the  Members  from  Bihar
 waited  upon  the  Minister  here  and
 on  the  Chief  Minister  and  requested
 that  the  ten  per  cent  cut  should  not
 be  applied,  they  were  arguing  with
 us  very  stoutly  and  loudly,  rather  we
 were  shouted  out,  that  it  is  very
 much  essential  for  the  growing  pro-
 duction  on  which  the  Ministry  was
 sitting,  Now  well  within  a  year
 we  find  how  much  foresight
 they  had  and  in  what  =  mo-
 rass  or  what  trouble  as  regards
 the  sugar  position  this  Ministry  has
 put  us.  It  is  very  simple  for  any
 student  of  economics  anywhere  in
 the  world  to  understand  that  instead
 of  utilising  the  increasing  production
 in  an  underdeveloped  economy  in  a
 country  where  consumption  was  fast
 growing  up,  instead  of  trying  to
 stabilise  and  have  buffer  stock  of
 which  they  are  talking  now,  or  in-
 stead  of  trying  to  boost  up  the  ex-
 ports  which  they  are  now  doing  and
 are  saying  that  we  are  committed  to
 it,  they  trieq  this  cut.  And  when  did
 they  apply  this  cut?  They  applied
 this  cut  when  already  the  growing
 season  was  over  as  they  are  now
 saying  that  they  will  give  Rs.  .75  nP,
 this  incentive,  when  already  the
 growing  season  is  over.  This  is  how
 they  move  always  and  then  they  put
 the  blame  at  this  door  or  at  the  other
 door.  They  have  not  got  the  courage
 to  accept  and  say,  “Yes,  we  made  a
 mistake.”

 We  thank  our  Prime  Minister  who
 said  in  one  of  his  utterances  that  it
 was  wrong  for  us  to  apply  that  0
 per  cent  cut.  It  is  unfortunate  that
 in  an  underdeveloped  economy  in-
 stead  of  utilising  the  increasing  pro-
 duction  by  the  farmers  our  Govern-
 ment  had  to  apply  that  cut.  We
 thank  him.  But  we  do  mot  expect
 that  boldness  and  courage  from  this
 Ministry  who  should  say,  “We  made  a
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 mistake.”  But  I  would  say,  for  all  the
 mistakes  that  they  have  committed
 let  us  forgive  them,  for  after  all  they are  our  friends.  But  we  would  like
 to  know  what  they  are  doing  for  the
 future.

 They  have  a  bold  plan  to  increase
 the  production  to  33  million  tons,  I
 say,  they  cannot  do  it,  With  the
 foresight  and  wisdom  that  they  are
 showing,  they  cannot  do  it.  There  is
 only  one  way  and  that  is  they  must
 not  have  this  proviso  which  they  cre
 still  having  in  the  statement  of  the
 hon.  Food  Minister.  They  will  give Rs.  .75  nP.  but  in  areas  where  they are  facing  strong  and  keen  competi- tion  from  gur  and  khandsari.  That
 is  the  proviso;  that  is  where  this  can
 be  done.  I,  along  with  Shri  Bibhuti
 Mishra,  strongly  support  the  demand
 that  to  increase  production  the  first
 and  foremost  thing  is  that  the  price of  sugarcane  must  be  raised  to  Rs.  2
 per  maund  and  with  no_  provisos,
 with  no  conditions.  Do  not  talk  of
 incentives  in  this  zigzag  way.
 Straightway  let  the  person  who  pro-
 duces  it  get  it.  Then  ang  then  alone
 Wwe  may  have  some  hope  of  raising
 the  production  in  the  coming  season;
 otherwise,  it  is  impossible.

 We  are  told  about  gur  and  khand-
 sari.  You  have  applied  the  cut  and
 you  have  known  the  result.  Now
 you  try  and  have  the  regulations  on
 gur  and  khandsari.  What  will  you
 do?  You  have  deprived  the  country
 and  the  consumer  of  sugar  and  by
 this  regulation,  nobody  knows
 whether  he  will  be  deprived  of  gur
 and  khandsari  as  well.  Therefore
 keep  your  controls  and  regulations
 within  bounds.  These  are  not  need-
 ed.  What  is  needed  is  increase  in
 the  price.  What  is  needed  is  an  as-
 surance  to  the  grower  that  he  will  get
 the  payment  of  his  hard  produced
 sugarcane.  Does  not  Shri  Mishra
 who  comes  from  that  area  and  do
 not  I  who  come  frorn  Bihar  State
 know  it  fully  well  that  these  mill-
 owners  who  get  45  per  cent  from~
 the  bank  as  security  for  payment  to
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 the  cane-growers  have  not  credit,  In
 the  current  year  thanks  to  the  drive
 of  the  Ministry  a  good  realisation
 has  been  done.  I  thank  them  on
 this  count.  But  still  a  due  of  Rs,  2.2
 crores  to  the  poor  farmers  is  a  far
 cry  and  is  still  a  great  misery.  It  is
 a  sad  commentary  that  the  persons
 who  grow  it  and  take  it  to  the  mill
 gate  do  not  get  the  money  in  return
 though  their  cane  is  taken.  There-
 fore,  if  you  want  to  increase  the  pro-
 duction,  the  second  vital  point,  apart
 from  increasing  the  price  to  Rs.  2
 per  maund,  is  to  have  the  procedure
 changed.  Let  the  payment  be  made
 then  and  there  at  the  gate.

 The  second  point  is....
 Shri  D.  0.  Sharma

 Third  point.
 Shri  Bhagwat  Jha  Azad:  I  thank

 Shri  7,  ९.  Sharma,  the  great  old  man,
 for  reminding  me  that  this  is  the
 third  point.  The  third  point  is  that
 arrangement  must  be  made  for  the
 disposal  of  sugarcane  at  the  gate.
 These  are  the  difficulties  that  we  see
 everyday.  Mr.  Mishra  who  is  an  ex-
 pert  on  this  is  nodding  his  head.  It
 is  true.  I  say,  in  spite  of  these  rules
 and  regulations,  these  are  the  three
 important  things  you  do:  firstly,  in-
 crease  the  price  to  Rs.  2;  secondly,
 try  to  remove  the  delay  in  procedures
 and  payment  and  thirdly,  do  not
 force  those  farmers  who  go  from  long
 distances  in  bullock-carts  and  other
 things  to  wait  at  the  gate.  I  do  not
 know  for  what  reasons  it  is  done.
 The  reasons  are  also  known  to  many.
 But  let  us  not  go  into  them.  You
 should  try  to  have  an  early  disposal
 of  the  cane  which  is  brought  at  the
 gate.  I  think  this  should  be  done.
 Unless  these  things  are  done,  it  is
 very  difficult  for  the  Government  to
 raise  the  target.

 (Gurdaspur):

 I  would  say  something  about  as  to
 how  the  things  are  being  done  at  the
 present  time.  You  had  this  order  put
 on  the  table  of  the  House  on  the  3th
 April  about  the  distribution.  None
 of  the  things  that  you  had  prescribed
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 in  that  order  was  applied.  Who  does
 not  know  it?  Every  time  we  put  a
 question  and  try  to  have  an  answer,
 it  is  said,  “It  is  found  in  abundance”.
 That  might  be  in  the  houses  of  some
 very  very  important  persons.  We  are
 also  possibly  told  by  the  villagers,  in
 our  own  areas,  “You  are  also  VIPs
 and  Members  of  Parliament”.  But  in
 Delhi  and  outside  Delhi,  when  our
 children  ‘or  the  members  of  our
 families  go  for  the  purchase  of
 sugar,  they  still  get  it  with  difficulty.
 Then,  why  not  say  that  we  are  get-
 ting  it  with  difficulty?  Therefore,
 you  should  try  to  execute,  try  to
 force,  those  orders  on  those  persons
 who  are  dealing  in  sugar  and  trying
 to  do  these  things,  as  was  aptly  said
 by  my  hon.  friend  on  the  right—I
 agree  with  him  on  this  point—that
 you  send  your  man  at  6-30  a.m.,  but
 the  whole  thing  has  disappeared  at
 6  O'clock.  How?  Not  by  distribu-
 ting  it  to  the  real  consumers,  but  by
 putting  two  bags  into  the  hands  of
 people  standing  in  queue  for  long
 hours  from  early  hours  in  the  morn-
 ing  from  5  O’elock  and  then  five  going
 into  the  black-market.  You  should
 try  to  have  a  stop  on  those  things
 also.  Production  also  must  increase.
 We  know  it.  I  do  not  want  to  go
 from  the  commitment  that  the  Gov-
 ernment  has  made  for  export.  We
 got  very  very  valuable  foreign  ex-
 change.  But  I  must  say—this  is  also
 very  important—that  the  consumers
 in  this  country  should  have  the  first
 priority  on  the  consumption.  And
 for  that  you  have  to  arrange  and  un-
 less  you  arrange  33  million  tons,
 produce  33  million  tons,  you  should
 not  try  to  console  us  by  saying
 “Look  here,  my  friend,  we  are  ex-
 porting  and  you  are  getting  foreign
 exchange.”  Foreign  exchange  for
 whom?  For’  developing  economy.
 Developing  economy  for  whom?  For
 human  beings  who  reside  in_  this
 country.  Therefore,  this  is  no  argu-
 ment.

 You  are  saying  in  your  statement
 that  there  is  lack  of  space  available
 in  the  factories.  They  are  the  diffi-
 culties.  But  at  some  places,  they  are
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 artificially  created  to  suit  their  own
 interests.  Therefore,  if  these’  are
 difficulties  of  space,  the  space  capa-
 cities  are  to  be  increased.  If  you
 cannot  increase  it,  there  is  no  justifi-
 cation  for  your  these  things,

 In  spite  of  all  these  things,  all
 these  remedial  measures  that  are  sug-
 gested  to  increase  the  production,  I
 will  come  to  my  last  point  and  that
 is  a  very  vital  point.  In  this  coun-
 try,  there  are  industries  which  are
 over-ripe  for  nationalisation  and
 sugar  is  one  of  them.  It  is  very  im-
 portant,  Mr,  Deputy-Speaker  and  it
 is  high  time  now  for  the  Government
 to  nationalise  the  sugar  industry.
 They  are  getting  vast  profits  and
 their  balance-sheets  are  commented
 upon  by  the  judiciary.  How  do  they
 do  it?  Therefore,  I  say,  like  sugar,
 like  cloth,  these  are  the  industries
 which  are  over-ripe  for  nationalisa-
 tion.  These  remedial  measures,  like,
 increasing  the  price  which  will  lead
 to  increased  production—but  in  its
 long  way  much  of  the  profits  will  be
 eaten  away  by  these  mill-owners—
 will  have  no  consolation  for  the
 growers.  Therefore,  I  demand....

 Shrj  Dasappa  (Bangalore):  I  would
 like  to  put  one  question  to  the  hon.
 Member....

 Shri  Bhagwat  Jha  Azad:  I  am  at
 the  close.  My  grand  old  _  friend
 should  have  asked  me_  earlier.  If
 you  give  me  five  minutes  more,  J  am
 prepared  to  answer  his  questions.
 But  I  would  say,  there  is  no  answer,
 no  other  alternative  but  to  nation-
 alise  the  sugar  industry  in  this
 country  and  this  is  over-ripe  and  this
 should  be  done.

 को  बज  राज  सिंह  :  सदन  के  दोनों  ओर
 से  काश्तकारों  की  भलाई  के  लिए  आज  बड़े
 जोरदार  भाषण  हुए  हैं।  आज  में  अपने
 मित्र  श्री  भागवत  झा  आज़ाद  जी  को
 धन्यवाद  दूंगा  कि  उन्होंने  पहली  बार
 दिल  खोल  कर  और  आज़ादी  के  साथ  अपनी
 बात  कही  है  ।  परन्तु  हमारी  सरकार  को
 मुझे  लगता  है  कि  काश्तकारों  से  बड़ा  भयंकर
 प्रेम  हो  गया  है.
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 श्री  दी०  Go  शर्मा  :  हमेशा  से  है  ।

 श्री  बज  राज  सिंह  :  इस  भयंकर  प्रेम
 की  बात  को  देख  कर  मुझे  एक  शेर  याद  आता
 है

 दर्जे  इश्क  पर  रहमत  खुदा  की
 मर्ज  बढ़ता  गया  ज्यों  ज्यों  दवा  की  ।

 आपका  यह  इश्क  जो  है  यह  काश्तकार  का
 गला  काट  रहा  है।  आपको  किसी  चीज़
 से  प्रेम  तब  होता  है  जब  आपको  किसी  चीज
 की  जरूरत  होती  है  t  बोट  चाहिये  तो
 कहा  जाता  है  चलो  काश्तकार  के  पास,
 टैक्स  चाहिये,  चलो  काश्तकार  के  पास,
 चन्दा  चाहिये,  चलो  काश्तकार  के  पास,
 त्याग  चाहिए  तो  चलो  काश्तकार  के  पास,
 श्रमदान  चाहिए,  तो  वह  भी  काश्तकार
 देगा  ।  इस  भयंकर  प्रेम  में  आप  उसका
 गला  दबाने  के  लिये  तैयार  हैं।  इस  सदन
 के  दोनों  ओर  से  किसी  की  आज  काश्तकार
 के  खिलाफ  बोलने  की  जुर्रत  नहीं  हुई  है।

 जो  भागवत  झा  आजाद  :  हमने
 उसके  कभी  लिखा  नहीं  बोला  है  ।

 जो  बज  राज  सिह  :  आज  काश्तकार
 की  क्‍या  हालत  है,  इसको  आप  देखें,  उसकी
 क्या  गति  है,  इसको  आप  देखें  ।  उसके
 सामने  एक  नया  चुटकला  छोड़  दिया  जाता
 है,  जिस  की  वजह  से  कल  कया  होगा,  इसको
 सोचकर  वह  परेशान  होने  लग  जाता  है।
 कल  क्‍या  होने  वाला  है,  इसके  बारे  में
 एक  शब्द  भी  नहीं  कहा  गया  है  |

 २६  अगस्त  को  हमारे  थामस  साहब  ने
 एक  भाषण  राज्य  सभा  में  दे  दिया  |
 काश्तकार  तक  बात  पहुंची,  दिल  दहल  गया,
 लगा  कि  कोल्हू  भी  बन्द  हुआ,  गन्ने  का
 उत्पादन  भी  बन्द  हुआ,  खांडसारी  जिस  के
 लिए  आज  हमारे  गांव  का  आदमी  राब
 बनाता  है  वट  भी  गई  ।  काश्तकार  का  दिल
 दिल  गया।  एक  बात  में  कहना  तो  नहीं
 चाटता  था  लेकिन  कहे  बगैर  मानूंगा  नहीं  1
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 चीनी  बहुत  म्‌म्किन  है,  थोड़े  से  लोगों  को
 पकड़  कर  उनका  ब्रेन  वाशिग  करते  हों,
 परन्तु  आज  की  सरकार  हमारे  काश्तकारों
 का  दिन  रात  ब्रेन  वाशिग  कर  रही  है  ।
 आप  काश्तकार  के  पास  जा  कर  देखिए,
 वह  क्‍या  कहता  है  -  बच्चा  बच्चा  चिल्ला
 चिल्ला  कर  कह  रहा  है  कि  हमारी  कोई
 सिक्‍योरिटी  नहीं  है,  हमारा  कोई  पु रसां
 हाल  नहीं  है  |  में  प्रभी  हाल  ही  में  अपनी
 कंस्टिट्युएंसी  में  गया  था  (  Interruptions  )
 विभूति  मिश्र  जी  बैठ  जाइये,  में  आपके
 बच्चों  की  उम्र  का  हूं  ।  इस  तरह  से  इंटरप्ट
 करने  की  जरूरत  नहीं  है।  बाद  में  में
 आपको  बता  दूंगा  ।  वहां  पर  मुझे  काश्त-
 कारों  ने  मेरा  नाम  ले  कर  मुझे  कहा  कि
 आपको  इसलिए  चुन  कर  भेजा  था  कि
 आप  खुद  काश्तकार  हैं  और  आप  के  दिल  में
 काश्तकारों  के  लिए  दर्द  है,  परन्तु  आज
 आप  भी  व  जा  कर  कुछ  नहीं  कर  सके
 हैं।  आज  काश्तकार  मुंह  फाड़  फाड़  कर
 कहता  है  कि  सरकार  हम  से  सब  कुछ  ले
 लें,  हमें  कुछ  नहीं  चाहिए  हम  नौ
 घंटे  के  बजाय  बारह  घंटे  काम  करने  को
 तैयार  हैं,  परन्तु  हमारे  बच्चों  के  पेट  के  लिए
 रोटी  दे  दे।  हमें  और  कुछ  नहीं  चाहिए  ।
 क्‍या  यही  कम्युनिज्म  की  धारणा  नहीं  है  ।
 क्या  यह  सरकार  की  करतूत  का  ही  नतीजा
 नहीं  है  कि  वह  इस  तरह  से  सोचने  पर
 मजबूर  हो  गया  है,  क्‍या  यह  ब्रेन  वाशिग
 नहीं  है  ?  आज  आप  कर  क्‍या  रहे  हैं  ।
 (Interruptions)  जो  सच्ची  बात  है,
 उसको  सुनने  के  लिये  कलेजा  चाहिए।
 कलेजा  आपका  थोड़ा  कमजोर  हो  चुका  है,
 यह  मुझे  मालूम  है  |  परन्तु  कोशिश
 कीजिये  ।

 प्लानिंग  कमिशन  तथा  खादी  उद्योग
 चिल्ला  चिल्ला  कर  कहता  है  कि  हमें  ७.५
 लाख  टन  उत्पत्ति  कर  देनी  हैँ,  टारगेट  पूरा
 कर  लेना  है।  में  पूछना  चाहता  हूं  कि
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 गुड़  और  खांडसारी  का  क्‍या  कभी  पूरा
 हुआ  है  ?  कमी  नहीं  हुआ  है  ।  यह  भी

 काटेज  इंडस्ट्री  है,  इसको  भी  आज  सरकार
 मानने  के  लिये  तैयार  नहीं  है,  बड़े  खेद  का
 विषय  है।  चर्खा  की  बात  को  वह  मानती
 है।  लेकिन  बैल  के  कोल्हू  से  तेल  पेरा
 जाए,  इसको  वह  मानती  नहीं  है,  जब  कि
 एक्सपेलर  खड़े  हुए  हैं  |  चर्खा  चलता  है
 जब  कि  बड़ी  बड़ी  स्पिनिंग  मशीन  खली
 हुई  है  ।  हैंडलूम  कपड़े  के  लिए  आप
 करोड़ों  रुपया  दे  रहे  हैं,  उसको  प्रोत्सा  न
 देने  के  लिए  हर  तरह  से  तैयार  हैं,  लेकिन
 कोल्हू  वाले  का  या  हमारे  खांडसारी  वाले
 का  गला  दाब  रहे  हैं,  हमें  खत्म  करने  का
 प्रयत्न  कर  रहे  हैं।  में  आपको  बताऊं  कि
 खांडसारी  जिस  दिन  रुक  जाएगी,  उस
 दिन  गांव  की  इकोनोमी  भी  खत्म  हो  जाएगी  ।
 खांडसारी  हमारे  रा  प्रोडक्ट  को  लेती  हूं
 ६म  रा  राव  बनाते  हैं।  अगर  दम  राव
 तो  ले  जा  कर  इसे  बेचने  का  प्रयत्न  करें
 तो  उसे  खरीदने  वाला  कोई  नहीं  मिलेगा  ।
 उससे  खांडसारी  की  शक्कर  बनती  है  t
 जब  वे  उसको  लेते  हैं  तब  जा  कर  हमें  पैसा
 मिलता  है।  आप  खांडसारी  को  मार  रहे
 हैं,  खांडसारी  को  ही  नहीं  मार  रहे  हैं,  बल्कि
 काश्तकार  को  आप  मार  रहे  हैं।  एक
 स्टेटमेंट  दिया  जिससे  खलबली  मच
 गई....

 श्री  काशीनाथ  पांडेय  :  आपका  तरीका
 मालूम  है  हमें

 श्री  औंकार  लाल  बैरवा  (कोटा)  :
 खलबला..ट  क्‍यों  मच  गई  है।  शान्ति  से
 सुन॒  तो  लीजिए  ।

 श्री  बज  राज  सिंह:  में  आंकड़े
 नहीं  देना  चाहता  और  न  ही  मेरा  उनमें
 विश्वास  है  ।  लेकिन  फिर  भी  में  आपको  बताता
 हूं  कि  यह  तीस  लाख  टन  जो  चीनी  बनती
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 है,  यह  आप  देखें  कि  कैसे  बनती  है  और
 कितने  आदमी  इस  में  लगे  हुए  हैं  ।  चूंकि
 में  यह  साबित  करना  चाहता  हूं  कि  गुड़
 शौर  खांडसारी  काटेज  इंडस्ट्री  है,  इसलिए
 मैं  यह  बात  कह  रहा  हूं  ।  जिन  बड़ी
 बड़ी  मशीनों  को  विनोबा  जी  ने
 राक्षस  की  संज्ञा  दी  है,  उनसे  जो  चीनी
 तैयार  होती  है  तीस  लाख  टन  के  करीब
 उसमें  केवल  डेढ़  लाख  लोग  काम  में
 लग  हुए  हैं,  केवल  डेढ़  लाख  व्यक्तियों  को
 वे  एम्प्लाय  करती  हैं  इतनों  को  ही  उनमें
 एम्प्लायमेंट  मिला  हुआ  है  ।  बाकी
 सारे  का  सारा  काम  ये  मशीनें  करती  हैं
 जिन  को  विनोबा  जी  ने  राक्षस  की  संज्ञा
 दी  है  ।  इसके  विपरीत  केवल  ढाई  लाख
 टन  खांडसारी  उत्पन्न  करने  के  लिए
 पचास  हज़ार  आदमी  काम  करते  हैं,  यह
 उद्योग  पचास  हज़ार  आदमियों  को  रोटी
 देता  है  ।  उस  आदमी  की  तरफ  आपका
 ध्यान  नहीं  है,  उसकी  रोटी  छीनने  की
 तरफ  आपका  ध्यान  है  ।  आप  अकसर
 उनकी  बात  कहते  हैं,  इसलिए  नहीं  कि
 आपका  मन  इन  बातों  पर  नहीं  आता
 है  ।  आपका  मन  आता  है  इन  बातों  पर
 लेकिन  आप  मजबूर  हैं  क्योंकि  आप  सच
 बात  कभी  मानते  ही  नहीं  हैं,  केवल

 झूठी  बात  को  ही  मानने  हैं  ।

 फैक्ट्रिज  की  कंजम्पशन  को  आप  देखें
 और  देखें  कि  उनका  क्‍या  स्थान  बैठता
 है  ।  एक  तिहाई  से  भी  कम  गन्ने  का
 कंजम्पशन  हमारी  फैक्टरी  करती  हैं  और
 दो  तिहाई  से  अ्रधिक  गन्ना  जो  है  उसका
 क्या  होगा,  क्या  इसको  भी  आपने  कभी
 सोचा  है  ।  एक  तिहाई  वालों  के  लिए
 तो  आप  प्रोत्साहन  दे  रहे  हैं  और  दो
 तिहाई  से  जिन  गांवों  वालों  को  रोटी  मिलती
 है,  उसके  ऊपर  आप  लंबी  ल  गाने  की  बात
 सोचते  हैं  ।  इस  कलिकाल  में  इस  तरह
 की  बात  सोचना  पाप  है  |  इस  तरह  की
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 बात  अगर  आप  सोचते  हैं  तो  कल  को
 इसके  परिणाम  अच्छे  नहीं  होंग  ।  आप
 काइतकार  का  ब्रेन  वाशिंग  करके  अधिक
 दिनों  तक  उसको  बेवकूफ  बना  कर  नहीं
 रख  सकते  हैं  ।

 खांडसारी  और  गुड़  के  बारे  में  शब्दों
 के  जाल  से  या  जादू  से  भले  ही  आप  कह
 द  कि  रिकवरी  कम  होती  है,  खराब  चीज
 बनती  है,  परन्तु  वस्तु  स्थिति  से  आप  मुंह
 नहीं  मोड़  सकते  हैं  ।  खादी  का  तो  खराब
 कपड़ा  होता  है,  बहुत  बढ़िया  नहीं  होता
 है,  उससे  बहुत  ज्यादा  चिकना  कपड़ा
 मिलें  बनाती  हैं  ।  परन्तु  उसको  आप
 प्रोत्साहन  देते  हैं  और  गुड़  को  आप
 खत्म  करना  चाहते  हैं  ।  यह  जो  गुड़  है,
 यह  मनुष्य  के  ही  खाने  की  चीज़  नहीं  है,
 जो  काश्तकार  को  बोने  में  मदद  करता  है,
 जानवर,  उसके  इलाज  के  लिए  भी  गुड़
 की  आवश्यकता  होती  है  |  जब  काश्तकार
 गन्ने  को  पेरता  है  तो  एक  होना  उठा  कर
 बैल  को  भी  खिला  देता  है  |  यदि  आपने
 इसको  खत्म  कर  दियातो  मनुष्य  ही  नहीं,
 काश्तकार  ही  नहीं,  पशु  भी  आपको
 बद-दुआयें  देगा,  जिस  दिन  गांव  का  कोल्हू
 बन्द  हो  जाएगा  ।

 देश  में  कई  करोड़  गन्ना-उत्पादकों
 की  ओर  से  में  सरकार  से  रहम  की
 दरख्वास्त  करता  हूं,  भीख  _  मांगता  हूं
 कि  इन्हें  मत  मारो  |  अगर  सरकार  ने
 ऐसा  किया  तो  यह  सरकार  उसी  लालची
 की  तरह  से  पछतायेगी  जिसने  सोने  के
 अंडे  देने  वाली  मुर्गी  को  चीर  कर  एक
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 ही  बार  में  सारे  अंडे  निकाल  देने  की  बात
 सोची  थी  ।  फारेन  एक्सचेंज  आप  उसी
 वक्‍त  शक्कर  से  कमा  सकते  हैं  जबकि  हमारे
 यहां  से  ४५  करोड़  आदमियों  के  मुंह  से
 चीनी  छीनी  न  जाए  ।  ४५  करोड़  आदमियों
 के  मुंह  को  चीनी  के  देने  के  लिय  यह
 आवश्यक  है  क्‍योंकि  उन  में  से  ७५  फी
 सदी  गांवों  में  रहते  हैं  ।  आप  गुड़
 को  प्रोत्साहन  दें,  आप  राव  को  प्रोत्साहन
 दें,  आप  गन्ना  उत्पादकों  को  प्रोत्साहन  दें।
 एक  बार  यदि  आपने  प्रोत्साहन  दिया  तो
 फिर  यह  कष्ट  दूर  हो  सकता  है  अन्यथा
 नहीं  ।  यदि  आप  ने  काश्तकारों  की  ओर
 देखा  नहीं,  जो  गरीब  हैं  जो  सताय  हुए
 हैं,  जिन  को  अंग्रेज  ने  भी  काफी  हद
 तक  सताया  था,  यदि  आप  भी  उनको
 सताते  रहे  तो  मैं  केवल  तुलसीदास  की
 चौपाई  याद  दिलाऊंगा

 “तुलसी  हाय  गरीब  की  स्वर्ग लोक  तक  जाय,
 मरे  ढोर  की  साल  से  लोहा  भस्म  हो  जाय  ।”

 कहीं  एसान  हो  कि  यह  सरकार  उन  की
 आहों  से  भस्म  हो  जाय  ।

 Mr.  Deputy-Speaker:  The  hon.
 Minister  will  reply  tomorrow.

 2  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 September  12,  963/Bhadra  2i,  885
 (Saka).
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 CoLuMNS

 ORAL  ANSWERS  TO
 QUESTIONS  (5457—S51E

 S.Q.  Subject
 No.

 605  Seaerosion  in  Kerala  $457—  62
 606  Sampurnar.and  Committee  5§462—65
 607  Women’s  Education  Pro-

 gramme  .  5466—68
 608  Cost  ofconstruction  ofroads  ‘540571
 699  H(-ndiin  competitive  ex-

 amin:tions  ढ़  ‘S471—  74
 6I0  Primary  educationin  U.P.  §474—79
 64  Coaldep  its  in  Mirzapur

 district  547I—82
 62  Training  fprmary  cteach*ts54  r  85
 613,  Coal  mines  inJ.  &K  5486—88

 674  h-standard  water  in  Delbi
 wel  $489—92

 6I5  Text  booksin  Hindi  5492—96
 6I6  Mining  lease  of  coalmines  5§496—98
 hort  Notice  Questicn  No.

 4  Bokaro  Steel  Plant  5498—S5511

 RITTEN  ANSWERS  TO
 QUESTIONS  5SII—63

 8.0.  No.
 637  Gold  cePosits  in  sndhra

 Pradesh  5SII—I2
 678  Hill  Development  Board.  552
 69  Insurance  of  University  and

 College  teachers  55872
 620  Free  eooks  and  clothing  for

 students  55I2—33
 627  Royal  United  Service  Insti-

 tution  Museum,London  5533
 622  Oilexploration  work  54574
 623  Anu-Corruption  Adivosry

 Committee  ‘SSI4—15,
 624  Delhi  University  Courses for  Indian  emigrants  5534
 625  Failures  in  Mathemat  in

 schools  ‘SS1S—16
 6  6  Gas  grids  नि  5576
 627  Honorary  Magistrates  S5%6—37
 628  Disveh:a_  and  Diwali boli  iays  5577
 USO  2४०.

 3748  Idol  of  Lord  Buddha  $527—28
 7749  Even‘n  Colleges  in  Orissa  .  5538
 3750  Or-ssa  High  Court  ‘3519

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject  Conumne
 No.

 7757  LA.S.  and  LP.S.  Cficers
 from  Orissa.’  5979

 3752  Polytechr.ics  for  womer,  डुड़ा डन ८
 3753  Unauthorised  extry  of

 Pakistani  $$20—22
 754  National  Board  of  Basic

 Ecveation  $523—22
 7755  S.C.  and  $.  T,  agricthuris  5522
 7756  Bducational  tours  of  Rajas-

 thar,  students  ($$22—23,
 1787  Welfare  of  deafard  cimb

 students  at  Bhubar  eswar  5$23
 1758  School  build  res  for  cead

 and  dumb  students  at  Bhue
 baneswar  5523

 3759  Hostels  for  deaf  and  dumb
 students  Bhubaneswar  5524

 3760  Schools  and  colleges  for
 deaf  and  dumb  studer.ts  5524

 ‘1761  Welfare  of  agriculgurists in  U.P.  5324-—25
 3762  Educational  tours  of  U.P.

 students  5$25—26
 3763  S.C  and  §  T.  in  Maharash-

 5526
 3764  International  Educational

 Conferer.ce  ir,  ‘Geneva  3527
 1765.0.1  exploration.  in  Andhra

 Pradesh  हे  5527—28
 3766  Archaeological  Survey  at

 Kan  yatheerth:  5528
 3767  Revenue  Offices  of  Mysore

 $5a8—29
 7768  New  Delhi  Courts  5429 7769  Fialures  in  Delhi  Schools  552¢—:0
 770  Naga  hostiles  $530
 ATT  hi

 in  Scientific  re-
 ‘1772,  ‘Teachers  $53f0  033
 3773  Coal  for  brick  kilns  7  $533
 3774  Political  sufferers  in  U.P.  5333
 ६८06  Survey  in|
 7776  Merit  scholarships  to  stu  43397534 dents  o
 1777  Zonal  Councils  5534-३6
 पर78  Coaching  in  As‘an  games  .  $336—37
 7779  All  India  Service  Officers  5337 7780  Pak.  espionage  ring  5538 ‘1781  Teachers  in  Andamans  5538
 +1782,  Viinen  Mandire  $538—39
 7783  Civil  defence  $539
 7724  Oil  ण्णिफ्शाए का.  Kerala  6  5340
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 US.Q.  Subject  CoLuMNS
 No.

 Ba
 =

 All  India
 se

 7786  eee
 Management  sone

 ग787
 arr  Budahist  Vihar,  nang

 si
 aia  value  ae  a

 Post-Matric  ©  Scholarships 1789
 ‘Andaman  students  542-43

 GovernmentHigher  Secon- T7
 gary  schoolsin  Andamans  5543

 ‘791  Cooperative  Stores  in
 ans  .  5543-44

 x79
 (Gensel  Banesiion  aia  ais

 1793,
 Liquor  consumption  =  aa

 3794  Export  of
 petsoleum  Beer  mew

 ‘1795,  Manipur  Rifles  ‘S947
 3796  Training  for  oil  exploration  5547-48
 7797  Delhi  Police  548—49
 7798  Notingin  Hindi  ‘5549-50
 7799  Home  Guards,  Orissa.  5550

 antar  Mantar  Observatory,
 saat  ee  Delhi  5550-57
 r80r  Petroleum  production  555%

 Accommodation  in  Primary
 हि

 802
 chools  5555

 3803  Coal  for  Orissa  5553—52
 7804  Education  in  U.P.  5552

 Grants  to  private  college  in
 777  ss

 55$2—53
 Delhi  artistes  tour  to  enter- 78०6
 in  Jawans-  5553

 ३807  Concession toS.  C.  and  S.T
 7  srudents  5554

 7808  Centres  of  advanced  studies  5554—58
 3809  Training  in  industries  ७  5557
 2820  Senior  Economic  Statistical

 Investigators.  5558-59
 Unclaimed  Pakistani  pass- er

 "ports  in  Assam  5559
 38r2  Chairs  of  American  studies  5559-60
 7873  Petro-chemicalindustries  $560
 ‘1814,  Royalty  on  Bauxite  5560-65

 ational  Academy  of  Ad- wr
 sscration  §56%-62

 3876  Panna  Mines  $562
 Edinburgh  International 181

 sti  a  5562-63
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 PAPERS  LAID  ON  THE
 TABLE—  5564--65

 ९7)  A  copy  of  the  International
 Copyright  (Fourth  Amend-
 ment)  Order,  19635  published
 in  Notification  No.  roy  2439 dated  the  23rd  August,  1963, under  section  43  of  the  Copy-
 right  Act,3957

 (2)  A  copy  of  Notification  No
 FP.  39(26)-Rev/6r  published  in
 a

 ura  Gazettee  dated  the
 25th  May,  .963containing the Tripura  Land  Revenue  and
 Land  Reforms  (Amendment)
 Rules,3963,  under  section  798 of  the  Tripura  Land  Revenue
 and  Land  Reforms  Act,  1960,

 MOTIONRE  :  REPORT  OF
 ULP.S.C.  5565--5629

 Discussion  on  the  motion  re:
 Report  of  U.P.S.C.  moved  by the  Minister  of  State  in  the
 Ministry  of  Home  Affairs
 (Shri  Hajarnavis)  on  10-9-63, continued.  The  discussion
 was  not  concluded

 STATEMENT  BY  MINISTER  5629—33,
 The  Minister  of  Shipping  in  the

 Ministry  of  Transport  (Shri
 Raj  Bahadur)  made  as  state-
 ment  Te

 as
 crash  of  an

 A.C.  plane  on  therrth  Sep- tember,  7963

 DISCUSSION  RE  :  SUGAR
 SITUATION  633-5704.

 Shri  Kashi  Nath  Pandey  rasied
 a  discussion  on  the  statement
 made  by  the  Minister  of  Food and  Agriculture  on  sugar  situ-
 ation  and  measures  to  deal
 with  it  and  the  Sugar  (Con-
 trol)  Order,  1963,  laid  on  the
 Table  of  the  House  on  the
 r7th  April,  1963,  The  dis-
 cussion  was  not  concluded

 AGENDA  FOR  THURSDAY, SEPTEMBER  ‘12;  796
 BHADRA  21;  7885  (SAKA)

 Further  consideration  of  the
 motion  re  :'Report  of  U.P.S.C.
 and  further  discussion  on
 Sugar  situation  ;  and  dis-
 cussion  on  the  motion  to  refer
 the  Seventeenth  Constitution

 Gas
 Amendment)  Bill  to  a  Joint

 GIPND=—LS  Il—269  (Ai)  LS—39-9-63—800.


